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 LOK  SABHA

 Monday,  30th  April,  956

 The  Lok  Sabha  met  at  Half  Past  Ten
 of  the  Clock

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 छावनी  बोर्ड

 *ecok.  श्री  भक्त  दरबान:  क्‍या  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  द्वितीय  पंच  वर्षीय
 योजना  के  लिये  विभिन्‍न  छावनी  बोर्डो  से
 विकास-योजनायें  मांगी  गई  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  लैंसडौन,  लंढौर
 श्र  चकराता  के  छावनी  बोर्डों  ने  भी  उस  सम्बन्ध
 में  कोई  प्रस्ताव  भेजे  हैं,  प्रौढ़

 (ग)  यदि  हां,  तो  योजनायें  का  व्यौरा  क्या
 है  और  उन  पर  क्या  निर्णय  किये  गये  हैं  ?

 प्रतिरक्षा  उप-मंत्रो  (सरकार  सजी दिया)  :

 (  क)जी  हां  ।

 (ख)  जी  हाँ

 (7)  एक  विवरण  सभा-पटल  पर  रख
 दिया  गया  है,  जिसमें  वह  रकमें  दिखलाई  गई
 हैं  जिन्हें  तीनों  छावनी  बोर्डों  ने  भवानी  विभिन्‍न
 योजनाकारों  के  लिये  मांगा  है  [देखिये  परिशिष्ट
 १०,  अनुबन्ध  संख्या  ५६  |  लैंसडौन  छावनी  बोर्ड
 का  व्योरेवर  अनुमान  श्री  प्राप्त  हो  चुका  है  कौर
 विचाराधीन  है  7  चकराता  और  लाहौर  छावनियों
 के  ब्योरेवार  अनुमान  अभी  तक  सरकार  को
 प्राप्त  नहीं  हुए  हैं  ।  जब  यह  व्योरेबार

 ह  ्
 मान

 प्राप्त  हो  जायेंगे  तब  ग्रा खिरी  फैसला  किया
 जायेगा  ।

 श्री  भक्त  बहन  :  क्‍या  में  जान  सकता  हूं  कि

 हमारे  देश  में  कुल  जितनी  छावनियां  हैं  उन  सब
 के  बारे  में  प्रगति  पांच  वर्षों  के  लिये  कोई

 I—02—L,  5.
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 रकम  निश्चित  की  गई  है  जो  कि  उन  के  विकास
 के  लिये  खर्च  की  जायेगी,  और  क्या  बह  एक  साथ

 ही  स्वीकार  की  गई  है  या  कि  हर  साल  उन  के
 लिये  अलाटमेंट  किया  जायेगा  ?

 Sardar  Majithia  ;  Certain  allotments
 have  been  made  for  these  three  can-
 tonments  in  the  next  Plan,  and,  rough-
 ly,  what  we  think  to  be  the  most  im-
 portant  items  will  be  met  fully  while
 other  items  which  we  do  not  think
 are  so  important  will  be  partially  met.

 श्री  क्त  दर्शाता:  इस  में  जो  विवरण  रखा
 गया  है  उस  में  लैंसडौन  के  एलेक्ट्रिफिकेशन  के
 लिये  २  लाख  २५  हजार  की  रकम  रखी  गई  है  i
 में  जानना  चाहता  हूं  कि  यह  बिजली  देने  का  काम
 प्रतिरक्षा  मंत्रालय  अपनी  शौर  से  करायेगा  या
 जो  उत्तर  प्रदेश  सरकार  की  पथरी  पावर  हाउस
 योजना  है  उस  से  सहयोग  ले  कर  बिजली  दी
 जायेगी

 Sardar  Majithia:  I  shall
 notice  for  that  question.

 Shri  B.  D.  Pande:  Sir,  recently  I
 went  to  Mussorie  and  I  saw  this  hos-
 pital  of  Landour,  finely  built  hospital,
 lying  vacant.  Could  it

 no
 t  be  transfer-

 red  to  the  civil  side  and  made  use  of
 in  any  other  way?

 Sardar  Majithia  ;  So  far  as  the  hos-
 pital  is  concerned  it  is  quite  possible
 —I  do  not  know,  I  take  that  infor-
 mation  from  the  hon.  Member—it  is
 quite  possible  that  it  is  lying  vacant.
 But  we  intend  to  fully  utilise  these  va-
 cant  hospitals  as  and  when  our  needs
 arise.  Fortunately,  the  sickness  rate  in
 the  Army  is  very  very  low!

 Shri  N.  M.  Lingam:  May  I  know
 the  total  outlay  for  all  the  canton-
 ments  in  the  country  during  the
 Second  Plan  period?

 Sardar  Majithia  :  For  that  I  require
 notice.  because  this  question  was  par-
 ticularised  about  the  three  canton-
 ments.

 require
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 श्री  भक्त  दर्शन  :  माननीय  मन्त्री  जी  ने  बत-
 लाया  कि  केवल इन  तीन  कंटोनमेंट  जोड़ों  के
 बारे  में  ही  नही  बल्कि  पौर  सब  जगहों  के  बारे
 में  भी  प्रनुमान  आये  हें  और  उन  पर  विचार
 किया  जा  रहा  हैं  -  में  जानना  चाहता  कि
 देर  से  देर  में  कबतक  उन  का  भ्रामरी  फैसला
 हो  जायेगा  ?

 Sardar  Majithia  :  |  was  only  prepar-
 ed  about  the  three  cantonments  in  res-
 pect  of  which  the  question  was  speci-
 tically  put.  If  a  separate  notice  is
 given  I  shall  give  the  required  infor-
 mation

 ANDAMAN  ISLAN23

 "1807,  Shri  Velayudhan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  the  number  of  familics  from
 the  Travancore-Cochin  State  settled
 in  the  Andamans  ;  and

 (b)  the  facilities  given  to  them  in
 that  Island’?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  68
 families.

 (b)  A  statement  showing  the  facili-
 lies  given  to  the  settlers  is  placed  on
 the  Tuble  of  the  House.  [See  Appen-
 dix  X.  annexure  No.  60.]

 Shri  Velayudhan:  Before  getting
 these  families  included  in  the  list  of
 those  who  wanted  to  go  to  the  An-
 damans,  may  |  know)  whether  the
 actual  concitions  existing  in  the
 Andaman  Islands  were  given  ta
 them:  was  any  statement  or  publicity
 material  relating  to  the  real  conditions
 prevailing  there  us  to  what  is  the
 climate  there,  ctc..  given  to  them”

 Shri  Datar:  All  the,  information  is
 placed  at  the  disposal  of  the  Govern-
 ment,  and  the  Government  publishes
 and  calls  for  names  of  families  who
 want  to  go  to  the  Andaman  Islands.

 Shri  Velayudhan:  May  1.  know
 whether  there  was  uny  request  from
 these  families  who  have  settled  there
 to  come  back  because  of  the  difficult
 conditions  there?
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 Shri  Datar:  Only  three  families
 came  back--so  far  us  Travancore-
 Cochin  is  concerned.  three  families
 came  back..  Two  were  families  of
 fishermen.  They  found  it  was  not
 very  suitable  to  them.  And  one
 family  was  an  agriculturist  family.

 Shri  A.  M.  Thomas:  In  view  of  the
 density  of  population  in  Travancore-
 Cochin,  may  |  know  whether  the  Cen-
 tre  has  framed  any  comprehensive
 scheme  for  settlement  of  additional
 number  of  families  in  the  Andamans

 ee
 if  so,  how  far  there  is  scope  for

 it

 Shri  Datar:  May  |  point  out  to  the
 hon.  Member  that  so  far  as  the  Anda-
 mans  are  concerned,  principally
 the  refugees  from  East  Pakistan  were
 to  be  settled  there,  and  a  relaxation
 has  been  made  in  the  rule  according  to
 which  about  25  per  cent  of  them  will
 be  taken  from  other  States  in  India?

 Shri  B.  S.  Murthy:  May  |  know
 whether  it  is  a  fact  that  some  of  the
 settlers  are  not  yet  supplied  with  live-
 stock  und  therefore  they  ure  not  able
 to  make  any  use  of  the  lands  that
 have  been  given  to  them  for  cultiva-
 tion?

 Shri  Datar:  It  was  truc  there  was
 some  difficulty  about  their  getting
 plough  animals.  But  recently  a  large
 number,  namely  195  pairs  of  animals
 have  been  sent  there  and  they  are
 being  given  to  the  various  ugricultu-
 rists.

 श्यो  एम०  एल०  त्रिवेदी:  बया  यह  सच  है  कि

 ट्रावनकोर  कोचीन  के  निवासियों  ने  अंडमन  में

 रहना  इतना  ज़्यादा  पसन्द  किया  है  कि  अभी  वहां
 पर  ३५  खानदान  गये  हें  ?  यदि  यह  सत्य  है  तो
 उन  लोगों  को  कया  सुविधा  दी  गई  है  ?

 जो  दातार  :  ट्रावनकोर  कोचीन  से  लोगों  ने
 जाना  पसन्द  नहीं  किया  है  शौर  बहुत  योडा
 फैमिली  गई  हैं।
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 Shri  B.  S.  Murthy:  Is  it  not  a  fact
 that  the  cattle  purchased  for  being
 sent  to  the  Andamans  are  still  kept  in
 Calcutta  for  want  of  transport?

 Shri  Datar  :  My  information  is  quite
 specific  that  l95  pairs  of  animals’
 have  reached  Andamans  and  have
 been  distributed  to  the  settlers.

 Shri  Velayudhan:  May  I  know
 whether  there  was  any  complaint  that
 the  Joan  us  well  as  the  ex-gratia  grant
 given  is  not  sufficient  for  their  needs
 there?

 Shri  Datar:  We  have  not  received
 any  complaints  that  the  terms  offered
 are  inadequate.

 Shri  Chattopadhyaya  :  May  |  know
 ‘whether  there  are  some  familics  who
 were  taken  to  the  Andamans  and  it
 was  found  after  they  reached  the  An-
 damans  that  they  were  not  agricul-
 durists.  and  they  were  repatriated?
 May  I  know  who  does  the  selection
 and  how?

 Shri  Datar:  Such  instances  were
 there  about  two  years  ago  :  some  fumi-
 lies  who  claimed  to  be  agriculturists
 were  not  agriculturists.  But  now  this
 difficulty  is  not  experienced.

 CANADIAN  TEAM  FOR  Onl  SURVEY

 *L808,  Shri  Gidwani:  Will  the  Min-
 aster  of  Natural  Resources  and  Scien-
 tific  Research  be  pleased  to  state  whe-
 ther  the  team  of,  Canadian  Experts
 who  conducted  an  ucro-mugnetic  sur-
 vey  of  oil  in  Jaisulmer.  Rajasthan
 ihave  submitted  any  report  and  what
 is  the  nature  of  the  report?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  The  report  is
 awaited.

 Shri  Gidwani  :  How  long  will  it  take
 40  publish  the  report?

 Shri  K.  D.  Malaviya  :  The  computa-
 tion  and  interpretation  of  the  data
 which  has  been  just  available  is  being
 Tooked  into.  Perhaps  it  will  take
 three  months  for  us  to  know  the  re-
 ‘sults  of  it.

 Shri  V.  P.  Nayar:  May  I  know  how
 many  Indian  scientists  were  associut-
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 ed  with  the  Canadian  team  when  they
 conducted  the  aero-magnetic  survey?

 Shri  K.  D.  Malaviya:  Our  Indian
 technicians  were  associated  with  the
 entire  programme  of  ucro-magnetic
 survey  in  Rajasthan  and  the  Gangetic
 Valley  where  it  is  still  going  on.

 Shri  B.  S.  Murthy:  May  |  know
 whether  these  Canadian  Experts  were
 asked  to  conduct  an  aero-magnetic
 survey  only  in  Rajasthan  or  in
 other  places  in  India  also;  and  if  it  is
 the  latter,  what  are  the  other  places?

 Shri  K.  0.  Malaviya:  They  finished
 the  uero-magnetic  survey  in  Rajasthan
 only  two  or  three  days,  or  perhaps  u
 week,  buck.  Now  they  are  in  the
 Ganges  Valley,  both  in  U,  P.  and
 Bihar.  As  soon  as  that  is  finished
 our  programme  ~

 for  acro-magnetic
 survey  will  be  finished  for  the  time.

 Shri  P.  C.  Bose:  May  |  know  whe-
 ther  the  Russian  experts  also  covered
 the  same  area  which  the  Cunadian  ex-
 perts  covered?

 Shri  K.  D.  Malaviya:  The  Russian
 experts  had  nothing  to  do  with  the
 ucro-mugnetic  survey,  although,  in  a
 general  survey,  every  expert  is  expect-
 ed  to  assess  the  results  of  acrial  ex-
 ploration  for  oil  resources.

 Shri  Boo  my:  May  |  know
 whether  there  is  any  difference  in  cx-
 penditure  of  the  Russian  experts  und
 the  Canadian  experts  in  surveying  the
 oilficlds?

 Shri  kK.  D.  Malaviya:  There  is  no
 unalogy  between  the  two.

 MarinE  Launcu  ACCIDENT

 *1809,  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Home  Affairs  be  pleascd
 to  state  :

 (a)  whether  a  fatal  fire  accident
 took  place  in  a  marine  launch  belong-
 ing  to  the  Andaman  Administration:

 (b)  if  so,  how.  many  persons  died
 and  what  is  the  condition  of  the
 launch  ;

 (c)  whether  it  is  a  fact  that  a  las-
 car  who  died  of  the  accident  had  re-
 fused  to  start  the  engine  owing  to
 some  defect  in  it;  and
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 (d)  the  details  of  the  accident?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  Yes.

 (b)  One  lascar  died  of  fire  burns.
 Damage  caused  to  the  launch  is  not
 very  extensive  and  she  is  now  in  good
 running  order.

 (c)  No.
 (d)  A  statement  is  placed  on  the

 Table  of  the  House.  [See  Appendix
 X,  annexure  No.  61)

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  launches  working  at
 ports  and  other  places  in  the  Anda-
 mans  are  being  examined  by  techni-
 cal  persons  before  they  start?

 Shri  Datar:  I]  presume  that  they  arc
 examined.

 Shri  S.  C.  Samanta:  May  |  know
 whether  in  this  case  it  was  examined
 before  the  accident  took  place?

 Shri  Datar:  It  must  have  been  exa-
 mined;  but.  I  cannot  tell  the  exact
 date  when  it  was  examined.

 Shri  B.  S.  Murthy  ;  What  compensa-
 tion  was  paid  to  the  dependants  of
 the  lascar  who  died  in  the  accident?

 Shri  Datar:  A  compensation  of
 Rs.  2,400  has  been  sanctioned.

 Shri  S.  C.  Samanta:  May  |  know
 whether  the  little  boy  who  died  be-
 longed  to  the  mainland  or  to  the  An-
 damans?

 Shri  Datar:  I  should  like  to  have
 notice.

 SANSKRIT  COMMISSION

 “1810.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  620  on  the  !2th  March.
 956  and  state  :

 (a)  the  number  of  persons  to  con-
 stitute  the  Sanskrit  Commission  ;

 (b)  whether  non-officials  are  also  to
 be  included  in  this  Commission  and
 if  so,  their  qualifications  ;  and

 (c)  whether  any  date  is.  fixed  for
 the  submission  of  the  report  ?
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 The  Parliamentary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  to  (c).  The  proposal  for  the
 uppointment  of  a  Sanskrit  Commis-
 sion  is  still  under  consideration.

 Shri  B.  S.  Murthy:  May  [  know
 whether  any  non-official  well-known
 Sanskrit  scholars  will  be  asked  to  co-
 operate  in  this  project?

 Dr.  M.  M.  Das:  The  details  of  the
 Commission  regarding  the  total  num-
 ber  of  members,  the  personnel,  the
 terms  of  reference  etc.,  are  being
 worked  out.

 Shri  Boovaraghasamy  :  What  is  the
 importance  of  this  Sanskrit  language
 for  which  the  Central  Government
 seems  to  give  rather  more  _  prefer-
 ence  ?

 Dr.  M.  M.  Das:  Sanskrit  is  the
 mother  of  almost  all  the  languages  of
 India  and  it  is  the  mother  of
 culture.

 Shri  Boovaraghasamy:  No!  ‘No!
 There  are  Tamil  and  other  languages
 also.  Tamil  is  the  most  important  lan-
 guage  of  India.

 Mr.  Speaker:  Let  us  not  enter  into
 a  discussion.

 Shri  है,  S.  Murthy:  May  I  know
 when  exactly  the  whole  thing  will  be
 finalised?

 Dr.  M.  M.  Das:  It  is  difficult  to  say
 the  exact  time  when  the  Commission
 will  be  appointed;  but.  we  expect  that
 it  will  be  done  shortly.

 Loan  TO  NEPAL
 *i8l.  Shri  Bhagwat  Jha  Azad:

 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  the  Government  of
 India  are  proposing  to  advance  a
 loan  to  Nepal  to  implement  her  First
 Five  Year  Plan;  and

 (b)  if  so.  the  amount  of  such  loan?
 The  Deputy  Minister  of  Finance

 (Shri  8.  R.  Bhagat):  (a)  and  (b).  The
 assistance  to  be  provided

 by
 the  Gov-

 ernment  of  India  to  the  Nepal  Gov-
 ernment  for  the  implementation  of
 her  First  Five  Year  Plan  is  under  con-
 sideration  in  consultation  with  that
 Government.
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 Jha  Azad:  May  I
 know  whether  the  Goverment  of
 Nepal  had  asked  for  any  such  help;
 and.  if  so,  what  is  that  help?

 Shri  8,  R.  Bhagat:  They  have  not
 mentioned  any  specific  schemes  under
 their  first  Five  Year  Plan  for  our  help.
 But  we  are  studying  their  first  Five
 Year  Plan  and,  after  studying,  we  will
 take  a  decision  in  consultation  with
 them  about  the  schemes  in  which  we
 can  help.

 Shri  Bhagwat  Jha  Azad:  Have  they
 asked  for  any  specific  amount  besides
 technical  help?

 Shri  B.  R.  Bhagat:  They  have  not
 asked  for  any  specific  amount.

 Shri  C.  D.  Pande:  In  view  of  the
 large  sums  of  aid  from  U.S.A.  and
 the  U.S.S.R.  to  Nepal,  does  Govern-
 ment  not  consider  that  our  aid  will
 be  neither  politically  cffective  nor
 economically  sound?

 Shri  B.  R.  Bhagat:  We  do  not  think
 so  because  whatever  aid  may  be  com-
 ing  from  the  U.S.A.  and  the  U.S.S.R.
 will  be  in  the  form  of  economic  assist-
 ance.  But,  both  Nepal,  and  U.S.A.,
 have  conceded  that  as  regards  techni-
 cal  personnel  and  other  matters.  it  is
 the  Indian  personnel  that  will  suita-
 bly  run  the  schemes.

 Shri  Keshavaiengar:  Have  the
 Nepal  Government  *  finalised  their
 first  Five  Year  Plan:  and.  if  so,  what
 is  the  estimate  of  that  Plan?

 Shri  B.  R.  Bhagat:  The  first  Five
 Year  Plan  drawn  up  by  the  Nepal
 Government  is  estimated  to  cost  Rs.
 21-63  crores.

 Shri  Kasliwal:  May  I  know  whe-
 ther  Government  have  any  definite  in-
 formation  as  to  whether  any  other
 country  has  offered  aid  for  the  imple-
 mentation  of  this  Five  Year  Plan?

 Shri  B.  R.  Bhagat:  So  far  as  we
 know,  the  U.S.  Government  have
 offered  to  help  them  in  the  implemen-
 tation  of  their  first  Five  Year  Plan.

 Shri  N.  हे,  :  May  I  know
 whether.  under  the  Colombo  Plan.
 any  country  can  offer  help  indepen-
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 dently  to  any  other  country  without
 consultation  in  the  Colombo  Plan
 Conference  ?

 Shri  है,  R.  Bhagat:  Under  the
 Colombo  Plan  Conference,  the  Con-
 sultative  Committee  brings  out  the
 annual  report.  But,  so  far  as  the  im-
 plementation  or  economic  assistance
 under  the  Plan  is  concerned,  it  is  by
 bilateral  agreements  between  the
 countries  concerned,  the  donor  coun-
 try  and  the  recipient  country.

 FOREIGN  MISSIONARIES

 *1813.  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state  :

 (a)  whether  the  system  of  special
 endorsements  designed  for  the  mis-
 sionuries  coming  to  India  is  applic-
 able  only  to  the  missionaries  coming

 from
 the  Commonwealth  countries  ;

 an

 (b)  if  so,  the  reasons  for  not  ap-
 plying  it  to  the  missionaries  coming
 from  countries  outside  the  Common-
 wealth?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  Yes.

 (b)  As  foreigners  they  arc  required
 to  obtain  visas.

 Pandit  D.  N.  Tiwary:  Since  when
 has  this  system  of  endorsement  been
 introduced?

 Shri  Datar:  This  system  of  special
 endorsement  for  the  Commonwealth
 countries  was  introduced  from  July
 1955.

 Pandit  D.  N.  Tiwary:  May  I  know
 how  many  missionaries  have  come
 out  to  India  from  Commonwealth
 countries  from  that  date?

 Skri  Datar:  The  figures  would  be
 ascertained  after  one  year  is  over.

 Shri  हि.  S.  Murthy:  May  J  know
 whether  there  are  any  reports  with
 Government  as  to  the  inconvenience
 caused  because  of  the  new  system
 of  endorsement;  and,  if  so,  what  steps
 are  being  taken  to  remove  the  _  in-
 convenience?
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 Shri  Datar:  In  fact.  there  are  no
 inconveniences  associated  with  spe-
 cial  endorsements.  They  are  very
 simple  in  nature.

 NaTIONAL  SAMPLE  SURVEY

 *1814,  Shri  Keshavaiengar:  Will
 the  Minister  of  Finance  be  pleased  to
 state  the  progress  made  so  far  in  the
 tenth  round  of  the  National  Sample
 Survey  Programme  in  the  State  of
 Mysore?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  Out  of  a  total
 number  of  156  samples  allotted  to  the
 State  of  Mysore  for  the  tenth  round
 of  the  National  Sample  Survey  Pro-
 gramme,  the  survey  work  has  been
 completed  in  93  samples  in  the  State
 upto  the  end  of  March  1956.

 Shri  Keshavaiengar:  May  we  know
 the  agency  through  which  this  survey
 is  made—Central  or  State-—-and  the
 cost  of  the  survey  and  in  what  pro-
 portion  the  State  and  the  Centre
 bear  it?

 Shri  B.  R.  B  t:  This  is  conduct-
 ed  under  the  ae nical  direction  of
 the  Indian  Statistical  Institute.  The
 field  operations  are  carried  out  by  the
 National  Sample  Survey,  an  agency  of
 the  Central  Govt.

 CENTRAL  ExcisE  DE&PARTMENT
 PUNJAB

 “I8IS,  Sardar  Akarpuri:  Will  the
 Minister  of  Finance  be  pleased  to  state
 the  names  of  the  places  in  the  Pun-
 jab,  where  residential  accommodation
 for  the  staff  of  the  Central  Excise  De-
 partment  will  be  constructed?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 Residential  accommodation  for  the
 staff  of  the  Central  Excise  Department
 in  Punjab  is  proposed  to  be  cons-
 tructed  in  Ambala,  Ludhiana,  Jullun-
 dur  and  Anritsar.

 सरदार  पझ्रकरपुरी:  क्‍या  इसमें  पठानकोट  को
 शामिल  नहीं  किया  जा  सकता  क्‍योंकि  वह  काश्मीर
 की  सरहद  पर  एक  ऐसी  जगह  वीके  (स्थित)
 है  जहां  से  बहुत  गुजर  होता  है  ?
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 Shri  A.  C.  Guha:  This  is  only  for
 the  Central  Excise  and  none  of  the
 accommodation  mentioned  here  is
 concerned  with  land  customs.  The
 Pathankot  road  would  come  under
 land  customs,  for  which  there  are
 separate  proposals.

 Shri  Bhagwat  Jha  Azad:  What  is
 the  approximate  amount  that  is  pro-
 posed  to  be  spent  for  construction
 of  these  quarters  at  the  three  places?

 ‘Shri  A.  C.  Guha:  I  have  not  got  the
 figure,  because  it  is  rather  too  early
 to  say  the  amount  that  would  be
 necessary  ;  but,  the  total  number  of
 residential  houses  would  be  105.

 भारतीय  सेना

 +१८६१६.  श्री  रघुनाथ  सिह:  क्‍या  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  पाकिस्तान
 के  विदेश  मंत्री  द्वारा  लगाया  गया  यह  ग्रा रोप
 सच  है  कि  भारतीय  सेना  पूर्वी  पाकिस्तान  की
 सितारों  पर  एकत्रित  की  गई  है  ?

 प्रतिरक्षा  उप-मंत्री  (सरवार  मजीठिया  )  :  जी
 नहीं  |

 भी  रघुनाथ  सिंह  :  क्‍या  सरकार  को
 है  कि  हिन्दुस्तान  की  सीमा  पर  प्रासाद  काश्मीर
 क्षेत्र  में  पाकिस्तान  की  फौज  काफी  तादाद  में
 एकत्रित  हो  रही  है  ?

 सरकार  मजीठिया  :  अखबारों  से  तो  यही
 पता  चलता  है,  मगर  कभी  कुछ  पक्की  तौर  पर

 मालूम  नहीं  है  |

 को  रघुनाथ  सिंह  :  इस  खबर  के  बारे  में
 क्या  कोई  जांच  कराने  की  कोशिश  की  गई  ?

 सरदार  मजीठिया  :  जी  हां,  जांच  तो  हर
 वक्‍त  होती  रहती  है  1

 पंडित  को०  एन०  तिवारी  :  कब-कब॒  हार
 जांच  की  गई  है  और  अगर  की  गई  हैं  तो  उस  जांच
 का  क्‍या  फल  निकला  है  ?

 सरदार  मजीठिया  :  जैसा  में  ने  पहले  कहा
 जांच  हर  वक्‍त  होती  रहती  है  इंटेलिजेंस  रिपोर्ट

 (गुप्तचर  विभाग  की  रिपोर्ट)  जाती  रहती  है
 और  उनके  अनुसार  हर  मौके  पर  ध्यान  दिया
 जाता  है  I
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 Korar  GOLD  MINES

 +1820.  Shri  Gadilingana  Gowd:
 Will  the  Minister  of  Natural  Resources
 and  Scientific  Research  be  pleased  to
 state  :

 (a)  whether  the  Government  of
 India  have  finally  agreed  to  Mysore
 Government's  decision  to  nationalise
 the  Kolar  Gold  Mines:

 (b)  if  so.  the  estimated  total
 amount  of  compensation  to  be  paid
 by  the  State  Government  to  the  com-'
 pany  ;  and

 (c)  the  annual  income  from  these
 mines?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  and  (b).
 The  matter  is  still  under  considera-
 tion  and  the  proposals  of  the  Mysore
 Government  are  awaited.

 (c)  A  statement  giving  the  informa-
 tion  regarding  gross  annual  profits
 from  these  mines  for  the  years  1950  to
 953  is  laid  on  the  Table  of  the
 House.  [See  Appendix  X,  annexure
 No.  62.]

 Shri  Gadilingana  Gowd:  It  is  seen
 from  the  statement  laid  on  the  Table
 that  the  gross  profit  of  the  Company
 for  ]950-5l,  which  was  Rs.  74  lakhs
 has  gone  down  to  Rs.  47  lakhs  a
 year.  J]  want  to  know’  what  action
 Government  is  taking  or  going  to  take
 for  taking  over  this  mine  us  early  as
 possible.

 Shri  K.  D.  Malaviya:  The  Mysore
 Government  have  under  their  consi-
 deration  certain  proposals  which
 might  lead  to  greater  profit  to  them,
 and  that  is  why  negotiations  are  going
 on  between  the  Kolar  Gold  Mines
 people  and  the  Mysore  Government.

 Shri  Gadilingana  Gowd:  May  I
 know  the  estimated  compensation  that
 is  likely  to  be  paid  to  the  Company?

 Shri  K.  D.  Malaviya:  It  is  prema-
 ture  for  me  to  say  anything  about
 it  because  the  matter  is  still  under
 consideration  and  under  negotiation
 with  the  parties  concerned.
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 Shri  C,  R.  Narasimham  :  Since  there
 has  been  a  conference  between  the
 Union  Ministers  and  the  Mysore  Gov-
 ernment  on  this  subject,  is  it  in  the
 knowledge  of  the  Union  Ministry
 whether  the  Mysore  Government  pro-
 pose  to  work  the  mines,  if  nationa-
 lised.  more  intensively  so  as  not
 to  suffer  from  the  diminishing  gross
 protits  which  we  see  in  the  statement
 or  do  the  Mysore  Government  hope
 to  strike  richer  mines  adjacent  to  the
 present  mines?

 Shri  K.  D.  Malaviya:  They  have
 got  a  very  ambitious  programme  to
 pursue,  and  something  can  be  said
 about  it  only  when  the  present  nego-
 tiations  are  over.

 Shri  Basappa:  May  I  know  whether
 there  was  any  discussion  between  the
 Chief  Minister  and  other  Ministers  of
 the  Mysore  Government  with  the
 Ministry  here  about  the  amount  of
 compensation  claimed  by  the  Gold
 Mines  and  whether  any  compensa-
 tion  has  been  offered  by  the  Mysore
 Government?

 Shri  K.  D.  Malaviya:  I  have  already
 said  something  on  that  subject.

 की  एस०  एल०  हिंदी:  में  यह  जातियों

 चाहता  हूं  कि  क्‍या  यह  सच  है  कि  कोलार  गोल्ड
 कम्पनी  ने  पहले  ६  करोड़  रुपया  मांगा  था  कौर
 प्रय  वह  दो  करोड़  पर  तैयार  हैं  और  क्या  सरकार
 इस  पर  भी  कुछ  आगे  वार्ता  चला  रही  है  ,  यदि

 हां,  तो  सब  वार्ता  किस  स्थान  पर  है  ?

 श्री  के०  Ho  मालवीय  :  हम  लोग  तो  सलाहकार
 की  हैसियत  से  खाली  सुना  करते  हैं,  कौर
 में  तों  माननीय  सदस्य  से  कहूंगा  कि  वह  थोड़ा
 प्रौढ़  इन्तजार  कर  लें  तो  उनको  सब  बातें  मालूम
 हो  जायेगी  a

 Shri  Thimmaiah:  May  I  know
 whether,  after  nationalisation,  the
 Government  propose  to  continue  the
 present  management,  and  if  Govern-
 ment  propose  to  do  so,  under  what
 terms  and  conditions  the  present
 management  will  be  allowed  to  con-
 tinue  ?
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 Shri  K.  D.  Malaviya:  So  far  as  the
 first  part  is  concerned,  as  far  as  I
 am  aware,  the  proposal  of  the  Mysore
 Government  is  to  take  the  co-opera-
 tion  of  the  foreign  workers  of  the
 Kolar  Gold  Mines  as  far  as  is  consis-
 tent  with  their  policy.  So  far  as  the
 second  part  is  concerned,  it  is  pre-
 mature,

 Shri  M.  S.  Gurupadaswamy:  Is  it
 not  a  fact  that  the  question  of  nation-
 alisation  is  pending  since  a_  long
 time  though  the  Government  of
 Mysore  is  demanding  the  immediate
 nationalisation  of  Kolar  Gold  Mines,
 and  that  it  has  been  pending  for  a
 long  time  because  the  Central  Gov-
 ernment  is  rather  non-co-operative  in
 this  matter?

 Shri  K.  D.  Malaviya:  The  Central
 Government  is  not  non-co-operative.

 INTEGRATION  OF  BANKS

 *82i.  Shri  S.  S.  More:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 integrate  banks  other  than  those  re-
 commended  by  the  All  India  Rural
 Credit  Survey  Committee  with  the
 State  Bank  of  India;

 (b)  if  so,  the  names  of  such  banks  ;
 and

 (c)  the  nature  of  the  proposal?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C,  Guha):
 (a)  The  recommendation  of  the  All
 India  Rural  Credit  Survey  Committee
 was  that  10  major  State-associated
 banks  named  in  Section  I  of  Chapter
 34  of  the  Report  should  be  taken  over
 and  that  the  suitability  for  integration
 of  smaller  State-associated  banks  loca-
 ted  in  the  areas  of  the  former  Indian
 States  should  be  examined  by  the  Re-
 serve  Bank  of  India  and  the  Govern-
 ment  of  India.  As  already  stated  in
 this  House,  this  recommendation  18.
 still  under  consideration  and  no  deci-
 sions  have  been  taken  so  far.  There
 is  no  proposal  to  integrate  any  bank
 outside  those  referred  to  in  the  re-
 commendation.
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 (b)  and  (0).  Do  not  arise.

 Shri  S.  S.  More:  May  I  know  what
 time  the  Government  will  require  for
 giving  effect  to  the  recommendations
 of  the  Survey  Committee?

 Shri  A.  C.  Guha:  I  think  it  will  be
 done  very  shortly;  we  expect  to  in-
 troduce  a  Bill  shortly.

 हिंदी  विश्वकोश

 #+१८२२.  Wo  रास  सुभग  सिंह  :  क्या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  हिन्दी
 विश्वकोष  को  दो  खण्डों  में  प्रकाशित  करने  की
 काशी  नागरी  प्रचारिणी  सभा  की  योजना  को
 स्वीकार  कर  लिया  है  ;

 (@)  इस  कार्य  पर  कितना  प्र नुमा नित
 पय  हे  की  संभावना  है  ;  और

 (7)  यह  कार्य  लगभग  कब  तक  पूरा  हो
 जायेगा  ?

 शिक्षा  मंत्री  के  सभासदों  (डा०  उम्र  एस०
 दास)  :  (क)  सरकार  को  काफी  नागरी  प्रचारिणी
 सभा  से  एसी  कोई  योजना  प्राप्त  नहीं  हुई  है  ।

 (ख)  तथा  (ग)।  प्रश्न  नहीं  उठते  ।

 I  may  inform  the  hon.  Member  that
 the  Kashi  Nagri  Pracharini  Sabha  did
 not  submit  to  the  Government  of
 India  a  scheme  for  the  preparation
 and  publication  of  Hindi  encyclo-
 paedia  in  two  volumes,  but  they  sub-
 mitted  a  scheme  for  the  preparation
 and  publication  of  Hindi  encyclo-
 paedia  in  30  volumes.

 Dr.  Ram  Subhag  Singh:  May
 know  whether  the  Government  have
 asked  for  a  scheme  for  the  prepara-
 tion  of  this  encyclopaedia  from  the
 Kashi  Nagri  Pracharini  Sabha.  and
 if  that  Sabha  have  not  submitted  any
 scheme,  whether  the  Government  are
 having  any  other  scheme  for  having
 the  encyclopaedia  prepared?

 Dr.  M.  M.  Das:  I  have  said  that
 the  Kashi  Nagri  Pracharini  Sabha
 submitted  a  scheme  for  the  prepara-
 tion  of  the  encyclopaedia  in  30  volu-
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 mes.  That  particular  scheme  of  the
 Sabha  was  considered  by  the  Govern-
 ment  of  India  and  it  was  considered
 too  ambitious  and  too  untimely.  So,
 the  Government  appointed  an  expert
 committee,  which  has  prepared  ano-
 ther  modest  scheme  of  having  Hindi
 encyclopaedia  in  ten  volumes  of  500
 pages  cach.

 Dr.  Ram  Subhag  Singh:  May  |
 Know  the  names  of  the  members  of
 this  committee  appointed  by  the  Gov-
 ernment  which  is  going  to  prepare  the
 encyclopaedia  in  ten  volumes  of  500
 whether  the  names  are  the  same  as
 those  that  had  been  asked  to  prepare
 and  finalise’  the  technical  and  legal
 terminology?

 Dr.  M.  M.  Das:  An  agreement  has
 been  reached  with  the  Nagri  Pracha-
 tini  Sabha  by  which  the  responsibility
 for  the  preparation  of  the  encyclo-
 paedia  has  been  entrusted  on  the
 Sabha.

 Shri  M.  L.  Dwivedi:  He  is  asking
 about  the  expert  committee  person-
 nel  and  the  reply  has  not  been  given.

 Dr.  M.  M.  Das:  There  are  ten
 names;  if  you  will  permit  me,  I  can
 tread  out  the  names.

 Mr.  Speaker:  Hon.  Members  want
 the  names.

 Dr.  Ram  Subhag  Singh:  The  Gov-
 ernment  appointed  the  committee
 long  ago,  and  so  far  no_  technical
 terms  have  been  prepared,  as  far  as  I
 kriow.  If  the  Parliamentary  Secre-
 tary  is  aware  that  some  words  have
 been  prepared,  I  would  like  to  know
 how  many  words  have  been  prepared.
 May  I  also  know  who  are  the  persons
 who  have  been  charged  with  the  work
 of  preparing  those  words?

 Dr.  M.  M.  Das:  I  think  there  is
 some  confusion  here.  It  is  a  case  of
 preparation  and  publication  of  Hindi
 encyclopaedia  of  the  type  of  the  Bri-
 tish  encyclopaedia.  There  is  another
 committee  for  the  preparation  of
 scientific  terminology  These  are  two
 different  things.  One  is  encyclopae-
 dia  and  another  is  preparation  of  ter-
 minology.
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 Dr.  Ram  Subhag  Singh:  I  want  to
 know  the  progress  of  work  which  has
 so  far  been  made  and  also  the  names
 of  the  persons  who  have  been  en-
 trusted  with  the  task  of  preparing  the
 two  sets  of  technical  terminology.

 Dr.  M.  M.  Das:  The  original  ques-
 tion  refers  to  encyclopaedia  only.

 Mr.  Speaker:  The  hon.  Member
 will  kindly  see  that  his  question  refers
 to  Hindi  encyclopaedia  in  two  volu-
 mes.  So  he  may  put  a  separate  ques-
 tion  on  this  subject  and  then  it  will
 be  answered.

 Shri  Sarangadhar  Das:  Repeating
 the  first  question

 pe
 by  Dr.  Ram

 Subhag  Singh,  may  ]  know  the  names
 of  the  members  of  the  committee  that
 is  now  entrusted  with  the  work  of  pre-
 paration  of  the  encyclopaedia  in  ten
 volumes?

 Dr.  M.  M.  Das:  I  have  said  that  an
 agreement  has  been  reached  with  the
 Kashi  Nagri  Pracharini  Sabha  _  into
 whose  hands  this  work  has  been  en-
 trusted.

 Mr.  Speaker:  He  wants  to  know
 the  names  of  the  ten  members  who

 -have  been  entrusted  with  this  task.

 Dr.  M.  M.  Das:  The  committec  was
 appointed  to  prepare  a  scheme.  The
 scheme  has  been  prepared  and  the
 work  is  to  be  entrusted  to  the  Kashi
 Nagri  Pracharini  Sabha.  The  names
 are  as  follows  :  Shri  Humayun  Kabir
 (Chairman),  Shri  Indra  Vidyavachas-
 pati,  Shri  Hazari  Prasad  Dwivedi,
 Dr.  D.  S.  Kothari.  Prof.  Nilakantha
 Sastri,  Dr.  Babu  Ram  Saksena,  Dr.
 Raj  Bali  Pandey,  Dr.  Siddheshwar
 Varma.  Shri  M.  P.  Periaswamy-
 thooran  and  Shri  V.  P.  Agnihotri.

 (Secretary).

 Shri  U.  M.  Trivedi:  May  I  know  if
 the  Government  will  take  steps  to  in-
 clude  in  this  list  members  from  Raias-
 than  and  Madhya  Bharat  who  speak
 better  Hindi  than  the  Hindi  spoken
 by  the  people  of  U.  P.  and  Bihar?
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 Dr.  M.  M.  Das:  Government  does
 not  agree  with  the  view  that  people
 of  certain  regions  of  Hindi-speaking
 ureas  are  speaking  better  Hindi  than
 others.  I  do  not  know  the  particu-
 lar  States  from  which  these  persons,
 who  are  members  of  the  committee,
 come.

 sit  एम०  एल०  द्विवेदी  :  में  जानना  चाहता
 हूं  कि  पारिभाषिक  शब्दावली  के  लिये  जो  टेकनी-
 कल  कमेटी  [प्राथमिक  समिति]  बनी  है,  जिस  का
 अपने  अभी  जिक्र  किया,  उस  क  मेम्बरों  को  शब्द
 विज्ञान  का  या  कोष  बनाने,  का  पहले  से  कोई

 अनुभव  था  ?  यदि  था  तो  उन्होंने  कौन  कौन  से
 कोष  बनाये  थे  ?

 Dr.  M.  M.  Das:  The  question  of
 terminology  does  not  at  all  come  in
 this  question.

 Shri  T.  S.  A.  Chettiar:  The  work
 has  been  entrusted  to  the  Kashi  Nagri
 Pracharini  Sabha.  A  committee  con-
 sisting  of  people  belonging  to  various
 parts  of  the

 rad
 has  been  ap-

 pointed.  What  is  the  connection  bet-
 ween  this  and  the  Sabha  which  is
 doing  the  work?

 Dr.  M.  M.  Das:  An  Advisory  Board
 haus  been  appointed  to  supervise  the
 work  which  will  be  done  by  the
 Sabha.

 Shri  Sadhan  Gupta:  May  I  know
 if  any  attempt  has  been  made  by  the
 Government  to  encourage  the  prepa-
 ration  of  similar  encyclopaedia  in
 other  regional  languages  also?

 Dr.  M.  M.  Das:  I  think  the  State
 Governments  will  do  that  work.

 Att  INDIA  Economic  SERVICE

 *1823,  Shri  Bogawat:  Will  the  Mi-
 nister  of  Home  Affairs  be  pleased  to
 State  :

 (a)  whether  the  formation  of  the
 All  India  Economic  Service  is  under
 consideration  of  Government:  and

 (b)  if  so,  when  it  is  expected  to  be
 finalised  ?

 30  APRIL  956  Oral  Answers  3046

 The  Minister  in  the  Ministry  of
 ‘  Home  Affairs  (Shri  Datar):  (a)  No.

 (b)  Does  not  arise.

 Shri  Bogawat:  Is  it  not  a  fact  that
 hundreds  of  non-gazetted  officers
 were  to  be  included?  In  the  draft
 of  the  First  Plan  it  was  mentioned
 that  there  would  be  such  an  Econo-
 mic

 Service.
 Why  has  it  been  dropped

 now:

 Shri  Datar:  |  am  not  at  present
 aware  of  the  terms  in  which  it  was  re-
 ferred  to  in  the  First  Plan.  But  I  may
 inform  the  hon.  Member  that  the
 State  Governments  are  not  in  favour
 of  the  constitution  of  such  a  service.

 Shri  Bogawat:  May  I  know  the
 reason  why  the  State  Governments
 are  not  in  favour  of  this?  Is  it  not
 necessary  to  have  this  in  the  interest
 of  the  country?

 Shri  Datar:  It  may:  be  theoretically
 advisable.  But  after  all,  we  have  to
 depend  upon  the  desire  of  the  State
 Governments  because  it  is  an  All
 India  Service  which  concerns  all  the
 State  Governments.

 Shri  Bogawat  :  What  is  the  desire
 of  this  Government?

 Shri  Datar:  |  may  inform  the  hon.
 Member  that,  so  far  as  the  Central
 Government  is  concerned,  there  is  a
 proposal  before  the  Government  for
 the  constitution  of  a  Central  Statis-
 tical  and  Economic  Advisory  Service.

 Shri  Shree  Narayan  Das:  May  |
 know  whether  this  question  will-  be
 referred  to  the  committee  which  is
 going  to  be  appointed  for  the  reorga-
 nisation  of  the  services  of  the  Gov-
 ernment?

 Shri  Datar:  It  is  a  reorganisation  of
 the  services  which  are  already  in  exis-
 tence  whereas  this  is  an  entirely  new
 service.

 Shri  Velayudhan  :  May  I  know  whe-
 ther  the  States  have  got  their  own
 statistical  organisation  and  also  whe-
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 ther  the  Central  Statistical  Organisa-
 tion  in  Calcutta  has  got  anything  to
 do  with  the  statistics  of  the  States?

 Shri  Datar:  So  far.as  the  States’
 work  is  concerned,  it  is  entirely  done
 by  their  own  officers.

 Shri  B.S.  Murthy:  What  are  the
 reasons  of  the  various  State  Govern-
 ments  for  their  not  agreeing  to  have
 this  sort  of  cconomic  surveys  ?  May  I
 know  if  the  Central  Government  is
 satisfied  with  the  reasons  of  the  State
 Governments?

 Shri  Datar:  This  is  not  an  econo-
 mic  survey  but  economic  Service.
 The  State  Governments  think  that
 they  can  carry  on  their  work  without
 having  an  All  India  Service.

 ByE-ELECTIONS

 *1824,  Shri  Kamath:  Will  the  Min-
 ister  of  Law  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the  bye-
 elections  to  the  Bombay  Legislative
 Assembly  have  been  postponed  ;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  (a)  Yes,  in  six
 constituencies.

 (b)  the  dates  fixed  for  the  elections
 in  these  constituencies  coincided  with
 the  Ramzan  fast.  The  number  of
 Muslim  voters  in  these  areas  being
 considerable,  the  Election  Commis-
 sion  considered  it  expedient  to  post-
 pone  the  elections  to  give  un  oppor-
 tunity  to  the  maximum  number  of
 voters  to  participate  in  the  bye-elec-
 tions.

 Shri  Kamath:  While  I  fully  appre-
 ciate  the  importance  of  Ramzan  in
 the  life  of  my  Muslim  compatriots,  is
 the  Minister  in  a  position  to  assure
 the  House  that  Government  pledged
 as  it  is  to  the  secular  ideal  which  con-
 notes  no  discrimination  against  an  in-
 dividual  or  a  group  on  grounds  of  re-
 ligion  only,  will  accord  to  the  same
 consideration  to  religious  fast  and  si-
 milar  solemn  observances  of  other  re-
 ligious  communities  like  Hindu.  Sikh,
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 Christian,  Jain,  Parsi  and  Buddhist,
 when  elections  take  place?

 Shri  Biswas:  Government  does  not
 come  into  the  picture  at  all.  The
 matter  is  in  the  hands  of  the  Election
 Commission  which  is  the  authority  to-
 decide  these  questions.  I  am  quite
 sure  that.  if  a  contingency  like  the
 one  contemplated  by  my  hon.  friend
 arises,  the  Election  Commission  will
 show  the  same  consideration  to  the
 members  of  other  religious  communi-
 tics.

 Shri  *  Kamath:  In  this  particular
 case  in  Bombay  where  bye-elections
 were  postponed  in  six  constituencies
 --polling  was  postponed,  I  believe—
 was  any  representation  received  from
 any  Muslim  organisation  as  such,  or,
 did  the  Election  Commission  take
 this  action  suo  motu,  on  its  own?

 Shri  Biswas:  There  was  a  letter
 from  the  State  Government  drawing
 the  attention  of  the  Election  Commis-
 sion  to  this  matter.  Elections  were
 scheduled  to  be  held  in  28  constituen-
 cies.  The  Election  Commission  went
 into  the  matter.  Having  regard  to  the
 proportion  of  the  different  communi-
 ties  in  different  areas,  it  thought  that
 the  elections  should  be  postponed  only
 in  these  six  constituencies  and  not  im
 others.

 Shri  Kamath:  Is  the  Minister  in  a.
 position  to  assure  the  House  that  the
 elections  in  these  constituencies  were
 postponed  not  because  the  ruling
 party  was  not  contesting  the  electior
 but  really  because  Ramzan  interven-
 ed.  If  it  was  postponed  only  due  to
 Ramzan,  why  was  it  not  postponed  in
 other  constituencies  as  well?

 Mr.  Speaker:  He  gave  the  answer.

 Shri  Kamath  :  Can  the  Minister  tell
 us  whether  the  Muslims  form  a  majo--
 rity  in  these  six  constituencies  ?

 Shri  Biswas:  In  these  constituencies
 in  which  the  dates  of  the  elections.
 were  postponed  the  number  of  Mus-
 lims  preponderated.  It  is  not  so  .im;
 the  other  constituencies.  Their  cases
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 were  also  considered  by  the  Election
 Commission  and  it  felt  that  it  was
 aot  necessary  to  postpone  the  dates
 of  clections  there.

 Shri  S.  S.  More:  Is  it  not  a  fact  that,
 though  the  polling  dates  were  post-
 poned,  the  same  candidates  had  been
 teturned,  as  there  was  no  contest  in
 all  these  constituencies?

 Shri  Biswas:  Will  it  put  an  end  to
 all  these  questions  if  ]  say  that  elec-
 tions  in  all  these  six  constituencies
 had  been  completed  and  new  mem-
 bers  had  been  elected?

 Shri  Sarangadhar  Das:  In  view  of
 the  fact  that  the  Union  of  India  is
 wedded  to  secularism,  is  it  consistent
 with  that  secularism  that  election
 should  be  interfered  with  by  the  re-
 quirements  of  a

 epee
 religious

 community  or  of  all  the  religious
 communities  ?

 Shri  Biswas:  I  do  not  quite  appre-
 ciate  the  force  of  this  question.  I  have
 not  been  able  to  follow  what  the  hon.
 Member  wanted  to  know.

 Shri  Sarangadhar  Das:  In  view  of
 the  fact  that  we  have  a  secular  State
 and  are  wedded  to  the  principles  of
 a  secular  State,  is  it  proper  on  the
 part  of  the  Government  or  the  Elec-
 tion  Commission  to  allow  religious
 principles  of  a  particular  community
 or  all  the  communities  to  interfere
 with  the  procedure  of  elections.

 Shri  Biswas:  Sir;  we  are  actually
 carried  away  by  words.  The  word
 “discrimination’  is  very  fascinating  and
 therefore  it  is  always  possile  to  throw
 that  out  as  an  argument  against  any
 action  which  may  be  taken.  There  is
 no  question  of  any  religion.  There  is
 no  question  of  discrimination.  Noth-
 ing  of  that  kind  is  there.  If  the  Elec-
 tion  Commissioner  is  informed  about

 ‘a  certain  set  of  facts  and  if  he  consi-
 ders  that  by  reason  of  those  facts
 it  is  necessary  to  postpone  the  dates
 for  completion  of  elections,  he  will  do
 so.  If  there  is  no  such  reason  made
 out,  he  will  not  take  any  action.  This
 is  a  simple  matter.  There  is  no  ques-
 tion  of  discrimination  and  no  ques-
 tion  of  this  religion  or  that  religion
 coming  in.
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 आदत  का  भाषा-सम्बन्धी  सर्वेक्षण

 +८२६.  पनी  भक्त  दर्शन  :  क्या  शिक्षा  मंत्री
 ७  सितम्बर,  १६५५  के  तारांकित  प्रश्न  संख्या
 १५५३  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की

 कृपा  करेंगे  कि  भारत  का  भाषा-सम्बन्धी  सर्वेक्षण
 करने  की  जो  योजना  तैयार  की  जा  रही  थी,
 उसमें  इस  बीच  क्या  प्रगति  हुई  है?

 शिक्षा  मंत्री  के समा सचिव  :  (डा०  एस०
 एम०  दास)  :  यह  विषय  कभी  विचाराधीन  है  |

 श्री  भक्त  बन :  यह  जो  भाषियों  का  सर्वेक्षण
 किया  जा  रहा  है  इसमें  क्‍या  कंवल  उन्हीं  तेरह
 या  चौदह  भाषा प्र ों  का  सर्वेक्षण  किया  जा  रहे
 है  जिनको  कि  हमारे  संविधान  में  मान्यता  प्राप्त
 है  ग्रीवा  क्‍या  हिन्दी  की  अरन्य  जनपदीय  भाषाओं
 जैसे  राजस्थानी,  मैथिली  भ्रादि  के  बारे  में  भी
 सर्वेक्षण  करने  का  विचार  किया  जा  रहा  है  ?

 Dr.  M.  M.  Das:  Considering  the
 present  situation,  Sir,  this  question
 does  not  arise.  I!  may  explain  to  the
 hon.  Member  that  the  scheme  pre-
 pared  by  the  Government  of  India  in
 the  Ministry  of  Education  involved
 an  expenditure  of  about  Rs.  161-7
 lakhs.  When  the  scheme  was  sent  to
 the  Planning  Commission.  the  Plan-
 ning  Commission  was  of  the  opinion
 that  in  view  of  the  more  pressing  de-
 mands  it  may  be  desirable  to  make
 only  a  beginning  in  this  direction.  The
 Planning  Commission  also  suggested
 that  in  order  to  have  trained  person-
 nel  to  carry  out  the  proposed  survey
 work  it  was  necessary  to  strengthen
 the  research  departments  of  the  uni-
 versities  and  the  proposal  of  provid-
 ing  Rs.  25  lakhs  for  the  purpose  at
 this  stage  would  be  adequate.  They
 also  suggested  that  the  question  of
 taking  up  the  survey  may  be  consi-
 dered  at  the  end  of  the  Second  Five
 Year  Plan  period.

 aft  भक्त  दर्शील  :  कभी  संसदीय  सचिव  महोदय
 ने  बताया  है  कि  प्लानिंग  कमी दान  (योजना

 थ्
 ने  इस  बात  को  स्वीकार  किया  है  कि

 इस  में  प्रारम्भिक  कार्यवाहियां  की  जायें  ।
 क्या  में  जान  सकता  हूं  कि  दिक्षा  मंत्रालय  ने  इस
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 सम्बन्ध  में  ग्राम  तक  क्या  प्रारम्भिक  कार्यवाही  की

 है  शौर  गे  क्‍या  कार्यवाही  करने  का  विचार  किया
 जा  रहा  है  ?

 Dr.  M.  M.  Das:  We  have  received
 the  suggestion  of  the  Planning  Com-
 mission  only  a  short  time  ago  and
 they  are  being  considered  by  the
 Government.

 ADMINISTRATIVE  VIGILANCE  DIVISION

 *1827.  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state  :

 (a)  how  far  the  Administrative
 Vigilance  Division  has  been  success-
 ful  in  toning  up  the  administra-
 tive  macihnery  and  putting  down
 corruption  and  nepotism  in  the  vari-
 ous  Ministries  :

 (b)  whether  the  Vigilance  Officers
 in  the  Ministries  report  the  cases  of
 corruption  and  nepotism  to  the  Direc-
 tor  of  Administrative  Vigilance  Divi-
 sion;  and

 (c)  the  number  of  cases  of  corrup-
 tion  and  nepotism  detected  so  far  by
 this  Division  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (a)  to  (c).  A  report  on
 the  work  done  by  the  Administrative
 Vigilance  Division  for  the  period
 ending  35  March  956  will  be  laid
 before  Parliament  shortly.

 Pandit  D.  N.  Tiwary:  May  I  know
 how  many  cases  were  reported  to  the
 Vigilance  Division  and  what  steps
 were  taken  in  those  cases?

 Shri  Datar  :  That  itself  will  be  clear
 from  the  report  which  will  be  present-:
 ed  within  the  course  of  about  three
 or  four  weeks.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  the  Minister  is  in  a  position
 to  say  as  to  which  Ministry  attracted
 the  attention  of  this  Vigilance  Division
 most?

 Shri  Datar:  Vigilance  Officers  have
 been  appointed  in  all  the  Ministries
 and  they  are  giving  their  best  atten-
 tion  to  the  work  there.
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 Pandit  D.  N.  Tiwary:  May  I  know
 what  is  the  connection  between  this
 Vigilance  Division  and  the  Vigilance
 Officers  in  the  Ministries?

 Shri  Datar:  The  connection  is  like
 this.  There  is  a  Director  appointed
 so  far  as  the  general  vigilance  work
 in  all  the  departments  is  concerned.
 To  each  of  the  Ministries  a  Vigilance
 Officer  of  the  rank  of  a  Deputy  Secre-
 tary  is  appointed.  He  works  in  co-
 ordination  with  the  Secretary  of  the
 Ministry  concerned.

 Shri  Jangde:  Is  it  not  a  fact  that
 this  officer  cannot  refer  a  case  to  the
 SPE  or  other  branches  connected
 with  vigilance  work  without  the  prior
 sanction  of  the  Secretary  of  the
 Ministry  concerned,  and,  if  so,  may
 4  know  whether  it  will  not  be  justified
 that  this  officer  should  work  directly
 under  the  Home  Ministry  without  the
 interference  of  the  different  Minis-
 tries?

 Shri  Datar:  That  is  the  very  object
 of  speeding  up  of  the  proposals  for
 prosecution,  and  the  new  system  has
 been  working  well  in  this  respect.

 Shri  Velayudhan  :  May  I  know  whe-
 ther  the  officers  of  the  rank  of  Deputy
 Secretaries,  who  are  in  charge  of  this
 vigilance  in  various  Ministries,  are
 also  doing  some  executive  or  admi-
 nistrative  work  in  their  Ministries?

 ‘Shri  Datar  :  That  depends  on  the  ex-
 tent  of  work  that  is  there  so  far  as
 vigilané  as  such  is  concerned.  If,
 for  example,  the  work  is  not  much
 they  naturally  carry  on  other  duties.

 Shri  Kamath:  Are  these  Vigilance
 Officers  authorised  or  empowered  to
 take  cognisance  of  allegations  or  com-,
 plaints  of  corruption  which  might  un-
 fortunately  be  made  against  Minis-
 ters  and  Secretaries  and,  If  they  are
 not  so  empowered,  may  I  know  who
 takes  cognisance  of  such  complaints
 against  Ministers  and  Secretaries?

 Shri  Datar:  Whenever  there  are  al-
 legations  against  Ministers  the  Gov-
 ernment  would  take  cognisance  of
 them.  So  far  as  officers  in  general
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 are  concerned,  the  Vigilance  Officer
 does  go  into  the  ‘allegations  and  get
 them  duly  examined  by  the  SPE  in
 all  cases.

 GOVERNMENT  SECURITY  PRESS

 *1828,  Sardar  Akarpuri:  Will  the
 Minister  of  Finance  be  pleased  to

 ‘state  :

 (a)  whether  any  complaint  has
 been  received  by  Government  to  the
 effect  that  during  55  a  large  num-
 ber  of  currency  notes  have  been  sto-
 len  from  the  Indian  Security  Press  ;

 (b)  if  so.  the  number  and  value  of
 «currency  notes  stolen;  and

 (c)  the  action  taken  by  Govern-
 ‘ment  in  this  connection?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha)  :
 (a)  und  (b).  Only  onc  case  of  theft
 was  reported  during  955.  One  num-
 ‘bered  sheet  of  forty  ten-rupee  notes
 ‘was  stolen  from  the  Currency  Note
 Press  in  February,  1955,  7  notes
 which  formed  part  of  this  sheet  have
 so  far  been  discovered  in  circulation
 and  confiscated  by  the  Policc.

 (c)  One  worker  of  the  Currency
 ‘Note  Press  was  arrested  in  this  con-
 nection  and  the  case  is  still  pending
 in  the  Court  of  the  Resident  Magis-
 trate.  First  Class,  Nasik  Road.  The
 Reserve  Bank  was  immediately  infor-
 med  of  the  missing  note  numbers  and
 the  Bank  in  its  turn  informed  ull
 the  Officers  of  its  Issue  Department.
 all  Treasuries  and  the  State  Bank  of
 India  of  the  numbers  of  the  missing
 notes.  All  possible  precautionary
 measures  have  been  taken  to  inten-
 sify  the  Security  arrangements  in  the
 Press.

 सरदार  प्रकर पुरी  :  क्‍या  में  जान  सकता  हूं  कि

 इस  केस  के  फैसले  में  इतनी  देरी  क्‍यों  लग

 रही  है  ?

 Shri  A.  C.  Guha:  The  case  was
 detected  in  February,  1955.  Imme-
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 diately  the  case  has  been  reported
 and  handed  over  to  the  Police.  It  is
 now  for  the  court  to  decide  the  case

 CLASSES  COMMISSION'S
 REPORT

 *1829,  Shri  Gidwani:  Will  the  Mi-
 nister  of  Home  Affairs  be  pleased  to
 state  :

 BACK  WARD

 (a)  when  will  the  report  of  the
 Backward  Classes  Commission  be
 released  ;  and

 (b)  what  are  the  reasons  for  the
 delay  in  releasing  the  same?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (au)  As
 early  as  possible.

 (b)  The  recommendations  of  the
 Commission  are  still  under  considera-
 tion  in  consultation  with  the  State
 Governments,

 Shri  Gidwani  :  When  was  the  report
 signed  ?

 Shri  Datar:  |  have  informed  the
 House  already  that  it  was  signed  in
 March,  1955.

 Shri  Gidwani:  Is  it  a  fact  that  cer-
 tain  particulars  of  the  report  have  al-
 ready  appeared  in  the  Press?

 Shri  Datar:  They  are-cither  sur-
 mises  or  so-called  intelligent  anticipi-
 tions

 Shri  Jangde  :  May  ]  know  what  are
 the  reasons  for  including  or  excluding
 certain  castes  in  the  present  Schedu-
 led  Castes  Order  that  is  going  to  be
 discussed  in  this  House?  May  |  also
 know.  when  these  cases  have  been  in-
 cluded  or  excluded  in  this  Bill,  what
 is  the  reason  why  the  report  of  the
 Backwarded  Classes  Commission  i:
 not  placed  before  this  House  ?

 Shri  Datar:  So  far  as  the  new  Bill
 which  has  already  been  introduced  is
 concerned,  it  is  based  mainly  on  the
 recommendations  of  the  Backward
 Classes  Commission  and  the  Govern-
 ment  are  considering  us  to  when  this
 report  should  be  published.  The  de-
 sire  of  the  Government  is  to  publish
 it  as  early  as  possible.
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 Shri  Thimmaiah  :  May  I  kngw  whe-
 ther  the  State  Gov  eee  ave  re-
 turned  this  report  with  their  opinions
 and,  may  |  also  know  whether  any
 time-limit  was  fixed  within  which  the
 opinions  of  the  State  Governments
 have  to  be  sent  to  the  Central  Gov-
 ernment?

 Shri  Datar:  |  have  answered  this
 very  supplementary  question  on  a  for-
 mer  occgsion,  namely.  inasmuch  as
 the  recommendations  were  so  many
 and  they  covered  a  very  large  number
 of  subjects,  no  time-limit  could  be
 placed.  But  |  may  inform  the  hon.
 Member  that  till  now  we  have  received
 the  comments  from  18  State  Govern-
 ments  and  the  comments  of  9  Govern-
 ments  are  awaited.

 Shri  N.  M.  Lingam:  May  |  know
 what  the  consideration  of  the  recom-
 mendations  has  to  do  with  the  publi-
 cation  of  the  report  as  such?  Does  the
 Government.  in  every  case.  wait  till
 the  recommendations  are  accepted  be-
 fore  the  report  is  published?

 Sbri  Datar:  The  answer  has  been
 furnished  by  the  provisions  of  urticle
 340  of  the  Constitution.  It  has  been
 stated  very  clearly  in  article  340  that
 the  report  has  to  be  presented  to  the
 Parliament  along  with  a  memoran-
 dum  explaining  what  action  the  Gov-
 ernment  have  taken,

 Shri  है,  S.  Murthy:  May  I  know
 whether  the  report  of  the  Backward
 Classes  Commission  will  be  made
 uvailable  to  the  Members  of  Parlia-
 ment.  in  full.  before  the  Order  on  the
 subject  is  discussed  on  the  floor  of
 this  House?

 Shri  Datar:  |  suid  that  the  Govern-
 ment  ure  considering  that  very  objec-
 tive.

 Shri  Jangde  :  The  hon.  Minister  just
 now  ‘said  that  the  replics  from  seven
 States  are  still  awaited.  Therefore.  on
 what  basis  are  certain  castes  and
 classes  included  in.  and  certain  castes
 and  classes  excluded  from.  the  Sche-
 fuled  Castes  and  Scheduled  Tribes
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 Order,  without  consulting  the  nine
 States  and  without.  getting  the  reply
 from  the  nine  States?

 Shri  Datar:  So  far  as  this  matter  is
 concerned,  it  was  subsequently  sub-
 mitted  to  the  Backward  Classes  Com-
 mission.  lt  was  not  the  main  work.
 Therefore,  when  we  received  the  lists
 from  the  Backward  Classes  Commis-
 sion.  we  took  action  to  consult  the
 State  Governments  immediately.  That
 is  the  reason  why  after  the  State  Gov-
 ernments’  opinions  were  received  our
 Bill  has  been  finalised.

 Shri  Vallatharas  :  May  |  know  whe-
 ther  the  report  is  unanimous  one,  or
 whether  there  has  been  any  dissent-
 ing  note  by  the  Members  and
 whether  the  Chairman  himself  has
 given  u  dissenting  note,  and  if  so,
 whether  there  are  any  complications
 urising  out  of  the  difference  of  opinion
 among  so  many  Members?  Muay  |
 also  know  whether  such  a  state  of
 affairs  has  placed  the  Central  Govern-
 ment  in  a  fix  and  in  an  inexplicable
 position,  by  reason  of  which  a  delay
 of  more  than  a  year  has  been  caused
 and  there  is  further  scope  for  delay  of
 another  yeur?

 Shri  Datar:  |  cannot  accept  the  in-
 sinuations  contained  in  this  question,
 ]  would  request  the  hon.  Members  to
 wait  for  a  few  days,  when  the  whole
 matter  will  be  cleared.  because,  the
 report  along  with  the  minutes  of  dis-
 scot  und  aM  the  materials  will  in  due
 course  be  placed  before  the  House.

 लोरी  छिपे  सोना  ले  जाता

 मै शददे०,  डा०  रास  सुलग  सिह:  क्या
 बिल  मंत्री  यह  बताने  की  कृपा  करेंगे  किः.

 (क)  क्‍या  यह  सच  है  कि  बम्बई  गोदी  पर
 इटैलियन  यात्रियों  शीर  जहा जियों  के  पास  से
 काफी  मात्रा  में  प्रबंध  सोना  कौर  सोते  के  सिक्‍के

 (सोरेन)  बरामद  हुए  हैं  ;

 (=)  यदि  हां,  तो  इस  प्रकार  अरा सद  द्ग
 सोना  और  सोने  के  सिक्कों  की  कीमत  क्‍या  है  :
 कौर
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 (7)  क्‍या  हस  सम्बन्ध  में  कोई  गिरफ्तारी
 भी  हुई  है  ?  हु

 राजस्व  प्रो  प्रतिरक्षा  व्यय-मंत्री  (श्री  erecr-
 we  गुह)  (क)  जी,  हां।  एम  गीए  एशिया
 नामक  जहाज  के  एक  इटालियन  यात्री  के  पास  से

 ह  और  ६  बटालियन  जहाजी  कर्मचारियों
 के  पाससे  सोने  के  सिक्‍के  का  (सावरेन)  बरामद

 हुए  हैं  ।

 च
 बरामद  हुए  सोने  का  मूल्य  १,७८,०००

 गाय  CMR
 रुपये  है  ।

 (ग)  सातों  व्यक्ति  पकड़  लिये  गये  और  उन
 पर  मुकदमा  चलाया  जा  रहा  है  ।

 Shri  Joachim  Alva:  Is  Government
 aware  that  gold  smuggling  in  India
 has  reached  a  very  dangerous  propor-
 tion?  An  international  racket  which
 started  from  Arabia  and  Persian  Gulf,
 goes  to  the  Goa  border,  and  then  it
 is  clubbed  with  leading  businessmen
 along  with  the  Chilean  diplomats  and
 now  it  goes  with  the  Italians.  May  I
 ask  whether  the  Finance  Ministry  is
 receiving  any  assistance  from  our
 Missions  abroad  in  the  shape  of  in-
 telligence  and  also  whether  they  send
 out  any  suggestions  to  us  so  that  we
 can  counteract  this  menace?

 Shri  A.  C.  Guha:  I  do  not  think
 gold  smuggling  in  recent  times  has
 gone  up  considerably.  The  hon.
 Member  has  said  that  it  has  reached
 some  dangerous  proportions  or  some
 thing  like  that.  I  do  not  think  that
 is  quite  correct.  With  the  strict  super-
 vision  over  the  Goa  frontier,  we  feel
 that  gold  smuggling  has  considerably
 gone  down.  We  know  that  gold  smug-
 gling  was

 being
 done  not  only  in  re-

 cent  times  but  for  years,  from  the  Per-
 sian  Gulf  Coast  and  the  Arabian
 Coast.  As  to  the  latter  part  of  his
 Question,  namely.  about  the  Indian
 Embassies  giving  us  information.  I
 have  no  information  with  me  at  pre-
 sent.

 CENTRAL  UNIVERSITIES

 *1832.  Sardar  Akarpuri:  Will  the
 Minister  of  Education  be  pleased  to
 state  :
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 (a)  whether  the  Reviewing  Com
 mittee

 ®ppo
 inted  to  go  into  the  finan-

 ces  of  Central  Universities  has
 submitted  its  report;  and

 (hb)  +f  so.  its  recommendations?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M-
 Das:  (a)  No,  Sir.

 (b)  Does  not  arise.
 .

 NATIONAL  COLLEGE  OF  PHYSICAL
 EDUCATION

 *1833.  Shri  Gidwani:  Will  the  Mi-
 nister  of  Education  be  pleased  to
 State  :

 (a)  when  the  proposed  National
 College  of  Physical  Education  will  be
 started  ;

 (b)  where  it  will  be  located;  and

 (c)  whether  it  will  be  managed  by
 Government  or  an  independent  orga-
 nization  will  be  set  up  for  the  pur-
 pose?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  The  matter  is  still  under
 negotiation  with  the  Planning  Com-
 mission.  It  is  proposed  to  take  steps
 for  the  establishment  of  the  College
 as  soon  as  possible.

 (b)  Bhopal.

 *(c)  By  an  autonomous
 Governors.

 Board  of

 Shri  Gidwani:  What  will  be  the
 overall  non-recurring  expenditure,  and
 what  will  be  the  yearly  expenditure  on
 account  of  this  scheme?

 Dr.  M.  M.  Das:  For  the  whole  of
 the  five  years  of  the  Plan  period,  an
 amount  of  Rs.  I50  lakhs—Rs.  80
 lakhs  non-recurring  and  Rs.  70  lakhs
 recurring—have  been  recommended
 to  be  spent.

 Shri  Gidwani:  How  many  students
 are  to  be  admitted?

 Dr.  M.  M.  Das:  All  these  details
 have  not  yet  been  worked  out.
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 Shri  Jaipal  Singh:  What  are  the
 special  reasons  that  have  impelled
 the  Government  to  choose  Bhopal  as
 the  place  for  the  location  of  this  Na-
 tional  College  of  Physical  Education?

 Dr.  M.  M.  Das:  The  Government  of
 India  wrote  to  the  different  State  Gov-
 ernments  asking  whether  they  can
 help  us  wih  60  acres  of  suitable  land
 for  the  purpose  of  establishing  this
 college.  With  the  exception  of  Mani-
 pur,  Tripura  and  Himachal  Pradesh,
 we  recieved  offers  from  almost  all  the
 State  Governments.  The  Central  Ad-
 visory  Board  of  Physical  Education
 und  Recreation.  at  their  meeting.  con-
 sidered  all  these  offers  and  expressed
 themselves  in  favour  of  the  establish-
 ment  of  the  College  at  Delhi,  Bhopal
 or  Shivpuri  (Madhya  Bharat),  in  order
 of  preference.  It  has  been  found  very
 difficult  to  get  a  suitable  site  in  DeJhi,
 and  so,  the  next  choice  is  Bhopal.

 Shri  Chattopadhyaya:  May  I  know
 whether  the  syllabi  for  the  courses  of
 study  in  this  College

 hye
 been  work-

 cd  out  in  detail  and,  if'so,  by  whom,
 and  will  the  Government  of  India  lay
 ४  copy  of  the  syllabi  on  the  Table  of
 the  House?

 Dr.  M.  M.  Das:  It  is  too  premature
 to  ask  as  well  as  to  answer  this  ques-
 tion.

 Shri  V.  P.  Nayar:  The  Parliamen-
 tary  Sccretary  said  that  a  College
 would  be  established  as  early  as  pos-
 sible.  May  I  know  whether  this  Col-
 lege  will  have  only  courses  of  study
 in  general  physical  education  or  whe-
 ther  the  College  will  impart  instruc-
 tion  for  specialised  studies  such  as
 games  with  soft  balls.  and  hard  balls.
 athletics,  gymnastics,  aquatic  sports,
 wrestling  etc.

 Dr.  M.  M.  Das:  I  have  said  that  it
 is  under  negotiation  with  the  Plan-
 ning  Commission.  So,  it  may  be  said
 that  the  final  decision  has  not  yet
 been  taken.  Unless  we  get  the  appro-
 val  of  he  Planning  Commission,  final
 decision  cannot  be  taken.

 Shri  V.  P.  Nayar:  The  Parliamen-
 tary  Secretary  says  that  the  matter  is

 2—02  L.  S.  °
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 under  discussion  with  the  Planning
 Commission.  May  I  know’  whether
 this  College  will  confine  itself  only  to
 general  physical  education  or.  in  view
 of  the  backwardness  of  India  in  the
 various  items  of  sports  and  games.
 whether  this  College  will  also  impurt
 specialised  instructions  in  specialised
 courses  in  the  various  kinds  of  games
 and  sports?  What  is  the  view  of  the
 Government  of  India  in  this  matter?

 Dr.  M.  M.  Das:  The  hon.  Member
 knows  that  any  scheme  involving  a
 huge  expenditure  cannot  be  taken  up
 by  the  Government  of  India  without
 the  sanction  of  the  Planning  Commis-
 sion.

 Shri  B.  S.  Murthy:  May  I  know
 whether  the  extremes  of  climate  have
 been  taken  into  consideration  before
 deciding  that  the  College  should  be
 situated  in  Bhopal?

 Dr.  M.  M.  Das:  Every  possible  con-
 sideration  has  been  taken  into  ac-
 count.

 Shri  Vallatharas:  In  view  of  the
 fact  that  this  type  of  education  is
 highly  essential  for  the  progress  of  this
 nation  in  the  future,  will  the  Govern-
 ment  consider  that  at  least  in  each  of
 the  five  zones,  as  proposed  under  the
 States  reorganisation  scheme.  one  col-
 lege  will  be  instituted,  so  that  we  can
 have  tive  colleges  in  the  whole  of
 India  simultaneously,  instead  of  onc
 College  at  Bhopal?

 Dr.  M.  M.  Das:  The  suggestion  of
 the  hon.  Member  will  be  looked  into.

 Shri  Jaipal  Singh:  The  Parliamen-
 tary  Secretary  said  that  it  was  a  ques-
 tion  of  a  “huge  expenditure”.  and  that
 therefore,  the  sanction  had  to  be  ob-
 tained  from  the  Planning  Commission
 with  its  blessings.  May  I  know,  rough-
 ly.  what  is  the  huge  expenditure?
 What  is  the  amount  that  has  been
 asked  for?  ;

 Dr. M.  M.  Das:  I  have  already  said
 that  the  total  expenditure  during  the
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 second  Five  Yeur  Plan  period  is  Rs.
 50  lakhs~-Rs.  80  lakhs.  non-recur-
 ring,  and  Rs.  70  lakhs,  recurring.

 Shri  Gadgil  :  What  is  the  exact  con-
 stitutional  relationship  between  the
 Planning  Commission  and  the  Cabi-
 net.  I  understood  the  Parliamentary
 Secretary  to  say  that  nothing  can  be
 undertaken  unless  it  is  sanctioned  by
 Planning  Commission.  I  understand
 that  the  position  of  the  Planning
 Commission  is  that  of  a  consultant
 that  the  ultimate  sanction  rests  with
 the  Cabinet.

 Dr.  M.  M.  Das:  This  question  may
 be  appropriately  put  either  to  the
 Finance  Minister  or  the  Planning
 Minister  and  not  to  the  Education
 Minister.

 Shri  V.  P.  Nayar:  The  hon.  Parlia-
 mentary  Secretary  has  said  that  a  huge
 expenditure  will  be  involved.  May  |
 know  whether  in  calculating  the  ex-
 penditure;  Government  have  taken
 into  consideration  the  number  of  stu-
 dents  who  can  be  accommodated  in
 this  college  and  if  so.  what  is  that
 number?

 Dr.  M.  M.  Das:  The  proposal  is
 still  under  the  consideration  of  the
 Government.  Only  the  site  has  been
 selected  and  it  is  too  early  to  work
 out  all  these  details.

 Shri  V.  P.  Nayar:  How  did  you
 then  work  ‘out  the  total  figures?

 WRITTEN  ANSWERS  TO
 QUESTIONS

 HINDI  SHIKSHA  SAMITI

 1905.  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Education  be
 pleased  to  state  :

 (a)  whether  Hindi  Shiksha  Samiti
 has  appointed  two  sub-committees  to
 prepare  a  list  of  2,000  Basic  Hindi
 words  for  use  in  Hindi  Readers  and
 500  Basic  words  of  Hindi  which  will
 constitute  the  minimum  standard  of
 piteracy  in  Hindi;  and
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 (b)  if  so,  the  progress  made  by
 these  two  sub-committees  in  this
 work?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Yes,  Sir.

 ॥
 (0)  The  two  Sub-Committees,  after

 examining  the  comments  received  on
 the  tentative  lists  from  the  members
 of  the  Hindi  Shiksha  Samiti  and  the
 State  Governments  etc.  have  laid
 down  certain  guiding  principles  for
 the  finalisation  of  those  lists.  The
 lists  thus  prepared  will  be  placed  be-
 fore  the  Sub-Committee  concerned
 shortly.

 BALANCE  OF  PAYMENTS

 *I8i2.  Mulla  Abdullabhai:  Will
 the  Minister  of  Finance  be  pleased-  to
 state  :

 (a)  the  names  of  the  countries  with
 which  the  nce  of  payment  was

 favourable  ie  ndia  in  1954-55  ;  and

 (b).  the  amount  of  the  invisible
 earnings  of  India  from  (i)  shipping
 and  (ii)  insurance?

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  In  1954-55,
 India  had  a  favourable  balance  of
 payments  with  the  following  major
 countries  ;

 Argentina
 Australia
 Canada

 Ceylon
 China
 Holland

 Malaya
 New  Zealand
 Pakistan
 U.S.A.

 (b)  During  1954-55,  India’s  net
 invisible  earnings  from  (i)  transporta-
 tion  including  shipping  amounted  to
 Rs.  23-4  crores  and  (ii)  from  insu-
 rance.  Rs.  14  crores.
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 aa  परिवर्तन

 *-  १८१७.  श्री  भीखा  भाई  :  क्‍या  गह कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  ऐसे  ख़ादिम  जाति
 क्षेत्रों  की  एक  सूची  तयार  की  है,  जहां  ईसाई
 मिशनरी  ख़ादिम  जातियों  के  लोगों  को  विभिन्‍न
 प्रकार  से  लालच  देकर,  उनका  धर्म-परिवर्तन  करा

 रहे  हैं  ;  और

 (ख)  यदि  हां,  तो  क्‍या  सरकार  उन  क्षेत्रों
 के  नाम  दिखाने  वाला  एक  विवरण  सभा-पटल
 पर  रखेगी  ?

 गह-कार्य  मंत्रालय  में  मंत्री  (श्री  दातार):
 (क)  जी,  नहीं  1

 (ख)  प्रश्न  ही  नहीं  उठता  |

 EDUCATED  UNEMPLOYED  IN  ANDHRA

 *1818,  Dr.  Rama  Rao:  Will  the
 Minister  of  Education  be  pleased  to
 etate  :

 (a)  the  amount  of  financial  assis-
 tance  sanctioned  and  given  to  the
 Government  of  Andhra  during  1955-
 56  for  the  relief  of  educated  unem-
 ployment  :  and

 (b)  the  number  of  persons  benefit-
 ed  by  this  scheme?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Rs.  4,21,200  were  sanction-
 ed  to  the  State  Government  during
 1955-56.

 (b)  1,053  teachers  that  were  ap-
 pointed  by  the  State  Government  dur-
 ing  954-55  will  continue  to  rec¢ive
 the  benefit  during  1955-56.  Another
 999  teachers  were  allotted  to  the  State
 Government  during  1955-56  but  the
 State  Government  have  not  yet  re-
 ported  how  many  out  of  this  number
 have  ben  appointtd  by  them  during
 that  year.

 COMMONWEALTH  OFFICERS’  CONFER-
 ENCE

 *48i9.  Shri  Punnoose:  Will  the
 Minister  of  Fimamee  be  pleased  to  state
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 the  composition  of  the  delegation  sent
 to  the  U.  K.  to  attend  the  Common-
 wealth  Officers’  Conference  on
 balance  of  payment  position  of  Ster-
 ling  Area  countries  during  1955?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  The  Indian  dele-
 gation  to  the  Commonwealth  Offi-
 cials  Conference  on  the  balance  of
 payments  position  of  the  Sterling
 Area,  in  December  955,  was  compos-
 ed  of  the  following  :—

 l.  Shri  L.  K.  Jha,  CS..  Joint
 Secretary,  Ministry  of  Commerce  and
 Industry.

 2.  Shri  T.  Swaminathan.  —  LC.S.
 Minister  (Economic),  High  Commuis-
 sion  of  India,  London.

 3.  Dr.  T.  G.  Menon,  First  Secretary
 (Commercial),  High  Commission  of
 India,  London.

 4.  Shri  S.  S.  N.  Kao,  Section
 Officer.  Ministry  of  Finance.

 Hooker's  FLORA  OF  BRITISH  INDIA

 *1825.  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Natural  Resources
 and  Scientific  Research  be  pleased  to
 state  whether  revision  of  Hooker's
 Flora  of  British  India  is  con-
 templated  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  Yes,  Sir.  The
 Botanical  Survey  of  India  propose  to
 take  up  this  work  during  the  Second
 Five  Year  Plan  period.

 पाकिस्तानी  राष्ट्र जम

 #१८३१.  थी  क्ञष्माचायें  जोशी:  क्‍या

 गृहकार्य  मंत्री  यह  बताने  की  कपा  करेंगे  कि  ,

 (क)  १६५४५  में  पाकिस्तानी  राष्ट्रजनों  को
 स्वामी  रूप  में  भारत  में  रहने  क॑  लिये  कितने

 दृष्टांत  (विकास)  दिये  गये  :  कौर

 (ख)  क्‍या  सरकार  इस  प्रकार  क  दिनांक
 जारी  करने  के  काम  को  रोकने  का  विंचार  कर

 रही  है  ?
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 -कार्य  मंत्रालय  में  मंत्री  (श्रोदातारः)
 (क  took

 .  (ख  ऐसा  कोई  प्रस्ताव  विचाराधीन  नहीं
 है  1

 COUNCIL  FOR  RURAL
 HIGHER  EDUCATION

 NaTIONAI.

 563  अ  Shri  Ram  Krishan  :
 5

 7  7  Shri  Madiah  Gowda:

 Will  the  Minister  of  Education  be
 pleased  to  state  the  steps  taken  so  far.
 for  the  implementation  of  the  deci-
 sions  and  recommendations  of  the
 National  Counci!  for  Rural  Higher
 Education  as  announced  in  the  first
 week  of  April?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  The  proceedings  of  the  Council
 have  not  so  far  been  finalised.  Action
 will  be  taken  as  soon  as  they  are
 finally  approved.  Rs.  75  lakhs  were.
 however,  sanctioned  in  favour  of  the
 following  0  institutions  for  develop-
 ment  into  Rural  Institutes  even  be-
 fore  the  Council  met.

 1.  Visva  Bharati,  Sriniketan.

 2.  Jamia  Millia,  Delhi.

 3.  Gandhigram,  Madurai,

 4.  Vidya  Bhavan,  Udaipur.
 5,  Sarvodaya  Mahavidyalaya,  Tur-

 ki  (Muzaffarpur).
 6.  Shivaji  Lok  Vidyapeeth,  Amra-

 vati.

 7.  Ramakrishna  Mission
 laya.  Coimbatore.

 8.  Lok  Bharati.  Sanosora.

 9.  Balwant  Rajput  College,  Agra.

 l0.  Mouni  Vidyapeeth,  Gargoti.

 Vidya-

 EDUCATIONAL  FACILITIES  FOR  SCHE-
 DULED  CASTES

 1564,  Shri  Ram  Krishan:  Will  the
 Minister  of  Education  be  pleased  to
 State  :
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 (a)  whether  scheme  of  educational
 facilities  for  Scheduled  Tribes  and
 Scheduled  Castes  during  the  Second

 Five
 Year  Plan  has  been  finalised:

 an

 (b)  if  so,  the  details  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das)  b  (a)  No,  Sir.

 (b)  Does  not  arise.

 COTTAGE  INDUSTRIES  IN  ANDAMANS

 1565.  Sbri  Ram  Krishan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  whether  the  scheme  for  the
 development  of  cottage  industries  in
 Andaman  and  Nicobar  Islands  has
 been  finalised  ;

 (b)  if  so.  the  name  of  main  indus-
 tries  to  be  developed  ;

 (c)  the  total  amount  to  be  incurred:
 and

 (d)  the  main  features  thereof?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (४)  to  (0).
 Under  the  Second  Five  Year  Plan  of
 Andamans.  it  is  proposed  to  develop
 cottage  industries  in  the  Andaman
 and  Nicobar  Islands  and  for  that  pur-
 pose  a  provision  of  Rs.  5  lakhs  has
 been  proposed  to  be  made  in  the  Plan.
 Details  of  the  scheme  have  not  yet
 been  finalised.

 EMPLOYEES  OF  TRIPURA  STATE

 1566.  Shri  Biren  Dutt:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  the  number  of  employees  of
 Tripura  State  who  are  temporary  ;

 (b)  the  number  of  permanent  em-
 ployees  ;  and

 (c)  when  the  temporary  employees
 will  be  made  permanent?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  to  (c).
 The  required  information  is  being  cdl-
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 lected  and  will  be  laid  on  the  Table
 of  the  House  when  received.

 LANDLESS  PEASANTS  IN  TRIPURA

 1567.  Shri  Biren  Dutt:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  the  number  of  petitions  which
 have  been  received  by  the  Govern-
 ment  of  Tripura  from  landless  pea-
 sants  ;

 (b)  the  number  of  landless  people
 who  have  received  aid  in  the  form  of
 grant  of  khas  lands  without  ‘nazarana’
 in  Tripura  during  1955-56?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  and
 (b).  The  required  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Lok  Sabha  in  due
 course.

 CENTRAL  SECRETARIAT  GRADE  IV
 SERVICE

 1568.  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  the  appointing,  punishing  and
 appellate  authorities  in  respect  of  the
 Grade  IV  of  the  Central  Secretariat
 Service  ;

 (b)  whether  any  powers  by  =  the
 appointing  authority  have  been  dele-
 gated  to  lower  authority  ;  and

 (c)  if  so,  what  are  those  powers?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  to  (c).
 The  information  is  given  in  the  state-
 ment  attached.  [See  Appendix  X,
 annexure  No.  63]

 KIDNAPPED  CHILDREN

 1569.  Chaudhuri  Muhammed  Shaf-
 fee:  Will  the  Minister  of  Home
 Affairs  be  pleased  to  state  :

 (a)  the  number  of  the  children
 kidnapped  in  part  “C”  States,  State-
 wise  in  India,  from  Ist  January.  956
 to  3}st  March  1956;  and
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 (b)  the  number  of  such  children
 who  were  recovered?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  and
 (b).  A  statement  containing  the  re-
 quired  information  is  placed  on  the
 Table  of  the  House.  [See  Appendix  X.
 annexure  No.  64.]

 MINES  AND  A  PPLILD
 GEOLOGY

 SCHOOLS  OF

 1570.  Shrimati  [la  Palchoudhury  :
 Will  the  Minister  of  Natural  Resour-
 ces  and  Scientific  Research  be  pleased
 to  state  :

 (a)  the  number  of  Schools  of  Mines
 and  Applied  Geology  in  India  at
 present  ;

 (b)  the  places  of  their  location  ;

 (c)  the  number  of  students  who
 sought  admission  to  these  schools  for
 the  current  term;  and

 (d)  whether  any  student  has  been
 refused  admission  ;  and

 (e)  if  so,  the  reasons  therefor?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  and  (b).
 There  is  only  one  School  of  Mines
 and  Applicd  Geology  and  this  is  loca-
 ted  at  Dhanbad.

 (c)  to  (c).  I,006  applications  were
 received  for  I955-56  but  only  695
 appeared  for  the  entrance  test.  63  can-
 didates  were  successful  and  were
 offered  admission  but  only  43  actual-
 ly  joined.  No  students  who  were
 successful  in  the  entrance  test  were
 refused  admission.

 NATIONAL  RESEARCH  FELLOWSIUPS

 1571.  Shri  Velayudhan:  Will  the
 Minister  of  Education  be  pleased  to
 state’:

 (a)  the  number  of  persons  awarded
 the  National  Research  Fellowships  in
 955  ;

 (b)  the  total  amouht  that  was  set
 apart  for  this  during  955;  and

 (c)  the  amount  that  has  been  used
 out  of  it?
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 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Seven.

 (b)  A  total  provision  of  Rs.  2
 lakhs  was  available  for  Research
 Scholarships  and  Research  Fellow-
 ships  during  1955.

 (c)  A  sum  of  Rs.  19,239-3-0  was
 utilized  for  the  Fellowships.

 Excisk  DUTY  ON  MATCHES

 1572.  Shri  Veeraswamy:  Will  the
 Minister  of  Finance  be  pleased  to
 state  °¢

 (a)  the  amount  of  excise  duty  col-
 lected  from  the  match  making  facto-
 rics  in  the  Madras  State  during  1955-
 S65  and

 (b)  the  manner  in’  which  _  this
 amount  compares  with  that  collected
 during  1954-55?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 (0)  and  (b).  The  amount  of  —  excise
 duty  collected  from  the  Match  facto-
 ries  in  the  Madras  State  during  1955-
 56  was  Rs.  §,07.84,000 ;  the  amount
 realised  during  1954-55  was  Rs.
 4.67.97.000.

 Or  PROSPECTING

 1573.  Shri  Bishwa  Nath  Roy:  Will
 the  Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state
 whether  Government  propose  _  to
 undertake  oil  prospecting  in  the  Tarai
 areas  of  Uttar  Pradesh  and  _  Bihar
 under  the  Sccond  Five  Year  Plan?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  Yes.  Sir.  Pros-
 pecting  for  oil  in  the  Ganga  Valley
 in  the  U.P.  and  Bihar  is  on  the  pro-
 gramme  of  the  Oil  and  Natural  Gas
 Directorate  in  the  Second  Five  Year
 Plan.

 MUSICIANS  OF  ANDHRA

 1574,  Shri  S.  द  L.  Narasimham  :
 Will  the  Minister  of  Education  be
 pleased  to  state  :
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 (a)  the  number  of  applications  re-
 ceived  from  the  musicians  of  Andhra
 State  for  financial  assistance  during
 1955-56  ;

 (b)  the  number  and  names  of  those
 who  were  given  grants  ;

 (c)  the  conditions  to  be  satisfied  for
 grants  ;

 (d)  the  machinery  employed  to
 assure  the  fulfilment  of  those  condi-
 tions  ;

 (e)  the  period  for  which  the  grant
 is  given  ;

 (f)  the  proportion  which  each  State
 bears  to  the  other  having  regard  to
 the  number  of  applications  received?

 The  Parliamentary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Four.

 (b)  None.

 (c)  Artistic  eminence  and  indigent
 circumstances.

 (d)  Decisions  arc  made  by  a  Com-
 mittee  of  3  Cabinet  Ministers,  after
 obtaining  expert  advice.

 (९)  One  year  at  a  time.

 (f)  Grants  are  not  given  State-wise.

 MIGRATION  OF  MUSLIMS

 1575,  Shri  M.  L.  Agrawal:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  the  number  of  Indian  Muslims,
 year-wise  and  State-wise  from  953  to
 955  who  migrated  from  India  to
 West  Pakistan  but  afterwards  applied
 for  permission  for  permanent  re-settle-
 ment  in  India  :

 (b)  the  number  of  such  persons
 whose  applications  for  permanent  re-
 scttlement  in  India  were  granted  ;

 (c)  the  categories  of  such  appli-
 cants:  and

 (d)  the  conditions  that  have  to.  be
 fulfilled  for  the  grant  of  such  permis-
 sion?
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 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  to  (d).
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  in  due  course.

 SurpLus  LANDS

 1577,  Shri  G.  P.  Sinha:  Will  the
 Minister  of  Defence  be  pleased  to
 state  :

 (a)  how  many  acres  of  surplus  ac-
 quired  Jand  of  Bihta,  Bikram  and
 Hathwa  airfields  in  Bihar  respective-
 ly  has  been  reconveyed  to  the  owners
 concerned  and  when;

 (b)  how  many  acres  of  surplus
 acquired  land  is  still  held  on  charge
 of  Lands  and  Hirings/  Military  Lands
 and  Cantts.  Directorates;  and

 (c)  when  reconveyance  of  all  the
 surplus  land  is  expected  to  be  affect-
 ed?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia)  :

 (a)  (i)  Bhita  airfield
 year  1954-55.

 (ii)  Bikram  airfield  99]  89  acres  in  the
 year  1950,

 (iii)  Hathwa  airfield  284-802,  acres  in  the
 year  nt

 (b)  (i)  Bhita  airfield  673-99  —  acres,ear-
 marked  fur  DGCA
 (500-00  acres)  and
 Government  of
 Bihar  (173-99  acres)

 (i)  Bikram  arrfeld
 Nil.

 (ii),  Hathwa  airfield  J

 (c)  Reconveyance  of  surplus  ac-
 quired  lands  has  been  completed.
 Any  area  becoming  surplus  after
 meeting  the  final  requirements  of
 D.G.C.A.  and  Bihar  Government  will
 be  reconveyed  to  the  original  owners,
 if  they  are  willing  to  accept  it.

 MiULITARY  TANDS  AND  CANTONMENTS
 DIRECTORATE

 1578.  Shri  G.  P.  Sinha:  Will  the
 Minister  of  Defence  be  pleased  to
 state  :
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 (a)  the  number  of  officiating  De-
 puty  Directors  of  the  Military  Lands
 and  Cantonments  Directorate  who
 have  been  confirmed  by  the  Depart-
 mental  Promotion  Committee  and
 how  many  more  are  to  be  considered:
 and

 (b)  when  the  next  meeting  of  the
 Departmental  Promotion  Committee
 is  expected  to  take  place?

 The  Minister  of  Defence  Organisa-
 tions  (Shri  Tyagi):  (a)  Three  officiat-
 ing  Deputy  Directors  have  recently
 been  approved  for  confirmation  by
 the  Departmental  Promotion  Com-
 mittee,  There  is  no  other  permanent
 vacancy  in  the  grade  against  which
 officiating  Deputy  Directors  can  be
 considered  for  confirmation  at.  pre-
 sent.

 (b)  The  Committee  met  only  re-
 cently  and  will  not  meet  again  until
 there  is  enough  business  for  it  to  deal
 with.

 SCHOLARSHIPS  FOR  SCHEDULED  CASTES

 1579,  Dr.  Satyawadi:  Will  the  Mi-
 nister  of  Education  be  pleased  to  state
 whether  it  is  a  fact  that  only  First
 Class  Scheduled  Caste  Students  are
 now  eligible  for  the  inland  Scholar-
 ships  for  post-matric  studies  in  India?

 The  -Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  No,  Sir.  Second  and  Third
 Class  students  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes,  satisfy-
 ing  certain  conditions  regarding  their
 parents/guardian’s  income  ctc.  are
 also  cligible  for  scholarships.

 PRACTICAL  TRAINING  STIPENDS
 SCHEME

 1580.  Dr.  Satyawadi:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  number  of  students  belong-
 ing  to  the  Scheduled  Castes,  Schedu-
 led  Tribes  and  other  backward  classes:
 getting  training  in  different  Industrial
 concerns  at  present  under  the  Practi-
 cal  Training  Stipends  Scheme?

 The  Parliamentary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  Complete  information  is  not
 readily  available.
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 GRANTS  TO  MaprRaS  STATE  FOR  SCHE-
 DULED  CASTES

 1581.  Shri  Balkrishnan:  Will  the
 Minister  of  Finance  be  pleased  to
 state  whether  Madras  Government

 has  made  any  request  for  financial
 assistance  for  the  construction  of
 houses  for  Scheduled  (Castes  in  the
 cyclone-affected  areas?

 The  Deputy  Minister  of  Finance
 (Shri  8,  R.  Bhagat):  No,  Sir.

 CENTRAL  SECRETARIAT  CLERICAL
 SERVICE

 1582,  Shri  Radha  Raman:  Will  the
 Minister  of  Home  Affairs  be  pleased
 lo  state  :

 (a)  whether  it  is  a  fact  that  some
 quota  of  the  permanent  vacancies  of
 the  Clerical  Service.  Grade  IL  has  been
 teserved  for  the  displaced  permanznt
 Government  Servants,  Scheduled  Cas-
 tes  and  Scheduled  Tribes  ;  und

 (b)  if  so.  the  reasons  why  the  per-
 manent  II]  Division  Clerks  have  been
 ignored?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (४)  The
 prescribed  quota  of  I24  per  cent  of
 available  vacancics  are  reserved  for
 Scheduled  Castes  and  5  per  cent
 for  Scheduled  Tribes,  subject  to  avail-
 ubility  of  suitable  personnel.  In  the
 case  of  permanent  displaced  Govern-
 ment  servants  eligible  for  appoint-
 ment  to  the  Grade,  the  question  of  re-
 servation  of  vacancies  would  arise
 only  if  they  cannot  be  absorbed  in
 adequate  proportion  to  their  numbers
 on  the  basis  of  seniority  alone  when
 compared  to  other  eligible  candidates.
 The  need  for  such  reservation  may
 not.  however,  arise  as  most  of  the  cli-
 gible  permanent  displaced  Govern-
 ment  servants  are  likely  to  be  absorb-
 ed  in  the  initial  constitution  of  the
 Grade.

 (b)  There  was  no  Upper  Division  in
 the  Sccretariat  before  Ist  May  1954,
 The  III  Division  Clerks  had  no  claim
 for  promotion  to  posts  of  Assistants
 although  during  the  war  appointments
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 were  made  to  the  grade  of  Assistants
 from  this  source  purely  as  a  tempo-
 rary  measure.  In  the  Attached  Offi-
 ces  not  more  than  20%,  of  the  perma-
 nent  III  Division  Clerks  were  promo-
 ted  to  the  IL/Upper  Division.  Under
 the  Clerical  Service  Scheme,  however.
 provision  has  been  made  for  a  por-
 tion  of  the  maintenance  vacancies  in
 ‘Grade  I  being  made  available  to  per-
 manent  Lower  Division  Clerks:  selec-
 tion  for  promotion  being  made  on
 basis  of  merit  with  due  regard  to
 seniority.

 GRANTS-IN-AID  FOR  SCHEDULED
 CASTES  COLONIES

 1583.  Shri  P.  L.  Kureel:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  total  amount  of  grants-in-
 aid  sanctioned  by  the  Central  Govern-
 ment  for  the  Scheduled  Castes  colo-
 nies  in  Delhi  during  the  last  three
 years?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  A  state-
 ment  showing  the  Central  grant  sanc-
 tioned  to  the  State  of  Delhi  during
 the  years  1953-54  to  1955-56  for  the
 welfare  of  Scheduled  Castes  is  placed
 on  the  Table  of  the  House.  [S«
 Appendix  X,  annexure  No.  65.]  It
 is.  however,  not  known  what  amourts
 of  these  grunts  were  carmarked  and
 spent  by  the  State  Government  on  the
 Scheduled  Castes  Colonies  in  Delhi.

 IRON  ORE

 Shri  Sanganna:
 baad  Shri  Shivananjappa  :

 Will  the  Minister  of  Natural  Re-
 sources  and  Scientific  Research  02
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  vast
 mines  of  iron  ore  have  been  found  in
 Sukinda  area  of  Cuttack  District.
 Orissa  as  a  result  of  Geological  Sur-
 vey  ;

 ‘b)  whether  certain  foreign  coun-
 trices  have  been  given  licence  to  work
 them  out:

 (c)  if  so,  their  names  ;  and
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 a
 the  terms  and  conditions  there-

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya)  :  (a)  Substantial
 quantities  of  iron  ore  exist  at  Sukinda.

 (b)  to  (d).  No  licence  has  been
 given  to  any  foreign  countries  or
 foreign  nationals  to  work  the  deposit.

 GRANTS  TO  THE  PUNJAB  UNIVERSITY

 585
 {

 Sardar  Iqbal  Singh  : .  Sardar  Akarpuri  :

 Will  the  Minister  of  Education  be
 pleased  to  state  the  amount  of  grants-
 in-aid  given  by  the  Centre  to  the  Pun-
 jab  University  annually  during  the
 last  three  years?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Lok  Sabha  in  due  course.

 PunjaAB  ARMED  POLICE

 Sardar  Iqbal  Singh  :
 anes.  {  Sardar  Akarpuri  :

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the’
 Government  of  Punjab  have  asked  for
 a  loan  to  re-organise  and  construct
 barracks  etc.  for  the  Punjab  Armed
 Police  Force  ;

 (b)  if  so.  the  amount  of  the  loan
 asked  for;  and

 (c)  the  decision  of  the  Central  Gov-
 ernment  in  the  matter?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  Yes.

 (0)  Rs.  39,93,212.

 (c)  The  Government  of  India  will
 advance  as  a  loan  an  amount  equal
 to  the  sum  the  State  Government  will
 itself  spend  on  police  housing  during
 the  financial  year  1956-57,  subject  to

 a  ceiling  which  is  still  to  be  decided.
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 CONTRAVENTION  OF  PassPoRT  RULES

 Sardar  Iqbal  Singh  :
 i587.  Sardar  Akarpuri  :

 Will  the  Minister  of  Home  Affairs
 be  pleascd  to  state  the  number  of
 Pakistani  Nationals  who  have  been
 fined  and  sentenced  to  imprisonment
 during  1954  and  I955  in  the  Punjab
 State  for  contravening  the  passport
 rules?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  The  infor-
 mation’  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  in
 due  course.

 NaTIONAL  SAMPLE  SURVEY:

 Sardar  Iqbal  Singh  :

 1588.  {  Sardar  Akarpuri  :

 Will  the  Minister  of  Finance  be

 pleased  to  state  :

 (u)  the  number  of  villages  selected
 in  the  Punjab  for  the.  tenth  round  of

 the  National  Sample  Survey  Pro-

 gramme  ;  and

 (b)  when  the  syrvey  is  likely  to

 begin?
 The  Deputy  Minister  of  Finance

 Shri  B.  R.  Bhagat):  (a)  A  total  num-
 ber  of  266  villages  has  been  selected
 in  the  Punjab  for  the  tenth  round  of

 the  National  Sample  Survey  Pro-

 gramme.
 (b)  The  survey  work  for  the  tenth

 round  commenced  from  the  last  week
 of  December  1955.

 DacOlriES  IN  TRIPURA

 1589.  Shri  Biren  Dutt:  Will  the
 Minister  of  Home  Affairs  be  pleased  to

 state  :

 (a)  whether  dacoities  have  been
 committed  in  the  border  areas  of  Tri-

 pura  during  1955-56  ;

 (b)  the  number  of  cases  in  which
 inter-State  are  suspected  to  be  linked:

 and
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 (c)  the  measures  proposed  by  Gov-
 ernment  to  check  such  dacoities  in  the
 border  areas?  :

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (2)  Yes.

 (b)  I6.

 (c)  (i)  Police  outposts  have  been
 set  up  in  border’  areas  for  patrol  and
 vigilance.

 (ii)  Village  Defence  parties  have
 been  organised  to  assist  the  police  in
 the  prevention  and  detection  of  crimes.

 ADVISORY  COUNCILS  TRIPURA

 i590.  Shri  Biren  Dutt:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state  :

 (a)  the  amount  spent  so  far  on  the
 Advisory  Council  of  Tripura  State
 Administration  ;  and

 (b)  the  heads  under  which  the
 amount  has  been  so  spent?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  The
 Advisory  Council  of  Tripura  State
 was  constituted.  with  effect  from
 the  14th  April,  1953,  From  that  date
 till  the  end  of  3lst  March.  1956,  the
 total  expenditure  incurred  on  the  Ad-
 visory  Council  of  Tripura  amounts  to
 Rs.  1.89.247.

 (b)  The  expenditure  involved  is  de-
 bituble  to---  .

 Major  Head---  25  General  Adminis-
 tration  :

 AAU)»  Pay  of  Officers  (Pay  of  Ad-
 VISOTS.-~:

 A.I(3)---Allowance.  Honoraria  etc.
 A.I(4)  Other  Charges.

 under  Account  HI]  of  the  Area  De-
 mand  of  Tripura  State.

 Fotk-Soncs

 259l.  Shri  Madiah  Gowda:  Will
 the  Minister  of  Education  be  pleased
 to  state  :

 {a}  whether  any  steps  have  been
 taken  to  collect  and  publish  folk-
 songs  as  an  aid  to  social  education  ;
 and
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 (b)  if  so,  the  amount  expended
 for  that  purpose  during  the  last  three
 financial  years?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  No.

 (b)  Does  not  arise.

 INDIAN  ADULT  EDUCATION  ASSOCIA-
 TION

 1592.  Shri  Madiah  Gowda:  Will  the
 Minister  of  Education  be  pleased  to-
 sute  :

 (a)  the  amount  of  financial  assist-
 ance  given  to  the  Indian  Adult  Edu-
 caution  Association  to  run  _  national
 seminars,  every  year,  during  the  last
 three  years:  and

 (0)  whether  the  reports  of  these
 seminars  are  taken  note  by  Govern-
 ment?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M..

 Das):  (a)  1953-54,  Rs.  3,000;  1954-55.
 Rs.  3,000;  1955-56.  Rs.  5,000.

 (b)  Yes,  Sir.

 MINERALS  IN  RAJASTHAN

 1593,  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state  :

 (a)  whether  Government  are  aware
 of  the  existence  of  rich  mineral  re-
 sources  of  beryl,  platinum,  iron  and
 gold  ores  in  South  East  part  of  Rajas-
 than  :

 (b)  whether  any  geological
 has  been  undertaken:  and

 survey

 (c)  if  so,  with  what  results?

 The  Minister  of  Natural  Resources
 (Shri  K.  0.  Malaviya):  (a)  Occurren-
 ces  of  Beryl  and  iron  ore  are  known
 in  the  South  Eastern  part  of  Raias-
 than  but  the  existence  of  platinum  and:
 gold  ore  in  the  area  is  rot  known.

 (b)  Yes,  Sir.
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 _(c)  New  deposits  of  beryl  have  been
 discovered  and  the  production  has
 been  stepped  up.

 Iron  :Rich  pockets  of  iron  orc
 occur  between  Raipuria  (25°5’:
 74°36’)  and  Gangrar  (25°3’  :  74°537’)
 in  Mewar.

 Hemiatite-schists  are  developed  in
 the  hornblendic  schists  (altered  _  tuffs)
 at  the  base  of  the  Aravalli  near  Thana
 (24°3’  :  73°52’).  The  ore  body  form
 a  prominent  ridge  half  a  mile  long.

 Iron  ore  is  also  known  to  occur  at
 Umer  (25°4I’  75°30’).  Khenia
 (25° 10"  :  75°25’),  Datunda  (25°27  :
 75°30°),  Loharpura  (25°28’  :  75°40’)
 and  other  places  in  Bundi  State.
 These  ore  bodies  consist  of  limonite
 and  hematite.

 It  is  not  desirable  to  furnish  de-
 tails  of  the  beryl  deposits  or  produc-
 tion,

 Porry  CULTIVATION

 1594,  Shri  Ram  Dass:  Will  the
 Minister  of  Finance  be  pleased  to
 state  :

 (a)  the  names  of  the  Sates  in  which
 Poppy  cultivation  is  permitted  ;  and

 (b)  the  conditions  which  govern  the
 grant  of  licence  for  this  cultivation?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha)  :
 (a)  Poppy  is  cultivated  in  the  States
 of  Uttar  Pradesh,  Madhya  Bharat.
 Rajasthan  and  Jammu  and  Kashmir
 for  production  of  opium,  and  on  a
 limited  scale  in  the  States  of  Punjab
 und  Pepsu  and  in  two  districts  of  the
 Uttar  Pradesh.  viz.,  Dehra-Dun  and
 Techri-Garhwal,  for  production  of
 poppy  heads  and  seeds.

 (b)  The  information  has  been  laid
 on  the  Table  of  the  House.  [See
 Appendix  X,  annexure  No.  66.]

 JHUMIA  REHABILITATION

 1595,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state  whether  Government  are  con-
 sidering  the  question  of  reservation  of
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 Amarpur  Division  for  rehabilitation
 of  Jhumia  Tribals?

 The  Minister  in  the  Ministry  of
 Home  Afiairs  (Shri  Datar):  No.  Sir.
 But  Government  intend  to  reclaim
 mechanically  a  large  area  of  land  in
 Amarpur  Sub-division  for  the  pur-
 pose  of  settlement  of  tribal  people  as
 well  as  refugees  from  East  Pakistan.

 Ko.arR  GoLp  MINE  AREAS  SURVEY

 1596.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Natural  Resources  and’
 Scientific  Research  be  pleased  to  state  :

 (a)  whether  it  is‘a  fact  that  the
 Geological  Survey  of  India  has  under-
 taken  survey  of  a  50  square  miles
 area  containing  high  gold-bearing
 schists  around  the  Kolar  Gold  Mines;

 (b)  if  so,  the  findings  thereof  ;  and

 (c)  if  the  survey  is  still  in  progress
 when  it  is  likely  to  conclude?

 The  Minister  of  Natural  Resources
 (Shri  हूं,  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  It  is  premature  to  place  before
 the  House  the  results  of  the  investi-
 gation  that  is  being  carried  out  as  the
 work  is  in  progress.

 (c)  The  completion  of  field  work
 and  mapping  in  the  area  will  occupy
 about  2  to  3  years  more.

 GRANTS  TO  STATES

 1597,  Shri  Gadilingana  Gowd  :  Will
 the  Minister  of  Finance  be  pleased  to
 state  the  amount  of  money  given  by
 way  of  grants-in-aid  or  subsidy  to  the
 following  State  Governments  from
 949  to  I955;

 (i)  Andhra  ;

 (ii)  Mysore  ;  and

 (iii)  Hyderabad?

 The  Deputy  Minister  of  Finaace
 (Shri  B.  R.  Bhagat):  The  information
 is  being  collected  and  will  be  laid  on
 Table  of  the  House.
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 History  OF  FREEDOM  MOVEMENT

 1598.  Shri  H.  N.  Mukerjee:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Boagd  of  Editors  (now  defunct)  of  the
 history  of  our  national  movement  col-
 lected  a  very  large  volume  of  mate-
 rials  for  purposes  of  other  project  ;
 and

 (b)  whether  Government  contem-
 plate  setting  up  of  a  specialised  library
 ‘where  such  materials  would  be  avail-
 able  for  use  by  scholars?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  The  Board  collected  a  great
 deal  of  material  required.

 (0)  The  question  of  making  the
 material.  available  for  use  by  research
 scholars  and  others  will  arise  only
 after  the  History  of  Freedom  Move-
 ment  has  been  published.

 भारत  में  शाये  पाकिस्तानी

 १५६६.  श्री  रघुनाथ  सिंह  :  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  छः  महीनों  में  पूर्वी  पाकिस्तान
 से  ग्वालपारा  क्षेत्र  (प्रासाद)  क॑  निकट  कितने
 पाकिस्तानी  मुसलमान  भारतीय  सीमा  में  शाये
 हैं;  और

 (ख)  कितने  व्यक्ति  भ्र स्थायी  भ्रनुज्ञाओं  या
 पार पत्रों  क॑  साथ  राय  और  कितने  बिना  किसी

 'पारपत्र  आदि  के  जाये  ?

 गृह-कार्य  मंत्रालय  में  मंत्री  (शी  बाजार)  :

 (क)  तथा  (ख)  :  सूचना  एकत्रित  की  जा  रही
 है  और  कुछ  ही  समय  में  वह  सभा-पटल  पर  रख

 दी  जायेगी  ।

 INTERNATIONAL  GEOPHYSICAL  YBAR

 1600.  Shri  S.  V.  Ramaswamy:  Will
 the  Minister  of  Natural  Resources  and
 ‘Scientific  Research  be  pleased  to  refer
 to  the  reply  given  to  part  (d)  of  Star
 red  Question  No.  1423  on  the  4
 April,  956  and  state  :
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 (a)  the  names  of  the  scientific  insti-
 tutions  of  India  which  are  participat-
 ing.”

 (b)  under  whose  auspices  they  are
 participating  ;

 (c)  what  will  be  the  subjects  for
 discussion  ;  and

 (d)  where  these  30  stations  are  pro-
 posed  to  be  located?

 The  Minister  of  Natural  Resources
 (Shri  K.  0,  Malaviya):  (a)  to  (0).  A
 statement  giving  the  required  infor-
 mation  is  attached.  [See  Appendix  X.
 annexure  No.  67.]

 NaTURAL  GAS

 60l.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to
 state  :

 (a)  whether  survey  has  been  com-
 pleted  in  Andhra  and  Telengana  to
 locate  natural  gas;

 (b)  if  so,  the  results  thereof  ;  and

 (c)  the  agency  through  which  sur-
 vey  was  conducted?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya)  :  (a)  to  (०).  The
 known  occurrences  of  natural  gas  in
 the  Godavari  delta  region  (only  two
 or  three  are  known)  have  been  exia-
 mined  by  the  Geological  Survey  of
 India,  but  they  are  considered  to  have
 originated  from  decaying  vegetation
 in  recent  alluvium,  not  connected  with
 any  petroleum—bearing  strata

 NICKEL

 1602.  Shri  B,  S.  Murthy:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state
 the  total  estimated  quantity  of  nickel
 available  at  present  in|  Andhra  and
 Telangana?

 The  Minister  of  Natural  Resources
 (Shri  ४.  D.  Malaviya):  No  occurrence
 has  so  far  been  reported.
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 PROMOTION  OF  8850  AND  SOCIAL
 EDUCATION

 1603.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Education  be  pleased  to
 stute  :

 (a)  the  amount  of  grants  given  to
 the  Andhra  State  during  1955-56  and
 1956-57,  so  far  to  promotg  basic  and
 social  education  ;

 (b)  the  amount  spent  during  1955-
 S56:  and

 (c)  whether  all  the  schemes  for
 which  money  was  granted,  were  put
 into  force?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das)  :

 (a)  1955-56  Rs.  4,23,  804
 1956-57  Nil.

 chy  and  (e}).  Information  is  not  available.

 MADRAS  ENGINEERING  COLLEGE

 1604,  Shri  S.  V.  Ramaswamy:  Will!
 the  Minister  of  Education  be  pleased
 lo  siate  :

 (a)  whether  there  is  a  proposal  to
 take  over  the  Madras  Engineering
 College  ;  and

 (b)  if  so.  the  nature  and  preset
 position  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  A  suggestion  was  made
 sometime  back  that  the  Engineering
 College.  Guindy.  Madras,  might  be
 taken  over  by  the  Central  Govern-
 ment  and  developed  into  the  propo-
 sed  Higher  Technological  Institute  for
 the  Southern  Region.

 (b)  No  decision  has  yet  been  taken.

 METCALFE  HOUSE

 1605.  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  to  parts  (g)  and
 (h)  of  the  Unstarred  Question  No.
 696  on  the  3th  September.  953  and
 state  :
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 (a)  whether  there  were  other  allega-
 tions  against  the  then  Administrative
 Officer-cum-Accountant  ;  and

 (b)  There  were  other  allegations
 genenquired  into  and  whether  the
 official  was  asked  to  explain  the  al-
 legations  and  if  so  with  what  result?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  and

 (b).  There  were  other  allegations
 generally  of  personal  nature,  but  on
 enquiry  it  was  found  that  there  had
 been  no  irregularity  worth  taking
 notice  of.

 L.A.S.  TRAINING  SCHOOL

 1606  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  the  Un-
 starred  Question  No.  696  on  the  |  6th:
 September,  953  and  state  :

 (a)  whether  the  present  rent  for  the
 Metcalfe  House  suites  placed  at  the
 disposol  of  the  |.A.S.  Training  School
 exclusive  of  the  electric  and  water
 charges  is  the  same  as  the  previous
 rent  in  which  were  included  the  elec-
 tric  and  water  charges  ;

 (0)  whether  the  previous  rent  for
 some  of  the  suites  is  reduced  to  nil
 or  minus  something  if  the  electric  and
 water  charges  now  shown  separately
 are  deducted  from  the  inclusive  rent
 or  Jump  sum  charges  in  which  the
 electric  and  water  charges  were  in-
 cluded  :

 (c)  how  the  electric  and  water
 charges  were  fixed  and  realised  pre-
 viously  from  those  Government  ser-
 vants  who  were  given  the  suites  free
 of  rent:

 (d)  whether  the  incumbents  of  the
 post  of  Administrative  Officer  of  the
 Indian  Administrative  Service  Train-
 ing  Schools  were  given  rent  free  suites
 for  their  compulsory  residence  on  the
 School  premises  ;  and

 (ec)  if  so,  the  actual  electric  and
 water  charges  that  were  due  from
 each  of  the  incumbents  of  the  post
 during  the  period  from  Ist  March,
 947  to  29th  February,  1952.  the
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 amounts  that  were  actually  realised
 and  what  was  the  mode  of  payment?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  Yes,
 but  the  previous  rent  did  not
 include  any  charge  on  account  of
 electricity  and  water  consumption.  It
 was  decided  to  make  recovery  for
 water  and  electricity  charges  from  the
 staff  concerned  only  with  effect  from
 the  Ist  April,  1953.

 (b)  Does  not  arise  in  view  of  the
 teply  to  part  (a).

 (c)  Attention  is  invited  to  the  re-
 ply  to  part  (a).

 As  stated  therein  water  and  electri-
 city  charges  were  not  previously  re-
 covered  from  officers  occupying  the
 suites  (including  those  given  rent-
 free  accommodation)  up  to  the  3lst
 March,  1953,  Recovery  of’  such
 charges  commenced  only  from  the  Ist
 April,  1953.

 (d)  Yes.

 (९)  Does  not  arise  in  view  of  the
 reply  to  part  (c).

 Excise  Duty

 1607.  Shri  Debendra  Nath  Sarma:
 Will  the  Minister  of  Finance  be  pleas-
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 ed  to  state  the  total  amount  earned
 by  the  Government  of  India  from  tea,
 jute  and  petrol  in  1953-54,  1954-55,
 and  1955-56  in  various  ways  such  as
 excise,  cess  and  export  duties?

 The  Minister  of  Revenue  and  Der
 fence  Expenditure  (Shri  A.  C.  Guha):
 The  total  revenue  realised  by  the  Gov-
 ernment  of*India  from  tea,  jute  and
 petrol  on  account  of  Customs/Central
 Excise  duties  and  cess  is  an  under  :—

 (Figure:  in  thousand  rupees)

 Commorlity  1953-54  1954-55  1955-56
 (up  to  Feb.,56)

 22,89,25  19,1  3.54
 7,65,43  3,95,33

 30, 18,81  29,57,I9

 *Tea  13,69,06
 -  पट  10,34,68°

 ***Petrol  30,07,80

 *Includ:s  export  duty,  excise  duty  and  cess.

 **Includes  export  duty  and  cess  on  raw  jute
 and  jute  manufacturers  for  ‘1954-55  :  in  1953-54
 and  1955-56,  there  was  no  export  of  raw  jute.

 ***Includes  import  and  cxcise  duty  on
 ‘Motor  Spirit’,  which  termjincludes  petrol.
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 The  Lok  Sabha  met  at  Half  Past  Ten
 of  the  Clock.

 [Mr.  Sreaker  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 L]-3]  A.M.
 PAPERS  LAID  ON  THE  TABLE

 DECLARATIONS  OF  EXEMPTION  UNDER
 REGISTRATION  OF  FOREIGNERS  ACT
 The  Minister  in  the  Ministry  of  Home

 Affairs  (Shri  Datar):  I  beg  to  lay  on  the
 Table  a  copy  of  each  of  the  following
 Declarations  of

 as
 tion  under  the

 proviso  to  section  6  of  the  Registration
 of  Foreigners  Act,  939,  namely:

 reo)  l/70/55-F.  L,  dated  the  Ist
 December,  955  (  Declaration).

 (2)  /72/55-F.  I,  dated  the  3rd
 December,  955  (l  Declaration).

 (3)  /82/55-F.  L,  dated  the  28th
 December,  955  (l  Declaration).

 (4)  /84/55-F.  IL,  dated  the  30th
 Decembre,  955  (3  Declarations}.

 (5)  i/3/56-F.  I,  dated  the  9th
 January,  956  (l0  Declarations).

 (6)  /2/56-F.  I,  dated  the  20th
 January,  956  (2  Declarations).

 (7)  /5/56-F.  I,  dated  the  25th
 January,  956  (4  Declarations).

 (8)  /4/56-F.  L,  dated  the  8  ५]
 February,  956  (l  Declaration).

 [Placed  in  Library.  See  No.  S-43/56]

 PRESIDENT'S  ASSENT  TO  BILL
 Secretary:  Sir,  I  have  to  inform  the

 House  that  the  Finance  Bill,  1956,
 which  was  passed  by  the  Houses  of  Par-
 liament  during  the  current  Session  was
 assented  to  by  the  President  on  the  27th
 April,  1956.

 I—03  Lok  Sabha

 6686
 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the  Sec-
 retary  of  Rajya  Sabha:

 “In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule  62  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  the  Rajya  Sabha,  I
 am  directed  to  return  herewith  the
 Travancore-Cochin  fet

 ropriation
 (Vote  on  Account)  Bill,  1956,  which
 was  passed  the  Lok  Sabha  at
 its  sitting  held  on  the  29th  March,
 1956,  and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations  on
 the  l6th  April,  ‘1956,  and  to  state
 that  the  Rajya  Sabha  at  its  sitting
 held  on  the  27th  April,  1956,  re-
 commended  that  the  following
 ae

 ment  be  made  in  the  said
 ill  :

 That  at  page  l,  after  clause  3,  the
 following  new  clause  be  inserted,  namely:
 “Repeal  of  4.  The  Travancore-Cochin
 Ordinance  Appropriation  (Vote  on
 4  of  ‘1956.  Account)  Ordina  nce,  1956,

 is  hereby  repealed.”

 TRAVANCORE-COCHIN  APPRO-
 PRIATION  Na

 ACCOUNT)

 Secretary:  Sir,  I  lay  on  the  Table  of
 the  House  the  Travancore-Cochin  Ap-
 propriation  (Vote  on  Account)  Bill,  1956,
 which  has  been  returned  by  Rajya  Sabha
 with  the  recommendation  that  the
 amendment,  which  has  been  read  out,
 be  made.

 ESTIMATES  COMMITTEE
 TWENTy-SIXTH  REPORT

 थमी  ही०  जी०  मेहता  :  (गोहिलवाड)  अध्यक्ष
 महोदय,  मै  रेलवे  मंत्रालय  के  बारे  में  एस् टी मेट्स
 समिति  (प्रचलन  समिति)  की  छब्बी सकीं  रिपोर्ट
 पेश  करता  हूं  ।
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 RETRENCHMENT  IN  ORDNANCE
 FACTORIES

 Shri  Nambiar  (Mayuram):  Under  Rule
 2i6,  I  beg  to  call  the  attention  of  the
 Minister  of  Defence  to  the  following
 matter  of  urgent  public  importance  and
 I  request  that  he  may  make  a  statement
 thereon:

 “The  situation  arising  out  of  the
 large-scale  retrenchment  of  civilian

 employees
 in  Ordnance  Factories

 pending  strike  on  an
 all-India  scale.”

 of  Defence  (Dr.  Katju)  :
 As  a  result  of  a  continuous  fall  in  de-
 mand  for  service  stores  for  over  two
 esi  a  large  number  of  workers  have

 en  rendered  surplus  in  the  Ordnance
 Factories.  With  a  view  to  avoiding  large
 scale  retrenchment,  the  Government  em-
 barked  on  a  policy  of  manufacturing  in
 these  factories  goods  for  civilian  con-
 sumption.  About  8,000  workers  are
 now  employed  on  this  civil  trade  work.
 The  vatue  of  such  work  has  gone  wu
 from  Rs.  54  lakhs  in  953  to  Rs.  3-
 crores  in  1955.  Further  expansion  of
 civil  trade  work  is  not  possible,  because
 the  Ordnance  Factories  are  not  primari-
 ly  designed  for  the  production  of  civilian
 goods.  Even  after  the  absorption  of
 about  8,000  men  in  this  civil  trade  work,
 a  large  number  of  surplus  employees
 have  remained  on  idle-time  payment  in
 these  factories.  The  average  number  of
 idle  workers  in  manufacturing  units  is
 undesirable  for  many  reasons.  It  affects
 economic  and  efficient  production,  and
 increases  costs.  It  leads  also  to  indiscip-
 line  and  discontent.  A  stage  has,  there-
 fore,  been  reached  where  it  is  no  longer
 in  the  interests  of  the  tax-payer  or  the
 State  to  continue  to  retain  in  service  this
 surplus  per

 In  addition  to  the  surplus  nnel
 in  the  Ordnance  Factories
 about  2500  employees  in  other  Defence
 installations,  such  as  Ordnance  Depots,
 Technical  Development  Establishments,
 etc,  who  also  have  become  surplus  to
 requirements.  The  main  reason  for  this
 fs  that  the  decrease  in  the  work-load  of
 the  Ordnance  Factories  has  resulted  in  a
 corresponding  decrease  in  the  work

 hich  is  done  in  the  Ordnance  Depots,
 Technical  Development  Establishments,
 etc.  A  subsidiary  reason  is  that  comba-
 tants  have  become  available  to

 rep
 lace

 those  civilians  who  had  been  employed
 during  war-time  in  lieu  of  combatants.
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 With  a  view  to  limiting
 coms

 blem
 of  surpluses,  a  ban  was  im;  on  the
 Tecruitment  of  semi-skilled  and  unskill-
 ed  workers  about  two  years  ago.  But,
 so  long  as  there  a:  to  be  a
 bility  of  increasing  the  work-load  by
 undertaking  civil  trade  work,  etc.,  no  re-
 trenchment  was  effected.  The  present
 position  is  that  the  number  of  surplus
 employees  in  each  factory  has  been  as-
 sessed  after  a  very  careful  examination  of
 the  workload  including  the  possibilities
 of  expansion  of  Defence  orders.
 The  total  number  of  surpluses
 in  each  factory  have  been
 communicated  to  the  Works  Com-
 mittees,  which  consist  of  equal  numbers
 of  representatives  of  the  management
 and  labour;  and  there  have  been  discus-
 sions  with  the  Works  Committees.  An
 enquiry  has  been  made  to  ascertain
 which  surplus  employees  would  be  will-
 ing  to  revert  to  lower  grades,  if  neces-
 sary.  Also  it  has  been  decided  in  res-
 pect  of  the  factory  labour  that  when  a
 worker  is  retrenched,  he  will  be  given,
 in  order  to  mitigate  the  hardship  caused
 to  him,  certain  travel  concessions.  He
 will  also  be  given  Contributory  Provi-
 dent  Fund  in  addition  to  the  Retrench-
 ment  Compensation  under  Section  25F
 of  the  Industrial  Disputes  (Amendment)
 Act,  which  comes  to  5  days’  average
 pay  for  every  completed  year  of  service.

 I  need  hardly  say  that  Government
 are  most  anxious  to  see  that  as  far  as

 ible  no  worker,  who  can  somehow
 retained  in  service,  is  thrown  out  of

 employment.  In  respect  of  every  surplus
 worker,  efforts  are  first  made  to  accom-
 modate  him  in  any  vacancy  which  may
 exist  either  in  the  same  installation  or
 in  any  other  defence  installation.  Efforts
 are  also  being  made  to  see  whether  any
 alternative  appointment  can  be  found  for
 him  in  any  other  Central.  Government
 undertaking  existing  or  being  set  up.  We
 have  recently  taken  a  decision  that  skill-
 ed  workers  will  not  be  retrenched  at
 all.  It  may  also  be  stated  that  a  fairly
 large  reserve  of  workers  will  be  retained
 even  after  any  retrenchment  that  may
 take  place,  to  provide  for  any  unfore-
 seen  expansion  of  the  workload  of  the
 factories.  The  Government  have  also  ac-
 cepted  a  suggestion  made  by  the  All
 India  Defence  Employees  Federation  and
 have  appointed  Officer,  spe-
 cially  for  the  purpose  of  finding  out
 ways  and  means  of  securing  alternative
 employment  for  as  many  of  the  surplus
 employees  as  possible.  This  officer  will
 maintain  close  personal  contacts  with
 the  employing  Ministries  on  the  one  hand
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 and  the  industrial  installations  of  the
 Defence  Ministry  on  the  other.  He  will
 also  keep.in  touch  with  the  All  India
 Defence  Employees  Federation.

 I  may  mention  here  that  Government
 have  been  keeping  the  All  India  Defence
 Employees  Federation  informed  of
 these  developments  and  have  held
 discussions  with  the  representatives
 of  the  Federation  with  a  view
 to  finding  a  satisfactory  solution  to
 this  difficult  problem.  Every  attempt
 has  been  made  to  explain  to  the  Federa-
 tion  why  this  retrenchment  of  a  large
 number  of  workers  has  become  abso-
 lutely  unavoidable.

 Initially,  it  had  been  considered  that
 the  retrenchment  of  the  surplus  workers
 should  be  done  at  the  end  of  the  last
 financial  year,  ie.,  at  the  end  of  last
 March.  But  in  order  that  a  further  effort
 may  be  made  to  locate  alternative  ap-
 pointments  for  as  many  surplus  workers
 as  possible,  the  retrenchment  had  been
 postponed.  The  recently  appointed
 Liaison  Officer  will  be  given  time  to  con-
 tact  the  employing  Ministries,  in  order
 to  ensure  that  the  number  of  persons
 who  must  after  all  be  unavoidably  re-
 trenched  may  be  reduced  as  much  as
 possible.  This  interval,  I  hope,  will  prove
 useful  in  obtaining  offers  of  alternative
 employment  from  other  Central  Govern-
 ment  undertakings  for  at  least  a  fair
 number  of  the  surplus  employees.
 But  those  persons  for  whom  such
 employment  cannot  even  then  be  found
 will,  I  am  afraid,  have  to  be  retrenched,
 as  they  cannot  be  retained  in  service  as
 idle  labour  indefinitely.  But  even’  after
 their  retrenchment,  efforts  will  continue
 to  be  made  to  find  re-employment  for
 them  as  early  as  possible.  In  this  con-
 nection,  there  is  however  one  point  I
 should  like  to  make  clear.  If  any  surplus
 worker  to  whom  an  alternative  appoint-
 ment  is  offered  does  not  accept  it,  he
 will  be  retrenched  forthwith.  Obviously
 Government  cannot  agree  to  pay  idle-
 time  wages  to  a  surplus  work  er  who
 has  been  offered  an  altetnative  employ-
 ment  and  has  refused  to  take  it.

 In  conclusion,  may  I  add  that  we  are
 fully  alive  to  the  importance  of  this
 problem  and  have  endeavoured  to  do
 the  best  we  can  to  help  the  surplus
 labour  whose  services  are  no  longer  re-
 quired.

 Shri  Nambiar  :  May  I  seek  a  clarifica-
 tion  ?  ‘What  further  steps  have  Govern-
 ment  taken  to  avoid  retrenchment  and
 the  strike,  notice  of  which  has  been
 served  on  the  Government  by  the  Def-
 ence  Employees’  Federation  ?
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 Ty.  Katja:  So  far  as  I  know,  no
 notices  of  retrenchment  have  been
 served  so  far  anywhere.

 Shri  Nambiar:  I  refer  to  the  strike
 notice  served  on  the  Government  by  the
 Federation  to  start  on  May  2\st.

 Dr.  Katju:  I  do  not  think;  I  would  ask
 my  hon.  friend  to  put  any  specific  ques-
 tion  if  he  wants.

 Some  Hon.  Members  rose—
 Mr,  Speaker:  No  questions  on  a  state-

 ment.

 Amn  ON  INDUSTRIAL
 POLICY  OF  GOVERNMENT

 (Shri
 Nehru):  Sir,  I  beg  leave  to  place  be-
 fore  the  House  a  Resolution  of  the  Gov-
 ernment  of  India  in  regard  to  industrial
 policy.  I  understand  that  copies  of
 this  Resolution  will  be  available  to  the
 Members  of  the  House  through  the  Lok
 Sabha  Secretariat.

 The  Government  of  India  set  out  in
 their  resolution  dated  the  6th  April,
 1948,  the  policy  which  they  proposed
 to  pursue  in  the  industrial  field.  The
 Resolution  emphasised  the  importance
 to  the  economy  of  securing  a  continuous
 increase  in  production  and  its  equitable
 distribution,  and  pointed  out  that  the
 State  must  play  a  progressively  active
 role  in  the  development  of  industries.  It
 laid  down  that  besides  arms  and  am-
 munition,  atomic  energy  and  railway
 transport,  which  would  be  the  monopoly
 of  the  Central  Government,  the  State
 would  be  exclusively  responsible  for  the
 establishment  of  new  undertakings  in
 six  basic  industries—except  where,  in
 the  national  interest,  the  State  itself
 found  it  necessary  to  secure  the  co-opera-
 tion  of  private  enterprise.  The  rest  of  the
 industrial  field  was  left  open  to  private
 enterprise  though  it  was  made  clear  that
 the  State  would  also  progressively  parti-
 cipate  in  this  field.

 2.  Eight  years  have  passed  since  this
 declaration  on  industrial  policy.  These
 eight  years  have  witnessed  many  im-
 portant  changes  and  developments  in
 India.  The  Constitution  of  India  has  been
 enacted,  guaranteeing  certain  Fundamen-
 tal  Rights

 and  enunciating  Directive
 Principles  of  State  Policy.  Planning  has
 proceeded  on  an  organised  basis,  and
 the  first  Five  Year  Plan  has  recently
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 been  completed.  Parliament  has  accept- ed  the  socialist  pattern  of  society  as  the
 objective  of  social  and  economic  policy. These  important  developments  necessi-
 tate  a  fresh  statement  of  industrial
 policy,  more  particularly  as  the  Second
 Five  Year  Plan  will  soon  be  placed  be-
 fore  the  country.  This  policy  must  be
 governed  by  the  principles  laid  down  in
 the  Constitution,  the  objective  of  socia-
 lism,  and  the  experience  gained  during these  years.

 3.  The  Constitution  of  India,  in  its
 preamble  has  declared  that  it  aims  at
 securing  for  all  its  citizens—

 “JUSTICE,  Social,  economic  and
 political;

 LIBERTY  of  tho
 nught,

 expression,
 belief,  faith  and  worship;

 EQUALITY  of  status  and  of  Oppor- tunity;  and  to  promote  among  them  all
 FRATERNITY  assuring  the  dignity  of

 the  individual  and  the  unity  of  the
 Nation.”

 In  its  Directive  Principles  of  State
 Policy,  it  is  stated  that—

 “The  State  shall  strive  to  pro- mote  the  welfare  of  the  le  by
 securing  and  protecting  as |  20
 ly  as  it  may  a  social  order  in  which
 justice—social,  economic  and  _poli- tical—shall  inform  all  the  institu-
 tions  of  the  national  life”.
 Further  that—

 “The  State  shall,  ‘in  particular, direct  its  policy  towards  securing—
 (a)  that  the  citizens,  men  apd women  equally,  have  the  right  to

 an  adequate  means  of  livelihood;
 (b)  that  the  ownership  and  control

 of  the  material  resources  of  the
 community  are  so  distributed  as
 dest  to  subserve  the  common  good;

 (c)  that  the  operation  of  the  eco-
 nomic  system  does  not  result  in
 the  concentration  of  wealth  and
 means  of  production  to  the  common
 detriment;

 (d)  that  there  is  equal  pay  for
 equal  work  for  both  men  and
 women;

 (e)  that  the  health  and  strength of  .workers,  men  and  women,  and
 the  tender  age  of  children  are  not
 abused  and  that  citizens  are  not
 forced  by  economic  necessity  to
 enter  avocations  unsuited  to  their
 age  or  strength;
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 (f)  that  childhood  and  youth  are
 Protected  against  exploitation  and
 against  moral  and  material  abandon-
 ment.”

 4  These  basic  anad  general  principles were  given  a  more  precise  direction
 when  Parliament  accepted  in  December,
 1954,  the  socialist  pattern  of  society  as
 the  objective  of  social  and  economic
 policy.  Industrial  policy,  as  other
 policies,  must  therefore  be  governed  by these  principles  and  directions.

 5.  In  order  to  realise  this  objective, it  is  essential  to  accelerate  the  rate  of
 economic  growth  and  to  speed  up  indus-
 trialisation  and,  in

 parca
 to  develop

 heavy  industries  and  machine  making  in-
 dustries,  to  expand  the  public  sector,  and
 to  build  up  a  large  and  growing  co-opera- tive  sector.  These  provide  the  economic
 foundations  for  increasing  opportunities for  gainful  employment  and  improving
 living  standards  and  working  conditions
 for  the  mass  of  the  people.  Equally,  it
 is  urgent,  to  reduce  disparities  in  income
 and  wealth  which  exist  today,  to  prevent
 private  monopolies  and  the  concentra-
 tion  of  economic  power  in  different  fields
 in  the  hands  of  small  numbers  of  indivi-
 duals.  Accordingly,  the  State  will  progres-
 sively  assume  a  predominant  and  direct
 responsibility  for  setting  up  new  indus-
 trial  undertakings  and  for  developing
 transport  facilities.  It  will  also  undertake
 State  trading  on  an  increasing  scale.  At
 the  same  time,  as  an  agency  for  plan- ned  national  development,  in  the  con-
 text  of  the  country’s  expanding  economy, the  private  sector  will  have  the  oppor-
 tunity  to  develop  and  expand.  The  prin-
 ciple  of  co-operation  should  be  applied wherever  possible  and  a  steadily  increas-
 ing  proportion  of  the  activities  of  the
 private  sector  developed  along  co-opera- tive  lines.

 6.  The  adoption  of  the  socialist  pattern of  society  as  the  national  objective,  as
 well  as  the  need  for  planned  and  rapid
 development,  require  that  all  industries
 of  basic  and  strategic  importance,  or
 in  the  nature  of  public  utility  services, should  be  in  the  public  sector.  Other  in-
 dustries  which  are  essential  and  require investment  on  a  scale  which  only  the
 State,  in  present  circumstances,  could
 provide,  have  also  to  be  in  the  public sector.  The  State  has  therefore  to  assume
 direct

 ries  por
 for  the  future  deve-

 lopment  of  industries  over  a  wider  area.
 Nevertheless,  there  are  limiting  factors
 which  make  it  necessary  at  this  stage  for
 the  State  to  define  the  field  in  which  it
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 will  undertake  sole
 responsibility

 for
 further  development,  to  make  a
 selection  of  industries  in  the  develop-
 ment  of  which  it  will  play  a  dominant
 role.  After  considering  all  aspects  of  the
 problem,  in  consultation  with  the  Plan-
 ning  Commission,  the  Government  of
 India  have  decided  to  classify  industries
 into  three  categories,  having  regard  to
 the  part  which  the  State  would  play  in
 each  of  them.  These  categories  will  in-
 evitably  overlap  to  some  extent  and  too
 great  a  rigidity  might  defeat  the  purpose
 in  view.  But  the  basic  principles  and  ob-
 jectives  have  always  to  be  kept  in  view
 and  the  general  directions  hereafter  re-
 ferred  to  followed.  It  should  also  be  re-
 membered  that  it  is  always  open  to  the
 State  to  undertake  any  type  of  industrial
 production.  .

 7.  In  the  first  category  will  be  indus-
 tries  the  future  development  of  which
 will  be  the  exclusive  responsibility  of
 the  State.  The  second  category  will  con-
 sist  of  industries,  which  will  be  progres-
 sively  State-owned  and  in  which  the
 State  will  therefore  generally  take  the
 initiative  in  establishing  new  undertak-
 ings,  but  in  which  private  enterprise  will
 also  be  expected  to  supplement  the  effort
 of  the  State.  The  third  category  will  in-
 clude  all  the  remaining  industries,  and
 their  future  development  will,  in  general,
 be  left  to  the  initiative  and  enterprise  of
 the  private  sector.

 8.  Industries  in  the  first  category  have
 been  listed  in  Schedule  A  of  this  Reso-
 lution.  All  new  units  in  these  industries,
 save  where  their  establishment  in  the
 private  sector  has  already  been  approv-
 ed  will  be  set  up  only  by  the  State.  This
 does  not  preclude  the  expansion  of  the
 existing  privately  owned  units,  or  the
 possibility  of  the  State  securing  the  co-
 operation  of  private  enterprise  in  the
 establishment  of  new  units  when  the  na-
 tional  interests  so  require,  Railways  and
 ‘air  transport,  arms  and  ammunition  and
 atomic  energy  will,  however,  be  deve-
 loped  as  Central  Government  monopo-
 lies.  Whenever  co-operation  with  private
 enterprise  is  necessary,  the  State  will
 ensure,  either  through  majority  partici-
 pation  in  the  capital  or  otherwise,  that  it
 has  the  requisite  powers  to  guide  the
 policy  and  control  the  operations  of  the
 undertaking.

 9.  Industries  in  the  second  category
 will  be  those  listed  in  Schedule  B.  With  a
 view  to  accelerating  their  future  deve-
 lopment,  the  State  will  increasingly  es-
 tablish  new  undertakings  in  these  in-
 dustries.  At  the  same  time  private  enter-
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 prise  will  also  have  the  opportunity  to
 develop  in  this  field,  either  on  its  own
 or  with  State  participation.

 10.  All  the  remaining  industries  will
 fall  in  the  third  category,  and  it  is  expect-
 ed  that  their  development  will  be  under-
 taken  ordinarily  through  the  initiative
 and  enterprise  of  the  private  sector,
 though  it  will  be  open  to  the  State  to
 start  any  industry  even  in  this  category.
 It  will  be  the  policy  of  the  State  to  faci-
 litate  and  encourage  the  development  of
 these  industries  in  the  private  sector,  in
 accordance  with  the  programmes  formu-
 lated  in  successive  Five  Year  Plans,  by
 ensuring  the  development  of  transport,
 power  and  other  services,  and  by

 appro priate  fiscal  and  other  measures.  2
 State  will  continue  to  foster  institutions
 to  provide  financial  aid  to  these  indus-
 tries,  and  special  assistance  will  be  given
 to  enterprises  organised  on  co-operative
 lines  for  industrial  and  agricultural  pur-
 poses.  In  suitable  cases,  the  State  may
 also  grant  financial  assistance  to  the  pri-
 vate  sector.  Such  assistance,  especially
 when  the  amount  involved  is  substantial,
 will  preferably  be  in  the  form  of  parti-
 cipation  in  equity  capital,  though  it  may
 also  be  in  part  in  the  form  of  debenture
 capital.

 l.  Industrial  undertakings  in  the  pri-
 vate  sector  have  necessarily  to  fit  into
 the  framework  of  the  social  and  eco-
 nomic  policy  of  the  State  and  will  be
 subject  to  control  and  regulation  in  terms
 of  the  Industries  (Development  and  Re-
 gulation)  Act  and  other  relevant  legis-
 lation.  The  Government  of  India,  how-
 ever,  recognise  that  it  would,  in  general,
 be  desirable  to  allow  such  undertakings
 to  develop  with  as  much  freedom  as  pos-
 sible,  consistent  with  the  targets  and  ob-
 jectives  of  the  national  plan.  When  there
 exist  in  the  same  industry  both  privately
 and  publicy  owned  units,  it  would  con-
 tinue  to  be  the  policy  of  the  State  to
 give  fair  and  non-discriminatory  treat-
 ment  to  both  of  them.

 12.  The  division  of  industries  into  se-
 parate  categories  does  not  imply  that
 they  are  being  placed  in  water-tight  com-
 partments.  Inevitably,  there  will  not  only
 be  an  area  of  overlapping  but  also  a
 great  deal  of  dovetailing  between  indus-
 tries  in  the  private  and  the  public  sec-
 tors.  It  will  be  open  to  the  State  to  start
 any  industry  not  included  in  Schedule  A
 and  Schedule  B  when  the  needs  of  plan-
 ning  so  require  or  there  are  other  import-
 ant  reasons  for  it.  In  appropriate  cases,
 privately  owned  units  may  be  permitted
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 to  produce  an  item  falling  within  Sche-
 dule  A  for  meeting  their  own  require- ments  or  as  by-products.  There  will  be
 ordinarily  no  bar  to  small  privately  own-
 ed  units  undertaking  production,  such  as
 the  making  of  launches  and  other  light-
 craft,  generation  of  power  for  local
 needs  and  small  scale  mining.  Further,
 heavy  industries  in  the  public  sector  may obtain  some  of  their  requirements  of
 lighter  components  from  the  private  sec-
 tor,  while  the  private  sector  in  turn
 would  rely  for  many  of  its  needs  on  the
 public  sector.  The  same  principle  would
 apply  with  even  greater  force  to  the  re-
 lationship  between  large  scale  and  small
 scale  industries.

 1a.  The  Government  of  India  would,
 in  this  context,  stress  the  role  of  cottage
 and  village  and  small  scale  industries  in
 the  development  of  the  national  eco-
 nomy.  In  relation  to  some  of  the  prob-
 lems  that  need  urgent  solutions,  they
 offer  some  distinct  advantages.  They  pro- vide  immediate  large  scale  employment;
 they  offer  a  method  of  ensuring  a  more
 equitable  distribution  of  the  national  in-
 come  and  they  facilitate,  an  effective
 mobilisation  of  resources  of  capital  and
 skill  which  might  otherwise  remain  un-
 utilised.  Some  of  the  problems  that  un-
 planned  urbanisation  tends  to  create
 will  be  avoided  by  the  establishment  of
 small  centres  of  industrial  production  all
 over  the  country.

 l4.  The  State  has  been  following  a
 policy  of  supporting  cottage  and  village
 and  small  scale  ind  ustries  by  restricting
 the  volume  of  production  in  the  large
 scale  sector,  by  differential  taxation,  or

 direct  subsidies.  While  such  measures
 will  continue  to  be  taken,  whenever  nec-
 essary,  the  aim  of  the  State  policy  will
 be  to  ensure  that  the  decentralised  sec-
 tor  acquires  sufficient  vitality  to  be  self-
 supporting  and  its  development  is  inte-
 grated  with  that  of  large  scale  industry.
 The  State  will,  therefore,  concentrate  on
 measures  designed  to  improve  the  com-
 petitive  strength  of  the  small  scale  pro-
 ducer.  For  this  it  is  essential  that  the
 technique  of  production  should  be  cons-
 tantly  improved  and  modernised,  the
 pace  of  transformation  being  regulated  so
 as  to  avoid,  as  far  as  possible,  technolo-
 gical  unemployment.  Lack  of  technical
 and  financial  assistance,  of  suitable  work-
 ing.  accommodation  and  inadequacy  of
 facilities  for  repairs  and  maintenance  are

 “among  the  serious  handicaps  of  small
 scalé  producers.  A  start  has  been.  made
 with  the  establishment  of  industrial  es-
 tates  and  rural  community  workshops  to
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 make  good  these  deficiencies.  The  ex-
 tension  of  rural  electrification  and  the
 availability  of  power  at  prices  which  the
 workers  can  afford  will  also  be  of  consi-
 derable  help.  Many  of  the  activities  relat-
 ing  to  small  scale  production  will  be
 greatly  helped  by  the  organisation  of
 industrial  co-operatives.  Such  co-opera- tives  should  be  encouraged  in  every  way and  the  State  should  give  constant  atten-
 tion  to  the  development  of  cottage  and
 village  and  small  scalé  industry.

 I5.  In  order  that  industrialisation  may benefit  the  economy  of  the  country  as  a
 whole,  it  is  important  that  disparities  in
 levels  of  development  between  different
 regions  should  be  progressively  reduced.
 The  lack  of  industries  in  different  parts of  the  country  is  very  often  determined
 by  factors  such  as  the  availability  of  the
 necessary  raw  materials  or  other  natural
 resources.  A  concentration  of  industries
 in  certain  areas  has  also  been  due  to
 the  ready  availability  of  power,  water
 supply  and  transport  facilities  which
 have  been  developed  there.  It  is  one  of
 the  aims  of  national  planning  to  ensure
 that  these  facilities  are  steadily  made
 available  to  areas  which  are  at  present
 lagging  behind  industrially  or  where  there
 is  greater  need  for  providing  opportuni- ties  for  employment,  provided  the  loca-
 tion  is  otherwise  suitable.  Only  by  secur-
 ing  a  balanced  and  co-ordinated  develop- ment  of  the  industrial  and  the  agricul- tural  economy  in  each  region,  can  the
 entire  country  attain  higher  standards  of
 living.

 16.  This  programme  of  industrial  deve-
 lopment  will  make  large  demands  on  the
 country’s  resources  of  technical  and
 managerial  personnel.  To  meet  these
 rapidly  growing  needs  for  the  expansion of  the  public  sector  and  for  the  develop- ment  of  village  and  small  scale  indus-
 tries,  proper  managerial  and  technical
 cadres  in  the  public  services  are  being  es-
 tablished.  Steps  are  also  being  taken  to
 meet  shortages  at  supervisory  levels,
 to  organise  apprenticeship  schemes  of
 training  on  a  large  scale  both  in  public and  in  private  enterprises,  and  to  extend
 training  facilities  in  business  management in  universities  and  other  institutions.

 1  It  is  necessary  that  proper  ameni-
 ties  and  incentives  should  be  provided for  all  those  engaged  in  industry,  The
 living  and  working  condition  of  workers
 should  be  improved  and  their  standard
 of  efficiency  raised.  The  maintenance  of
 industrial  Pn

 is  one  of  the  prime  re-
 quisites  of  industrial  pr  In  a  so-
 cialist  democracy  labour  is  a  partner  in
 the  common  task  of  development  and
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 should  participate  im  it  with  en-
 thusiasm  Some  laws  governing  in-
 dustrial  relations  have  been  enacted
 and  a  broad  common  approach
 has  developed  with  the  growing
 recognition  of  the  का

 ae
 of  both

 management  and  labour.  should  be
 joint  consultation  and  workers  and  tech-
 nicians  should,  wherever  possible,  be-
 associated  progressively  in  management.
 Enterprises  in  the  public  sector  have  to
 set  an  example  in  this  respect.

 18.  With  the  growing  participation  of
 the  State  in  industry  and  trade,  the  man-
 ner  in  which  these  activities  should  be
 conducted  and  managed  assumes  consi-
 derable  importance.  Speedy  decisions  and
 a  willingness  to  assume  responsibility
 are  essential  if  these  enterprises  are  to
 succeed.  For  this,  wherever  possible,
 there  should  be  decentralisation  of  autho-
 rity  and  their  management  should  be
 along  business  lines.  It  is  to  be  expected
 that  public  enterprises  will  augment  the
 revenues  of  the  State  and  provide  re-
 sources  for  further  development  in  fresh
 fields.  But  such  enterprises  may  some-
 times  incur  losses.  Public  enterprises
 have  to  be  judged  by  their  total  results
 and  in  their  working  they  should  have

 _
 largest  possible  measure  of  free-

 om.

 19,  The  Industrial  Policy  Resolution
 of  948  dealt  with  a  number  of  other
 subjects  which  have  since  been  covered
 by  suitable  legislation  or  by  authoritative
 statements  of  policy.  The  division  of  res-
 ponsibility  between  the  Central  Govern-
 ment  and  the  State  Governments  in  re-
 gard  to  indusiries  has  been  set  out  in  the
 Industries  (Development  and  Regulation) Act.  The  Prime  Minister,  in  his  ‘state-
 ment  in  Parliament  on  the  6th  April
 1949,  has  enunciated  the  policy  of  the
 State  in  regard  to  foreign  capital.  It  is,
 therefore,  not  necessary  to  deal  with
 these  subjects  in  this  resolution.

 20.  The  Government  of  India  trust
 that  this  restatement  of  their  Industrial
 Policy  will  receive  the  support  of  all
 sections  of  the  people  and  promote  the
 rapid  industrialisation  of  the  country.

 SCHEDULE  A
 i.  Arms  and  ammunition  and  allied

 items  of  defence  equipment.
 2,  Atomic  energy.
 3.  Iron  and  steel.
 4  Heavy  castings  and  forgings  of  iron

 and  steel.
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 5.  Heavy  plant  and  machinery  re-
 quired  for  iron  and  steel

 pom
 for

 mining,  for  machine  tool  manufacture
 and  for  such  other  basic  industries  as
 may  be  specified  hy  the  Central  Govern-
 ment.

 6.  Heavy  electrical  plant  including
 large  hydraulic  and  steam  turbines.

 7.  Coal  and  lignite.
 8.  Mineral  oils.
 9.  Mining  of  iron  ore,  managanese

 ore,  chrome  ore,  gypsum,  sulphur,  gold
 and  diamond.

 10.  Mining  and  processing  of  copper,
 lead,  zinc,  ton,  molybdenum  and  wolf-
 ram:

 ll.  Minerals  specified  in  the  Schedule
 to  the  Atomic  Energy  (Control  of  Pro-
 duction  and  Use)  Order,  1953.

 12.  Aircraft.
 13..  Air  transport.
 l4.  Railway  transport.
 15.  Shipbuilding.
 16.  Telephones  and  telephone  cables,

 telegraph  and  wireless  apparatus  (exclud-
 ing  radio  receiving  sets).

 17  Generation  and  distribution  of
 electricity.

 SCHEDULE  B
 l.  All  other  minerals  except

 minerals”  as  defined  in  Section  3  of  the
 Minerals  Concession  Rules,  1949,

 2.  Aluminium  and  other  n
 metals  not  included  in  Schedule  ‘A’.

 3.  Machine  tools.
 4  Ferro  alloys  and  tool  steels.
 5.  Basic  and  intermediate  products

 required  by  chemical  industries  such  as
 the  manufacture  of  drugs,  dyestuffs  and
 plastics.

 6.  Antibiotics  and  other  essential
 drugs.

 7.  Fertilizers.
 8.  Synthetic  rubber.
 ce  Carbonisation  of  coal.

 10.  Chemical  pulp.
 l).  Road  transport.
 12.  Sea  transport.
 Shri  Sadhan  Gupta:  (Calcutta  South-

 East):  May  I  make  a  suggestion  ?

 Sbri  Jawaharlal  Nehru:  I  have  not
 read  out  the  schedules,  because  we  are
 distributing  all  these  papers  to  every
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 hon.  Member,  and  he  can  consider  it
 more  carefully  then.

 Shri  Sadhan  Gupta:  Since  we  are
 shortly  to  have  a  debate  on  planning,  and
 this  policy  statement  is  obviously  going to  loom  large  in  the  debate,  and  since
 it  will  also  have  to  be  considered  in  the
 light  of  the  previous  statement  on
 industrial  policy  and  the

 Mabe statement  on  foreign  capital,  may
 I  s  t  that  all  these  statements
 may  circulated  to  us,  because
 many  of  us  were  not  here  in  948  or
 1949,  and  we  do  not  have  the  advan-
 tage  of  having  these  copies  ready  with
 us?

 Shri  Jawaharlal  Nehru:  I  have  already stated  that  the  resolution  that  I  have  just Tead  out  is  immediately  available  to  all
 Members  of  the  House.  As  for  the  pre- vious  statements,  there  are  two  mention-
 ed  here,  the  industrial  policy  resolution
 of  948  and  the  statement  I  made  in
 April  949  about  foreign  capital.  I  sup-
 pose  the  Lok  Sabha  Secretariat  could
 make  them  available  too  to  Members.

 Mr.  :  I  shall  make  the  copies of  the  other  statements  available  to  hon.
 Members  sufficiently  in  time,  and  imme-
 diately  after  the  House  rises  or  even
 earlier;  hon.  Members  may  go  to  the
 Notice  Office  and  take  copies  of  this
 statement  which  are  available  there.

 4
 BUSINESS  OF  THE  HOUSE

 HALF-AN-HOUR  DISCUSSION
 Mr.  Speaker:  The  House  will  now  take

 up  further  consideration...
 Shri  Bansal  (Jhajjar-Rewari):  Before

 you  take  up  the  next  item,  with  your
 permission,  I  want  to  refer  to  the  Order
 Paper  of  today  wherein  item  No.  6
 says  that  a  half-an-hour  discussion  will
 be  allowed  at  5-30  P.m.  on  cement.

 I  beg  to  submit  that  the  subject-mat- ter  of  the  discussion  is  a  very  important
 one,  on  which  more  than  one  or  two
 members  may  like  to  speak.  As  the  sub-
 ject  is  really  very  important,  and  covers
 the  production  of  cement,-the  distribu-
 tion  of  cement  and  the  price  policy,  may I  suggest  that  some  more  time  may  be
 given  to  this  ?

 There  is  another  point  on  which  I
 “would  like  to  seek  your  clarification.  The

 other  day,  the  Deputy-Speaker  was  good enough  to  read  out  the  rule  and  point
 out  an  when  a  half-an-hour  discussion
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 is  allowed,  the  Member  who  raises  the
 discussion  has  his  say,  and  then  the
 Minister  replies.  Now,  this  takes  up  all
 the  time,  and  none  of  the  other  Members
 can  participate.  In  fact,  the  ruling  of
 the  Deputy-Speaker  was  that  if  any  time
 is  left  over,  and  if  any  other  Member
 wants  to  speak,  he  can  only  speak  after
 the  reply  of  the  Minister,  and  the  other
 Members,  if  at  all,  can  only  put  ques- tions.

 May  I  suggest  that  in  your  goodness,
 you  may  waive  this  rule,  as  far  as  this
 discussion  is  concerned,  and  allow  some
 other  Members  also  to  speak,  so  that  the
 Minister  can  speak  at  the  end  of  the
 debate  ?

 श्री  रघुनाथ  सिंह  :  (जिला  बनारस  मध्य)
 इसके  लिये  कम  से  कम  एक  घंटा  होना
 चाहिये  ।

 Mr.  Speaker:  Hon.  Members  are  aware
 that  a  half-an-hour  discussion  arises  out
 of  answers  given  to  certain  specific  ques- tions.  The  Member  who  has  tabled  the
 question  starts  with  a  statement;  then,
 other  Members  who  have  given  notice
 of  their  intention  to  participate  in  the
 discussion  are  given  five  minutes  each.
 In  advance,  it  is  ascertained  how  long the  Minister  will  take  for  his  reply.  So,
 what  the  Deputy-Speaker  meant  was  that
 the  person  who  raises  the  discussion  will
 have  some  time,  and  ultimately  the
 Minister  will  answer;  in  between,  if  there
 is  any  time  left,  after  ascertaining  what
 time  is  available  or  necessary  for  both
 the  Member  who  raises  the  discussion
 and  the  Minister,  that  time  is  allotted
 to  the  other  Members.

 So  far  as  the  suggestion  made  by  Shri
 Bansal  is  concerned,  it  is  always  open
 to  any  hon.  Member,  in  view  of  any
 important  matter  arising  in  the  House,
 to  ask  for  a  discussion  for  one  hour,
 one  and  a  half  hours,  or  even  two  hours.
 So  far  as  this  discussion  is  concerned,  it
 is  confined  particulraly  to  the  answers
 that  have  been  given  on  specific  ques-
 tions  on  which  some  more  supplemen-
 taries  might  have  been  asked  but  could
 not  be  asked  owing  to  want  of  time.  I
 would  therefore  allow  this  discussion  to
 stand  as  it  is  on  the  Order  Paper  and
 restrict  it  to  half  an  hour.  If  any  hon.
 Member  wants  to  seek  any  particular
 clarification,  he  may  give  notice  im  ad-
 vance  saying  that  he  wants  to  participate, and  I  shall  allow  him

 up
 to  five  minutes,

 of  course,  subj
 ject

 to  sufficient  time  being
 made  available  both  to  the  questioner
 and  also  to  the  Minister.  If  any  hon.
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 Member  wants  to  raise  any  other  debate,
 he  may  give  me  due  notice,  and  I  shall
 consider,  time  permitting,  whether  that
 matter  may  be  allowed.

 I  do  not  know  whether  the  House  will
 be  prepared  to  sit  after  5-30  P.M.  today
 ‘and  go  on  beyond  even  6  P.M.  when
 the  half-an-hour  discussion  will  come
 to  a  close.  I  do  not  know  whether  with-
 out  previous  notice  hon.  Members  will
 be  prepared  to  sit  beyond  6  P.M.

 Shri  Nambiar  (Mayuram):  We  are  pre-
 pared  to  sit  upto  6-30  P.M.

 Shri  S.  S  More  (Sholapur):  Does  the
 hon.  Member  speak  for  the  whole
 House  ?

 Shri  U.  M.  Trivedi  (Chitoor):  We  are
 not  prepared.

 ‘Mr.  Speaker:  Further,  there  is  no
 precedent  for  a  half-an-hour  discussion
 being  extended  beyond  half  an  hour.
 Therefore,  if  the  House  feels  it  necessary,
 and  I  am  also  satisfied  that  there  is  a
 large  demand  on  the  part  of  the  Mem-
 bers  of  the  House,  |  shall  try  to  give
 sufficient  notice  in  advance,  and  fix  up
 a  separate  occassion  for  that.

 Shri  Kamath  (Hoshangabad):  ‘You
 were  pleased  some  time  ago  to  extend
 the  time  in  the  case  of  the  discussion
 on  the  jaundice  epidemic  in  Delhi.
 That  was  carried  over  to  the  next  day,
 as  a  matter  of  fact.

 Mr.  Speaker:  But  the  House  is  not
 unanimous  in  this  matter,  even  apart
 from  that.

 Sho  ्,  P.  Nayar  (Chirayinkil):  I
 ‘would  submit  that  if  it  is  possible  to
 ‘find  one  hour  during  any  of  these  days,  ..  5
 this  discussion  itself  can  be  taken  up
 during  that  period.  I  find  that  several
 hon.  Members  are  very  much  interested
 in  a  discussion  of  greater  length.  In  half
 an  hour,  I  submit,  justice  cannot  be
 ‘done  to  this  subject.  I  gave  notice  of  a
 ‘half-an-hour  discussion,  only  because
 that  was  one  possible  way  of  raising  the
 question  in  the  House.

 Mr.  Speaker:  I  shall  consider  later  on
 whether  it  should  be  half  an  hour  or
 one  hour.  I  shall  consult  also  the  Minis-
 ter,  and  if  it  is  possible,  I  shall

 ‘ling, extend  the  time,  if  the  House  is  willi
 But  as  I  find,  at  present,  the  House
 is  hot  willing.  If  it  is  willing  to  sit  for

 half  an  hour  more,  I  shall  consider  the
 question  of  extending  it  from  half  an
 hour  to  one  hour.

 MANIPUR  STATE  HILL  PEOPLES
 (ADMINISTRATION)  REGULATION

 (AMENDMENT)  BILL

 Mr.  Speaker:  The  House  will  now  take
 up  further  consideration  of  the  follow-
 ing  motion  moved  by  Shri  Datar  on  the
 i5th  March,  1956,  namely:

 ‘That*  this  House  recommends  to
 Rajya  Sabha  that  leave  be
 to  withdraw  the  Bill  to  amend  the
 Manipur  State  Hill  Peoples  (Ad-
 ministration)  Regulation,  ‘1947,  for
 the  purpose  of  making  provision  for
 elected  village  authorities  and  for
 matters  connected  therewith,  which
 was  passed  by  Rajya  Sabha  on  the
 ‘21st  September,  1954,  and  laid  on
 the  Table  of  this  House  on  the
 23rd  September,  1954."

 The  Minister  in  the  Ministry  of  Home
 Affairs  (Shri  Datar):  When  this  matter
 was  taken  up  last  time,  a  number  of  hon.
 Members  wanted  clarification  as  to  whet-
 her  the  Bill  that  is  sought  to  be  with-
 drawn  should  be  amended.  I  have  consi-
 dered  all  the  circumstances,  and  I  find
 that  so  far  as  this  Bill  is  concerned,  it  is
 more  or  less  of  a  limited  nature,  in  the
 sense  that  it  deals  only  with  the  intro-
 duction  of  an  elective  element,  so  far  as
 the  constitution  of  village  authorities  is
 concerned.  In  the  present  case,  what
 Government  propose  is  this.  After  this
 Bill  was  passed  by  the  Rajya  Sabha,
 certain  factors  have  happened,  namely
 that  in  the  Manipur  State,  the  Codes  of
 Civil  and  Criminal  Procedure  have  been
 introduced.  We  have  got  a  hierarchy
 courts,  civil  and  criminal.  But  Govern-
 ment  consider  that  there  should  also  be
 a  systematic  attempt  at  keeping  the  vil-
 lage  courts.  Under  the  Regulation  of
 1947,  all  the  village  authorities  were
 ipso  facto  entitled  to  carry  on  their  work,
 and  there  were  certain  criminal  powers
 vested  in  them.  There  were  also  certain
 outmoded  provisions  therein,  as  for
 example,  ordeal  in  some  cases.  It  was
 considered  that  we  had  outlived  all  those
 times  and,  therefore,  a  new  Bill  would  be
 better.

 —¥  This  motion  was  Subsequently  amended  by  the  Speaker  ४ T  amended  by  the  Speake:  vide  Part  IT  Debates,  dated क  This  motion  was  द
 11-5-1956,,  Gols.  —2657-58.
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 Under  the  new  Bill,  which  will  be  in-

 troduced  immediately,  the  purpose  is  to
 have  full  provisions  made  for  the  pur- pose  of  having  elected

 village
 authorities.

 Secondly,  village  courts  be  establish-
 ed  and  powers  will  be  given  in  respect of  civil  and  criminal  matters  so  far  as
 they  are  concerned.  It  has  been  provid- ed  that  the  village  courts  will  be  concur-
 rent  With  the  various  courts  that  are  es-
 tablished  under  the  Codes  of  Civil  and
 Criminal  Procedure.  It  is  considered  that
 those  village  courts  should  continue  in
 Manipur,  especially  in  the  hill  areas.
 For  that  purpose,  comprehensive  pro- visions  had  to  be  made  and,  therefore, in  view  of  the  new  situation  arising  after
 the  Bill  was  passed  by  the  Rajya  Sabha, it  was  found  necessary  that  that  Bill  of
 a  limited  nature  ought  to  be  withdrawn
 and  a  new  comprehensive  Bill,  dealing not  only  with  the  village  authorities  but
 also  with  the  village  courts  in  a  more
 specific  and  organised  manner  should  be
 introduced  in  this  hon.  House.  We  are
 advised  that  inasmuch  as  that  Bill  has
 been  passed  by  the  Rajya  Sabha,  that
 Bill  has  got  to  go  to  the  Rajya  Sabha, and  we  have  got  to  seek  the  permission of  the  Rajya  Sabha  to  withdraw  the  Bill.
 In  accordance  with  this  advice,  I  desire
 that  this  House  should  recommend  to
 the  Rajya  Sabha  that  leave  be  granted  to
 withdraw  the  Bill  to  amend  the  Manipur State  Hill  Peoples  (Administration)  Re-
 gulation  1947,  for  the  purpose  of  mak-
 ing  provision  for  elected  village  autho-
 rities  and  for  matters  connected  there-
 with,  which  was  passed  by  Rajya  Sabha
 on  the  2lst  September  954  and  laid  on
 the  Table  of  this  House  on  the  23rd  Sep- tember  1954,

 Shri  S.  S.  More  (Sholapur)  rose—
 Mr.  Speaker:  Let  me  first  place  the

 motion  before  the  House.
 Shri  S.  S.  More  :  I  would  like  to  raise

 certain  questions  regarding  the  validity of  the  motion  before  you  place  it  before
 the  House,  if  you  will  permit  me.

 Mr.  Speaker:  Let  me  formally  place the  motion  before  the  House  and  then  I
 will  hear  any  objection  that  he  has.

 Shri  S.  S.  More:  I  abide  by  your  deci-
 sion,  but  my  submission  is  that  this
 motion,  by  itself,  is  not  admissible.  So  I
 want  to  raise  the  point  before  it  is  placed before  the  House.

 I  have  tried  to  study  the  rules  of
 procedure,  particularly  rules  of  proce- dure  regarding  Bills  which  originate  in
 the  other  House,  and  after  having  studi-

 ed  those  rules,  I  find  it  difficult  to  find
 out  any  particular  rule  under  which
 such  a  motion  can  be  moved.

 The  other  House  has  passed  that  mea-
 sure.  Once  the  other  House  passes  a
 measure,  it  sends  it  back  to  this  House,. and  then  this  House  is  in  possession  of
 that  measure.  How  can  we  make  a  re--
 quest  to  the  other  House  to  grant  per- mission  to  withdraw  a  measure  which
 has  already  left  its  hands,  has
 reached  us  and  is  now  in  possession  of
 this  House  ?  Therefore,  I  would  request the  Hon.  Minister,  before  I  make  a  de-.
 finite  assertion,  to  point  out  the  relevant
 Provision  under  which  he  is  moving such  a  motion,  which  appears  to  be  a
 rather  queer  motion.

 Shri  L.  Jogeswar  Singh  (Inner  Mani-
 pur)  rose—

 Mr.  Speaker:  Does  the  hon.  Member-
 want  to  speak  on  this  point  ?

 Shri  L.  3  ar  Singh:  I  want  to  say:
 something  on  the  Bill.

 Mr.  Speaker:  I  have  my  own  doubts
 about  one  matter.  This  House  is  not  seiz-
 ed  of  this  matter.  Under  the  rules,  when.
 a  Bill  originates  in  the  Rajya  Sabha,  is
 passed  by  it  and  is  transmitted  to  this.
 House,  the  Bill  shall,  as  soon  as  may:
 be,  laid  on  the  Table.  This  was  done  in.
 954  or  so.  Rule  52  says:

 “At  any  time  after  the  Bill  has
 been  so  laid  on  the  Table,  any Minister  in  the  case  of  a  Govern-
 ment  Bill,  or,  in  any  other  case,
 any  member  may  give  notice  of  his
 intention  to  move  that  the  Bill  be
 taken  into  consideration”.
 Has  that  been  given  ?
 Shri  Datar:  That  is  normally  done.

 That.  is  not  done  in  this  case.
 Mr.  Speaker:  It  is  only  laid  on  the-

 Table  of  the  House.  The  House  is  seized’
 of  the  matter  only  when  a  motion  for
 consideration  is  moved.  At  that  stage, it  may  be  said  that  we  have  considered
 this  matter  and  in  view  of  some
 other  Bill  pending,  we  are  advised’
 that  we  should  send  it  back  to-
 the  Rajya  Sabha  to  withdraw  it. I  am  coming  to  the  point  whether  with-
 drawal  is  possible  or  not,  But  as  a  pre-
 liminary,  that  must  be  done  because
 this  House  does  not  seem  to  have  juris- diction  over  this;  it  is  seized  of  this  only when  a  formal  motion  that  the  Bill  be-
 taken  into  consideration  is  moved.  Then:
 he  may  say  that  in  view  of  the  fact  that another  Bill  is  being  introduced  in  this:
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 House,  this  may  be  withdrawn.  Has  the
 other  Bill  been  introduced  ?

 Shri  Datar:  No,  it  has  not  been  intro-
 duced.

 Mr.  Speaker:  It  may  be  stated  that  in
 view  of  the  prospect  of  introducing  an-
 other  Bill—a  more  comprehensive  one—
 this  Bill  may  be  withdrawn  by  the  other
 House.  The  hon.  Minister  may  answer
 both  these  points.

 Shri  Datar:  Yes.  So  far  as  the  first
 point  is  concerned,  I  am  submitting  that
 as  soon  as  a  Bill  having  been  passed  by
 the  Rajya  Sabha  has  been  laid  on  the
 Table  of  the  House,  this  House  has
 been  seized  of  the  matter.  Therefore,  the
 House  might  not  only  be  called  upon  to
 consider  the  Bill  but  also  to  consider  the
 Bill  in  another  aspect,  by  way  of  request-
 ing  the  other  House  to  withdraw  the  Bill.

 Shri  Kamath:  Under  which  rule?

 Shri  Datar:  So  far  as  the  technical
 issue  is  concerned,  your  suggestion  ap-
 pears  to  be  that  only  when  I  move  for
 consideration  of  the  Bill  can  I  move  for
 withdrawal.

 Mr.  Speaker:  Then  alone  will  the
 House  be  seized  of  this  matter.  After
 that,  a  motion  may  be  moved  for  with-
 drawal.  I  have  my  doubts  regarding  the
 point  that  the  mere  placing  of  the
 Bill  on  the  Table  of  the  House  dispenses
 with  the  need  to  introduce  it  here,  be-
 cause  it  is  introduced  there.  Not  that  it
 stands  in  the  way.  The  hon.  Minister
 may  even  orally  move  it.  I  will  try  to
 waive  notice  so  far  as  consideration  is
 concerned.  But  the  substantive  point,
 whether  we  can  do  it  or  not,  remains.
 I  feel  that  a  motion  for  consideration
 might  be  necessary,  however  short  the
 notice  may  be.  I  will  bear  the  hon.
 Minister  of  Legal  Affairs  also  on  this.

 Shri  U.  M.  Trivedi  (Chittor):  May  I
 make  a  suggestion?  This  Bill  is  not  in-
 troduced  in  this  House.  The  new  Bill
 that  has  to  be  introduced  in  the
 House  can  be  introduced,  without
 making  any  further  effort  to  reach  the
 consideration  stage.  Then  he  can  move
 for  withdrawal  oft the  Bill  in  that  House.

 KA
 can  take  up  consideration  of  the  new

 ill.

 Shri  Datar  :  This  House  has  been  seiz-
 ed  of  the  Bill.  Therefore,  while  there  is
 one  Bill  before  this  House  for  consi-
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 deration,  it  is  immaterial  when  the  mo-
 tion  that  it  be  taken  into  consideration
 is  moved.  The  question  is  whether  I
 can  introduce  another  Bill  without  this
 motion,  If  there  is  no  objection,  I  shall
 introduced  the  other  Bill.

 Mr.  Speaker:  I  think  so.
 The  Minister  of  Legal  Affairs  (Shri

 Pataskar):  The  position  is  not  exactly
 clear.  The  procedure  is  that  whenever
 a  Bill  originates  in  the  other  House  and
 has  been

 apassed
 by  that  House  it  can

 only  be  taken  up  here  after  it  is  trans-
 mitted  to  us.  So  the  most  important
 stage  is  the  transmission.  Under  rule  5l,
 there  is  provision  for  what  is  to  be  done
 when  a  Bill  originating  in  the  Rajya
 Sabha  has  been  passed  by  it  and  is  trans-
 mitted  to  this  House.  Our  rule  says  what
 will  be  done,  what  will  be  the  motion,
 how  it  will  be  laid  on  the  Table  of  the
 House.

 Mr.  Speaker:  What  is  the  effect  of
 transmission  ?

 Shri  Pataskar:  When  the  Bill  is  trans-
 mitted  to  this  House,  are  we  not  in
 charge  of  that  Bill?  Or  is  it  merely  a
 mechanical  process  ?  That  is  the  point.

 Shri  Datar:  Does  the  hon.  Minister  of
 Legal  Affairs  say  that  we  are  in  charge
 of  the  Bill  and  that  I  can  move  for  with-
 drawal  of  the  Bill  ?

 Shri  Pataskar:  Yes.
 Shri  Datar:  Then  I  have  no  objection.

 Mr,  Speaker:  If  I  have  doubts,  I  wil!
 ask  the  hon.  Minister.  I  was  also  think-
 ing  aloud.  We  shall  settle  this  matter.
 It  consists  of  two  portions:  If  this  House
 is  regularly  seized  of  this  matter,  whether
 we  can  send  it  back  to  the  other  House  ?
 As  soon  as  a  Bill  is  passed  in  one  House
 and  is  transmitted  to  the  other  House,
 after  being  passed  by  the  House,  the
 question  may  arise  whether  that  House
 has  still  got  jurisdiction  until  we  send
 it  back  to  that  House?  The  Minister  in
 the  Ministry  of  Home  Affairs.  Shri
 Datar,  has  stated  that  once  the  Bill  is
 laid  on  the  Table  of  this  House  and  has
 passed  the  gates  of  that  House,  it  is  only
 this  House  that  has  got  jurisdiction.  Un-
 doubtedly,  after  having  sent  the  Bill
 away,  that  House  may  have  no  juris-
 diction  unless  it  is  requested  by  this
 House  to  withdraw  it  or  we  send  it  back
 to  that  House.

 I  was  considering  whether  by  merely
 sending  the  Bill  to  this  House,  this  House
 is  clothed  with  jurisdiction,  though  that
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 [Mr.  Speaker]
 House  might  have  lost  it,  and  whether
 a  further  step  has  to  be  taken  by  moving
 a  formal  motion  for  consideration.  At
 that  stage,  you  may  send  it  back  to  the
 other  House.  |  feel  that  once  a  House
 has  passed  a  Bill  and  has  sent  it  to  the
 other  House,  it  has  no  jurisdiction,  with-
 out  the  concurrence  of  the  other  House,
 to  withdraw  that  Bill  or  to  pursue  the
 matter.  That  House  has  no  jurisdiction now.  Only  this  House  has  got  jurisdic- tion.  Now,  that  it  has  been  paced  on  the
 Table  of  the  House,  it  has  been  intro-
 duced  and  we  have  no  right  to  reject  it.
 Tt  only  requires  somebody  to  take  it;
 otherwise,  it  will  lie  dormant.

 So  far  as  the  second  stage,  that  is  the
 taking  into  consideration,  5  concerned,
 it  may  be  plausilde  to  argue  that  even
 without  a  formal  motion  for  considera-
 tion,  any  other  motion  may  be  made  in
 this  House  and,  accordingly,  this  motion
 has  been  made.  Only  after  this  motion
 has  been  passed  by  this  House,  that
 House  will  have  jurisdiction.

 There  seems  to  be  no  force  in  Shri
 ‘More’s  argument.  The  other  House  loses
 jurisdiction  and  it  is  this  House  that  has

 ot  it.  The  only  point  for  consideration
 is  whether  this  house  is  in  seising  of  the
 Bill.  |  feel  that  the  placing  of  the  Bill
 on  the  Table  of  this  House  is  introduc-
 tion  and,  before  consideration,  any  mo-
 tion  of  this  kind  that  it  may  be  sent
 back  to  the  other  House  for  withdrawal
 may  properly  be  made.

 If  Shri  More  has  got  anything  further
 to  say,  I  will  hear  him.

 Shri  S.  S.  More:  I  think  the  proper motion  under  the  Rules  ought  to  be  a
 motion  under  Rule  149,  the  ‘Removal
 ofa  Bill  from  the  Register  of  Bills’,  I
 speak  subject  to  correction.

 Under  Rule  ‘47,  the  member  in  charge
 of  a  Bill  may  at  any  stage  of  the  Bill
 move  for  leave  to  withdraw  the  Bill.
 ‘This  is  with  reference  to  a  Bill  which  is
 introduced  in  this  House;  and  such  a
 motion  for  withdrawal  can  be  made  at
 any  stage  of  the  Bill.  Assuming  for  the
 sake  of  argument  that  the  Rules  of  the
 other  House  are  similar  to  our  Rules—I
 plead  ignorance  of  those  Rules—once  a
 Bill  is  transmitted  to  this  House,  it  comes
 to  be  a  Bill  on  the  Register  of  Bills  of
 this  House,  and  becomes  a  pending  Bill
 in  this  House.  If  you  see  Explanation
 (iii)  to  clause  (2)  of  Rule  +149,  you  will
 find  that  a  Bill  originating  in  the  Rajya
 Sabha  and  transmitted  to  this  House
 and  laid  on  the  Table  of  this  House
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 under  Rule  5  or  Rule  159,  is  also  a
 Bill  pending  in  this  House.  Therefore,  it
 is  a  pending  Bill  in  this  House  and  if,
 for  some  reasons,  the  Government  do
 not  want  to  proceed  with  that  Bill,  then,
 the  proper  motion  which  they  can  make
 in  this  House  is  not  a  motion  requesting
 the  other  House  to  grant  permission  to
 withdraw  the  Bill,  because  it  is  none  of
 the  business  of  this  House  to  make  a  re-
 quest  to  that  House  in  this  respect,  but,
 since  we  are  possessed  of  this  matter,
 we  can  treat  it  as  a  Bill  pending  before
 this  House,  a  Bill  in  the  Register  of  Bills
 of  this  House,  and  proceed  for  the  re-
 moval  of  the  Bill  from  the  Register  of
 Bills,  though  it  is  a  Bill  originating  in
 the  other  House.

 Mr,  Speaker:  But  it  can  be  done  only
 after  rejection  of  any  of  those  motions
 mentioned  in  sub-clause  (i)  to  (v)  of
 tule  49;  but,  there  is  no  such  motion.

 Shri  S.  S.  More:  |  quite  appreciate
 what  you  say.  Rules  I5]  to  l66  are
 supposed  to  be  exhaustive  and  also  the
 Rules  in  Chapter  XXIX.  If  we  scrutinise
 all  these  rules,  we  do  not  find  a  single
 Rule  which  does  contemplate  a  motion
 of  this  kind.  Therefore,  in  the  case  of
 Bills  originating  in  the  other  House  and
 transmitted  to  this  House,  certain  mo-
 tions  alone  can  be  made.  You  will  be
 pleased  to  remember  a  ruling  that  you
 gave  under  Rule  35.  These  rules  are
 categorically  binding  on  us  and  we  can-
 not  go  beyond  those  Rules.  Therefore,  if
 there  is  no  specific  Rule  under  which  we
 can  sponsor  such  a  motion,  then  you  will
 have  to  concede  that  there  is  some  defect
 and  this  is  not  the  way  in  which  we  can
 get  over  that  defect—by  making  a  re-
 quest  to  that  House.  There  is  no  legal
 coverage  for  this  by  the  Rules.  So,  we
 shall  be  making  a  motion  which  may  be
 infructuous.  We  will  have  to  apply  our
 mind  and  see  whether  such  a  sending
 back  is  permissible  under  their  own
 Rules.  If  it  is  not,  it  will  be  difficult.
 This  is  rather  uncovered  ground  and,
 therefore,  we  will  have  to  apply  our
 minds  to  it.

 Shri  Kamath  :  On  a  point  of  clarifica-
 tion  which  House  exercises  jurisdiction
 over  a  hill  during  the  interregnum  bet-
 ween  the  moment  of  transmission  of  the
 Bill  by  the  other  House  and  the  time  of
 making  a  motion  in  this  House  for  the
 consideration  thereof  ?

 Mr.  Speaker:  That  is  what  we  are  con-
 sidering.  There  are  two  views.  As  soon
 as  it  leaves  the  other  House,  it  loses  all
 jurisdiction.  The  only  point  is  whether
 from  the  moment  that  it  leaves  the  other
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 House  and  it  is  placed  on  the  Table  of
 this  House  this  House  has  got  jurisdic- tion  or  whether  it  is  only  after  a  motion
 for  consideration  is  made  here  that  this
 House  has  jurisdiction.

 From  what  Shri  More  read,  it  seems
 to  be  clear  that  a  Bill  originating  in  the
 Rajya  Sabha  and  transmitted  to  this
 House  and  laid  on  the  Table  of  this
 House,  under  rule  5]  and  52,  must  be
 deemed  to  be  a  Bill  pending  in  this
 House.  There  is  no  more  doubt  about
 that,  Whenever  a  Bill  is  pending  before
 the  House,  if  it  is  a  Bill  originating  in
 this  House,  then  under  Rule  147,  the
 member  in  charge  may  move  for  leave  to
 withdraw  it.  But,  if  the  Bill  originated  in
 the  other  House  and  has  been  sent  here
 for  concurrence  or  discussion,  all  that
 we  can  do  is  to  throw  out  the  Bill,  or
 agree  with  the  Bill  or  make  some  amend-
 ments.  We  can  do  various  things.  Falling short  of  doing  that,  here,  we  can  say,
 ‘you  withdraw  it  yourself’.  Wherever
 we  have  got  no  specific  rules  and  the
 needs  of  the  situation  require  that,  I
 think,  we  can  utilise  the  residuary
 powers.

 “All  matters  not  specifically  pro-
 wided  in  these  rules  and  all  ques-
 tions  relating  to  the  detailed  work-
 ing  of  these  rules  shall  be  regulated
 in  such  manner  as  the  Speaker  may
 from  time  to  time  direct
 Then,  there  is  another  reason  why  they

 want  to  withdraw  it.  A  more  compre- hensive  Bill  is  to  be  introduced.  I  think
 it  has  been  circulated  to  Members.

 Shri  S.  S.  More:  No,  Sir.
 Mr.  Speaker:  I  have  seen  a  copy  of  it.

 I  understand,  it  is  available  in
 the  Publications  Counter.  I  under-
 stand  it  has  always  been  the  rule,
 that  whenever  notice  of  Bill  to  be  intro-
 duced  is  given,  it  is  available  there.
 Copies  of  it  will  be  available  to  Members
 to  look  into  and,  if  +  even  at
 the  introduction  stage  to  comment  upon it

 The  one  relates  only  to  the  village  au-
 thority  being  elected.  That  is  the  Bill
 that  is  passed  by  the  Rajya  Sabha.  Under
 the  Manipur  Regulation  Act,  we  want
 that  the  village  authorities,  who  are  no-
 minated  till  now,  must  be  elected.  This
 later  one  is  more  comprehensive  and
 also  amends  and  consolidates  the  entire
 Bill.  Under  those  circumstances,  it  is
 better  to  send  away  that  Bill  and  take
 seizure  of  this  Bill.  I  am  only  consider-
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 of  excer-

 pose.  Under  rule  40l,  whenever
 a  Bill  originates  from  the  other  House
 and  after  it  has  been  finally  sent  to  this
 House,  this  House  can  make  in  suitable
 circumstances,  subject  to  the  permission the  Speaker,  a  motion  as  can  be  made
 by  a  mover  of  a  Bill  for  withdrawal
 under  rule  147.  Inasmuch  as  that  Bill
 originated  in  that  House,  an  equally
 identical  motion  cannot  be  moved  here
 and  so  a  motion  can  be  moved  request-
 ing  that  House  to  withdraw  the  Bill.

 Shri  Ss.  S.  More:  Will  you  also  lay
 down  that  under  some  emefgency  when
 the  Speaker  is  invoked  to  use  his  powers
 under  rule  401,  there  should  be  a  specific
 request  by  the  person  who  wants  it?
 Otherwise,  at  the  spur  of  the  moment,
 to  draw  on  the  emergency  power  of  the
 5

 el
 will  be  unfair  to  the  Speaker

 himself.
 Shri  Datar:  I  make  that  specific  re-

 quest  to  you,  Sir.
 Shri  U.  M.  Trivedi  :  That  resi-

 duary  power  of  the  Speaker  ought  to
 be  exercised  only  in  the  absence  of
 such  rule  in  the  House  of  Commons.
 there  is  a  provision  in  the  House  of
 Commons  Rules  about  this  very  specific
 issue,  then  that  will  be  the  rule  govern-
 ing  this.

 Mr.  Speaker  :  It  is  not
 ap

 rivilege;  it  is
 a  general  practice.  |  am  also  a  bit  of  a
 lawyer.

 Shri  Kamath:  Not  a  bit,  Sir,  but  a
 big  lawyer.

 Mr.  Speaker:  Let  us  proceed.  Have
 hon.  Members  got  anything  substantial
 to  say  on  this?  Nothing.  I  shall  now
 put  the  motion  to  the  House,

 The  question  is:
 “That*  this  House  recommends  to
 Rajya  Sabha  that  leave  be  granted
 to  withdraw  the  Bill  to  amend  the
 Manipur  State  Hill  Peoples  (Admi-
 nistration)  Regulation,  (1947,  for  the
 p  of  making  provision  for
 elected  village  authorities  and  for
 matters  connected  therewith,  which
 was  passed  by

 wrt
 a  Sabha  on  the

 2ist  September,  54  and  laid  on
 the  Table  of  this  House  on  the  23rd
 September,  1954."

 The  motion  was  adopted.

 baeq:  tl This  as  y I]-5-956,  Cols.  2657-58
 amended  by  the  Speaker  Vide  Part  II  Debates  dated
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 MANIPUR  (VILLAGE  AUTHORITIES
 IN  HILL  AREAS)  BILL  *

 The  Minister  in  the  Ministry  of  Home
 Affairs  (Shri  Datar):  I  beg  to  move  for
 leave  to.....

 Shri  Nambiar  (Mayuram):  Under
 your  ruling,  should  he  not  say  “on  be-
 half  of  so  and  so”?

 Mr.  Speaker:  It  is  not  necessary,  be-
 cause  any  Minister  can  rise  on  behalf
 of  another  Minister.  It  is  only  for  the
 sake  of  record  that  those  words  are
 noted.  I  shall  see  that  a  correct  record
 of  this  is  kept.

 Shri  Datar:  On  behalf  of  Shri  Govind
 Ballabh  Pant,  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  consolidate  and
 amend  the  law  relating  to  the  constitu-
 tion  and  functions  of  Village  Authori-
 ties  in  the  Hill  Areas  of  the  State  of
 Manipur.

 Mr.  Speaker:  I  am  reminded  now  that
 my  ruling  was  that  whenever  a  Minister
 other  than  the  Minister  belonging  to  the
 Ministry  concerned  moves  it,  those
 words  are  necessary.  For  instance,  what
 has  the  Minister  of  Agriculture  to  do
 with  the  Ministry  of  Home  Affairs  ?  But
 if  the  Minister  belongs  to  the  same
 Ministry,  he  need  not  use  those  words
 “on  behalf  of  so  and  so”.

 Shri  Kamath  (Hoshangabad):  Then
 all  this  need  not  go  on  record;  you  may
 strike  off  the  first  few  words.

 Mr.  Speaker:  It  will  go  on  record.
 The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  consolidate  and
 amend  the  law  relating  to  the  consti-
 tution  and  functions  of  Village  Au-
 thorities  in  the  Hill  Areas  of  the
 State  of  Manipur.”

 The  motion  was  adopted.
 Shri  Datar:  I  introduce  the  Bill.

 HINDU  SUCCESSION  BILL
 Mr.  Speaker:  The  House  will  now  take

 up  further  consideration  of  the  follow-
 ing  motion  moved  by  Shri  Pataskar  on
 the  ]2th  December,  1955,  namely:

 “That  the  Bill  to  amend  and
 codify  the  law  relating  to  intestate
 succession  among  Hindus,  as  passed
 by  Rajya  Sabha,  be  taken  into  con-
 sideration.”
 The  time  allotted  is  35  hours  and  the

 time  so  far  taken  is  53  minutes.  So
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 there  is  a  balance  of  34  hours  and  7
 minutes.  It  appears  that  the  other  day
 when  the  Deputy-Speaker  was  here,
 there  was  a  suggestion  regarding  the  time
 that  might  be  allotted  for  the  various
 stages  of  the  Bill.  I  have  gone  through
 the  various  clauses  and  the  amendments
 that  have  been  tabled.  In  view  of  what
 has  been  said  from  time  to  time  regard-
 ing  the  general  consideration,  I  think  the
 clause  by  clause  stage  may  require  more
 time  and,  as  such,  I  would  suggest  that
 20  hours  may  be  allotted  for  the  clauses,
 i0  hours  for  the  general  consideration
 and  5  hours  for  the  third  reading  stage.
 If  per  chance  we  are  not  able  to  deal
 with  the  clauses  within  the  time  allotted
 for  that  stage,  some  more  time  from  the
 third  reading  stage  may  be  availed  of
 for  the  clause  by  clause  consideration.  If
 the  House  agrees  with  this,  I  will  en-
 force  this  allotment.

 Shri  Kamath  (Hoshangabad):  Under
 the  Business  Advisory  Committee's  Re-
 port,  which  was  accepted  by  the  House,
 the  Speaker  is  empowered  to  extend  the
 time  beyond  35  hours,  if  considered
 necessary.  This  is  an  important  mea-
 sure.

 Shri  Altekar  (North  Satara):  I  think
 that  two  hours  will  be  sufficient  for  the
 third  reading  stage  and  13  hours  may

 “be  allotted  for  general  discussion  stage.
 The  Minister  of  Legal  Affairs  (Shri

 Pataskar):  I  would  suggest  0  hours  for
 general  discussion,  20  hours  for  the
 clauses  and  5  hours  for  the  third  read-
 ing.  I  think  the  matter  has  been  discuss-
 ed  several  times,  but,  of  course,  it  is  a
 Bill  which  does  contain  important  clauses
 and‘so  I  would  like  more  attention  to  be
 paid  to  the  clauses.  The  third  reading
 stage  is  only  a  sort  of  a  general  discus-
 sion.

 An  Hon.  Member:  We  may  go  up  to
 40  hours  (Interruption).

 Mr.  Speaker:  Let  us  strike  something
 between  0  and  5  hours,  let  us  have
 i3  hours  for  the  general  discussion.  If
 we  take  more  time  on  the  clauses,  we
 shall  try,  if  necessary,  to  extend  it;
 otherwise  we  shall  conclude  within  the
 time  allotted.  Let  us  put  it  as  3  hours
 for  general  discussion.  After  all,  we.
 have  to  say  the  same  thing  over  again,
 the  same  thing  which  we  have  been  say-
 ing  all  along.

 Shri  Altekar:  When  the  clause  by
 clause  consideration  is  over,  there  is  very
 little  of  importance  in  the  third  read-
 ing,  because  if  any  important  suggestions
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 are  to  be  made,  they  will  be  made  only
 at  the  general  discussion  stage.

 Mr.  Speaker:  All  right.  Let  us  pro- ceed  now.

 at  ato  ली०  देशपांडे  (गुना)  :  में  इस
 विधेयक  का  विरोध  करने  के  लिये

 ख  ३4 हूं  -  ।विरोध  करने  से  पूर्व  में  इस  सदन  के  सदस्यों  से
 हृदय  से  प्रार्थना  करना  चाहता  हूं  कि  वें  इस

 विधेयक  की  तरफ  बड़ी  गम्मीरता  से  देखें  ।
 सवाल  यह  है  कि  भारत  के  करोड़ों  लोगों  पर
 इस  विधेयक  का  दूरवर्ती  प्रभाव  होने  वाला  हैं  t
 मेरी  समझ  में  सदन  के  बहुत  से  सदस्यों  ने  यह
 नहीं  सोचा  कि  इस  का  परिणाम  करोड़ों  लोगों
 के  सम्बन्ध  में  क्‍या  होने  वाला  है।  जब  में
 किताबों  को  देखता  हूं  तो  पाता  हूं  कि  उन  में

 लिखा  है  कि  भारत  की  ७०  प्रतिशत  जनता  आज
 कृषि  व्यवसाय  में  मग्न  है।  इस  ७०  फी  सदी  जनता
 में  प्रे  देश  की  ५०  प्रतिशत  जनता,  अर्थात्‌
 साढ़े  सत्तरह  करोड़  आदमी  इस  प्रकार  के  है
 जो  की  पार्ट  ओनर  (आंशिक  मालिक)  हैं,
 या  फूल  ओनर  (पूरे  मालिक)  हैं  और  कल्टीवेबल
 (खेती  )  करते  हैं । भ्र्यात्‌  भारत  के  १७
 और  १८  करोड़  के  बीच  में  ऐसे  लोग  हैं  जो  कृषि
 सम्पत्ति  के  मालिक  हैं  और  देहातों  में  रहने
 वाले  हैं।  यह  १८  करोड़  लोग  अधिकतर
 अशिक्षित  हैं।  उन  पर  इस  विधेयक  का  बडा
 अच्छा  प्रभाव  पड़े  ऐसा  परिणाम  होने  वाला
 नहीं  है।  में  समझता  हूं कि  इससे  वहां  की
 समाज  रचना  बदलने  वालों  है,  हमारी  गृह
 रचना  बदलने  वाली  है,  हमारी  अर्थ  व्यवस्था
 बदलने  वाली  है  ।  जो  इस

 गर  से

 का  दूरगामी  विधि-
 यक  है  उसकी  तरफ  भावना  प्रधान  दृष्टि  से  देखना,
 काव्यमय  दृष्टि  से  देखना,  दृष्टि  से
 देखना,  में  समझता  हूं,  उचित  नहीं  होगा  t

 इस  देश  में  दस  वर्ष  से  इस  विधेयक  के  सम्बन्ध
 में  प्रयत्न  हो  रहा  है  ।  परन्तु  मेरी  समझ  में
 केबल  तीन  वर्गों  के लोग  हें  जो  इस  विधेयक  का
 समर्थन  करने  बाले  हें  -  एक  वर्ग  तो  इस  प्रकार
 का  है  जो  केवल  प्रगति  के  नाम  के  पीछे  चलने  वाला
 है  और  यह  सोचता  है  कि  प्रगतिशील  हैं।
 लेकिन  वे  यह  नहीं  सोचते  हैँ  कि  प्रगति  का
 तरीका  क्‍या  है  उनके  ग्रनुसार  स्त्री  को  अधिकार
 देता  बड़ी  प्रगति  की  बात  है  1

 चूकि मन
 दो

 हजार  साल  पुराने  हैं,  चार  हजार  साल  पुराने  है,
 इस  लिये  मनु,  याज्ञवल्क्य  या  जीमूतबाहन  अरब
 पुराने  हो  गये  हैं  ।  जो  -वे  लोग  कर  रहे  हें  बही
 भ्रच्छा  हेजाज  चूंकि  लोग  पुरानी  चीजों  को
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 छोड़  कर  नई  चीजें  लाना  चाहते  हैं  इसे  लिये
 अपने  को  समझते  हें  कि  बड़े  प्रगतिशील  हैं  ।  तो
 इस  प्रगतिशीलता  के  पीछे  चलने  बाला.  एक
 वर्ग  है

 दूसरा  वर्ग  वह  है  जैसे  कि  अंग्रेजी  सिस्टम
 (प्रथा)  में  नाइट्स  हुआ  करते  हैं  जिन  को
 हमेशा  विपत्ति  में  पड़ी  हुई  स्त्रियों  की  सहायता
 करने  की  पड़ी  रहती  है  ।  डैमजेल  इन  डिस्ट्रेस
 (विपत्ति  में  पड़ी  महिला)  के  आंसू  पोंछने
 वाला  वर्ग  है  ।  यह  मनुष्य  के  हृदय  के  एक  कमजोरी

 कि  जब  स्त्री  का  प्रश्न  कराता  है
 तो  वह  कहता  है  कि  चाहे  मेरा
 जीवन  समाप्त  हो  जाये  लेकिन  स्त्री  के  आंसू
 पूछने  चाहिये  -  तो  यह  रोमांटिक  एप्रोच
 (काव्यमय

 हन
 वाला  वर्ग  है  1  एक

 और  वर्ग  है  जो  कि  मान  (आधुनिक)  एमेजन
 को  देख  कर  बेंज़ीन  हो  जाता  (चकमे  में
 झा  जाता)  है  और  डर  के  कारण  कहने  लगता  है
 कि  हमारे  साथ  स्त्रियों  को भी  समान  अधिकार
 मिलने  चाहियें।  यह  उनसे  दबने  वाला  वर्ग  हैं
 तो  ये  तीन  वर्ग  इस  समय  सामने  आ  रहे  हें  ।
 मेरी  समझ  में  इस  प्रकार  रोमांटिक  या  डर  का
 एप्रोच  इस  विषय  की  ओर  न  होकर  वास्तविकता
 के  आधार  पर  इस  विषय  पर  विचार  करना
 चाहिये  ।  जैसा  कि  हमारे  प्रधान  मंत्री  जी  कहते
 हैं  हमको  कंवल  नारों  के  पीछे  लगकर  किसी
 विषय  को  नहीं  देखना  चाहिये  ।

 लोग  कहते  हें  कि  पुरानी  बातें  छोड़  दो  ।  में
 कहता  हूं  कि  पुरानी  बातों  का  समर्थन  करने
 वाले  मजबूत  जमीन  पर  हैँ  1  हजारों  वर्षो  के
 इन  पुराने  कानूनों  के

 म्तूगर
 [सार  हमारी  समाज

 व्यवस्था  चली  झा  रही  हैं।  मनु,  याज्ञवक्‍्ल्य,
 विज्ञान  कौर  जीमूत वाहन  के  बताये
 कानूनों  के  अनुसार  हमारी  समाज  व्यवस्था  बहुत
 समय  से  चल  रही  हैँ  ।  इसलिये  में  कह  सकता
 हूं  कि  इन  शास्त्रों  के  प्रति  जो  अन्धविश्वासी  है
 वह  मजबूत  जमीन  पर  है  लेकिन  वह  नया
 झन्घ  विश्वासी  इतनी  मजबूत  जमीन  पर  नहीं
 है  जो  कि  यह  कहता  है  कि  मनु  अच्छा  नहीं  था  ।
 उसको  बताना  चाहिये  कि  क्‍यों  मनु  अच्छा
 नहीं  था,  स्त्रियों  को  समान  अधिकार  न  देने  से
 कब  तक  समाज  की  क्‍या  हानि  हुई  है  श्र  किस
 तरह  से  समाज  की  सम्पत्ति  समाप्त  हो  रही  है  ।
 आज  हम  झपने  देश  मे ंएक  नया  समाजवादी
 ढंग  ले  कर  सामने  झा  रहे  हैं  ।  कहा  जाता
 है  कि  क्‍यों  कि  लड़की  को  समान  अधिकार
 नहीं  दिया  जाता  इसलिये  समाजवादी  ढंग  नहीं
 शा  सकता  ।  लेकिन  में  कहता  हूं  कि
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 [at  वी०  जी०  देशपांडे  ]
 बाप  फिगर  (आंकड़े)  लाइये  कि  किस
 प्रकार  वर्तमान  व्यवस्था  में  समाज  को  हानि
 हो  रही है  या  समाज  की  सम्पत्ति  नष्ट हो
 रही  हैं  -  आपको  यह  बतलाना  चाहिये.  कि  किस
 प्रकार  यह  व्यवस्था  हमारे  देश  में  समानता
 लाने  में  बाघक  हो  रही  हैं।  में  देखता  हूं
 कि  इस  प्रश्न  के  प्रति  लोगों  की  साइंटिफिक
 (वैज्ञानिक)  और  रियलिस्टिक  (वास्तविक)
 एप्रोच  नहीं  है  1  खाली  पुराने  लोगों  को  गाली
 देने  से  काम  नहीं  चल  सकता  ।  मुझे  पुराने
 शास्त्रों  पर  पूर्ण  विश्वास  है  और  में  समझता

 कि  शास्त्रों  को  समझने  की  योग्यता  न
 के  कारण  इस  प्रकार  की  बातें  राज  कहीं

 जा  रही  हैं  1  पुराने  शास्त्रों  का  एप्रोच  ठोस
 होते  हुए  भी  उसकी  ओर  नहीं  देखते  और
 उसके  विपरीत  जाने  का  प्रयास  कर  रहे  हैं  1
 में  पूछना  चाहता  हूं  कि  यह  कौन  से  अर्थशास्त्र
 के  आधार  पर  कहा  जा  रहा  हैं,  और  कोनसी
 समाज  रचना  के  ग्रनुसार  आप  यह  क्रान्तिकारी
 परिवर्तन  हमारे  सामने  ला  रहे  हैं  ।

 इस  विधेयक  पर  दस  पन्द्रह  साल  से  चर्चा
 चल  रही  हैं  |  आज  आप  इसमें  पन्त  में  एक
 क्रान्तिकारी  परिवर्तन  करने  जा  रहे  हैं।
 में  आपसे  आज  भी  करूंगा  कि  ठहरिये
 शौर  सोचिये  और  बीन  रहने  वाले  करोड़ों
 लोगों  की  अर्थ  व्यवस्था  पर  कुठाराघात  करने
 के  पहले  इस  कुल्हाड़ी  को  जरा  संभाल  कर
 रखिये  ।  मुझे  स्मरण  आता  है  कि  जब  वाशिंगटन
 को  उसके  पिता  ने  एक  कुल्हाड़ी  दी  तो  उसने
 उस  कुल्हाड़ी  से  सबसे  पहले  अपने  पिता  के
 बगीचे  के  व॒क्षों  पर  ही  चोट  करना  शुरू  कर  दिया  |
 हमको  स्वराज्य  मिला  हैं।  लेकिन  इस  सुन्दर
 कुल्हाड़ी  के  हाथ  में  आते  हीं  हम  सबसे  पहले
 उस  बगीचे  पर  प्रहार  कर  रहे  हैं  जिसकों  हमारे
 शास्त्रों  ने  बनाया  था,  हम  सबसे  पहले  उस
 कुल्हाड़ी  से  अपनी  समाज  रचना  के  बगीचे
 पर  ही  प्रहार  करने  लगें  हें  |  वाशिंगटन  ने  तो
 पहचान  अपने  पिता  के  कहा  था  कि  “  में  सजा  के
 लिये  तैयार  हूं

 o  पर  पता  नहीं  कि  यह  वाशिंगटन
 इस  प्रकार  का  प्रायश्चित  करेंगा  या  नहीं  ।  जो
 हमारे  शास्त्र  द्वारा  स्थापित  समाज  व्यवस्था
 के  उद्यान  पर  कुठाराघात  करना  चाहते  हैं
 उनसे  में  दो  तीन  प्रश्न  पूछना  चाहता
 शाप  समानता  का  नारा  लेकर  सामने  जाये  है  \
 समानता  अच्छी  बात  है।  में  भी  मानता  हूं
 कि  स्त्री  और

 +  किट
 कोई  गेंद  न  किया  जाय

 परन्तु  दुनिया  जिन  देशों  में  स्त्रीयों  को  समानता
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 के  आधार  पर  अधिकार  मिले  हुए  हैं,  वहां  भी
 न्यायाधीशों  ने  कहा  है  कि  समानता  का  यें
 हम  यह  नहीं  समस्त  कि  उनके  कार्यक्षेत्र
 में  भेद  होते

 |
 भी  उनके  लिये  सम्पत्ति  का

 वितरण  समान  हो  ।  उनका  कहना  हैं  कि  :  If  the
 functions  and  socia]  needs  dema-
 nd  that  there  should  be  discrimi-
 nation,discrimination  will  have  to
 be  made.  यदि  बहिनओऔर  भाई  की,  स्त्री  और
 पुरुष  की  सामाजिक  आवश्यकतायें  और  कार्य  क्षेत्र में  भिन्नता  है  तो  सम्पत्ति  के  वितरण  में  आपको
 उनके  बीच  भिन्नता  करनी  पड़ेगी  ।  स्त्री  और  पुरुष
 की  लड़ाई  पाकिस्तान  और  हिन्दुस्तान  की  लड़ाई,
 या  पुतंगाल  और  हिन्दुस्तान  की  लड़ाई  हैं,
 ऐसा  मानने  के  लिये  में  तैयार  नहीं  हूं  1  स्त्री
 झ्र ौर  पुरुष  मिलकर  कोई  अलग  वर्ग  नहीं  बनता  ।
 में  माताओं  से  एक  प्रश्न  पूछना  चाहता  हूं  1
 अगर  किसी  माता  के  एक  लड़का  है  और  दूर
 के  किसी  की  लड़की  है,  तो  क्या  माता  यह  समझकर
 कि  पुत्र  पुरुष  जाति  का  हैं  यह  चाहेगी  कि  उसकी
 संपत्ति  इसके  लड़के  को  न  मिलें  बल्कि  उस
 लड़की  को  मिलें  1  में  समझता  हूं  कि  कोई  भी
 माता  यह  नहीं  चाहेगी  कि  उसके  लड़के  के  बजाय
 उस  दूर  रहने  वाली  स्त्री  को  सम्पत्ति  मिले।
 हर  एक  माता  चाहती  हैँ  कि  उसका  लड़का
 इस  योग्य  हो  कि  वह  अपनी  बहिन  को  अपने
 घर  लाया  करे,  और  बड़ा  होकर  अपने  माता  पिता
 का  पालन  पोषण  करे,  लेकिन  यह  कोई  माता
 नहीं  चाहेगी  कि  उसके  लड़के  का  इस  प्रकार
 नुकसान  हो  ।  आज  से  पहले  श्रीमती  शिवराज-
 वती  नेहरू  जी  ने  ही  इसी  प्रकार  के  उदगार
 प्रकट  किये  थे  जिससे  प्रकट  होना था  कि  यह  जो
 आप  भाई  का  नुकसान  करके  बहिन  को
 सम्पत्ति  में  हिस्सा  देना  चाहते  हैं,  यह  माताओं
 को  मान्य  नहीं  हैँ।  में  समझता  कि  आज
 जमाना  बदल  गया  है  लेकिन  फिर  भी  में  कहता
 हूँ  कि  यदि  बाप  देहातों  में  रहने  वाली  माताओं  की
 आवाज  सुने  तो  मापकों  मालूम  होगा  कि  सोशल
 ने सि सिटीज़  (समाजिक  झ्रावश्यकताएं)  और
 फंक्शन्स  (कार्य)  को  देखते  हुए  वे  भी  आपके
 पक्ष  में  नहीं  हैं  -  में  मानता  हूं  कि  पहले  जो
 हमारी  सम्मिलित  कुटुम्ब  व्यवस्था  थी  उसमें
 फर्क  पड़  गया  है,  उसका

 एक
 विघटन)

 हो  रहा  है  । लेकिन  फिर  भी  में  रहने
 बाले  करोड़ों  लोग  आज  भी  उसी  प्रकार  से
 रह  रहे  हैं  -  राज  भी  शादी  होने  पर  लड़की
 लड़के  के  घर  आती  है,  लड़का  लड़की  के  घर  नहीं
 जाता  ।  राज  भी  कुटुम्ब  में  पुरुष  मुख्य  माना
 जाता  है  1  यदि  बाप  मर  है  जाता  तो  सारे
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 कुटुम्ब  की  जिम्मेदारी  आज  भी  लड़के  पर  ही
 आती  हैँ  ।  परिवार  वालों  का  पेट  पालने  की
 जिम्मेवारी  लड़के  पर  ही  आती  है  ।  इस  प्रकार  की
 समाज  रचना  में  कोई  परिवर्तन  हुआ  है  ऐसा
 में  नहीं  मानता  ।  आज  ग्रुप  स्त्रियों  की  उन्नति
 करना  चाहते  हैं।  में  समझता  हूं  यह  चीज
 आज  उनकी  उन्नति  के  मार्ग  में  बाघक  नहीं  हैं।
 वे  पुरुषों  के  बराबर  नहीं  कमाती  या  उनको  सम्पत्ति
 में  समान  अधिकार  नहीं  मिलता  ।  अनेक  ऐसी
 सामाजिक  परिस्थितियां  हैं  जिनके  कारण  स्त्रियों
 की  उन्नति  रुकी  हुई  हैं  |  सम्पत्ति  के  बारे  में  भी
 जो  झगड़ा  है  वह  यही  है,  कुछ  कहते  हैं  कि  दामाद
 को  मिले  और  कुछ  कहते  हैं  कि  लड़के  को  मिले  ।
 यह  लड़ाई  स्त्री  और  पुरुष  की  नहीं  है इस
 झगड़े  में  न  कोई  सवाल  पुरुष  का  जाता  है  और  न
 स्त्री  का  माता  है।

 दूसरी  बात  मुझे  यह  कहनी  है  कि  जब
 प्रारम्भ  में  यह  विधेयक  हमारे  सामने  आया  था
 तो  हमारे  लीगल  'एफेबर्स  (विधि  कार्यों)  के
 मंत्री  ने  कहा  था  कि  जो  मिताक्षरा  फैमिली
 (परिवार  )  है  उसको  यह  कानून  लागू  नहीं  होगा  ।
 परन्तु  प्रवर  समिति  में  जाने  के  बाद  इस  बिल  में
 अनेक  क्रान्तिकारी  परिवर्तन  किये  गयें 1
 कभी  कहा  गया  कि  लड़के  और  लड़की  को  आघात
 राधा  मिले,  कभी  कहा  गया  कि  पूरा  लड़की
 को  मिले,  फिर  कहने  लगें  कि  दूसरों  की  लड़की
 को भी  मिले  इससे  भी  सन्तोष  नहीं  हुआ  तो
 कहा  गया  कि  अवैधानिक  लड़के  को  भी  क्‍यों
 न  मिले  ।  में  तो  कहता  हूं  कि  एक  समाजवादी
 समाज  के  लिए  तो  यह  बात  कहना  रिएक्शनरीपन
 है  कि  अपने  लड़के  और  अपनी  लड़की  को  ही
 दिया  जाये  |  उस  समाज  में  तो  ऐसा  कानून
 बनाया  जाये  तो  बहुत  अच्छा  हो  कि  दूसरों  के
 लड़कों  को  ही  मिले  |  वहां  पर  यह  बेसिर
 पैर  के  परिवर्तन  किये  गये  कि  स्त्रियों  को  पूरा
 अधिकार  मिले  ।  इनको  क्रान्तिकारी  परिवर्तन
 कहा  जाता  हैं।  यह  में श्रापसे  फिर  कहना
 चाहता  हूं  कि  इस  विधान  को  हम  बड़ी  जल्दबाजी
 में  बता  रहे  हैं  और  जिस  शान्ति  और  सोचविचार
 के  साथ  इस  तरह  के  सामाजिक  विधेयक  बनाये
 जाने  चाहियें,  उस  प्रकार  से  नहीं  बनाया  जा
 रहा  है  |  कप  जो  यह  कहते  हैं  कि  बह  विधेयक
 दस  साल  या  पन्द्रह  साल  से  जनता  के  सामने  है  तो
 मेरा  कहना  है  कि  जनता  के  सामने  तो  यही
 सवाल  रक्खा  गया  कि  स्त्रियों  के  साथ  न्याय
 होना  चाहिये  कि  नहीं  होना  चाहिये  और  इस
 सवाल  का  तो  जवाब  जनता  से  यही  मिलना  था  कि

 2—03  Lok  Sabha
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 ara  होना  चाहिये  |  मुझे  बतलाया  गया  कि
 कोई  किंग  भ्रार्थर  के  नाइट  हैं  जो  स्त्रियों  के
 आंसू  नहीं  देख  सकते  उन्होंने  सब  को  इकट्ठा
 करके  एक  इस  तरह  का  बिल  ले  आये  और
 हालांकि  लोग  इसके  कुछ  प्राविजंस  (उपबन्धो ं)
 से  संतुष्ट  नहीं  हैं  और  उसके  विरुद्ध  हैं  लेकिन
 पंडित  जी  के  नेतृत्व  के  कारण  यहां  आते  जाते
 जो  उनका  विरोध  होता  है  वह  विरोध  लुप्त
 हो  जाता  है  i

 में  समझता  हूं  कि  यह  विधेयक  प्रापर
 ली  ड्राफटेड  (उचित  बनाया  गया)
 नहीं  है  और  इसका  फल  आगे  चल  कर
 कनफ्यूजन  (आआंति)  और  लिटिगेशन  (मुकदमें-
 बाजी)  के  सिवा  और  कछ  होने  वाला  नहीं  है  r
 क्या  आपने  यह  भी  सोचा  हैं  कि  इस  विधेयक  का
 जनता  के  ऊपर  क्या  प्रभाव  पड़ेगा  ?  जब  यह
 बिल  संयुक्त  प्रवर  समिति  को  विचारार्थ
 सौंपा  गया  और  इस  प्रकार  के  सामाजिक  विधेयक
 पर  यथेष्ट  समय  लगना  जरूरी  था  तो  इस
 कानून  को  जल्दी  पास  कराने  के  लिये  स्त्रियों  के
 डेपुटेशन  (प्रतिनिधि  मंडल)  जाने  लगे  और
 यह  सोचा  गया  कि  अगर  कहीं  १५  दिन  की
 इसमें  देर  लग  जायेगी  तो  इस  अधिवेशन  में  नहीं
 झा  पायेगा  कौर  इस  कारण  उन्होंने  डेपुटेशन
 के  डर  के  मारे  एक  तिथि  निशक्षिवत्‌  कर  दी
 कि  उसके  अन्दर  अन्दर  रिपोर्ट  तैयार  कर  दी
 जाय  जिसका  कि  नतीजा  यह  हुआ  कि  जल्दी
 जल्दी  उसने  इस  बिल  की  शब्द  रचना  की  और
 इस  तरह  की  शब्द  रचना  हुई  कि  हमारे  वैधानिक
 अफेयर्स  (कार्यों)  के  मंत्री  महोदय  जब  राज्य
 सभा  में  इस  विधेयक  पर  बोलने  के  लिये  खड़े
 हुए  तो  उन्होंने  उस  अवसर  पर  स्वयं  इसको
 स्वीकार  किया।  कि  इस  बिल  में  कुछ  कमियां
 रह  गई  हैं  जैसे  कि  इल्लेजिटिमेंट  सन  (भवैघानिक
 पुत्र)  को  झगर  हिस्सा  मिलता  है  तो  पो लै गेमी
 बहु  विवाह)  बढ़ती  है  कौर  राज्य  सभा  में
 जब  संयुक्त  प्रवर  समिति  की  रिपोर्ट  लेकर
 पहुंचते  हैं  तो  वे  स्वयं  इस  बात  को  स्वीकार
 करते  हैं  कि  इस  विधेयक  की  शब्द  रचना  ठीक
 नहीं  हुई  |  उसके  बाद  जो  कमेटी  नियुक्त  हुई
 उसने  उसकी  शब्द  रचना  को  सुधारने  का  प्रयास
 किया  लेकिन  वह  भी  विशेष  इसमें  सुधार  नहीं
 क्योंकि  फिर  दुबारा  स्त्रियों  के  डेपुटेशन  जाने
 लगे  कि  बिना  कुछ  चेंज  (परिवर्तन)  किये  हुए
 जल्दी  से  जल्दी  इस  विधेयक  को  पास  किया  जाय  ।
 जल्दी  जल्दी  बिना  पूरी  तरह  विचार  विनिमय
 किये  और  शब्द  रचना  किये  विधेयक  को
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 [at  ate  जी०  देशपांडे  ]
 पास  करना  प्रगति  का  चिन्ह  माना  जा  रह  है  जो
 कि  वास्तव  में  प्रगति  का  चिन्ह  नहीं  है ग्र ौर
 उचित  तो  यह  था  कि  इस प्रकार  का  क्रान्तिकारी
 सामाजिक  विधेयक  जिसका  कि  असर  करोड़ों
 देशवासियों  के  जीवन  पर  पड़ने  वाला  है,  उस  पर
 खूब  अच्छी  तरह  से  विचार  किया  जाता  और
 जनता  के  सब  वर्गों  की राय  ली  जाती  और
 सोसाइटी  (समाज)  के  डिफेंस  क्लासेज
 (विभिन्न  खंडों)  जसे  व्यापारी  लोग,  प्रोफेशनल

 क्लासेज  (व्यवसायिक  खंड)  और  एग्री कल-
 चरिस्ट्स  (कृषकों)  का  अलग  अलग  इस  बिल  के
 असर  के  बारे  में  कंसल्ट  (परामर्श)  किया  जाता  ।
 इस  बिल  कं  भ्रन्तर्गत  जो  नीति  है  वह  तो  मुझे
 बहुत  रिपोर्टिग  (विद्रोहात्मक)  मालूम  होती
 है।  में  समझता  हूं  कि  यह  जो  सुधार  इस  बिल  के
 द्वारा  करने  का  प्रयत्न  किया  जा  रहा  है,  यह
 हमारे  तथाकथित  प्रगतिशील  पुरुषों  को
 सैंटिमेंटल  वीकनेस  (भावनात्मक  कमज़ोरी) के  कारण  है  और  में  चेतावनी  देना  चाहता  हं कि  फेयर  सेक्स  (स्त्रियों)  के  साथ  इस  तरह
 जो  एक्सेसरी  बेबस  (अत्यधिक  पक्षपात)
 किये  जाते  हैं,  आगे  चल  कर  इस  बिल  के  सपोर्ट र्स
 (समर्थकों)  को  पछताना  पड़ेगा।आप  यह
 समझ  कर  कि  बेचारे  मनु  और  याज्ञवल्क्य  का
 जमाना  तो  चला  गया  सामाजिक  परिवर्तन
 इस  प्रकार  के  किये  जाने  जरूरी  है,
 इस  तरह  का  बिल  जल्‍दी  से  ड्राफट  (तयार) करके  ला  रहे  हैं  जो  कि  कितने  ही  स्थानों  पर
 ठीक  नहीं  है  ऐसा  करना  श्राप  प्रगतिवादी
 समझते  हैं  जो  कि  आपकी  सरासर  भूल  है
 क्योंकि  हर  पुरानी  चीज़  जरूरी  तौर  पर  बुरी
 नहीं  होती  है  में  समझता  हूं  कि  राज  जो  हम
 सामाजिक  परिवर्तन  करने  जा  रहे  हैं  उसका
 दुष्परिणाम  शीघ्र  ही  हमारे  सामने  आने  वाला  है शौर  उस  वक्‍त  हम  समझ  जायेंगे  कि  सिर्फ
 परिवर्तन  ही  प्रगति  और  धर्म  नहीं  है  जैसा  कि
 झाजकल  हम  में  से  कुछ  लोग  मान  बैठे  है  1

 सक्सैना
 हट्ट

 के  बारे  में  मेरा
 यह  कहना  है  कि  पहलें  यह  होता  था  कि  बाप  के
 मर  जान  पर  उसका  लड़का  उत्तराधिकारी  बनता
 था  और  उसका  लड़का  यदि  मर  गया  पोतों
 उस  लड़के  का  लड़का  उत्तराधिकारी  बनता  था,
 यह  दो  तीन  से  ज्यादा  को  हमारे  चहा  पहले
 उत्तराधिकार  का  अधिकार  नहीं  पहुचता  था
 लेकिन  सक सेशन  की  जो  फेहरिस्त  दी.गई  है  वह
 तो  इतनी  लम्बी  और न  ख़त्म  होने  वाली  है  कि में  उसको  पढ़कर  हरान  रह  जाता  हूँ  1
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 son;  daughter,  widow;  son  of  a  prede- ceased  son;  daughter  of  a  predeceased
 son;  son  of  a  predeceased  daughter;
 daughter  of  a  predeceased  daughter; widow  of  a  predeceased  son;  son  of  a

 redeceased  son  of  a  predeceased  son; aughter  of  a  predeceased  son  of  a
 pred  leceased  son;  widow  of  a  predeceas- ed  son  of  a  predeceased  son.

 इतने  उत्तराधिकारी  इसमें  रख  दिये  गये  हैं
 जो  म  समझता  हूं  उचित  नहीं  हैं|  इसमें  जो
 विन्डो  डालर-इन-ला  (विधवा

 हू)
 को  शामिल

 किया  गया  हु  वह  और  ला  में
 नहीं  है,  इंडियन  सेन्सेशन  ऐक्ट  (भारतीय
 उत्तराधिकार  अधिनियम)  में  भी  नहीं  हैं।
 विडोड  डालर-इन-ला  (विधवा  बहू)  का
 जहां  तक  सम्बन्ध  हू,  इस्टेट  (सम्पत्ति)  को
 लिमिटेड  (सीमित)  रखना  चाहिये  था  शौर
 इस  तरह  का  हमला  हिन्दू  ला  पर  नहीं  करना
 चाहिए  था।  लिमिटेड  प्रापरटी  (सीमित  सम्पत्ति  )
 की  जगह

 ह  प्र
 ट  प्रापर्टी  (कुल  सम्पत्ति)

 कर  दी  गई  है  ।  टेड
 प्रापरटी  का  अर्थ  यह  कि

 प्रापरटी  यानी  सम्पत्ति  समाज  की  होनी  चाहिये,
 नियंत्रित  होनी  चाहिये,  जब  कि  हमारा  यह
 कानून  व्यक्तिवाद  की  तरफ  और  अनियंत्रित  संपत्ति
 की  तरफ  जा  रहा  है  ।  मिताक्षरा  की  पद्धति  हमने
 इस  देश में  निर्माण  की थी  कि  केवल  स्त्री
 को  ही  नहीं  बल्कि  पुरुष  को  भी  यह  अधिकार  नहीं
 था  कि  वह  अपनी  सम्पत्ति  किसी  को  बेच
 दे  या  किसी  को  दे  दे,  वह  केवल  एक  मर्यादित
 उसका  मालिक  होता  था,  पूरे  कुटुम्ब  की  वह
 सम्पत्ति  होती  थी  और  हमारे  कानून  में  तो  स्त्री  को
 पुरुष  की  अपेक्षा  अधिक  अधिकार  हासिल  था  1
 उसके  अनुसार  लड़की  को  पति  से  सम्पत्ति  मिलती
 है  वह  उसका  जैसे  चाहे  डिस्पोज  आफ  (विक्रय)
 कर  सकती  है  लेकिन  लड़के  को  बाप  से  जो  सम्पत्ति
 मिलती  है  उसका  वहू  मर्यादा  मालिक  बनता
 था,  स्त्री  को  अनियंत्रित  अधिकार  और  पुरुष
 को  नियंत्रित  अ्रधिकार  प्राप्त  था  लेकिन  इस
 बिल  को  लाने  के  पश्चात्  मिताक्षर  ज्वाइंट
 फैमिली  प्रापर्टी

 ह
 क्त  परिवार  सम्पत्ति ) जो  कि  इस  ला  (कानून)  के  आपरेशन  (कार्य-

 करण)  से  अभी  तक  बची  हुई  थी,  उसको  भी
 इसके  भ्रन्दर  ले  जाये  हें  और  ऐसा  करके  कनफ्यूजन
 वर्ग  कनफाउडेड  (भ्रांति  और  अधिक  भ्रांति- क

 स
 हो  गया  है  ।  डा०  भ्रम्बेडकर  का  जो
 था  वह  पूरा  गला  काटने  वाला  था।

 और  उनका  मेजर  कार्प  था  लेकिन  यहां  तो
 गट्ठर  रेफर  जो  किट्ठुसैप्टिक  (जहरिला)  है

 2T%)*
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 उससे  गला  काटने  का  प्रयत्न  किया  जा  रहा  है
 जिसका  कि  नतीजा  यह  होगा  कि  गला  तो  कट
 नहीं  पायेगा  लेकिन  आदमी  ज़रूर  मर  जायेगा।
 इस  तरह  की  कनफ्यूजन  अडिग  ([भांति  पूर्ण
 शब्दावली  )  को  लेकर  मिलाकर  लाक  बारे  में
 छठवां  सेक्शन  (घारा)  बनाया  गया  हैं  कि
 कोई  ठिकाना  नहीं  जब  राज्य  सभा  में  यह
 बिल  लाया  गया  तब  लोगों  ने  बतलाया  कि
 इसका  अर्थ  तो  यह  होगा  कि  डिसीज्ड  डा र्ट्स
 डाटर  को  तो  उत्तराधिकार  मिलेगा  लेकिन  डिसीज्ड
 डाट र्स  सन  को  हक़  नहीं  मिलेगा  ।  पहले  बिल  में
 ऐसा  लिखा  हुआ  था:

 “Provided  that,  if  the  deceased
 had  left  him  surviving  a  female  rela-
 live  specified  in  class  I  of  the
 Schedule”.

 उसके  बाद  यह  संशोधन  किया  गया  :

 “Or  a  male  relative  specified  in
 that  class  who  claims  through female  relative.”

 इस  प्रकार  की  कम  से  कम  उसमें  एनामली
 (विरोधाभास )  नहीं  शौर  असम्बध्दता  नहीं  थी  ।

 Explanation—for  the  purpose  of
 the  proviso  to  this  section,  the  in-
 terest  of  every  one  of  his  undivided
 male  descendants  in  the  copar-
 cenary  property,  and  the  female
 are  =

 be  entitled  to  have  her
 share  in  the  arcenary  property
 —  uted  and  allotted  to  oe  ace
 cordingly.

 l  PM.

 में  तो  इस  पूरे  क्लास  ६  के  विरूध्द हूं वैसे  इसमें  एक  एम्पार्टेट  एक्सटेंशन  ह  कि
 यह  एक  फीमेल  हेयर  को  कोपा सं नरी  प्रापर्टी
 (समां शी  सम्पत्ति)  में  शेयर  देता  है।  यह

 एक्सप्लेनेशन  ऊपर  मेंने  पढ़ा  है  इससे  में
 समझता  हूं  कि  it  would  lead  to
 hardship  and_  injustice  and  will
 make  unsafe  the  title  of  a  copar-
 cenary  even  after  the  partition.

 यानी  अगर  सेल  रिलेटिव  (पुरुष  रिश्तेदार  )
 है,  लड़की  का  लड़का  है  और  उसका  हिस्सा देना  है  तो  सन  (पुत्र)  का  हिसाब  कम्प्यूटर  (लगाया  ) किया  जायेगा  -  आखिर  क्‍यों  दिया
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 जायेगा  ?  आज  स्त्रियों  को  मदद  की  दरकार  हैः

 ६
 को  नहीं  |  तो  अगर  लड़के  का  लड़का
 तो  हिसाब  नहीं  कम्प्यूट  होगा  लकिन  अगर

 लड़की  का  लड़का  होगा  तो  डिवाइसेस  सन्स
 (विभाजित  पुत्रों)  का  हिस्सा  कम्प्यूट  किया
 जायेगा  ।  में  बता  रहा  था  कि  इस  तरह  की
 गड़बड़ी  आपने  जल्दबाजी  में  कर  दी  है  |  इस  की
 फेहरिस्त  इस  वक्‍त  का  समय  नहीं  है,  इलाज  बाई
 इलाज  (खंड  प्रति  खंड)  डिस्कशन  (पाठ्य)  में
 देखना  पड़ेगा  ।  फिर  जल्द  बाजी  में  जो  यह

 ५
 आप  को  मालूम  हुई  तो  आप  समझे

 इस  से  तिबड़ी  खराबी  श्मा  जायेगी  ।  जब
 शाप  ने  उस  को  सुधारने  की  कोशिश  की  तो
 बिल्कुल  ही  गला  काट  दिया  I  सेक्शन  ३२  में
 श्राप ने  इस  के  बारे  में  रक्खा  है  1

 “32.  Testamentary  succession  :
 Any  Hindu  may  dispose  of  by  will
 or  other  testamentary  disposition
 any  property,  which  is  capable  of
 being  so  disposed  of  by  him,  in  ac-
 cordance  with  the  provisions  of  the
 Indian  Succession  Act,  1925,  or
 any  other  law  for  the  time  being  in
 force  and  applicable  to  Hindus.

 Explanation—  Notwithstanding
 anything  contained  in  section  6,
 the  interest  of  a  male  Hindu  in  a
 Mitakshara  coparcenary  property
 shall  be  deemed  to  be  property
 capable  of  being  disposed  of  by him  within  the  meaning  of  this
 section.”

 यह  दुधारी  तलवार  है  ।  पहले  हमारे  मिताक्षर
 पद्धति  में  किसी  को  मृत पत्न  से  इस  बात  की
 इजाजत  नहीं  थी  कि  वह  किसी  को  सम्पत्ति
 दे  दे  ।  लेकिन  अब  हर  एक  पिता  जो  लड़की  को
 जायदाद  देना  नहीं  चाहेंगी,  यह  कोशिश  करेगा
 कि  सब  से  पहले  वह  इस  इलाज के  भ्रनुसार
 उस  को  जायदाद  से  वंचित  कर  दे।  मान
 लीजिये  पिता  पुराने  खयालात  का  है  और  लड़की
 को  जायदाद  में  हिस्सा  नहीं  देना  चाहता  है  तो
 बह

 मन
 की  झाड़  में  नहीं  देगा  ।  इस  के

 साथ  ही  साथ  यदि  लड़के  की  पत्नी  को  भी
 न  देने  की  इच्छा  हो  तो  वह  भी  वह  कर  सकता
 है  ।  मान  लीजिये  कि  पति  पत्नी  के  साथ
 बुरा  बर्ताव  करता  है,  शराब  पीता  है,  दुराचार
 करता  है  कर्जा  करता  है,  तो  उस  के  मरने  के
 पश्चात्  ऐसा  हो  सकता  है  कि  उस  की  विधवा
 और  बच्चों  को  कुछ  न  मिले  क्‍योंकि  पहले  तो
 यह  नियम  था  कि  उस  की  जायदाद  को  बिना
 विधवा  पत्नी  झौर  बच्चों  की  सहमती  क
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 [श्री  बी०  जी०  देशपांडे ]
 बचा  नहीं  जा  सकता  था,  लेकिन  अरब  वह  मृत- पत्र  लिख  कर  जायदाद  पर  पूरा  अधिकार  अपने
 पास  रख  सकेगा  |  हमें  उसकी  विधवा  और
 बच्चों  के  इन्टरेस्ट  (हित)  को  समझना  है  1
 लड़के  के  इन्टरेस्ट  को  समझ  बच्च  कर  ही  पिटिशन
 (बंटवारा)  होने  के  बाद  जो  पति  का  इन्टरेस्ट

 रहेगा  वही  उस  को  देना  है  ।  यह  भी  कई  बात
 इस  में  साफ  नहीं  की  गई  हैं  ।  में  समझता  हूं  कि
 इस  विधेयक  में  इस  प्रकार  के  क्लासेज  रखने
 के  पश्चात्‌  यह  समझ  कर  कि  स्त्रियों  को  जरूर
 अधिकार  मिलेगा  और  उस  को  जल्दी  से  पास
 कर  लें,  तो  उन  का  उद्देश्य  पूरा  नहीं  होगा।
 में  नहीं  समझता  लड़कियों  को  सम्पत्ति
 इसे  प्रकार  से  मिल  सकेगी  1

 भागे  चल  कर  में  एक  ही  प्वाइंट  (बात)
 पर  और  बोलूंगा  क्योंकि  वह  बहुत  महत्त्वपूर्ण
 विषय  है  ।  इस  देश  के  अन्दर  जो  कृषि  विषयक
 सम्पत्ति  है  उस  के  बारे  में  लोग  कहते  हैं  कि  भाई,
 इस  देश  में  सत्तरह  करोड़  आदमी  खेती  में
 लगे,  हुए  हैं।  उन  के  यहां  की  बहनों  को  और
 बागडोर  (विधवाओं)  इन  सब  को  अधिकार
 मिलेगा  कि  वह  शादी  कर  लें  ।  मान  लीजिये
 कि  एक  ग्रेंडसन  (पोता)  की  विंडो  है  जो  कि  १४  या
 १६  साल  की  है  ।  उस  का  पति  ८०  साल  का  था
 ओर  वह  मर  गया  ।  कहा  जाता  है  कि  अगर  उसको
 दुबारा  शादी  करने  का  अधिकार  नहो  तो
 हमारे  सोशलिस्ट  पैटर्न  (समाजवादी  ढांचे)
 के  अनुसार  वह  बुरा  होगा।  प्रगतिशील
 प्रवृत्ति  में  विधवा  विवाह  जरूर  होना  चाहिये  |
 अब  लड़के  को  तो  मिलेगा  १/७  हिस्सा  जायदाद
 का  और  विधवा  को  मिलेगा  ६/७  हिस्सा  |
 शादी  करने  के  बाद  विधवा  उस  जायदाद  को
 अपने  घर  लें  जायेगी  |  इस  प्रकार  की  बात  आप
 इस  विधेयक  में  ला  रहे  हैं।  इस  प्रकार से
 जिस  के  पास  खेत  है  उसके  टुकड़े  टुकड़े
 हो  जायेंगे  |  में  शहरों  की  बात  तो  नहीं  कहता
 लेकिन  आप  देहातों  में  देखिये  |  आज  आपके
 यहां  लड़के  की  स्त्री  जाती  है  तो  पंद्रह  मील  पर
 दो  एकड़  जमीन  आप  के  पास  ा
 जायेगी,  लेकिन  जब  बाप  की  लड़की  की  शादी
 होगी  तो  आप  की  तीन  एकड़  जमीन  दूसरे
 के  पास  चली  जायेगी  |  इस  प्रकार  आप  समाज
 को  समय  से  उल्टे  चलाना  चाहते  हें  -  मेरी  समझ
 में  इस  प्रकार  की  चीजों  से  कोई  फायदा  नहीं
 होगा  और  यह  सारी  बातें  आप  वैज्ञानिक  कर
 रहे  हैं।  ग्राम  प्रान्तीय  पुनरंचना  के  प्रश्न को
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 ले  कर  भाप  कहते  हैं  कि  हम  प्राविशल  रिझाए-
 नाइजेशन  (प्रादेशिक  पुनर्गठन)  कर  रहे  हैं
 लेकिन  दूसरी  तरफ  शाप  फैमिली  (परिवार)
 का  डिसइण्टीग्रेशन  (विघटन)  कर  रहे  हैं  ny

 इस  के  सम्बन्ध  में झाप  एक  दलील  देते
 हैं  कि  जैसे  यु०  पी०  में  है  कि  जो  पर्सनल  प्रापर्टी
 (व्यक्तिगत  सम्पत्ति

 ५
 उस  को  ही  इस  में

 लिया  जायेगा,  जो  टे
 प्रापर्टी  है  उस  पर

 यह  कानून  लागू  नहीं  होगा  ।  न  यह  लड़की  को
 मिलेगी  न  विधवा  को  मिलेगी  1 यू०  पी०
 शायद  बहुत  भाग्यशाली  हैं  और  उसके  पास
 बहुत  सी  सम्पत्ति  है  जिस  के  लिये  टेनिस  लाज
 बने  हैं  पर  मुझे  इसके  सम्बन्ध  मालूम  नहीं  v
 हमारे  पाटनकर  साहब  कहते  हैं  कि  हर  एक
 प्रान्त  को  यह  अधिकार  होगा  कि  वह  अपने
 यहां  के  खेतों  के  लिये  कानून  बना  लें।  मुझे
 पता  नहीं  हैं  कि  यह  सक्सेना  कानून  हमारे  बनाने
 के  पश्चात्  प्रान्तीय  विधान  सभायें  इस  प्रकार
 का

 स्टार
 बना  सकेंगी  या  नहीं  ।  और  यदि

 बहू  बना  हैं  तो  क्या  यही  आप  की  यूनि-
 फा मिटी  आफ  ला  (विधी  की  समानता)
 है  ।  देश  के  सत्तरह  करोड़  आदमियों  की  सम्पत्ति
 के  लिये  हर  एक  प्रान्त  अपने  लिये  भिन्न  भिन्न
 प्रकार  के  उत्तराधिकारी  के  कानन  बनाये  और
 लड़की  को  जायदाद  न  देने  का  रास्ता  निकाले  तो
 वहू  यूनिफामिटी  कहां  रह  जाती  है  1  आज  मंत्री
 महोदय  ने  बतला  दिया  कि

 है
 सम्पत्ति देश  की

 कृषि  विषयक  सम्पत्ति  है।  और  उसको  लड़कियों
 को  न  देने  के  लिये  प्रान्त  कानून  बना  सकते  हैं  t
 at  इस  प्रकार  की  बातें  इस  कानून  में  रखी
 जा  रही  हैं।  इन  बातों  पर  बोलना  तो  मुझे
 बहुत  है  लेकिन  जब  इलाज  बाई  क्लॉज  डिस्क-
 शन  होगा  उस  वक्‍त  में  इस  पर  कहूंगा  ।

 भाषण  समाप्त  करने  से  पूर्व  में  सदन  से  एक
 ही  प्रार्थना  करूंगा  कि  जब  आप  समाज  का
 इस  प्रकार  विधान  करने  जा  रहे  हैं  तो  क्रान्तिकारी
 परिवर्तत  करने  के  पूर्व  आप  सोचें  कि  इस
 विधेयक  के  कानून  बन  जाने  के  परिणाम  कितने
 दूरवर्ती  होने  वाले  हैं।  साथ  ही  साथ  यह  भी
 मोर्चे  कि  किसी  निर्णय  फर  पहुंचने  के
 'पश्चात्  जिस  प्रकार  की  शब्द  रचना  इस
 विधेयक  में  रक्खी  गई  हैं  उसे  न  रक्खा  जाय,
 उस  को  ठीक  से  सुधारा  जाय  ।  श्राप  निर्णय
 करने  के  पूर्व  हर  इलाज  पर  विचार  कीजिये  ।
 हम  से  यह  न  कहा  जाय  कि  चूंकि  दो  दिन  में
 यह  बिल  पास  होने  वाला  हैं,  इस  लिये  हम  जल्दी
 से  यह  लेजिस्लेशन  (विधान)  करेंगे  tT  राज
 देहातों  में  लोग  मारे  मारे  फिरते  हैं  ॥  ग्राम  बहनों



 6725  Hindu  Succession  Bill

 तौर  भाइयों  में  झगड़े  होते  हें  -  मगर  उनको
 खत्म  करना  है  तो  इस  प्रकारसे  क्रान्तिकारी
 परिवर्तन  करके  काम  नहीं  चलेगा  |  समाज
 परिवर्तन  और  कान्ति  शान्ति  के  साथ,  और
 बुद्धिमता  के  साथ  होता  है।  केवल  भावना
 प्रधान  और  रोमेंटिक  बन  कर  कि  स्त्रियों  के
 लिये  कुछ  करना  है,  काम  नहीं  चलता  है।
 हम  को  यह  सोच  कर  चलना  चाहिये  कि  क्रान्ति-
 कारी  परिवर्तन  किस  प्रकार  किये  जाते  हैं
 यही  मेरी  प्रार्थना  हैं  ।

 श्रीमती  झनुसयाबाई  बोरकर  (भंडारा
 -रक्षित-अनुसूचित  जातियां)  :  हमारे  सदन  में
 जो  बिल  पेश  किया  गया  है  उस  के  बारे  में  सदन
 में  और  उसके  बाहर  भी  बहुत  विरोध  किया
 जा  रहा  हैं मेरी  समझ  में  नहीं  आता
 है  कि  स्वतंत्र  भारत  का  संविधान  जब  यह  कहता
 है  कि  सामाजिक,  झा थिक  और  कानून  की  दृष्टि  से
 स्त्री  को  भी  समानाधिकार  दिया  जाना  चाहिये,
 साथ  ही  साथ  राज  की  परिस्थिति  में  यह  भी
 कहा  जाता  है  कि,  स्त्री  कौर  पुरुष  को  संपत्ति
 में  भी  समानाधिकार  देना  चाहिये  तब  क्या  कारण
 है  कि  संपत्ति  में  ही  स्त्री  को  समानाधिकार  देने
 में  हिचकिचाहट  होती  हैं।  माता  पिता  का  यह
 फर्ज  होता  है  कि  बहू  जिस  प्रकार  पुत्र  को  प्यार
 करते  हैं  उसी  प्रकार  पुत्री  को  भी  करें|  लेकिन
 यहां  पर  जो  बाद  विवाद  होते  हैं  उन  से  स्पष्ट
 मालूम  होता  हैं  कि  वे  पुत्री  को  उतना  प्यार
 नहीं  करते  जितना  कि  पुत्र  को  करते  हें  क्योंकि
 पुत्र  तो  घर  पर  ही  रहता  है  पर  पुत्री  दूसरे  के
 घर  में  चली  जाती  है|  पुत्री  तो  ससुराल
 चली  जाती  है  जब  कि  लड़का  माता  पिता
 के  पास  ही  रहता  है  |

 मेरा  कहना  है  कि  हमारी  स्त्री  जाति  को
 लक्ष्मी  का  अवतार  माना  जाता  है  ।  गांवों  में  जब
 लड़की  पैदा  होती  है  तो  उस  के  पांव  भी  पड़े
 जाते  हैं  ।  लेकिन  नारी  को  लक्ष्मी स्वरूपा  माने
 जाने  के  बाद  भी  उस  को  अधिकारों  से  वंचित
 रखना  कहां  तक  उचित  है  ?

 कुछ  भाई  इस  विधेयक  विरोध  में  दलीलें
 पेश  करते  हैं  और  कहते  हें  कि  भाई  बहन  का
 जो  है  प्रेम  है  वह  खत्म  हो  जायेगा,  संयुक्त  परिवार
 जो  वह  टूट  जायेगा  ।  में  कहना  चाहती"  हूं  कि
 राज  को  परिस्थिति  में,  संयुक्त  परिवार  स्वयम्‌
 ही  टूटता  जाता  है,  लेकिन  भाई  बहन  का  प्रेम
 एक  शुद्ध  प्रेम  है,  वह  खून  का  प्रेम  है  जो कभी  भी
 रद  नकी  सकता  है  ।  राज  भारतीय  संस्कृति  इतनी
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 नहीं  बिगड़  गई  है  कि  भाई  और  बहन  का  प्रेम
 केवल  रुपये  पैसे  के  लिये  ही  हो  ।  अगर  इस
 तेथ्य  पर  भाई  बहन  का  प्रेम  निभ
 सकता  है,  तो  में  कहूंगी  कि  जितनी  “जल्दी
 यह  प्रणाली  टूट  जाये  उतना  ही  अच्छा  होगा  ।

 इसके  बाद  यह  भी  कहा  जाता  है  कि  लड़की  के
 पालन  पोषाकें  कितना  खर्च  होता  है,  उसकी  शादी
 में  कितना  खर्च  होता  है  और  उसको  कितना
 दहेज  दिया  जाता  ह  ।  तो  जिस  प्रकार  लड़की  के
 पालन  पोषण  और  शादी  विवाह  पर  खर्च
 होता  है  उसी  तरह  सड़क  के  पालन  पोषण  और
 शादी  विवाह  पर  भी  तो  खच  होता  है।
 जहां  तक  दहेज  का  सम्बन्ध  है  हिन्दु  समाज  में
 कन्यादान  को  महादान  मानते  हैं  और  पुण्य
 कमाने  के  लिये  ही  उसके  साथ  दहेज  दिया
 जाता  है।  आज  की  परिस्थितियों  में  लोग  इस
 दहेज  की  प्रथा से  परेशान हैं  और  हम  यह  चाहते  भी  हैं
 कि  यह  दहेज  की  प्रथा  समाप्त  हो  जाये।
 भ्रमर  लड़की  को  सम्पत्ति  में  हिस्सा  दिया
 जायेगा  तो  यह  प्रथा  अपने  आप  समाप्त  हो
 जायेगी  ।

 इसके  ग्रलावा  जो  दहेज  लड़की  को  दिया
 जाता  है  वह  ससुराल  में  जाने  पर  उसका  नहीं
 रह  जाता  हैं।  उस  पर  ससुराल  वालों  का  हक
 रहता  है  और  लड़की  को  ठीक  दृष्टि  से
 ससुराल  पर  निर्भर  रहना  पड़ता  हैं  -  उसकी
 स्थिति  बड़ी  हीन  हो  जाती  हू  ।  हमने  अक्सर
 देखा  है  कि  समाज  में  उन  स्त्रियों  का  ज्यादा
 आदर  होता  हैं  जो  अपने  पतियों  के  साथ  कमाती
 हैं  और  जो  केवल  अपने  ससुराल  वालों  पर  निर्भर
 रहती  हैं  उनका  उतना  झा दर  नहीं  होता  |
 यदि  उनको  सम्पत्ति  में  हिस्सा  मिलने  लगे  तो
 उनकी  हीन  दशा  समाप्त  हो  जायेगी  ।  परिवार  में
 उनका  सम्मान  होने  लगेगा  |

 यह  भी  कहा  जाता  हैं  कि  यदि  स्त्रियों  को
 सम्पत्ति  में  अधिकार  दे  दिया  जायेगा  तो  वे
 सब  कुछ  फैसल  में  खर्च  कर  देगी  ।  में  समझती
 हूँ  कि  सभी  स्त्रियों  को इस  कसौटी  पर  नहीं  कसा
 जा  सकता  |  हमने  देखा  हैं  कि

 पी
 बहुत

 ऐसे  होते  हैं  कि  अपनी  राय  का  हिस्सा
 बाहर  खर्चे  कर  देते  हें  और  संकट  के  समय  में
 स्त्रीयां  जो  कुछ  पहले  बचा  लेती  हैं,  वही  काम
 बझाता  है  और  स्त्रियों  के  भागे  ऐसे  समय  पुरुष
 को  हाथ  फलाना  पढ़ता  है।  में

 बद कि  यह  बात  निराधार  है  कि  अगर  स्त्रियों
 सम्पत्ति  मिल  जायेगी  तो  वे  उसे  फैशन  म
 खर्च  कर  देंगी  I
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 (श्रीमती  अनुसया  बाई  बोरकर)
 इसके  अतिरिक्त  उस  दिन  एक  बहन  ने  यह

 भी  कहा  था  कि  पिता  के  लेन  देन  का  बोझ  लड़के
 पर  होता  है  लड़की  पर  नहीं  होता
 परिवार  कौ  दूसरी  सारी  जिम्मेदारी  लड़के  को
 लेनी  पड़ती  हैं  ।  आज  आप  देखते  हें  कि  कितनी
 ही  लड़कियां  विवाह  के  पहले  ही  अपने  माता
 पिता  को  कमाकर  देती  हैं  ।  और  जहां  तक  लेन
 देन  के  बोझ  .का  सम्बन्ध  है,  लड़का  चाहे  तो
 दे  और  चाहे  न  दे  |  उससे  जबरदस्ती  नहीं  की
 जा  सकी  |  फिर  यह  बात  लड़की  के  विरुद्ध
 नहीं  कही  जानी  चाहिये  1

 इसके  अलावा  आज  हम  देखते  हैं  कि  पिता
 की  मृत्यु  के  बाद  अगर  उसके  चार  बेटे  हैं  तो
 उनमें  चार  बराबर  हिस्से  बाप  की
 सम्पत्ति  के  हो  जाते  हैं,  पर  बेवा  मां  को  कुछ  नहीं
 मिलता  |  उसकी  हालत  खराब  हो  जाती  है  1
 उसको  सीधा  अपने  बेटों  पर  निर्भर  रहना
 पड़ता  है  |  अगर  बेटे  अच्छे  हुए  तो  माँ  का
 चादर  करते  हैं  a  पर  कही  कहीं  तो  यह  देखा
 जाता  है  कि  मां  की  ऐसी  अवस्था  हो  जाती  है  कि
 बेटे  उसकी  ओर  देखते  भी  नहीं  |  अगर  कोई  लडकी
 विधवा  होकर  ससुराल  से  अपने  पिता  के  घर
 चली  आती  है  तो  जब  तक  उसके  मां  बाप  जीवित
 रहते  हैं  उस  समय  तक  तो  उसका  आदर  रहता  है
 लेकिन  बादमें  भावजें  अक्सर  उसको  ताने
 दिया  करती  हैं  ।  यदि  सम्पत्ति  में  उसका  हिस्सा
 हो  जायेगा  तो  उसको  इन  कठिनाइयों  का  सामना
 करना  नहीं  पड़ेगा  ।

 फिर  यह  कहा  गया  कि  वर्तमान  कानून  मं
 दायभाग  के  अनुसार  तो  पुत्र  को  पुत्री  के  बराबर
 मिल  सकता  है  पर  मिताक्षरा  कानून  के  अनुसार
 नहीं  मिल  सकता  ।  हम  चाहते  हैं  कि  जन्मजात
 अधिकार  हटा  दिया  जाये  i  या  तो  यह  नियम

 पत्री  के  लिये  भी  लागू  किया  या  उसको
 भी  पत्री  के  बराबर  हिस्सा  मिले  ।

 Shri  K.  P.  Gounder  (Erode):  I  am  glad
 to  see  that  there  is  going  to  be  a  codifi.
 ed  law  of  succession.  Till  now,  when-
 ever  any  question  of  the  law  of  succes-
 sion  arose  we  have  had  to  go  to  the  an-
 cient  smritis.  Thére  were  various  com-
 mentaries  upon  them,  and  they  were  not
 always  uniform.  They  were  not  also  easi-
 ly  available.  Again,  there  were  these  two
 schools  of  thought—Dayabhaga  and
 Mitakshara.  The  commentators  like  Yag-

 avalkya  and  Manu  were  not  always  de-
 finite.  They  did  not  make  any  distinction
 between  moral  obligation  and  legal  obli-
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 gation.  This  led  to  great  uncertainty  in
 the  enforcement  of  the  law.

 Moreover,  recently  there  is  a  tendency
 or  desire  in  the  community  for  making
 some  change  in  the  Hindu  law.  We  want
 to  make  some  provision  for  females  and
 to  give  them  some  share  in  the  family
 property.  In  these  circumstances,  it  be-
 came  absolutely  necessary  that  there
 should  be  a  law.  I  therefore
 welcome  this  measure  that  has  now
 been  introduced

 I  would  like  to  make  one  or  two  sug-
 gestions  as  regards  the  improvement  of
 the  Bill.  I  want  to  tell  the  House  how  it
 could  be  improved.  Take  the  case  of
 the  coparcenary  property.  There  are
 arguments  either  in  tavour  of  retaining
 the  coparcenary  property  or  for  abo-
 lishing  it.  You  cannot  have  coparcenary
 property  and  yet,  at  the  same  time,  pro-
 vide  for  survivorship.  The  two  things  are
 absolutely  inconsistent,  but  what  the
 law  now  provides  is  to  allot  a  portion  of
 the  property  for  survivorship,  and  for
 the  rest  there  will  be  succession.  The
 fundamental  principle  of  coparcenary
 property  is  that  there  should  be  survi-
 vorship.  Clause  6  of  the  Bill  establishes
 survivorship,  but  then  it  makes  a  proviso
 saying  that  in  certain  cases  there  should
 be  a  succession.

 Take  the  ordinary  case  of  a  father
 leaving  a  son  and  two  daughters.  As
 soon  as  the  father  dies,  what  happens  ?
 If  the  father  leaves  a  widow,  a  son  and
 two  daughters,  then  the  property  is  divi-
 ded  into  four  parts.  widow  gets  one
 share,  and  the  two  daughters  get  two
 shares,  so  that  for  three-fourth  of  the
 property  there  is  succession  and  for  the
 one-fourth  there  will  be  survivorship.
 As  far  as  the  son’s  share  is  concerned,
 there  will  be  survivorship.  But  as  far  as
 the  other  shares—the  three  shares—are
 concerned,  there  will  be  succession.
 Again,  under  clause  32,  we  say  that  there
 will  also  be  testamentary  disposition.  For
 the  coparceners,  we  give  testamentary
 disposition  as  well  as  succession,  to  a
 major  portion  of  the  property.  Then
 there  is  very  little  in  favour  of  the  co-
 parcener.  Considering  these  aspects,  the
 Government  might  have  taken  these
 strong  views  so  as  to  abolish  the  Mitak-
 shara  joint  family  altogether.  Perhaps
 there  may  be  very  good  arguments  in  its
 favour.  But  retaining  the  coparcenary
 property  and  still  giving  a  right  of  suc-
 cession  to  the  major  portion  of  the  pro-
 perty,  and  also  having  a  testamentary  dis-
 position  of  the

 Property,
 this  will  take

 away  all  that  is  left  in  the  Mitakshara
 joint  family  property.
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 Moreover,  there  is  no  provision  for

 pe  ar  Lp  rights  Lee
 obligations at  the  time  of  partition.  Sup  ou  Te-

 tain  the  coparcenary  and  ave  aot  of
 succession  also  for  the  members.  Are  we

 going
 to  do  that  in  respect  of  the  joint

 ily  property  ?  There  may  be  so  many
 obligations  and  there  may  be  so  many
 liabilities.  Unless  you  split  away  the
 family  property,  you  cannot  have  both.
 Therefore,  having  coparcenary  Property as  regards  certain  portions  am  giving
 the  tight  of  succession  to  certain  other
 parts  of  the  property  is  absolutely  in-
 consistent  with  the  fundamental  notions
 of  a  joint  Hindu  family.

 I  will  take  another  case.  Under  the
 explanation,  it  is  said  that  whenever  we
 consider  succession,  we  also  consider  the
 son’s  share.  This  will  be  taking  away  the
 whole  of  the  property.  Look  at  what  it
 leads  to.  Suppose  there  is  a  father,  a  son
 and  two  daughters.  The  son’s  share  is
 half  the  property.  He  can  do  anything
 with  half  the  property.  He  can  sell  it
 away,  or  do  anything  with  it.  As  soon
 as  the  father  dies,  the  son  and  the  two
 daughters  divide  the  property.  Originally
 the  son  was  entitled  to  half  share;  but
 now,  his  share  is  reduced  to  one-third
 by  the  death  of  the  father.  I  do  not
 know  how  far  this  is  consistent  with  the
 provisions  in  the  Constitution.  Let  me
 make  myself  clear.  At  present,  if  a
 father  dies  leaving  a  son  and  two  daugb-
 ters,  the  son’s  share  is  half  and  he  can
 do  anything  he  likes  with  his  share  after
 the  father’s  death.  But  now,  according
 to  this  Bill,  his  share  is  reduced  to  one-
 third,  because  he  has  to  share  the  pro-
 perty  with  his  two  sisters.  This  will  cer-
 tainly  upset  the  son.  His  right  to  half  the
 property  is  there  by  birth  under  the
 Hindu  Law:  it  is  not  given  to  him  by
 this  Bill.  If  another  man  dies—although
 he  is  the  father—how  can  this  man’s
 share  be  reduced?  That  is  beyond  my
 comprehension.  We  want  to  provide  for
 joint  families  and  also  provide  for  sur-
 vivorship  at  the  same  time.  The  trouble
 arises  because  we  want  to  satisfy  both
 the  parties.

 I  will  now  deal  with  the  order  of
 succession  to  property.  As  has  been  re-
 ferred  to  by  the  previous  speaker,  we
 give  rights  to  various  people,  but  the
 father  and  mother  are  reduced  to  a  much
 lower  position.  Under  the  old  Hindu  Law,
 after  the  son  and  daughter,  father  and
 mother  came  in.  But  now  according  to
 this  Bill,  father  and  mother  come  in  after
 providing  for  son’s  daughters,  daughter’s
 daughters,  son  of  a  predeceased  son  etc.

 30  APRIL  956  Hindu  Successiun  Bill  6730

 All  these  people  come  in  before  the
 father  and  mother.  I  think  even  the
 Hindu  Law  Committee,  when  they  made
 their  recommendations,  gave  a  very  high
 place  to  the  father  and  mother.  I  do  not
 know  why  father  and  mother  are  exclud-
 ed  by  such  people  as  the  son  of  a  pre-
 deceased  son  or  the  daughter  of  a  pre-
 deceased  son.  The  fundamental  basis  of
 our  Hindu  notions  is  that  the  father  and
 mother  should  be  given  a  high  place.

 Another  inconsistency  is  that  the  cog-
 nates  come  after  the  agnates.  I  do  not
 know  on  what  principle  it  is  based.  If,
 as  I  understand  it  to  be,  the  basis  of
 the  Bill,  the  underlying  principle  of  the
 Bill,  is  to  give  equal  nights  to  men  and
 women,  what  is  there  to  distinguish  bet-
 ween  agnates  and  cognates?  In  the  Bill,
 agnates  come  in  before  cognates.

 Mr.  Speaker:  Is  it  not  so  even  accord-
 ing  to  the  present  law  ?

 Shri  K.  P.  Gounder:  The  old  Hindu
 Law  was  based  on  the  principle  that
 always  the  male  was  to  be  given  the  pre-
 ference.  Now,  the  fundamental  basis  is
 to  abolish  the  distinction  between  male
 and  female.  If  that  is  so,  why  should
 there  be  any  distinction  between  cog-
 nates  and  agnates  ?

 Shri  Pataskar:  Even  under  this  Bill,
 the  rights  are  not  exactly  equal.

 Shri  K.  P.  Gounder:  I  only  say  that
 if  the  Bill  is  based  on  the  principle  of
 equality  of  sexes,  you  should  not  make
 a  distinction  between  agnates  and
 nates.  Why  should  the  predeceased  son’s  ~
 daughter  be  given  preference  over  the
 father  and  mother?  I  fail  to  see  the
 principle  on  which  the  whole  thing  is
 based.

 In  Class  II  of  the  Schedule  daughter's
 son’s  son  is  excluded  by  son's  daughter's
 daughter.  I  do  not  know  how  she  comes
 in  before  the  daughter’s  son’s  son.  There
 must  be  some  principle  on_  which
 these  things  must  be  based.  The  old
 Hindu  Law  was  based  on  some  princi-
 ple.  Whether  it  is  old  law  or  new  law,
 it  must  be  based  on  some  principle.
 Under  the  new  Bill,  unless  you  get  by
 heart  the  order  of  succession,  you  cannot
 say  who  comes  after  whom.

 There  are  some  other  inconsisten-
 cies  in  the  Bill  which  must  be  removed.
 The  Bill  does  not  clearly  say
 whether  in  agnates  and  cognates,
 females  also  come  in.  Under  the
 old  Hindu  Law,  only  males  are  given
 the  right  of  succession.  I  do  not  know
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 what  the  view  of  the  hon.  Minister  is,
 but  in  the  definition  given  in  the  Bill,
 only  the  word  “person”  is  used.  It  is  not
 clear  whether  “person”  includes  females
 also  or  whether  it  refers  only  to  males.

 Let  us  turn  to  the  definition  at  page
 3.  It  says,  “son”  includes  an  adopted
 son.  Whether  it  is  necessary  or  not,  it
 has  been  given.  When  “  son”  has  been
 mentioned,  we  should  also  say  that
 “father”  includes  an  adopted  father  and
 that  “mother”  includes  an  adopted
 mother.  What  is  the  use  of  defining  one
 and  leaving  the  others?  Either  you
 define  all  of  them  or  you  do  not  de-
 fine  any  of  them  and  simply  have  a
 general  clause  saying  that  whenever  a
 person  is  adopted,  he  should  be  consi-
 dered  as  if  he  has  been  actually  born.
 There  is  no  use  making  it  ambiguous.
 There  has  been  some  hasty  drafting  in
 this  Bill.

 There  is  a  proviso  to  clause
 25  which

 =  3  at  if  the  female
 heir  is  a  ughter,  she  shall  be
 entitled  to  a  right  of  residence
 in  certain  cases.  But  in  the  order  of  suc-
 cession,  you  have  included  not  only  the
 daughter,  but  also  the  son’s  daughter  and
 son's  son’s  daughter.  Certainly,  it  is  better
 to  include  son's  daughter  and  son’s  son’s
 daughter  also  here.  Instead  of  that,  you

 say
 merely  “daughter”.  This  is  a  statute

 which  will  be  strictly  construed  by  the
 courts.  Therefore,  there  must  be  much
 more  clear  drafting  than  what  is  found
 here.  I  have  got  so  many  other  amend-
 menta,  but  I  do  not  want  to  weary  the
 House  with  them.  I  have  mentioned
 about  0  or  12  cases,  and  I  will

 Sai  re the  hon.  Minister  to  give  his  sympathetic
 consideration  to  them.

 There  is  one  provision  in  the  Bill,
 which  I  heartily  welcome.  That  is  the
 provision  which  gives  the  right  of  absolute
 property  to  the  females.  In  the  past  this
 has  been  a  great  source  of  litigation.  Be-
 cause  it  was  considered  that  females
 could  not  carefully  manage  their  pro-
 perty,  they  were  given  only  limited
 ownership.  Under  this  Bill,  absolute  right
 of  property  has  been  given  to  the  females
 and  I  welcome  this  modification.

 I  am  entirely  in  agreement  with  the
 usefulness  of  the  Bill  and  subject  to
 what  I  have  said.  I  support  the  motion
 that  has  been  moved.

 पंडित  ठान  उदास  सागव
 (गुड्स)

 :  जनाब
 स्पीकर  साहब,  पेशतर  इसके  कि  में  अपना  भाषण
 इस  बिल  पर  शुरू  करूं  में आपकी  तवज्जह  (ध्यान)
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 एक  खास  मामले  की  तरफ  दिलाना  चाहता  हूँ
 कौर  वह  यह  है  कि  जिस  वक्त  यह  बिल  ज्वाइंट
 सिलेक्ट  कमेटी  के  संपदा  किया  गया  उस  वक्‍त
 इस  बिल  की  जो  शक्ल  थी  अब  उस  बिल  से  जो
 अब  जनाब  के  रूबरू  मौजूद  हैँ  उससे  बिलकुल
 मुख्तलिफ  थी  ।  आज  जो  बिल  की  शक्ल  हैँ,  उसमें
 बौर  जो  शुरू  में  बिल  आया  था  उसमें  बडा
 अन्तर  है  ।  जनाब  को  याद  होगा  कि  मैने  एक
 मोशन  भी  पेश  किया  था  कि  इसको  सेलेक्ट
 कमेटी  को  वापिस  भेजा  जाय  और  इसको  सर्कल-
 लेट  किया  जाय  जिसको  कि  हमारे  उस  समय
 के  प्री साइडिंग  आफिसरने  डायलेटरी  मोशन
 (बिलंबकारी  प्रस्ताव)  करार  दे  दिया  और  उस

 मोशन  की  इजाजत  नहीं  दी  ।

 मेरी  अदब  से  गुजारिश  है  कि  जो  प्वाइंट
 आफ  आर्डर  (झ्यौचित्य  प्रदान)  है  वह  इस  मोशन  से
 कोई  ताल्लुक  नहीं  रखता  |  मैं  यह  प्वाइंट
 आफ  आडंबर  उठाना  चाहता  हूं  गौर  वह  यह  है
 कि  पहले  बिल  की  जो  दफा  ५  थी  उसमें  ऐसा
 लिखा  हुआ  था  :

 “Act  not  to  a)
 apply

 to  certain  pro-
 perties.—This  shall  not  apply
 to—

 (i)  any  joint  family  property  or
 any  interest  therein  which  devolves
 by  survivorship  on  the  surviving
 members  of  a  coparcenary  in  ac-
 cordance  with  the  law  for  the  time
 being  in  force  relating  to  devolution
 of  property  by  survivorship  among
 Hindus;

 (ii)  any  property  succession  to
 which  is  regulated  by  the  Indian
 Succession  Act,  1925....  etc.

 (iii)  any  property  succession  to
 which  is  regulated  by  the  Madras
 Marumakkattayam  Act,  932  etc.
 You  will  be  pleased  to  see  that  the

 share  of  the  daughter  was  also  one  half.
 Now,  this  Bill,  as  it  has  now  emerged
 is  totally  different  from  the  Bill  as  it
 was  originally  presented  to  the  House.

 When  the  Joint  Committee  report  was
 made,  some  Members  took  exception
 to  it.  You  will  be  pleased  to  find  that
 one  Member  took  specific  exceptions. On  page  29  of  the  report,  the  objection
 is  stated  in  these  words  in  the  eleventh
 minute  of  dissent,  by  one  of  the  Mem-
 bers  of  the  Rajya  Sabha.

 “The  Bill  as  it  was  circulated  for
 eliciting  public  opinion  contained
 the  following  main  provisions  :—
 i,  2,  3.
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 Further  on,  it  is  stated:
 “The  public  opinion  as  has  been

 received  by  the  Law  Ministry  on
 the  whole,  supports  the  measure
 as  had  been  placed  before  it.  The
 Joint  Committee,  appointed  to  con-
 sider  the  Bill,  has  completely  chang- ed  the  Bill  in  all  the  three  above-
 mentioned  aspects  inasmuch  as  it
 has  now  made  the  Bill  applicable
 to  joint  co-parcenary  properties, -even  though  to  the  limited  extent  of
 the  interest  of  a  father  and  his  sons
 in  such  property.  The  Committee
 has  also  extended  the  application of  the  Bill  to  those  governed  by the  South  Indien  Act.  ie.  Maru-
 makkattayam,  Aliyasantana,  Nam-
 budri  and  the  Cochin  Acts.  The
 Joint  Committee  has  considered  it
 reasonable  to  increase  the  share  of
 the  daughter  from  a  half  to  a  full
 share,  that,  is  to  say  equivalent  to

 -that  of  the  son.”
 The  name  of  the  Member  is  Sham

 ‘Sunder  Narain  Tankha,
 उनके  नोट  में  सरीही  बात  यह  उठाई  गई

 है  ।  मैं  जनाब  की  तवज्जह  में  पार्लियामेंटरी
 प्रेक्टिस  के सफ़ा  Yow  की  तरफ  दिलाना  चाहता
 हूं  जिन  में  बहुतसे  कानूनों  के  हवाला जात  दिये
 गये  है  ऑर  उन  का  मरहला  दिया  गया  है  कि
 अगर  बिल

 बह
 रू  में  एक  है  और  सेलेक्ट  कमेटी

 में  वह  बाद  में  तब्दील  हों  जाये  और  इतना
 'तब्दील  हो  जाये  कि  जो  तब्दीली  की  गई  हो
 बह  सरीही  उस  बिल  केस्को  क॑  बाहर  हो
 जाय  तो  वह  बिल  हाउस  मे  कंसिडर  नही  हो
 सकता  ।  इस  मामले  मे  जनाब  की  तवज्जह..

 Mr,  Speaker:  What  is  the  object  of
 canvassing  it?  The  ruling  has  already ‘been  given  on  that  motion.

 Pandit  Thakur  Das  Bhargava:  That
 ‘motion  is  finished.  I  am  raising  a  point
 of

 order.  The  point  of  order  is  not  finish-
 ed.

 Mr.  Speaker:  What  is  the  point  of
 ‘order  ?

 Pandit  Thakur  Das  Bhargava:  The
 point  of  order  is  this.  According  to  the
 ruling  of  the  Speaker  as  it  was  given  at
 the  time  when  the  motion  for  reference
 to  Select  Committee  was  considered  and
 you  had  permitted  that  you  were  pleased ‘to  observe  that  it  is  very  difficult  to  say whether  the

 he
 could  be  widened.

 ‘When  the  hon.  Minister  was
 proceeding;

 मर
 I  raised  the  point  that  the  scope  could mot  be  extended  by  any  Select  Committee.
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 The  question  is  whether  we  can  now
 consider  the  Bill  as  its  scope  has  been
 substantially  extended.  It  has  gone  totally
 outside  the  scope.  The  point  of  order
 is  whether  we  can  go  on.  You  have  to
 give  your  ruling.  On  pages  506  and
 507  of  May’s  Parliamentary  Practice,  a
 number  of  rulings  have  been  given  in
 which  the  Government  took  up  this  atti-
 tude.  As  soon  as  they  found  that  the  Bill
 was  a  changed  one,  they  withdrew  the  Bill
 and  brought  in  another.  I  can  understand
 that.  This  Bill  has  come  up  in  an  ex-
 tended  form.  The  only  course  is  to  with-
 draw  this  Bill  and  bring  in  another  and
 proceed  with  that.  You  cannot  proceed
 with  this  Bill.  That  is  the  point  of  order.
 If  you  require,  Sir,  I  shall  read  out  all
 the  cases.  They  are  20  in  number.  In
 the  rulings  that  have  been  given,  this
 principle  is  an  accepted  one.  If  you  like,
 Sir,  you  may  take  your  own  time  to  give
 a  ruling  and  I  shall  proceed.  But,  the
 point  is  there.  It  cannot  extend  the
 scope  of  the  Bill.  It  is  not  a  question  re-
 lating  to  this  Bill  alone.  This  question
 is  of  constitutional  importance.  I  would
 beg  of  you  to  give  your  ruling.  The
 point  is  there.  You  have  got  to  consider
 this  point.  The  Bill  has  emerged  in  a
 form  in  which  it  was  not  brought  in  this
 House,  it  was  not  sent  to  the  country.
 You  can  imagine,  when  the  Bill  came,
 its  operation  was  confined  to  new  mi-
 takshara  family  properties.  Ultima-
 tely,  as  it  has  emerged,  it  just  proceeds
 on  the  basis  that  joint  mitakshara  family
 properties  is  included  therein.  It  is  quite
 clear  that  the  country  was  not  aware  that
 such  a  Bill  was  coming  up.  The  people
 could  not  make  their  representations  to
 the  Government  or  to  the  Joint  Com-
 mittee  or  anywhere  else.  They  were  al-
 ways  under  the  impression  that  the  Bill,
 as  a  matter  of  fact,  did  not  relate  to  this
 kind  of  property.  Moreover,  so  far  as
 the  other  laws  are  concerned,  the  Maru-
 makkattayam  and  Aliyasantana  Acts,  it
 was  said  that  these  properties  will  not  be
 included.  Now,  all  these  have  been  in-
 cluded.  Even  the  trumpeted  uniformity
 is  not  to  be  found  in  the  Bill.

 Mr.  Speaker:  Your  point  is  that  the
 original  Bill  was  altered  in  the  Joint
 Committee  without  any  specific  instruc-
 tion  to  that  effect.

 Pandit  Thakur  Das  Bhargava:  The
 simple  point  is  this.  The  Bill  as  it  was
 presented  to  the  House,  as  it  was  sent
 to  the  country,  and  the  Bill  which  has
 now  come  before  the  House  are  en-
 tirely  different.  The  scope  could  not  be
 extended  without  your  permission  or  the
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 permission  of  the  House.  It  is  not  as  if
 this  point  was  not  taken.  I  raised  an  ob-
 jection  and  you  were  pleased  to

 _— your  opinion.  After  that,  the  Joint
 mittee  could  not  extend  the  scope  of  the
 Bill.  Nor  can  the  other  House  extend  the
 scope  of  the  Bill.  With

 Feral
 permission or  with  the  permission  of  the  House,  the

 scope  could  be  extended.  That  has  not
 been  done.  My  humble  submission  is
 that  the  Bill  as  such  cannot  be  proceed- ed  with.  This  point  has  to  be  gone  into.
 I  do  not  want  to  take  the  time  of  the
 House  by  stressing  the  point  further.

 Shri  $.  V.  L.  Narasimham  (Guntur):
 The  question  before  the  House,  which
 the  hon.  Member  Pandit  Thakur  Das
 Bhargava  has  raised  is  whether  the  Joint
 Committee  had  gone  beyond  its  scope. If  that  is  to  be  answered  in  the  affir-
 mative,  this  objection  holds.  If  it  does
 not  hold,  we  can  proceed  with  the  dis-
 cussion.  We  know  that  the  Bill,  as  it  was
 presented  to  the  House,  in  fact,  except- ed  certain  properties  from  the  operation of  the  Bill.  It  is  also  true  that  the  share
 of  the  daughter  was  fixed  at  a  half  of
 that  of  the  son.  The  question  naturally arises  whether  the  Joint  Committee  has
 got  the  power  to  scrutinise  every  part  of
 the  Bill  and  make  recommendations.  Sup-
 pose  the  Bill  as  it  was  sent  to  the  Joint
 Committee  contained  a  clause  that  cer-
 tain  properties  are  excepted  from  the
 operation  of  the  Bill.  Is  it  not  com-
 pe‘ent  for  the  Joint  Committee,  if  it  so
 considers,  to  direct  to  go  on  exception shall  not  be  allowed  to  go  on
 the  statute  book?  Whether  the  Joint
 Committee  has  got  the  power  to  suggest amendments  to  the  Bill  as  it  was  pre-
 sented  to  it  or  not  is  the  question.  If  the
 Joint  Committee  has  got  the  power  to
 suggest  an  amendment  to  that  particular
 Bill,  then,  it  cannot  be  said  that  it  is  not
 within  the  competence  of  the  Joint  Com-
 mittee.  The  position  may  have  been  dif-
 ferent  if  there  were  no  clause  about
 properties.  Suppose,  certain  categories are  mentioned.  Is  it  not  open  to  the
 Joint  Committee  to  add  some  more  pro-
 perties  ?  Is  it  not  open  to  the  Joint  Com-
 mittee  to  suggest  that  a  particular  clause
 in  the  original  Bill  should  be  altered  al-
 together?  When  the  Joint  Committee,
 after  due  consideration  of  the  entire
 picture  came  to  the  conclusion  that  it  is
 not  proper  that  this  property  shall  be
 excepted  from  the  operation  of  the  Act,
 naturally,  they  have  to  go  a  step  further
 and  suggest  the  inclusion  of  these  pro-
 perties.  Under  the  circumstarices,  I  would
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 respectfully  submit  that  the  Joint  Com-
 mittee  practically  exercised  its  discretion
 consistent  with  the  jurisdiction  that  has.
 been  conferred  upon  it.  As  such,  it  can.
 never  be  suggested  that  it  has  gone  be-
 yond  jurisdiction.  I  would  submit  that
 the  point  of  order  has  absolutely  no  subs-
 tance.

 Pandit  C.  N.  Malviya:  (Raisen):  Sir,.
 the  question  is  whether  the  Joint  Com- mittee  has  widened  the  scope  of  the  Bill
 and  whether  the  Bill  as  presented  to  the
 House  is  different  from  the  original  Bill.
 So  far  as  the  scope  of  the  Bill  is  con--
 cerned,  my  submission  is  that  the  scope
 of  the  Bill  was  to  give  right  of  succes-
 sion  to  women.  Formerly,  there  were  no
 rights  of  succession.  This  right  of
 succession  was  given  and  there  are
 other  provisions  pertaining  to  the  de-
 tails  as  to  how  succession  takes  place.
 This  distinction  has  to  be  made.  if  this.
 distinction  is  made,  it  will  be  seen  that
 the  scope  of  the  Bill  is  to  give  the  right
 of  succession  to  women  and  not  the  de-
 tails.  Therefore,  the  Joint  Committee
 was  entitled  to  amend  the  Bill.  The  Joint
 Committee  has  not  changed  the  scope.
 This  restriction  has  to  be  borne  in  mind.
 I  think  there  is  no  ground  for  the  point
 of  order.  The  Bill  is  quite  all  right.  We-
 can  proceed  with  it.

 Shri  Bogawat  (Ahmednagar  South):
 We  find  from  the  very  speech  that  the
 Minister  of  Legal  Affairs  made  on  Ist
 October,  1955,  that  he  said  the  follow--
 ing:

 “When  the  Bill  was  first  introduc-
 ed  in  this  House,  in  clause  5  of
 the  Bill  it  was  mentioned  that  the
 Bill  would  not  apply  to  the  joint
 family  properties  or  any  interest
 therein  which  devolved  by  survi-
 vorship  on  the  surviving  members
 of  the  coparcenary.”
 It  was  specifically  mentioned  in  the

 Bill  and  it  was  the  understanding  of
 the  whole  House  that  this  was  not  to  be-
 made  applicable  to  the  coparcenary  pro-
 perty,  and  such  a  Bill  was  referred  to:
 the  Joint  Committee.  The  Joint  Com-
 mittee  did  not  possess  the  power  and  had’
 no  right  to  decide  upon  a  question  which
 was  not  referred  to  it.  This  is  an  indirect
 way,  a  far-fetched  way,  a  dangerous
 method,  not  to  include  and  give  the  right
 to  the  Joint  Committee  and  then  bring
 out  a  decision  and  put  it  before  the
 Rajya  Sabha  and  enforce  it  upon

 aa
 the

 vested  rights  of  the  coparceners.  ६  is
 defeating  justice.  This  is  a  point  of  law
 which  the  Joint  Committee  had  no  right
 to  decide  as  this  question  was  not  refer-
 red  to  them.  This  Bill  is  ultra  vires.
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 Shrimati  Jayashri  (Bombay  suburban): I  am  speaking  on  the  point  of  order.  I
 entirely  agree  with  Pandit  C.  N.  Mal-
 viya.  When  the  Hindu  Code  Bill  was
 introduced  in  the  House  it  was  thought that  this  Succession  Bill  and  the  Marriage Bill  should  be  brought  in  parts.  We  all
 know  that  the  first  part,  namely  the
 Marriage  Bill,  was  passed  in  this  House
 and  the  remaining  part,  the  Succession
 Bill  was  introduced.  In  the  original  Bill
 which  the  Rau  Committee  had  drafted,
 we  all  know  that  succession  was  accord-
 ing  to  the  Dayabhaga  and  not  Mitak-
 shara.  It  was  afterwards  inserted  in  the
 Bill,  and  many  of  the  Members  in  this
 House  opposed  this  sayin

 ig  that
 the  origi- nal  draft  was  changed.  then  when

 it  was  sent  to  the  Joint  Committee,  the
 Law  Minister  also  had  said  that  he  would
 see  that  justice  was  done.

 The  idea  of  bringing  the  Succession
 Bill  was  to  remove  the  disabilities  of
 women.  The  Law  Minister  had  said  that
 by  having  this  clause  5,  injustice  would
 be  continued.  We  wanted  to  do  away with  this  and  unless  this  clause
 was  changed,  we  could  not  give a  share  to  the  daughters.  That
 was  the  idea  in  sending  the
 Bill  to  the  Joint  Committee,  to  remove
 the  clause  and  make  a  change  according to  the  present  draft.  So,  I  agree  with
 Pandit  C.  N.  Malviya  when  he  said
 that  the  original  Bill  was  not  according to  the  draft  which  was  meam
 to  be  passed  by  this  House.  I  would  re-
 quest  the  Law  Minister  to  explain  that
 the  Joint  Committee  was  entitled  to  make
 the  change  that  it  has  made.

 Pandit  K.  C.  Sharma  (Meerut  Distt.
 —South):  My  respectful  submission  is
 that  the  fundamental  idea  underlying  the
 Bill  was  that  social  legislation  should  be
 in  conformity  with  the  principle  laid
 down  in  the  Constitution.  The  funda-
 mental  principle  in  the  Constitution  is
 that  there  should  be  no  disability  what-
 sOever  on  account  of  sex  in  any  sphere
 of  life.  Inheritance  of  property  makes  a
 large  difference  to  the  development  of  a
 person  in  such  a  way  that  it  is  a  distinct
 disability  in  the  growth  and  development of  a  person,  if  in  relation  to  certain
 other  persons,  on  account  of  sex,  that
 person  is  differentiated.  Therefore,  this
 Bill  was  brought  in  so  that  the  law  of
 inheritance  might  be  in  conformity  with
 the  Constitution  of  the  land.

 The  second  point  was  that  the  evolu-
 tionary  process  is  moving  towards
 uniformity  of  laws  to  ensure  uni-
 formity  of  the  structure  of  society  as  a
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 preceding  factor  in  unifying  world  gov- la- ernmental  structure.  That  is,  the  legis. tive.  process,  precedent  to  the  political
 process,  should  be  ensured.

 These  two  were  the  underlying  princi-
 ples  of  this  Bill,  When  the  Bill  was
 brought,  it  was  thought  that  the  joint
 family  system  was  of  very  long  standing.
 and  was  working  satisfactorily,  and  any
 interference  with  it  would  bring  in  cer-
 tain  disturbing  factors.  The  Joint  Com-
 mittee  in  its  wisdom  thought  that  there
 should  be  uniformity  with  regard  to  suc-
 cession  to  property,  whether  governed  by the  Dayabhaga  law  or  the  Mitakshara
 law.  It  is  a  quantitative  extension
 sion,  not  a  qualitative  extention.  There-
 fore,  the  Joint  Committee  was  within  its
 power  to  extend  the  scope  of  the  pro-

 perty
 with  regard  to  inheritance,  and

 as  not  exceeded  the  power  given  to  it.
 The  rulings  that  my  friend  has  refer-

 red  refer  to  qualitative  differences,  that
 is  something  which  was  not
 underlying  principle  of  the  Bill,  but
 there  is  much  scope  of  development,  of
 extension.  I  beg  to  submit  that  qualita-
 tively  the  shape  of  the  Bill  has  not  alter-
 ed,  and  therefore  it  was  within  the  right
 and  the  scope  of  the  Joint  Committee  to
 have  extended  the  application  of  the  Bill
 to  the  Joint  Hindu  family  or  the  Mitak-
 shara  system  of  law.

 Then,  this  Bill  has  been  passed  and.
 accepted  by  the  Rajya  Sabha  and  now
 it  comes  here  for  conforming  to  the

 rinciple  accepted  by  one  House.  There-

 in
 this  question  does  not  arise  at

 Shri  Bogawat:  It  is  binding.
 Pandit  K.  C.  Sharma:  Not  binding.
 Shri  Sadhan

 Gup
 ta  (Calcutta  South-

 East):  Regarding  the  scope  of  the  Bill
 and  the  competance  of  the  Joint  Com-
 mittee  to  make  the  amendments,  I  sub-
 mit  what  we  are  concerned  with  is  the
 objects  of  the  Bill.  Such  amendments  as.
 are  ancillary  to  those  objects  can  be
 made  by  the  Joint  Committee.  I  submit
 that  the  object  of  the  Bill  was  to  confer
 the  right  of  succession  on  women.  At
 present  women  have  no  right  of  succes-
 sion  when  other  preferential  male  heirs
 are  there.  Now,  obviously  the  Bill  want-
 ed  to  make  an  exception.  To  what  ex-
 tent  the  exception  should  proceed  would
 be  a  matter  of  detail,  not  a  matter  of
 principle.  It  proposed  that  the  succession
 would  be  to  the  extent  of  half  the  pro-
 perty  and  would  not  apply  to  joint  family
 property,  nor  to  Marumakkattayam  and
 other  properties.  In  accordance  with  the-

 *
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 {Shri  Sadhan  Gupta]
 volume  of  opinion  that  was  voiced  in
 this  House  and  the  other  House  during the  debate  on  the  reference  to  the  Joint

 -Committee,  the  Joint  Committee  found
 that  the  right  of  succession  that  should
 be  given  to  women  should  be  absolutely

 -equal  to  that  enjoyed  by  men,  and  made
 that  provision.  In  order  to  make  that
 provision,  obviously  application  to  the
 joint  family  property  had  to  be  brought
 in  and  the  application  of  Marumakkatta-
 yam  law  had  to  be  omitted  because
 Marumakkattayam,  I  think  gives  a  pre-
 ference  to  women  as  against  men.  If
 you  restrict  its

 application
 to  properties other  than  joint  family  properties,  then

 women  are  deprived  of  a  considerable
 part  of  their  right  to  succession.  There-
 fore,  I  submit  that  as  those  were  matters
 of  detail,  the  Joint  Committee  was  com-

 “petent  to  make  those  amendments.  Now
 whatever  the  competence  of  the  Joint
 Committee  may  be,  the  Bill  has  been
 passed  by  the  Rajya  Sabha  and  has  been
 sent  on  to  us.  Are  we  entitled  in  this
 House  to  question  the  competence
 of  the  Rajya  Sabha  to  pass  this
 Bill  in  this  form  and  to  overrule  the
 Rajya  Sabha  and  say,  this  Bill  should  not
 have  been  passed  in  this  form,  it  was  not
 competent  for  the  Rajya  Sabha  to  have

 this  Bill  in  this  form,  so  we  are
 not  going  to  consider  it,  and  we  cannot
 consider  it?  I  think  that  would  be  both
 illegal  and  improper.

 These  are  my  submissions  on  the  point
 -of  order.

 Shri  C.  C.  Shah  (Gohilwad—Sorath)  :
 Whatever  may  be  one’s  views  regarding
 the  wisdom  or  otherwise  of  extending  the
 provisions  of  this  Bill  to  joint  family
 property,  my  submission  is  that  there
 can  be  no  doubt  that  the  Joint  Com-
 mittee  was  within  its  competence  in  ex-
 tending  the  provisions  to  joint  family
 property.  From  the  very  title  of  the  Bill
 we  find  that  it  is  a  Bill  which  is  meant
 to  amend  and  codify  the  law  relating  to
 intestate  succession  amongst  Hindus,
 which  means  all  laws  relating  to  succes-
 sion  amongst  Hindus.

 Clause  5  of  the  Bill  as
 iuea  J  j  5 cluded  joint  family  property  from

 operation  of  the  Bill.  All  that  the  Joint
 Committee  has  done  is  to  omit  the
 exclusion  which  was  made,  so  that
 expressly  joint  family  property  was
 brought  within  the  purview  of  the
 Bill.  The  Bill  as  introduced  said
 that  it  should  be  excluded.  Then,

 ‘the  volume  of  opinion  in  the  House
 :and  the  joint  Committee  thought
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 that  that  exclusion  should  be  omitted
 Whatever  may  be  the  wisdom  of  doing so—lI  am  not  arguing  on  the  merits;  my hon.  friend  Pandit  Thakur  Das  Bhargava
 is

 pecfoclly
 within  his  rights  and  is  entitl-

 ed  to  say  that  the  Bill  has  radically  alter-
 ed  as  it  has  come  from  the  Joint  Com-
 mittee,  and  that  the  extension  which  has
 been  made  is  of  a  very  great  and  radical
 character,  but—technically  speaking,  so
 far  as  the  competence  of  the  Joint  Com-
 mittee  was  concerned,  I  submit  that  it
 was  within  the  competence  of  the  Joint
 Committee.

 As  regards  the  last  argument  that
 merely  because  it  has  been  passed  by  the
 Rajya  Sabha,  therefore,  we  are  not  en-
 titled  to  raise  the  point  here,  I  submit
 that  there  is  no  substance  in  that  point
 of  view.  The  Rajya  Sabha  may  have  pass-
 ed  the  Bill  or  may  not  have  passed  it,  a
 point  of  order  may  have  been  raised
 there  or  may  not  have  been  raised  there,
 but  it  is

 pestectly
 0
 pen

 to  us  to  raise
 that  point  of  order  here,  if  it  is  valid.
 But  |  submit  that  that  is  not  valid.

 Shri  Pataskar:  First  of  all,  I  have  to
 say  that  this  point  should  be  considered,
 apart  from  the  likes  or  dislikes  re-
 garding  certain  matters  contained  in  the
 Bili.  The  simple  facts  are  as  follows.
 As  the  title  of  the  Bill  goes,  this  is  a
 Bill  which  is  meant  to  amend  and  codify
 the  law  relating  to  intestate  succession
 amongst  Hindus.  That  is  the  scope  of  the
 Bill.  Clause  5  of  the  Bill  as  introduced
 faid  down  that  its  provisions  shall  not
 apply  to  any  joint  family  property  and
 to  certain  other  properties  governed  by
 certain  specific  laws.  I  fail  to  under-
 stand  how  it  would  not  be  open  to  a
 Joint  Committee  to  consider  the  matter
 further  and  say  that  the  Bill  should  apply
 to  them  or  should  not  apply  to  them.  The
 original  provision  was  that  it  should  not
 apply.  Now,  was  it  not  open  to  the  Joint
 Committee  to  consider  this  provision
 along  with  other  provisions—as  they  are
 entitled  to  consi  ier  and  then  come  to
 a  different  conclusion  altogether?  How
 can  it  be  argued  that  such  a_  thing
 could  not  come  within  the  scope  of  the
 Bill  ?  The  scope  of  the  Bill  is  not  clause
 5  only.  The  scope  of  the  Bill  is  to  amend
 and  codify  the  law  relating  to  intestate
 succession  amongst  Hindus.

 Pandit  Thakur  Das  Bhargava:  Clause
 5  of  the  original  Bill  did  only  apply  to
 non-Mitakshara  properties

 Shri  Pataskar:  My  hon.  friend  may  not
 be  able

 on
 ‘asp  it.  I  would  request  him

 and  the  t  Members  not  to  concen
 trate  on  this  point  as  to  whether  they
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 like  a  particular  provision  or  not.  The
 point  here  is  simple  enough  to  under-
 stand,  This  is  a  Bill  which  is  meant  to
 amend  and  codify  the  law  relating  to  in-
 testate  succession  amongst  Hindus.  When
 specifically  it  is  provided  in  the  Bill
 that  it  should  not  apply  to  joint  family
 properties,  I  think  it  would  be  open  to
 the  Joint  Committee  to  consider  the  mat-
 ter  and  come  to  the  conclusion  that  it
 should  apply.  What  is  there  to  prevent
 them  from  coming  to  such  a  conclusion,
 either  in  May’s  Parliamentary  Practice
 or  anything  else?  |  really  am  unable  to
 understand.  Apart  from  that,  I  should
 like  to  draw  your  attention  to  another
 very  important  fact,  namely  that  this  has
 got  a  precedent  of  its  own.  For  instance,
 when  the  original  Hindu  Code  Bill  was
 introduced  in  this  House,  it  contained
 clause  |  to  the  following  effect,  as  you,
 Sir,  would  probably  be  aware:

 “Act  not  to  apply  to  any  property
 of  a  Hindu  governed  by  the  Maru-
 makkattayam,  yasantana  or
 Nambudri  law  of  inheritance.”
 It  ran  almost  exactly  like  the  provi- sion  in  clause  5  of  the  original  Bill.  That

 Bill  was  referred  to  a  Select  Committee,
 of  which,  you,  Sir,  were  a  distinguished
 member.  At  that  time,  you  and  all  the
 other  members  of  the  Select  Committee
 thought  that  it  was  open  to  the  Select
 Committee  to  consider  whether  the  शा
 should  or  should  not  apply  to  those  pro-
 perties,  and  then  you  came  to  the  conclu-
 sion  that  it  should  apply.  And  your  con-
 clusion  was  what  was  contained  in  clause
 94.  You  had  stated:

 We  have  omitted  by  a  majority
 the  excepticn  in  respect  of  succes-
 sion  to  the  property  of  a  Hindu
 governed  by  the  Marumakkattayam,
 the  Aliyasantana  or  the  Nambudri
 law  of  inheritance,  because  in  our
 opinion,  when  uniformity  is  aimed
 at,  there  is  no  reason  why  an  excep-
 tion  should  be  made  in  respect  of
 persons  governed  by  these  systems
 of  law.”

 Pandit  Thekur  Das  Bhargava:  May  |
 know  whether  this  point  was  taken  up  at
 that  time,  and  any  decision  given  on  it

 re  a
 time  ?  There  is  nothing  of  that

 ind.
 Mr.  Speaker:  If  necessary,  I  shall  ask

 the  hon.  Member  later  on.  Now,  the
 Minister  may  be  allowed  to  proceed.

 Shri  Pataskar:  My  point  is  that  even
 that  Select  Committee—of  course,  what-
 ever  was  passed  ultimately  is  a  different
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 matter—thought  that  it  was  within  its.
 Scope  to  come  to  the  conclusion  that  not-
 withstanding  the  fact  that  the  original
 Bill  had  said  that  it  shall  not  apply  to
 Aliyasantana  properties  and  so  on,  it
 shall  apply  to  them  also.  So  far  as  these
 facts  are  concerned,  they  are  beyond doubt.  As  a  matter  of  fact,  when  the
 Select  Committee  made  their  report,  they
 had  introduced  this  in  clause  94,  and
 they  had  omitted  the  exclusion.  I  believe
 that  in  the  same  way,  it  was  perfectly
 open  to  the  Joint  Committee  in  this  case:
 to  have  done  a  similar  thing  in  regard to  this  Bill.

 The  original  Bill  had  said  that  it  shall
 not  apply  to  joint  family  properties. Then,  the  Bill  was  referred  to  a  Joint
 Committee,  and  the  Joint  Committee
 were  entitled  to  consider  whether  or  not
 it  shall  apply.  I  cannot  understand  how
 it  could  be  argued  by  any  stretch  of
 imagination  that  it  was  beyond  the  scope of  the  Joint  Committee  to  have  made  a
 provision  of  the  present  nature,  and  that
 the  Joint  Committee  had  done  something which  they  were  not  authorised  or  war-
 ranted  to  do.

 There  are  some  other  special  factors
 which  have  also  to  be  taken  into  account
 This  Bill  was  introduced  in  the  Rajya Sabha.  The  Rajya  Sabha  made  a  recom-
 mendation  for  the  appointment  of  a
 Joint  Committee.  Then,  a  Joint  Com-
 mitee.  of  both  the  Houses  was  appointed, and  that  Joint  Committee  by  a  majority came  to  certain  conclusions,  and  they made  their  recommendations.  Those  re-
 commendations  were  naturally  taken  up in  the  other  House  in  which  the  Bill  had
 originated.  I  am  not  talking  here  on  the
 merits  and  demerits  and  the  rivalries  of
 the  claims  and  their  inferiority  or
 superiority.

 When  the  report  of  the  Joint  Com-
 mittee  had  come  up  for  consideration  in
 the  other  House,  one  of  the  hon.  Mem-
 bers  there—as  some  hon.  Member  have
 done  here—raised  just  the  very  objection
 that  has  been  raised  here.  And  the  Chair-
 man  of  the  other  House,  as  he  was  au-
 thorised  to  rule,  ruled  that  that  point  of
 view  was  not  proper,  and  that  the  Joint
 Committee  were  entitled  to  make  such  a
 recommendation.  It  is  after  that,  that  the
 Bill  has  come  to  this  House.

 Shri  V.  G.  Deshpande:  No  such  ruling was  given.
 Shri  Pataskar:  |  have  already  argued on  the  merits.  Even  on  the

 Propemsy it,  I  would  say  that  when  we  have  ap-
 pointed  a  Joint  Committee  of  both
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 [Shri  Pataskar]  .
 Houses,  a  stage  has  been  reached  now,
 and  a  ruling  has  already  been  given  on
 this  matter—I  do  not  question  your
 authority  to  give  a  different  ruling...

 Shri  U.  M.  Trivedi  (Chittor):  There
 ‘was  no  ruling  given.

 Shri  Pataskar:  The  point  of  order  was
 raised,  and  it  was  disallowed.

 Mr.  Speaker:  I  do  not  remember  that
 portion.

 Shri  Pataskar:  That  was  in  the  other
 House.  I  am  not  referring  to  the  old
 thing  now.  I  am  referring  to  what  hap-
 pened  in  the  other  House.

 Pandit  Thakur  Das  Bhargava:  About
 the  point  raised  in  the  Rajya  Sabha,  we
 do  not  know.  Here,  you  were  pleased  to
 declare  that  the  question  whether  it  is.

 Mr.  Speaker:  We  are  concerned  now
 with  the  point  of  order  raised  in  this
 House.

 Shri  Pataskar:  If  Members  have  a
 little  more  patience  with  me,  they  will
 Tealise  the  significance  of  what  I  am
 going  to  say.  I  have  already  argued  on
 the  merits.  What  I  am  pointing  out  now
 is  on  the  propriety  of  the  whole  thing. I  am  entitled  to  argue  on  that  basis
 also.

 Shri  Bhagwat  Jha  Azad  (Purnea  cum
 Santal  Paraganas):  We  are  having
 patience  with  you  for  so  many  years.

 Mr.  Speaker:  Order,  order.  Let  the
 Minister  go  on.

 Shri  Pataskar:  After  all,  I  have  been
 here  in  Government  only  for  about  a
 year  and  a  half.

 Shri  Bhagwat  Jha  Azad:  ]  mean,  your
 Government.
 2  P.M.

 Shri  Pataskar  :  So  I  believed  that  so  far
 as  that  House  is  concerned,  this  point was  raised  there  and  it  was  decided,  and
 there  is  no  case  for  reopening  it  unless
 for  every  strong  reasons  you  uphold  the

 er
 of  order.  That  is  a  different  matter;

 do  not  question  the  authority  of  the
 Chair.  But  I  am  interested  in

 Poin aie  | out  what  has  happened  there.  I  sald think  that  this  is  a  very  simple  matter
 and  if  considered  dispassionately,  it
 should  be  acceptable,  apart  from  what
 some  Members  might  ask  whether  it  was
 or  was  not  open  to  the  Joint  Committee
 to  make  the  change.
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 Pandit  Thakur  Das  Bhargava:  Could  it
 be  applied  to  Mussalmans  though  it  was
 only  meant  for  Hindus.  Now  they  have
 included  people  governed  by  the  Maru-
 makkattayam,  Aliyasantana  and  Nam-
 budri  law  though  the  bill  specifically
 said  it  will  not  apply  to  them.

 Shri  Pataskar:  I  am  surprised  at  the
 argument  of  the  hon.  Member  because
 this  Bill  is  meant  to  amend  and  codify
 the  law  relating  to  intestate  succession  of
 Hindus.  This  is  how  people  lose  their
 balance.

 Shri  V.  G.  Deshpande:  May  I  know
 from  the  hon.  Minister  of  Legal  Affairs
 what  was  the  ruling  given  last  time  when
 that  change  was  made  by  the  Joint  Com-
 mittee  ?  Was  that  point  raised  by  any-
 body  ?

 Pandit  Thakur  Das  Bhargava:  No.
 Sbri  V.  G.  Deshpande:  Was  any  ruling

 given  ?
 Pandit  Thakur  Das  Bhargava:  Never.
 Shri  Pataskar:  Unfortunately,  I  do  not

 remember.  He  knows  it  much  better.

 Mr.  Speaker:  After  the  hon.  Minister
 has  spoken,  I  could  not  allow  another
 hon.  Member  to  raise  the  point.  If  he
 was  here,  earlier,  I  would  have  heard
 him.  Anyhow,  I  have  heard  sufficiently.

 A  point  of  order  has  been  raised  in
 this  House  that  the  Bill,  as  it  has  emerg-
 ed  from  the  Joint  Committee,  is  subs-
 tantially  different  from  the  Bill  that  was
 originally  introduced  or,  at  any  rate,  at
 the  time  of  the  motion  for  concurrence
 to  join  the  Joint  Committee  before  this
 House,  particularly  with  respect  to  joint
 family  property.  It  is  contended  that
 though  it  is  an  intestate  succession  Bill,
 the  classification  of

 oper
 is  of

 material  importance  and  therefore,  it  al-
 ters  the  nature  of  the  Bill  itself.  It  is  not
 contended  by  anyone  here  that  it  is  not
 within  the

 puimliction
 of  the  Joint  Com-

 mittee  to  alter  the  scope  of  the  Bill  if  in
 advance  ge

 ac  were  given  to
 the  Joint  Committee  to  take  up  other
 matters  also  and  modify  the  Bill  as  it
 thought  proper.  I  distinctly  remember
 that  at  the  time  the  motion  for  concur-
 rence  to  join  the  Joint  Committee was  before  this  House  it  was  suggested

 bad
 the  hon.  Minister  of  Legal  Affairs  that

 this  also  might  be  considered  by  the  Joint
 Committee,  It  is  not  as  if  it  is  governed
 by  any  particular  rule.  This  matter  is
 one  of  substance.  It  is  true  many  things
 might  be  discussed,  for  example,  joint
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 family  property  vs.  other  property.  The
 main  object  of  the  Bill  is  to  provide  a
 share  to  the  daughter  or  to  make  the

 ‘woman's
 onl

 equal  to  the  man’s  right. But  joint  ily  property,  non-joint
 family  property  or  other  property  is  of
 such  vital  importance  that  it  has  got  a
 specific  significance  under  the  Hindu
 law.  Therefore,  I  even  expected  that  the
 hon.  Minister  would  try  to  add  by  way
 of  an  amendment,  a  particular  direction
 to  the  Joint  Committee,  that  this  also
 might  be  taken  into  consideration.  By
 way  of  abundant  caution,  he  might  have
 done  so.  But  he  did  not  do
 so.  He  wanted  to  take  the  chance
 as  to  what  might  happen  in  the
 Joint  Committee.  On  the  other
 hand,  if  on

 bd;
 rior  occasion,  the  nam-

 éudri,  marumakkattayam  and  aliyasan-
 tana  were  excluded  and  were  later  includ-
 ed  by  the  Joint  Committee,  and  the
 tion  was  raised  as  to  whether  the  dom. mittee  could  do  so  without  the  express
 authority  of  the  House,  it  is  a  different
 matter.  I  am  not  called  upon  to  deal
 with  that.  But  the  matter  was  not  brought to  the  notice  of  the  House  and  no  objec-
 tion  was  taken.  Under  the  circumstances,
 I  feel  that  this,  being  a  matter  of  such
 vital  importance,  the  Joint  Committee
 ought  not  to  have  altered  the  very  nature
 of  it.  But  this  is  not  a  Bill  introduced
 in  this  House.  This  Bill  was  introduced
 in  the  other  House.  We  were  merely
 asked  to  concur  with  the  motion  for
 reference  to  a  Joint  Committee.  It  has
 Zone  to  the  Joint  Committee  and  come
 back  from  the  Joint  Committee  which  al-
 tered  it.  The  other  House  has  accepted  it.
 I  do  not  say  that  what  the  other  House
 has  accepted  is  binding  upon  me.

 But  the  main  point  is  whether  we  are
 committed  to  whatever  has  happened. So  far  as  this  House  is  concerned,  we
 may  ignore  all  that  has  happened  in  the
 Joint  Committee.  We  were  not  commit-
 ted  to  the  principle  of  the  Bill  at  the
 time  we  referred  it  to  the  Joint  Com-
 mittee.  If  we  had  committed  ourselves  to
 the  principle  of  the  Bill,  then  the  ques-
 tion  would  have  arisen:  what  is  the  prin-
 ciple  of  the  Bill  which  has  been  altered  ?
 We  did  not  commit  ourselves  to  the  prin-
 ciple  of  the  Bill.  We  will  assume  that  it
 had  not  gone  to  the  Joint  Committee.  We
 will  assume  that  the  Bill  originated  in
 that  House  and  has  come  to  this  House
 with  some  amendments  and  modifica-
 tions;  therefore,  we  may  ignore  the  joint Committee.  We  will  now  start  as  if
 there  is  some  Bill  which  has  come  from
 the  other  House.  We  may  accept  it  or
 reject  it.
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 Therefore,  I  do  not  think  there  is  any
 point  of  order  in  this  matter.  It  is  not
 for  the  reason  that  this  inclusion  of  other
 property  does  not  make  it  different.  I  do
 agree  it  is  one  of  substance.  If  it  had
 originated  in  this  House,  I  would
 certainly  agree  that  there  will  be
 a  difference.  But  it  idid  not  origi- nate  in  this  House.  I  may  refer,  for
 the  information  of  hon.  Members  here, to  a  precedent.  I  gave  the  ruling  then, on  the  17th  December  953  when  the
 House  was  considering  a  motion  for  re-
 ference  to  a  Joint  Committee,  the  Special
 Marriage  Bill  proposed  by  the  Council
 of  State.  The  question  arose  as  to  whe-
 ther,  by  agreeing  to  motion,  the  House
 would  be  committing  itself  to  the  princi-
 ple  underlying  the  Bill.  The  Deputy-
 Speaker  then  observed  as  follows:

 “There  is  no  commitment  of  this
 House.  This  Resolution  is  a  Reso-
 lution  placed  before  the  House  ask-
 ing  this  House  to  send  some  Mem-
 bers  to  associate  themselves  with
 the  deliberations  of  the  Joint  Com-
 mittee.  But  that  does  not  involve
 any  commitment  of  this  House,  so
 far  as  the  principle  of  this  Bill  is
 concerned”.

 Following  this  ruling,  we  have  not
 committed  ourselves  to  any  principle  of
 the  Bill.  We  start  with  the  Bill  as  if  we
 are  starting  it  for  the  first  time.  It  is
 open  to  us  to  do  so.  This  is  for  the
 reason  that  we  have  not  committed  our-
 selves  and,  therefore,  we  did  not  give  any
 specific  directions  to  the  Joint  Com-
 mittee.  We  will  look  at  the  Bill  on  the
 basis  of  it  having  emanated  in,  and  hav-
 ing  been  passed  by,  the  Rajya  Sabha.  We
 can  look  into  it,  and  we  can,  if  necessary, throw  out  the  Bill.  This  will  be  our  first
 consideration  of  the  Bill.  Under  these
 circumstances,  I  do  not  agree  with  the
 point  of  order.

 Shri  B.  S.  Murthy  (Eluru):  May  I  seek
 a  clarification  ?  When  the  Bill  had  come
 here  and  we  agreed  to  the  motion  for
 reference  to  a  Joint  Committee,  was  this
 House  not  in  possession  of  the  Bill  and
 did  we  not  commit  ourselves  to  the
 principle  of  the  Bill?  Therefore,  if  any
 principle  has  been  changed,  are  we  to
 reject  it  or  accept  it  ?

 My.  Speaker:  If  we  had  committed
 ourselves  to  the  principle  of  the  Bill,  and
 any  change  was  made  later,  that  ought
 not  to  be  allowed  without  the  consent
 of  this  House.  But  we  did  not  commit
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 (Mr.  Speaker]
 ourselves  to  any  principle;  they  asked  us
 to  join  the  Joint  Committee.

 Shri  S.  S.  More  (Sholapur):  Can  we
 join  the  Joint  Committee  without  accept-
 ing  the  principle?

 Mr.  Speaker:  I  have  already  given  a
 tuling.  We  have  had  no

 opportunity
 to

 go  through  all  the  essentials  of  the  Bill
 here.  It  will  be  dangerous  to  commit  our-
 selves  without  our  considering  it  in  its
 essentials.  On  a  prior  occasion,  a  ques-
 tion  arose  whether  we  should  go  into
 a  Joint  Committee  by  committing  our-
 selves  and  we  were—lI  think  the  then
 Speaker  also  agreed  with  us—very  chary.
 We  did  not  want  to  commit  ourselves  to
 the  principle  of  the  Bill.  That  was  be-
 cause  this  House  wanted  to  have  abso-
 lute  freedom  to  go  into  that  matter.  We
 had  no  control  over  it.  It  was  introduced
 in  the  other  House,  and  the  point  might
 have  been  raised  in  the  other  House.  I
 understand  from  the  hon.  Minister  that
 it  was  raised  and  the  other  House  over-
 tuled  it.

 Pandit  Thakur  Das
 Bhargs

 va:  I  am  not
 raising  this  objection  on  that  ground.  I
 accept  your  ruling  and  the  previous  rul-
 ing  that  we  are  not  committed  to  the
 principle  of  the  Bill.  I  am  not  concerned
 with  commitment  of  any  principle.  I  am
 only  concerned  with  this  point  that  when
 a  Bill  is  introduced  in  this  House  or  that
 House  the  scope  of  the  Bill  cannot  be
 extended  by  a  Joint  Committee  or  Select
 Committee.  It  can  only  be  extended  by
 you,  by  this  House  or  by  the  other
 House.  I  am  not  concerned  with  the
 priaciple  of  commitment  as  a  result  of
 accep‘ance  of  motion  of  reference  to  a
 Select  Committee.

 Mr.  Speaker:  This  Bill  was  introduc-
 ed  there.

 Shri  U.  M.  Trivedi:  One  point  re-
 quires  clarification.

 Mr.  Speaker:  I  have  already  said  that
 I  do  not  agree  with  the  point  of  order
 raised.  I  have  given  certain  reasons.

 Shri  U.  M.  Trivedi:  May  I  make  a
 little  submission,  Sir?  You  have  tried  to
 draw  a  distinction  between  the  considera-
 tion  of  a  motion  for  reference  to  Joint
 Committee  in  the  House  in  which  the
 Bill  is  introduced  and  the  consideration
 of  such  a  motion  in  the  other  House.
 What  happens  in  both  the  Houses  is  the
 same.  Once  a  Bill  is  introduced  in  the
 other  House,  they  also  make  a  motion
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 for  reference  to  a  select  committee  or  a
 Joint  Committee  of  the  two  Houses.
 Nothing  further  is  discussed  there  and
 nothing  further  is  discussed  here  also.  If
 that  House  is  said  to  have  agreed  to  the

 igi  uuceriyieg  the
 Bill  as  introduc-

 ed  in  that  House,  same  proceedings
 having  been  gone  through  here  also,  it
 stands  to  reason  that  we  are  also  agree!
 to  the  principle  underlying  the  Bill.  On
 that  basis,  we  agreed  to  a  reference  to  a
 Joint  Committee.  Therefore,  my  conten-
 tion  would  be  that  when  we  have  refer-
 red  the  Bill  to  a  Joint  Committee,  this
 House  also  stands  committeed  to  accept-
 ing  the  principle  underlying  that  parti-
 cular  Bill.  It  may  not  stand  committed
 to  it,  as  you  have  put  it,  however  what
 happens  in  either  House  is  a  repetition
 of  what  happens  in  the  other  House  and
 both  Houses  agree  that  it  may  be  refer-
 ted  to  a  Joint  Committee.  If  that  Bill  is
 changed  substantially—when  that  com-
 mittee  was  not  authorised  to  do  that—
 we  should  not  allow  it;  otherwise  they
 will  repeat  it.

 Shri  है,  D.  Misra  (Bulandshahr-
 Distt.)  rose—

 Mr.  Speaker:  I  do  not  want  further
 arguments  on  this  matter.

 Shri  V.  G.  Deshpande  rose

 Mr.  Speaker:  The  hon.  Member,  Shri
 Trivedi,  in  his  desire  to  see  that  this
 point  of  order  is  accepted,  is  trying  to
 throw  overboard  many  wholesome
 things  which  have  been  decided  al-
 ready.  In  his  opinion,  once  the  Bill  is
 introduced  there  and  it  comes  here  for
 concurrence  in  the  reference  to  the
 Joint  Committee,  we  are  committed  to
 the  principle  immediately.  We  have
 more  than  one  ruling  on  that.  Re-
 peatedly  objections  had  been  raised  that
 we  cannot  be  considered  to  have  com.
 mitied  ourselves  to.  the  eg?  under-
 tying  the  Bill.  We  must  discuss  the  prin-
 ciples  leisurely.  We  have  to  decide  on
 it  leisurely  when  it  comes  to  this  House.
 Unless  we  commit  ourselves  to  the  prin-
 ciple,  we  shall  not  be  bound  by  what
 the  Joint  Committee  does.  That  is  my
 considered  view  and  I  have  already  given
 rulings  in  this  regard.  It  may  be  con-
 venient  to  agree  with  the  opinion  of  8
 few  Members  but,  in  the  larger  interests,
 I  am  not  prepared  to  change  my  ruling
 given  twice  or  thrice  before.  It  is  whole-
 some  to  say  that  concurrence  in  a  motion
 for  reference  to  a  Joint  Committee  ought
 not  to  commit  this  House  a
 to  the  principle  underlying  the  Bill.
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 must  be  able  either  to  accept  or  reject
 it.  Therefore,  we  start  with  the  Bill  as
 it  has  come  from  the  Rajya  Sabha.

 Shri  V.  G.  Deshpande:  In  the  light  of
 the  ruling  just  now  given  by  the  Speaker,

 The  decisi  not  tive  Speaker fi eg ision  oO  pe
 yall,  2 ed  that  this  Bill  has  y

 changed  in  its  scope.  Whether  this  House
 is,  therefore,  within  its  rights  to  com-
 mit  it  because  of  so  many  changes  was
 a  point  that  was  raised  on  the  27th—
 and  I  submit  that  there  are  drastic
 changes.  The  Deputy-Speaker  then  dec-
 lared  that  it  was  a  dilatory  motion.  Now,
 the  Speaker  himself  admits  that  there  are
 very  drastic  changes.  Therefore,  our  re-
 quest  for  a  recommittal  must  be  reconsi-
 dered  by  the  Chair.

 श्री  कार  He  fet  :  जिस  वक्‍त  यह  बिल
 सिलेक्ट  कमेटी  को  भेजने .के  लिए  हमारे  सामने
 आया  था  तो  जो  बिल  हमारे  सामने  था  उससे
 हम  यह  समझते  थे  कि  इस  बिल  के  मुताल्लिक
 हमको  ज्वाइंट  सिलेक्ट  कमेटी  बनानी  है  और
 वह  बैठी  ।  लेकिन  वह  कमेटी  अपने  स्कोप  से
 बाहर  चली  गयी  शौर  उसके  बाद  जो  बिल  आया
 उसको  राज्य  सभा  ने  मान  लिया  है।  अब  हम
 न  इस  बालको  सर कूलेंट  कर  सकते  हैँम्ौरन
 सिलेक्ट  कमेटी  को  भेज  सकते  हें  ।  इस  तरह  से
 यह  एक  इल् लीगल  कार्यवाही  हो  गई  है  1  अब  हमारे
 सामने  यही  रास्ता  रह  जाता  है  कि  जो  कुछ
 उस  हाऊस  ने  हमारे  सामने  भेजा  है  उसे  हम
 मंजूर  करें।  जब  बिल  आया  था  उस
 वक्‍त  इसमें  यह  था  कि  यह  मिताक्षरा  फैमिली
 को  एप्लाई  नहीं  करेगा।  किसी  ने  इस  पर  ध्यान
 नहीं  दिया  1  यहाँ  भी  हमने  नहीं  सोचा  कि
 हमको  एप्लाई  करता  है  या  नहीं  ।  राज्य  सभा  के
 मेम्बरों  ने ंइसको  पास  कर  दिया  |  शायद  वह
 इसे  ठीक  समझते  हों।  मगर  हाउस  के  बाहर
 का  मामला  होता  तो  सुप्रीम  कोर्ट  में  इसकी
 रमेडी  हो  सकती  थी  लेकिन  जब  हाऊस  के  राइट्स
 पर  एनरोलमेंट  होता  है  तो  स्पीकर  साहब  हमारे
 राइट्स  को  प्रोटेक्ट  करें  |

 Shri  Sadhan  Gupta  rose—
 Mr.  Speaker:  I  have  heard  hon.  Mem-

 bers  enough.
 Shri  Sadhan  Gupta:  Shri  Deshpande’s

 new  point,  Sir,.....
 Mr.  Speaker:  So  far  as  Shri  Desh-

 pande’s  point  of  view  is  concerned,  it
 has  already  been  ruled

 |
 the  Deputy-

 Speaker  that  it  is  a  di
 “ora  |

 motion.
 I  am  not  prepared  to  go  behind  it.

 So  far  as  the  other  point  is  concerned,
 3—03—Lok  Sabha

 30  APRIL  956  Hindu  Succession  Bill  6750

 it  is  not  as  if  the  House  is  helpless.  If
 it  finds  that  fundamental  changes  have
 been  made,  it  can  throw  it  out.  There
 are  several  ways  open  to  the  House  with-
 out  inviting  the  Speaker

 ee
 ive  a  deci-

 sion.  Therefore,  the  ruling  stand  that
 we  have  not  committed  ourselves.  If  the
 House  does  not  agree  with  any  icu-
 lar  provision  or  portion,  it  can  €! Emin  ate
 or  remove  that.

 The  hon.  Member  may  go  on.

 पंडित  ठाकर  दास  भागने  (गुड़गांव)  जनाब
 वाला  ने  जो  रूलिंग  दिया  है  उसको  में
 एक्सेप्ट

 (लीकर,  करता
 हूं।  में  ने  जो  सका

 Yoo  का  हवाला  था  उसमें  वही  लिखा  है  जो
 जनाब  वाला  ने  कहा  कि  हाउस  चाहे  तो  इसे  थ्रो
 आउट

 र्स)  कर
 सकता  है  ।  लेकिन  कांउटी-

 ट्यूशन  (वैद्यानिक  स्थिति)  यह  है  कि
 गवर्नमेंट  को  अब  यह  हक  नहीं  है  कि वह  इस  बिल
 को  चलावे  |  में  नें  जनाब  की  और  पाटनकर  साहब
 की  तवज्जह  दिलाई  थी  कि  अब  गवर्नमेंट  के
 लिए  रास्ता  यही  रह  गया  है  कि  वह  इसे
 चिथड़ा  (वापस)  कर  ले  |

 Shri  R.  D.  Mishra:  We  must  also  know
 what  are  those  pages  and  what  are  the
 rulings.  The  hon.  Member  is  quoting
 pages.  We  have  to  decide  it.

 Mr.  Speaker:  We  have  disposed  of  the
 question  of  law.  The  question  now  is
 whether  the  House  is  agreeable  or  not
 agreeable.  It  is  open  to  the  House  to  take
 any  view.

 Pandit  Thakur  Das  Bhargava:  This  is
 what  appears  in  May's  Parliamentary
 Practice.

 Shri  Pataskar:  Is  it  a  point  of.  order  ?
 Pandit  Thakur  Das  Bhargava:  It  is  not

 a  point  of  order  at  all  now.  It  is  a  piece
 of  advice  on  constitutional  practice;  if
 you  want  to  follow  it,  you  may;
 wise  you  need  not.

 Shri  Pataskar:  May  I  humbly  know  on
 what  point  I  am  being  advised  ?

 Pandit  Thakur  Das  Bhargava:  Unless
 you  hear  me,  you  cannot  know  the  point.

 Shri  B.  S.  Murthy:  I  rise  on  a  point
 of  order,  Sir.  A  point  of  order  was  raised
 and  you,  Sir,  have  been  pleased  to  give

 our  ruling.  The  same  point  is  being
 brought  again  in  some  other  form.  Is  it
 in  order?

 Pandit  Thakur  Das  My
 friend  has  not  heard  what  I  have  been
 saying.
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 Mr.  Speaker:  So  far  as  the  matter which  has  been  objected  to  and  can  be faised  by  a  point  of  order,  is  concerned, it  has  been  decided  by  the
 Speaker.

 I
 am  looking  at  the  clock  to  see  the  hon.
 Member  has  utilised  his  fifteen  minutes’
 time.  Instead  of  spending  his  time  to
 convince  the  House  on  this  point  that
 the  Select  Committee  ought  not  to  have

 .done  this  or  done  that,  he  can  use  those
 arguments  not  to  convince  the  mind  of
 the  House  on  this  point,  but  to  ask  the
 House  that  in  view  of  what  they  did—
 they  thought  of  one  thing  and  did  some-
 thing  else—the  Bill  should  be  thrown
 out.  May’s  Parliamentary  Practice  also
 need  not  come  in  now.  My  fear  is  that
 in  view  of  the  point  of  order  he  may
 spend  away  his  time  on  it  without  speak-
 ing  on  the  substantive  part  of  the  Bill.
 Therefore,  there  is  no  question  of  point of  order  in  this.  Any  hon.  Member  can
 Tefer  to  any  point  of  law  to  convince  the
 mind  of  hon.  Members  here,

 Pandit  Thakur  Das  Bhargava:  I  do  not
 know  whether  I  have  only  5  minutes’
 time  on  this.  I  know  there  is  a  rule  that
 in  a  Bill  of  this  nature,  any  Member  can
 go  on  till  he  exhausts  has  arguments. There  is  no  rule  that  only  5  minutes’
 dime  can  be  allowed  for  a  speech  on  a
 Bill,  particularly  of  this  nature.

 Mr.  Speaker:  After  all,  the  Business
 Advisory  Committee  has  fixed  a  particu- lar  time  limit  of  35  hours  for  this  Bill.
 It  may  not  be  5  minutes,  but  it  cannot
 be  5  hours  for  any  Member.  Therefore,
 there  must  be  a  limit  which  we  will
 observe.  If  the  hon.  Member  is  not  satis-
 fied  with  5  minutes,  he  may  be  given 20  or  25  or  at  the  most  30
 minutes.  If  the  original  practice  of  not
 limiting  the  number  of  hours  in  allocat-
 ing  time  had  been  adopted,  that  would
 be  another  matter,  and  one  hon.  Member
 could  be  in  possession  of  the  House  for
 any  length  of  time.  But  we  have  changed
 the  rules  and  been  adopting  a  different
 practice.

 Pandit  हम  Das  Bhargava:
 Original  rule  has  not  been  changed.

 Mr.  Speaker:  For  the  whole  Bill,  the
 fame  allotted  is  35  hours.  Is  it  the  desire
 ef  the  House  that  I  should  allow  any
 hon.  Member  unrestricted  time—2
 hours,  3  hours  and  so  on?

 Some  Hon.  Members:  No,  no.
 Mr.  Speaker:  Because  this  is  a  Bill.  I

 am  prepared  to  give  any  hon.  Member
 anything  up  to  30  minutes,  and

 noting more  than  30  minutes.  Is  it  the
 acceptance  of  the  House....

 The
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 Pandit  Thelur  Das  :  So  far as  Iam  congered,  I  rely  on  the  wording of  a  particular  rule.  If  the  interpretation of  the  rule  is  that  it  is  capable  of  being relaxed  or  not  relaxed,  or  is  not  being observed  or  going  to  be  observed,  it  is  a
 different  matter.  So  far  as  the  particular matter  of  time  restriction  is  concerned, I  do  not  think  it  is  right  to  ask  the  House
 to  agree  to  or  opine  whether  any  Mem-
 ber  should  be  given  so  much  time.  It  is
 eptirely  at  your  discretion.  At  the  same
 time,  I  request  you,  Sir,  to  change  your rule.  I  will  abide  by  it.  If  you  make  a
 rule,  you  should  interpret  it  in  a  consis- tent  manner.  The  Business  Advisory Committee  is  there;  it  has  given  full  dis-
 cretion  to  you  to  extend  the  time;  it  has
 not  limited  your  discretion  in  the  mat-
 ter.

 Mr.  Speaker:  Therefore,  it  is  reason-
 able  for  the  Speaker  and  the  House  to
 expect  how  much  time  the  hon.  Member
 would  take.

 Pandit  Thakur  Das  Bhargeva:  The
 hon.  Member  will  only  do  what  you  and
 the  House  will  desire  him  to  do.  I  am not  going  to  defy  your  decision.or  the
 decision  of  the  House.

 Mr.  Speaker:  When  I  said  5  minutes, the  hon.  Member  may  have  said  one
 hour  or  30  minutes  or  45  minutes.  I  am
 yet  in  the  dark  as  to  what  time  the  hon.
 Member  wants.

 Shri  S.  S.  More:  May  I  in  this  very context  know  whether  there  is  any  list
 of  speakers  previously  prepared  ?  Or  are
 we  expected  to  catch  the  eye  of  the
 Chair  ?  I  put  this  question  because  there
 =

 been  no  uniform  practice  observed
 re.
 Mr.  Speaker:  Again  and  again,  this

 question  is  put  to  me.  I  have  got  a  sheaf
 of  chits  just  now  handed  and  being  hand-
 ed  from  time  to  time,  and  I  have  been
 noting  them.  In  addition,  I  am  also  trying to  regulate  the  time  accordingly.  If  one
 Member  wants  to  speak  from  the  Op-
 position  Benches,  I  am  trying  to  locate
 which  hon.  Member  can  meet  his  argu- ments—either  on  account  of  his  status
 or  the  State  from  which  he  comes,  or
 of  his  particular  interest  in  labour  or  in-
 dustry  and  so  on,  All  those  are  things which  weigh  with  me.  It  is  only  for  my information  that  I  am  having  this  list.

 Shri  S.  More:  In  this  particular
 measure,  there  is  no  distinction
 the  party  in  power  and  the  party  in  op-
 position.  This  is  a  social  measure.  Some



 of  us  are  te  support  the  ‘Goy-
 ernment,  thoweh's> some  may  oppose  it.  We
 should  be  given  a  chance  without  our
 having  to  send  any  chits.

 Mr.  Speaker:  Hon.  Members  need  not
 send  chits  at  all  to  me.

 Sbri  Bansal  (Jhajjar-Rewari):  May  I
 know  if  this  one  hour  or  so  which  has
 been  utilised  on  this  point  of  order  and
 incidental  points  will  be  added  on  to  the
 time  that  has  been  allotted  for  this  Bill  ?

 Mr.  Speaker:  All  this  will  be  included
 in  the  35  hours.

 Pandit  Thakur  Das  Bhargava:  I  was
 submitting  that—I  want  the  hon.  Minis-
 ter  of  Legal  Affairs  to  listen  to  me—to
 be  consistent  with  the  practices  in  Great
 Britain,  if  a  Bill  comes  back  to  this
 House  very  different  in  its  sco

 ope  f
 the

 House  is  perfectly  at  liberty  to  it
 out,  but  at  the  same  time  the  constitu-
 tional  practice  is  that  when  the  Speaker
 expresses  himself  in  this  way  namely,
 that  the  Bill  is  a  quite  different  one,  the
 only  course  open  to  the  Government  is

 ead
 the  Bill  and  bring  in  another

 ill.
 Shri  Pataskar:  The  Speaker  has  not

 decided  it.
 (Mr.  Derutry-Speaker  in  the  Chair]

 Mr.  Deputy-Speaker:  The  Speaker's advice  may  be  heard.

 Shri  Pataskar:  He  said  that  it  was  a
 thing  that  the  Speaker  had  decided,  but
 I  do  not  find  his  decision.

 Pandit  Thakur  Das  Bhargava:  The
 Speaker  has  stated  that  the  Bill  is  a  dif-
 ferent  one.

 Shri  Pataskar:  I  do  not  think  that  is
 his  opinion.

 Pandit  Thakur  Das  Bhargava:  Even  if
 the  Speaker  did  not  say  so,  I  am  read-
 ing  from  page  507  of  this  book.  I  am
 not  going  to  take  my  time  in  reading  it
 ——because  my  time  is  limited—and  I  will
 leave  the  Members  to  got  through  that
 page.  The  only  course  open  to  the  Gov-
 ernment  is  to  withdraw  the  Bill  and  to
 bring  in  another  Bill.  If  the  Government
 wants  to  proceed  with  this  Bill,  it  is  going
 against  constitutional  practices  and  con-
 yentions  of  the  House  of  Commons

 ware  डिप्टी  स्पीकर,  में  प्रापषको  खिदमत  में  प्र
 कर  रहा  था  कि  यह  जो  बिल  अब  हमारे  सामने
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 om  है  यह  उस  बिल  से  बालकल  मुख्तलिफ
 (भिन्न)  है  जो  कि  पहले  हाऊस  में  पाया  था  ।

 ब  में  इस  बिल  की  मेरिट्स  (गुणों)  पर
 भ्राता  हुं  कि  यह  बिल  हमारे  वास्ते  क्या  नक्शा
 पेश  करता  हैं  7 जब  यह  बिल  पहले  हाउस  में
 आया  था  तो  में  ने  यह  कहा  था  कि  यह  बालकल
 दुरुस्त  है  कि  तकरीबन  co  फीस  दी  मेम्बरों  ने
 इस  बिल  की  मुख़ालफ़त  की  थी  ।  इस  बिल  की
 मुखालफ़त  करते  करते  और  एक  के

 बाद  क्रि बजूहात  देते  हुए  यहां  हाऊस  में  श्री
 दम  तोड़  गये  |  जब  हमारे  आनरेबल  मिनिस्टर
 ने  अपनी  जवाबी  तक़रीर  फ़रमाई  तो  उस
 हादसे  का  जिक्र  किया  जो  यहां  पर  पेश  पाया
 शौर  उनकी  मेमोरी  के  वास्ते  द्विब्यूट  अदा  किया
 लेकिन  उन  वजूहात  की  कोई  पर्वाह  नहीं  की  जो
 निहायत  माकूल  थे  और  जिनको  यहां  हाउस  में
 कहते  कहते  एक  झानरेबल  मेम्बर  ने  अपना  दम
 तोड़  दिया  i  उनको  तो  सिर्फ  एक  बात  की  चिन्ता
 दामनगीर  थी  कि  किसी  तरह  से  जैसे  भी  हो  यह
 बिल  जल्दी  से  जल्दी  पास  हो  जाय  ।  में  हाऊस  की
 ख़िदमत  में  अदब  से  अर्ज़  करना  चाहता  हूं  कि
 हाउस  के  अन्दर  जब  एक  मेम्बर  एक  तरह
 से  आख़िरी  भ्रल्फ़ाज़  कहते  कहते  गुजर  जाय
 तो  उसकी  स्पीच  की  तरफ  पूरा  ध्यान  दिया
 जाना  चाहिये  था।

 कब  में  बिल  की  मैरियट  की  तरफ  आता

 हम
 जनाब  की  खिदमत  में  अज  कर  रहा  हूं  कि

 क्या  कहता  है  और  क्या  चीज़  बनाता  हैं?
 इस  बिल  के  अन्दर  जो  एक  लिस्ट  है  शेड्यूल  की
 उसकी  तरफ  में  तवज्जह  दिलाना  चाहता  हूं।
 वह  इतना  लम्बा  शेडयूल  है  कि  में  उस  सारी
 लिस्ट  को  यहां  पर  पढ़  कर  के  अपना  वक्‍त  जाया
 करना  नहीं  चाहता.

 Shrimati  4 Ammo  Swaminadhan  (Dindi-
 gul):  I  should  very  much  like  to  know
 what  the  hon.  Member  says  on  this  im-
 portant  measure.  Would  he  kindly  speak
 in  English  ?

 Shri  Bansal:  The  hon.  Member  should
 learn  Hindi.

 Shrimati  Ammo  Swaminadhan:  |  can
 learn,  but  I  do  not  know  now.

 पंडित  ठाकर  बास  भार्गव  :  मुझे  अंग्रेज़ी  ।लने
 में  कतई  कोई  इंकार  नहीं  है  लेकिन  आपको  मालूम
 है  कि  मेरी  ज़बान  हिन्दी  है  और  उसमें  में
 झा सानी  से  श्र  काफी  जल्दी  बोल  सकता  हुँ
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 (पंडित  ठाकुर  दास  मारब]
 लेकिन  गर  भाप  डिप्डी  स्पीकर  साहब  से  यह
 दरख्वास्त  करें  कि  मेरा  टाइम  वें  झर  अधिक
 बढ़ा  दें  और  अगर  ऐसा  हो  जाय  तो  मुझे
 अंग्रेजी  में  बोलने  में  कोई  छु तराज़  नहीं  है  ।

 उपाध्यक्ष  महोदय  :  नियम  जो  हैं  वह  तो
 यही  हैं  कि  माननीय  सदस्य  जिस  में  हें  उस
 में  बोलें,  कोई  उनके  ऊपर  प्रतिबन्ध  नहीं  है।

 पंडित  ठाकुर  दास  भागे:  मेरी  भ्रमण  से
 गुजारिश  यह  है  कि  में  ऐसी  बात  बोलूंगा  जो
 मेरी  बहन  के  बिलकुल  समझ  में  झा  जाये  t

 Shri  5.  S.  More:  Ask  her  whether  she
 has  followed  this.

 -  पंडित  ठाकर  दास  भागने  :  में  मि०  मोरे  से
 भी  इजाजत  चाहूंगा  कि  वह  मुझ  को  बोलने  दें
 और  अपने  गैर  मामूली  इन्टरप्शन्स  (पंत्तंबाघायें)
 थोड़ी  देर  के  लिये  बन्द कर  दें  ।

 जनाब  वाला,  आज  का  बिल  एक  ऐसा  बड़ा
 बिल  है  जिस  के  वास्ते  मुझे  यह  शिकायत  है
 कि  हाउस  में  यह  बहस  होती  है  कि  मेम्बरों  को
 पूरे  तौर  से  अपना  दिल  खोलने  की  इजाजत
 न  हो  ।  यह  बिल  हिन्दुस्तान  के  करोड़ों  बल्कि
 मुझे  कहना  चाहिये  कि  ३५  करोड़  आदमियों

 जायदाद  से,  और  उनकी  जो  अन्दरूनी  गवाही-
 बात  हैं  और  जज़बात  है,  उनसे  ताल्लुक  रखता
 है  इस  चीज़  के  होते  हुए  इस  बिल  को  इस
 कदर  तेजी  से  पास  करना,  बिना  सब  बातों  पर
 गौर  किये  पास  कर  देता,  बिल्कुल  उसूल  और
 इन्साफ  के  खिलाफ  है  t

 अगर  आज  आप  जा  कर  किसी  पंजाब  के
 गांव  में  पढ़ें  कि  यह  बिल  क्‍या  है,  तो  मेरी
 बर्खास्त  हैं  कि  आप  को  एक  ही  जबाब  मिलेंगी
 कि  हम  को  कुछ  भी  पता  नहीं  है।  मगर
 हाउस  के  इन्दर  बैठ  कर  जनाब  वाला  ने  मेरे
 एक  मोशन  को  डाइलेटरी  करार  दे  दिया  और
 सारी  चीजों  का  जो  मैंने  रक्खा  उन  को  डाइ लेट री
 करार  दिया,  कि  यह  पंद्रह  साल  से  चल  रहा  है
 कौर  सब  इसको  जानते  है  1  लेकिन  वाक्य  यह  है
 कि  झगर  आप  किसी  भी  गांव  में  जा  कर

 ् कि  यह  बिल  क्‍या  है  तो  किसी  के  भी  मुंह
 नहीं  निकलेगा  कि  उस  को  इसका  इल्म  है।
 अगर  इसका  इल्म  होता  तों  जो  मुख़ालिफ़त
 में'  चार  पांच  बरस  से  करता  भा  रहा  हूं,  वह
 न  करता  |  सन्‌  १६४५०  में  मेंने  दो  घंटे  तक  इसकी
 मुख़ालिफ़त  की,  इस  उसूल  पर  कि  शादीशुदा
 लड़की  को  बाप  के  खानदान  की  जायदाद  को
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 लड़कों  के  साथ  इन्हे रिट  करने  की  इजाजत
 दें  दी  जाय  |  में  उस  वक्त  से  लेकर  भ्रम  तक

 इस  की  मुख़ालिफ़त
 करता  भा  रहा  हूं  ।  लेकिन

 में  को  जायदाद  में  मरदों  के  बराबर
 हक  मिलने  का  विरोधी  नहीं  हूं  बल्कि  ऐसे
 दावे  का  मददगार  हूं।

 आप  के
 श

 इयूझन  में  लिखा  हैं  कि  सेक्स
 की  बिना  पर  तफरीक  न  की  जाय  +
 जहां  तक  इस  चीज  के  कांस्टीट्यूशनल  में  मौजूद
 होने  का  ताल्लुक  है,  में  उस  का  एहतराम  करता
 हूं  ।  लेकिन  इस  में  ऐनोमली  यह  है  कि  एक
 तरफ  से  हमारी  बहनों  की  आवाज  प्रति  है
 हम  को  हकक  दो,  इधर  मिनिस्टर  साहब  की
 आवाज  भाती  है  कि  हम  को  चाहिये  कि  कांउटी-
 ट्यूशन  में  जो  सेक्‍स  के  अल्फाज  लिखे  हैं  उन  के
 खिलाफ  a  जायें  ।  में  पूछना  चाहता  हूं  कि  भ्राखिर
 बाप  की  क्वालिटी  क्‍या  है  ?  आखिर,  नगर
 एक  बहन  को  ससुर  की  जायदाद  में  हिस्सा
 मिलता  हैँ  तो  कया  वजह  है  कि  भाई  को  ससुर
 की  जायदाद  में  हिस्सा  न  मिलें,  क्या  यह  इनई-
 क्वालिटी  नहीं  है  कि  बहन  को  ससुर  की  जायदाद
 में  हिस्सा  मिले  शौर  भाई  को  न  मिले  ?  कहां
 गया  आप  का  कांस्टिष्टयूडझन  ?  ।  कप  ऐसी
 बातें  करते  हैं

 लक  ा
 का  हवाला  दे  कर

 जो  कि  बिल्कुल  गलत  हैं।  मगर  आप  बाप  की
 जायदाद  में  लड़की  शर  लड़के  दोनों  का  बराबर
 का  हक  देते  हैं  तो  ससूर  की  जायदाद  में  भी
 दोनों  को  बराबर  हिस्सा  मिलना  चाहिये।
 आप  का  जो  बिल  हैं  वह  इनईक्वालिटीज  से
 भरा  पड़ा  हैं  |  नगर  मेरे  पास  वक्‍त  होता  तो
 में  श्राप  को  दिखलाता  कि  इस  बिल  के  एक  एक
 लाज  में  सिवा  आदमियों  की  इनईक्वालिटीज
 के  तौर  कुछ  नहीं  है  |  यह  जरूर  है  कि  जैसी
 हालत  राज  है,  जिस  दुनिया  में  हम  रह  रहे  हैं,
 जिस  माहौल  (वातावरण)  में  हम  रह  रहे  है
 उस  को  छोड़  नहीं

 =
 के  प्रकार  जो

 हालात  हैं  उनके  ही  भ्रन्दर  हमें  रहना  होगा,  मगर
 इस  चीज  को  हम  भूल  नहीं  सकते  कि  लड़की  एक
 ऐसे  खानदान  में  जाती  है  जो  कि  बिल्कुल  जुदा

 है,  उस  नये  खानदान  में  जा  कर  एक  नई
 फैमिली  बनाकर  बैठती  है,  सारी  उम्र  उस  खानदान
 के  पीछे  रहती  है,  बाप  के  मरने  की  खबर  प्रति  है,
 उधर  उसको  अपना  बेटा  बीमार  है,  तो  वह
 बीमार  बेटे  को  छोड़कर  बाप  के  घर  नहीं  जा
 सकती  है  ।  हमारे  देश  का  भ्राइडियल  ही  ऐसा

 कि  एक  औरत  अपने  ख़ाविन्द  को  बड़ी  चीज
 समझती  है  a  में  कहता  हूं  कि  छोड़  दीजिये
 पुराने  रिवाजात  को  जिस  में  औरत  अपने  खाबिन्द

 +<dl
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 को  गाड  और  लाई  समझती  थी,  लेकिन  इस
 क्त  भी  वह  उस  को  झपना  आइडियल  कम्पेबियन
 समझती  हूँ  t  अगर  .प्राय  को  राज  सीता  व
 सावित्री  के  आइडियल  (भादरा)  पर  लेक्चर
 दिया  जाय  तो  शायद  आपको  कुछ  ऐतराज  हो,
 लेकिन  में  नहीं  चाहता  कि  इस  देश  के  भ्रन्दर
 हमारे  सारे  पुराने  झ्राइडियल  का  और  हमारी
 रामायण  का  जनाजा  निकाल  दिया  जाय  |
 आप  ने  रामायण  का  जनाजा  इस  बिल  के
 जरिये  निकाल  दिया  है,  इस  देश  में  सन  सेन्टी
 पालिटिस है  (इस  देश  में  पुत्र  को  अधिक  महत्व
 देने  की  नीति  है  )।  आज  हमारे  यहां  जो
 हजारों  सालों  से  सिस्टम  चला  आ  रहा  है
 उसे  हम  भूल  नहीं  सकते  ।  लड़का  बाप  की  जगह
 होता  है,  खानदान  का  बड़ा  होता  है,  सारे  खान्दान
 वाले  उस की  खिदमत  करते  हैं  |

 Shrimati  Subhadra  Joshi  (Karnal):  [
 think  the  hon.  Member  should  withdraw
 the  words

 “रामायण  का  जनाजा  निकाल  दिया  na

 पंडित  ठाक्र  ढास  भागने  :  में  चाहता  था  कि
 जो  हुकक  की  बात  की  जाती  है  तो  उस  के  साथ
 में  हमको  भ्र पनी  पुरानी  बातों  को  भूल  न  जाना
 चाहिये  ।

 श्रीमती  सुभव्रा  छोटी  :  यह  शब्द  वापस
 लिये  जाने  '  चाहिये  ।

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  may  continue.

 पंडित  ठाकुर  दास  भारती  :  राम  चन्द्र  जी  के
 साथ  चौंदह  साल  के  लिये  सीता  के  बन  जाने
 का  सवाल  पैदा  होता  है,  राम  चंद्र  कहते  हैं  कि
 तुम  अपने  बाप  के  घर  चली  जानो,  तुम्हारा
 बाप  राजा  है,  तुम्हें  कया  तकलीफ  है  ?  वहां  पर
 काफी  झा राम  होगा,  लेकिन  सीता  क्‍या  जवाब
 देती  है  ?  बहू  कहती  हैं  कि  में  बाप  के  घर
 नहीं  जाऊंगी  ।

 श्री  फिरोज  गांधी  (जिला  प्रतापगढ़--पश्चिम

 म
 राय  बरेली  मू):  कैनाट  प्लेस  में

 TAT  t

 पंडित  ठाकुर  दास  भागने  :  कहती  हें  कि
 बाप  के  घर  का  जिक्र  न  करो  .  में  अर्ज  करता
 हूं  कि हमारी  एक  आंख  बाप  की  जायदाद  पर  है
 और  दूसरी  घर  की  जायदाद  पर  t  बाप  मालदार
 है,  वह  लड़की  को  जब  तक  चाहे,  रक्‍्खेसा  उस  के
 दुःख  सुख  में  शरीक  होना  ।  लेकिन  इस  बिल
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 को  पास  करके  भाष  इस  दोष  के  भझाइडियल  को
 तबाह  कर  रहे  हैं|  में  पूछता  हूं  कि किस  भाई
 का  वह  प्राइडियल  होगा  दुनिया  में  कि  बह
 चौदह  बरस  भाई  के  साथ  बनवास  करे,  और
 झगर  राज  करेगा  तो  बड़े  भाई  के  खड़ाऊं  रख  कर  ?
 जो  पालिसी  राज  हजारों  बरसों  से  चली  शा
 रही  है  उस  को  राज  श्राप  बरबाद  कर  रहे  हें  1
 में  नहीं  चाहता  हूँ  कि  हमारी  बहनों  को  हम  से
 शिकायत  हो  ।  मेरी  बहन  यह  समझती  हैं  कि
 में  औरतों  के  हुकूक  का  हामी  नहीं  हूं  -  गरीब-
 नवाज,  एक  ही  मिट॒टी  से  बने  हुए  पुतले,  एक
 मां  से  पैदा  हुये  ,  क्या“प्राप  कभी  यकीन  कर  सकते
 हैं  कि  वह  चाहेंगे  कि उस  की  मां  को,  उस  की  बेटी
 कोर्स  की  बीबी  को

 दह
 न  मिले  a  में  उन  लोगों

 में  से  हूं  जो  चाहते  हैं  कि  उन  को  पुरे  हुकम  मिलें,
 जो  उनका  हक़  हैं  उसको  में  कम  नहीं  करना
 चाहता,  लेकिन  सवाल  रास्ते  का  है,  किस  रास्ते
 से  हम  जायें  a  में  बहुत  दफा  इस  चीज़  को  हाउस
 में  पेश  कर  चुका  हूं  लेकिन  मुझे  भ्रफसोस  है  कि
 पिछले  चार  पांच  सालों  में  मेरी  ग्रा वाज़  बिल्डर-
 नेस  की  झावाज  साबित  हुई,  वह  मेरी  धावा
 नहीं  समझी  गई  t  जनाब  वाला  ने  भी  प्रिया
 जगह  से  उसको  सपोर्ट  किया,  मेरे  पास  किताब
 मौजूद  हैँ  जिसमें  झपकी  तजवीज  थी  ॥
 बक्सी  टेक  चन्द  साहब,  श्री  पट्टा भी  ने  उसको
 पसन्द  किया  था  ।  श्री  बिस्वास  के  सामने  जिस
 वक्‍त  रजें  किया  गया  उस  पर  उन्होंने  गौर  किया।
 हमारे  पाटनकर  साहब  ने  भी  कहा  कि  में  एग्जाम
 कराऊंगा  v  मुझे  याद  है  कि  सेलेक्ट  कमेटी
 में  पाटनकर  साहब  ने  चन्द  एतराज  किये,  में
 उनका  जवाब  देता,  लेकिन  मुझे  से

 नली
 नहीं

 गया  ।  उन्होंने  खुद  भी  उन  पर  गौर  किया।
 वह  हिन्दुस्तान  के  सभी  लोगों  के  नुक्ते  निगाह  के
 साथ  मेल  खाते  थे  ।  मेंने  सन्‌  १६५०  में  कहा  था  कि
 मगर  हिन्दुस्तान  में  रहने  वालों  को  यह  पता  चल
 जाय  कि  आप  क्या  करने  जा  रहे  हैं  तो  हिन्दुस्तान
 के  अन्दर  एक  रिवोल्यूशन  हो  जाय  आज  भी
 वह  चीज  दुरुस्त  है,  मगर  उनको  मालूम  नहीं  है
 राज  वह  इतने  पोलिटिकल-मागिडेड  नहीं,  हूँ
 कि  वह  मिनिस्टर  साहब  की  बातों  को  समझ  सकें
 राज  एक  एक  जिले  में  जो  सैकड़ों  गांव  बसे  हुए
 हैं  उनकी  हालत  को  हमारे  मिनिस्टर  साहब  नहीं
 जानते  ।  राज  भी  हालत  यह  है  कि  गांव  के
 गांव  एक  ही  गोत्र  के  हैं  शौर  theory
 इन  में  कूट  कूट  कर  भरी  है

 =
 पता  नहीं  है  कि

 मिनिस्टर  साहब  को  उन  की  हालात  का
 पता  है  या  बहीं  ।  बहां  पर  इस  बिल  के  मुताल्लिक
 मालूम  होने  पर  फीमेल  इन्फेंन्टिसाइड तक  हो
 जाने  कौ  नौबत  झा  सकती  हैँ  ।  जनाब  वाला
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 पिंडित  ठाक्रदास  भार्गव]
 को  मालूम  है  कि  पंजाब  के  भ्रन्दर  किस  तरह  से
 कोई  बाहर  का  स्ट्रेंजर  ा  जाय  तो  उसको  वहां
 पर  कितने  दिने  रहने  दिया  जाता  है  .  मुझे
 ग्रसो  है  कि  मेरे  उन  दोस्त  ने  जिन्होंने  पहले
 स्पीच  दी  उन्होंने  क्यों  जिक्र  नहीं  किया।  में  कहना
 चाहता  हूं  कि  हिन्दुस्तान  के  गांवों  में  इस  कानून
 के  पहुंचते  ही  फीमेल  इन्फैन्टिसाइड  होने  लगेगा,
 लड़कियों  के  मर्डर  होने  लगेंगे,  अपनी  जायदाद
 बचाने के  लिये  ।  में  नहीं  जानता  हूं  कि  क्यों  सरकार
 इस  चीज  को  झपने  खयाल  में  नहीं  लाती  है।
 में  नहीं  कहता  कि  इस  तरह  की  रिफार्म  सरकार
 न  करे,  लेकिन  ऐसी  चीज  लाये  जो  कि  अपनी
 लगह  पर  जरूरी  व  मनासिब  हो  ।  आज  सरकार
 इस  चीज  के  पीछे  पड़ी  हुई  है  कि  जल्दी  से  जल्दी
 इस  बिल  को  पास  कर  दें  1  लेकिन  इस  बिल  के
 ग्रन्दर  इतनी  जबरदस्त  खामियां  हैं  कि  उस  से
 पंजाब,  बिहार  और  युग  पी०  के  इन्दर  बेइन्तिहा
 मुकदमेबाजी  शुरू  हो  जायेगी  ।  फर्जे  कीजिये  कि
 हम  यह  बिल  पास  कर  देतें  हैं  तो  यह  होगा  कि
 मां  बाप  लड़ेंगे,  बाप  बेटे  लड़ेंगे,  भाई  भाई  लड़ेंगे
 मां बेटे  लड़ेंगे  व  बहन  भाई  दो  टूक  हो  जावेंगे।
 और  हमारा  जो  शीराजा  (धारणा)  सोसाइटी  का
 हैँ  बह  बिल्कुल  बिखर  जायेगा  |  भाई  और  बहन
 का  जहां  तक  प्रेम  का  सवाल  है  उस  के  ऊपर  में
 इस  वक्‍त  कुछ  कहना  नहीं  चाहता  ।  हनु  लला  का
 जो  कंसेप्शन  आफ  सोसाइटी  था  कि  कोपार्सनरी
 प्रापर्टी  (समांशी  सम्पत्ति)  का  कोई,  कोपासंनरी
 इन्तक़ाम  नहीं  करा  सकता,  कोई  प्रापर्टी  का  मैनेजर
 उस  को  इन्तक़ाम  नहीं  करा  सकता,  उस  को  आप  ने
 एक  स्ट्रोक  श्राफ  पेन  से  खत्म  कर  दिया  और
 हर  एक  झ्रादमी  जिस  तरह  चाहे  शाप
 जायदाद  को  विल  वें  (वसीयत'  कर)  सकता  है  |

 हमारे  इम्तिहान  के  कोर्स  में  एक  किताब  थी
 “मेन्स  एजेंट  ला”  जिस  में  “स्टेटस  टू  कांट्रेक्ट
 का  जिक्र  था  |  वह  बात  सही  साबित
 हो  रही  है  ।  हम  इस  मैड  पर सूट  में  चल  रहे
 हैं  कि  हिन्दू  ज्वाइंट  फैमिली  (सम्मिलित  परिवार)
 खतम  हो  जाये  ।  अगर  बाप  ऐसा  करना  चाहते
 है  तो  आप  डा.  अम्बेडकर  का  बिल  लाइये  ।
 में  समझता  हूं  कि  श्राप  वैसा  करना  नहीं  चाहते,
 शाप  दोनों  फरीक  को  राजी  रखना  चाहते  हैं
 लेकिन  में  कह  देना  चाहता  हूं  कि  यहां  किसी
 को

 का
 हो  सकता  ।  अगर  श्राप  ज्वाइंट

 हिन्द,  को  नहीं  रखना  चाहते  तो  न रखें
 कोई  दूसरी  तरह  की  सोसाइटी  बन  जायेगी

 दुनिया  में  सेब  जगह  ज्वाइंट  फैमिली  नहीं  हैं,
 लेकिन  अगर  पाप  ज्वाइंट  हिन्द  फैमिली  को  खत्म
 सहीं  करना  चाहते  तो  इस  कानून  में  यह  प्राचीन
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 क्यों  रखा  जा  रहा  है  ।  जो  कुछ  आपने  इस  बिल  में
 रखा  है  वह  हमको  हज्म  होना  मुश्किल  है।

 में  एक  और  चीज  की  तरफ  पग्रापकी  तवज्जह
 दिलाना  चाहता  हूं  ।  हिन्दुस्तान  में  यह  ट्रेडिशन
 है  कि  भ्रमर  किसी  खानदान में  जायदाद  है  तो  उस
 खानदान  के  लड़ने  या  लड़कियां  भूखे  नहीं  मर
 सकते  |  में  तो  चाहता  हूं  कि  ड्राप  डा०  अम्बेडकर
 के  बिल  के  मेंटिनेन्स  (पोषण)  क्लासेज  को
 कानून  की  शक्ल  दें  में  उम्मीद  करता  हूं  कि
 'पाटनकर  साहब  उनको  कानून  की  हाल  में
 लायेंगे  ।  वे  क्लासेज  ज्वाइंट  प्रार्थी  के  लिए
 बहुत  जरूरी  हैं  |  में  अपनी  बहिनों  से  और  श्री
 पाटनकर  साहब  से  पूछना  चाहता  हूं  जो  कि
 सैक्स  डिस्क्रिमिनेशन  के  बहुत  ज्यादा  कायल  हें,
 कि  क्‍या  लड़की  की  यह  जिम्मेदारी  है  कि  वह

 क् मां  बाप  को  मेनटेन  करे  ।  लेकिन  आप  देखिये
 एक  लड़के  पर  क्‍या  क्‍या  जिम्मेवारियां  हैं।
 अगर  मां  बाप  बूढ़े  हें  तो  उसे  उनको  मेनटेन  करना
 होता  हैँ,  अगर  विधवा  बहिन  है  तो  उसे
 मेनटेन  करना  होता  है,  अगर  फैमिली  में  कोई
 विंडो  हूँ  तो  उसे  मेनटेन  करना  होता  है,  अगर  कोई
 डेज़रटेड  (परित्यक्त)  है  तो  उसे  मेनटेन  करना
 होता  है,  मगर  कोई  इंडीजेंट  है  तो  उसे  मेनटेन
 करना  होता  है  ।  जो  जायदाद  को  लेता  है  उसका
 यह  जिम्मा  है  कि  अपाहिजों  को,  या  ऐसे  लोगों  को
 जिनको  कि  प्रापर्टी  में  हिस्सा  नहीं  मिलता,  पर  जो
 भेनटिनेन्स  के  हकदार  हैं  उनको  प्रोवाइड  किया
 जावे,  हिन्दू  ला  गिवर्स  भ्रकलमन्द  थे  और  उन्होंने
 हर  चीज  के  लिये  प्रावीजन  किया  था  ।  या  तो
 श्राप  बढ़े  झर  अपाहिजों  के  लिये  कोई  प्रावीजन
 कीजिये  या  जो  हमारे  पूर्वजों  ने  उनके  लिये
 प्रवीन  किया  था  उसको  कायम  रहने  दीजिये  t
 हम  इस  मेंटिनेन्स  ला  को  तो  यहां  पास  करेंगे
 क्योंकि  यही  तो  हिन्दू  ला  का  सबसे  ज्यादा
 सुन्दर  पोर्शन  है इस  मेंटिनेन्स  ला  के
 जरिये  हमारे  ला  गिवर्स  नें  फैमिली  मे  सबके
 लिये  कोई  न  कोई  प्राचीन  किया  है  ।  जब॒  तक
 यह  प्राचीन  मौजूद  हैं  फको  जायदाद  या  रुपया
 लडकों  को  देना  चाहिये  क्योंकि  जायदाद  के  साथ
 राइट  आफ  मेनटिनेन्स  जाता  है  |  क्या  हमारी
 बहिनें  इस  जिम्मेवारी  को  लेंगी  |  बहिनें  तो
 शायद  लेने  को  तैयार  हो  जायें  क्‍योंकि  हमारी
 बहिनें  बहादुर  हैं  |  यहां  पर  हिन्दू  मैरिज  एंड
 डाइवोर्स  ला  (हिन्दू  विवाह  तथा  तलाक  कानून)
 में  रख  दिया  गया  था  कि  औरतें  खाविन्दों  को
 मेनटेन  करें,  लेकिन  उस  पर  भी  बहिनों  की  तरफ
 से  बहुत  ऐतराज  नहीं  किया  गया  था।  हमने
 हीं  कहां  था  कि  यह  नालायकों  की  बास  है  कि

 Tw
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 samt  स्त्रियों  के  ऊपर  निर्भर  रहे  ।  में  बहिंनों
 के  जिम्मे  मेंटिनेन्स  का  बार  नहीं  डालना
 चाहता  ।  उनकी  जो  हालत  कभी  समाज  में
 है  ग्रोवर  जो  कि  कभी  बहुत  वर्षों  तक
 रहने  वाली  है,  उसमें  वे  इस  जिम्मेवारी  को
 लेने  के  काबिल  नहीं  हो  सकतीं  इसलिये
 में भ्रर्ज  करना  चाहता  हूं  कि  जब  तक  यह  मेन-
 टिटनेस  का  ला  कायम  है  कोई  वजह  नहीं  है  कि
 मर्द  को  प्रापर्टी  का हक  न  दिया  जाय  I

 अभी  कल  ही  हमारी  बहिन  श्रीमती  शिवराज-
 बती  नेहरू  ने  और  जब  यह  बिल  पहले  पाया  था  तो
 सुभद्रा  जी  ने  भी  यह  फरमाया  था  कि  बाप  जो
 यह  कानून  पास  करने  जा  रहे  हैं,  उसमें  जो  बहिनें
 मांगती  थीं  उससे  भी  बाप  उनको  ज्यादा  दे
 रहे  हैँ  ।  यह  मेने  कल  ही  पढ़ा  हैं  ।

 श्रीमती  सुथरा  जोशी  (करनाल)  :  मेंने
 नहीं  कहा  ।

 पंडित  ठाकुर  दास  भार्गव  :  में  आपकी  स्पीच
 मंगाकर  हाऊस  में  पढ़  सकता  हूं  -  उस  वक्‍त
 आपने  जो  कहा  था  वह  दुरुस्त था  |  लेकिन  अगर
 आपने  नहीं  भी  कहा  तो  में  कहता  हूं  कि  ग्रुप
 देखें  कि  बाप  कौ  जायदाद  में  औरत  को  हिस्सा,
 ससुर  की  जायदाद  में  उसको  हिस्सा,  ख़ाविन्द  की
 जायदाद  में  उसको  हिस्सा  यह  कहां  तक  ठीक  हैं  ?
 क्या  इतनी  साफ  चीज़  के  लियेभी  किसी  आर्ग्युमंट
 की  जरूरत  है ंकि  The  father-in-law  is
 not  equal  to  father  and  husband
 is  not  equal  to  wife.  क्‍या  अजीब  बात  हैं
 कि  औरतें  झगर  कहती  हैं  कि  ड्राप  हमें  १००  परसेंट
 दें  तो  श्राप  कहते  हैं  कि  हम  तुमको  पौने  दो  सौ
 परसेंट  देंगे  ।  में  प्रति  से  अर्ज  करना  चाहता  हूं
 कि  यह  जो  मैडनेस  चली  झा  रही  है  इसको  उतार
 फेंकना  चाहिये  !  टैनिसन  ने  अपनी  एक  किताब
 में  बहुत  भ्रच्छें  ढंग  से  लिखा  है  कि  झ्रादमी  कौर
 औरत  दो  पहिये  हैं  भ्र ौर  जब  तक  वे  अच्छी  तरह  से
 चलते  हैं  गाड़ी  ठीक  चलती  है  लेकिन  यह  कहना
 कि  दोनों  बराबर  हैं  यह  गलत  होगा  ।  में  ग्रहण  से
 अर्ज  करना  चाहता  हूं  कि  बाप  फैक्ट्स  आफ  नेचर
 को  दूर  नहीं  ले  जा  सकते।  इसलिये  में
 चाहता  हूं  कि  बहिनों  को  फाइनेन्शली  इंडिपेंडेंट
 बनाया  जाय  1

 क्रि  पाठक  :  उनको  मेंटिनेन्स  देता  नहीं
 चाहतें  हैं  ।

 पंडित  ठाकुरदास  भार्गव  ;  मेंटिनेन्स  तो
 अलानिया  देना  चाहता  t  इस  वक्‍त  तो
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 में  झपकी  क्वालिटी  की  बात  का  जवाब  दे
 रहा  था  ।  में  कहता  हूं  कि  बहिनों  को  पूरा  मौका
 मिले  ।  लड़का  अपनी  बर्थ  से  खानदानकी  जायदाद
 में  हक  हासिल  करता  है।  औरत  अपनी  शादी
 की  वजह  से  दूसरे  खानदान  में  ट्रांस्फर  हो  जाती  है  t
 ag  उस  वक्‍त  से  उस  खानदान  में  हक  रखती  है  1
 इसलिये  में  कहता  हूं  कि  जो  हिस्सा  बाप  सन
 को  दें  वही  सन्  वाइफ  को  दीजिये  |  में  नहीं
 चाहता  कि  कोई  औरत  बतौर  बीबी  के  भी
 अपने  ख़ाविन्द  की  दस्त निगर  रहे  ।  आपने
 डावोस  का  कानून  पास  किया  है,  लेकिन  अगर
 आप  उसको  फाइनैंशल  पावर्स  नहीं  देंगे  तो
 उसको  हालत  और  भी  खराब  हो  जायेगी  ।
 इसलिये  में  चाहता  हूँ  कि  फादरइनला  की
 जायदाद  में  सन  एंड  सन्स  वाइफ  दोनों  हकदार  हों  ।
 ओर  अगर  उसका  ख़ाविन्द  अपने  बाप  से  पहले
 मर  गया  है  तो  उसकी  विंडो.  को  हिस्सा  दिया
 जाये  ।  में  इसके  खिलाफ  नहीं  हूं  कि  वह  अपने
 फादरदइनला  की  जायदाद  में  हकदार  हो।
 यहां  पर  हमारे  बहुत  से  हिन्दू  भाई  बैठे  हें  |  में
 पूछता  हूं  कि  कौन  नहीं  चाहता  कि  अपनी  बहिन
 या  बेटी  को  उसका  हिस्सा  दिया  जाये  |  जब
 भी  लड़का  के  बच्चा  होता  है,  या  उसके  बच्चों
 की  शादी  होती  हैं  तो  बापया  भाई  भात
 वगैरह  की  दाल  में  उसको  बराबर  उसका
 हक  देते  हैं  ।

 श्यो  बोगावत  (ग्रहमदनगर--दक्षिण  )  :  सड़क
 के  बेटों  बेटियां  की  शादी  में  भी  देते  हैं  ।

 पंडित  ठाक्र  दास  भागने:.  यह  सही  हैं  कि
 पहले  क॑  मुकाबले  में  यह  चीजें  कम  होती  जा  रही
 हैं  ।  में  जनाब  के  सामने  अपनी  ही  एक  मिसाल
 रखना  चाहता  हूं  ।  मेरी  शादी  हुई  थी  एक  जगह
 जिसको  राज  yy  बरस  होते  हैं  a उस  के  दो  तीन
 बरस  बाद  मेरी  बीवी  का  अन्तकाल  हो  गया।
 लेकिन  वे  लोग  अभी  तक  वैसा  ही  रिश्ता  कायम
 रखे  हुए  हैं  1  हर  शादी  में  हर  त्योहार  में  बे
 बराबर  वैसा  ही  सलूक  कर  रहे  हैं  भोर  ऐसी
 हम  भी  अपनी  बहिनों  के  लिये  करते  हें  अपने
 इलेक्शन  के  जमाने  में  देखा  होगा  कि  अगर  हम
 किसी  ऐसे  गांव  में  जाते  हैं  जहा  हमारे  गांव
 की  कोई  लड़की  हों  तो  हमको  तब  तक  असली
 नहीं  होती  जब  तक  हम  उसको  रुपया
 नहीं  देते  ॥  कोई  हिन्दू  अपनी  लड़की  के
 गांव  में  पानी  तक  पीना  पसन्द  नहीं  करता,
 उसकी  जायजाद  कसे  ले  सकता  हैं।  लेकिन
 आपने  कानून  बनाया  हें  कि  लडकी  की  जायजाद
 उस  के  मां  बाप  को  दे  दी  जाये।  में  नहीं  समझता
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 [पंडित  ठाकर  दास  भार्गव]
 कि  इस  कानून  को  बनाने  वाले  हिन्दुस्तान  के
 रहने  वाले  हैं  या  किसी  दूसरे  मुल्क  से  आये  हैं
 उनको  यह  भी  पता  नहीं  कि  इस  मुल्क  में  ऐसा
 नहीं  होता  कि  लोग  अपनी  लड़की  की  जायदाद
 ले  लें  -  मालूम  नहीं  किसने  यह  कानन  बनाया  है।

 इसके  इस  बिल  में  दो  चीजें पौर  जोर  से
 कही  गयी  हैं  1  लेकिन  जब  से  दाभी  साहब  ने
 धौर  दूसरे  भाइयों  ने  यह  कहा  कि  हमारे  दें  में
 ७५  फी  सदी  एंग्री कल्चरल  होल्डिंग  ५  एकड़  से  कम
 हैं  तब  से  पाटनकर  साहब  के  दिल  में

 ही
 सी

 होने  लगी  i  एक  कच्चे  मकान  में  जिसमें  कि
 केवल  एक  कमरा  हों,  यह  जानकर  पाटनकर
 साहब  को  दु:ख  हुआ  कि  क॑से  वहां  पर  लड़कीका
 खालिद  जो  दूसरे  गांव  या  शहर  का  होगा,  बह  कैसे
 वहां  पर  रह  सकेगा  बौर  नजारा  कर  सकेगा
 हमारी  तसल्ली  के  लिये  उन्होंने  फरमाया  कि  हमने
 इसके  पन् दर दो  नये  किस्म के  प्रीएम्पशन  प्रोवाइड
 कर  दिये  हैं  ता  कि  यह  तक़लीफ  दूर  हो  सके  शौर
 उनमें  जो  भ्रल्फ़ाज़  लिखे  हुए  हें  उनको  जरा  मुला-
 हिज  फरमाये  जाय  ।  दफा  २४  में  जरा  मुलाहजा
 फ़रमाते  कि  क्या  ही  ब्यूटीफुल  ध्रनडायिग  बस
 लिखें  गये  हैः

 “24.  Where,  after  the  commence-
 ment  of  this  Act,  an  interest  in  any immovable  property  of  an  intestate
 or  in  any  business  carried  on  by  him
 or  her,  whether  solely  or  in  con-
 junction  with  others,  devolves  upon two  or  more  heirs  specified  in  Class
 I  of  the  Schedule,  and  any  one  of
 such  heirs  proposes  to  transfer  his
 or  her  interest  in  the  property  or
 business,  the  other  heirs  shall  have
 a  preferential  right  to  acquire  the
 interest  proposed  to  be  transferred.”

 यह  प्रीएम्पशन  नहीं  है  कि  सेल  हो  जाय  शौर
 और  सेल  का  ट्रान्सफर  कर  दिया  जाय  t  यह
 सारा  का  सारा  ऐसा  श्रनवकंबुल  और  अर्थों
 प्राविजन  हैँ  कि  इसके  ऊपर

 ुमुकिन
 हैँ  कि

 अमल  हो  सके  ।  इसके  इन्दर  नुक्स  हैं  ।
 मन  इसमें  जो  लिखा  है  कि

 “to  acquire  the  interests  proposed  to
 be  transferred.”

 wa  यह  बालकल  भ्रनवकेबुल  है  कौर
 इस  पर  भ्रमण  नहीं  हों  सकेगा।

 अब  एक  दूसरी  चीज़  लीजिये।  किस
 'ज़मींदार  के  पास  जो  पांच  एकड़  की  खेती
 करता  होगा  उसके  पास  जेब  में  एक  हज़ार
 रुपया  नहीं  होगा  मकान  की  खरीद  के
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 लिये  कौर  इसका  नतीजा  यह  होने  वाला  है  कि
 हर  एक  मकान  गांवों  के  अन्दर  नीलाम  किया
 जायेगा  भोर  घरों  से  बाल-बच्चे  निकाल.  दिये
 जायेंगे  भोर  इसका  नतीजा  यह  होगा  कि  झूठी
 शहादतें  पुलिस  बनायेगी  और  इनफेन्टिसाइड
 बढ़ेगी  शौर  प्रयास  की  मोहब्बत  कतई  खत्म
 हो  जायगी  और  हर  एक  घर  के  अन्दर
 मुकदमेबाज़ी  होने  लगेगी  ।  में  तो जब  इस  बिल  के
 असरत  के  बारे  में  सोचता  हूं  कि इसका  हमारे
 लोगों  पर  क्‍या  असर  पड़ेगा  तो  में  शरीर  करने
 लगता  हूं  ।  में  पंजाब  का  रहने  वाला  हूं  और
 अगर  ज्यादा  नहीं  तो  करीब  ४७,  ४८  वर्ष
 मुझे  प्रैक्टिस  करते  हो  गये  हैं  कौर  में  इस  की  जो
 मुखालिफत  करता  हूं  उसकी  असली  वजह  यह
 है  कि  मझे  दिखाई  दें  रहा  हें  कि  इसके  जरिये
 आप  हर  एक  घर  में  लिटिगेशन  भेज  रहे  हैं  -  यह
 जो  आप का  फर्स्ट  फाइव  इयर  प्लान  और  सेंकेड
 फ़ाइव  ईयर  प्लान  है  वह  सब  एक  तरफ  हैं  और
 दुसरी  तरफ  श्री  पाटनकर  का  यह  अतिया  है
 जो  कि  आपके  इन  तमाम  नतीजों  पर  पानी  फेर
 देगा,  जो  आप  यहा  पर  पेदा  करना  चाहते  हैं
 दूसरा  हिस्सा  जिसका  कि  दफा  २५  में  आया  है
 वह  पहले  से  भी  अजीब  हैं  जो  असली  चीज
 है  भर  जो  असली  प्राविजन्स  है  उसके  आप

 हक
 जा

 चाह
 1  आप  न्वाहतें  हें  कि

 दुनिया  को  यह
 a

 कि  हिन्दुस्तान  इन
 चीज़ों  में

 त
 बढ़  रहा  है  जब  कि  हालत  यह  है  कि

 हिन्दुस्तान  ने  हज़ारहा  वे  तजुर्बे  करके  हिन्दुस्तान
 के  एक  हिस्से  में  बाप  की  जायदाद  के  हक  में
 तजूबें  हुए  जब  कि  साउथ  में  मां  की  जायदाद
 पर  तजुर्बे  हुए  उन  सब  को  आपने  ब्रश  एसाइड
 कर  दिया  हैं।  भाप  का  यह  कहना  था  कि  हम
 इस  मामले  में  युनिफारमिटी  लाना  चाहते  हैं
 लेकिन  में  पूछना  चाहता  हूं  कि  क्या  यह  युनि-
 फारमिटी  है  कि  वहां  तो  झापने  मां  को  हिस्सा
 दें  दिया  और  यहां  भागने  उसको  निकाल  दिया  ?
 में  पूछता  हूं  कि जब  दो  मुख्तलिफ  सिस्टम  हैं  ्तो
 श्राप  क्‍यों  उनके  साथ  खेलते  हें  ?  में  अदब  से
 अज  करूंगा  कि  जो  सिस्टम  डेवलप  हुए  हैं  उनको
 उसी  तरीके  से  रहने  दिया  जाय  |  आपने  एक
 मैरिज  लला  बनाया  और  उस  समय  कहा  कि  हम

 0१४०8
 चीजें  देश  में  लाना  चाहते  हैं

 हमने  देखा  कि  डायवोर्स  को  एक  हिस्से  के
 बातें  तो  छापने  कस्टम  करार  दिया
 और  दूसरे  हिस्से  के  वास्ते  उसके  लिये  ला  बना
 दिया  ।  श्राप  इसी  तरह  की  चीज़  इस  बिल  में
 भी  करना  चाहते  हैं  कौर  यह  कोई  ड्राप  यूनि-
 फारमिटी  नहीं  ला  रहे  हैं।  वैसे  में  अदब  से
 बजे  कर  दूं  कि  में  इस  युनिफारमिटी  का  इतना
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 कायल  नहीं  कि  इसकी  खातिर  लोगों  की  ख्वाहिश-
 शात,  जजबात,  लोगों  के  आपस  के  ताल्लुक़ात,
 भाई  बहन  के  ताल्लुकात  और  मां,  बाप  के  ताल्लुक़-
 कात  को  बिगड़ने  नहीं  देना  है  ।  भव  इस  सक्सेना
 के  मसले  को  लेकर  जब  लडकी  का  खालिद  और
 खालिद  ही  क्‍यों  लड़की  के  ससुर  और  देवर
 जब  उसके  मायके  के  मकान  या  ज़मीन  पर  बैठने
 की  कोशिश  करेंगे  तो  कैसे  उसके  मायके  वाले
 उसके  खालिद,  ससुर  कौर  देवर  को  झपने  साथ
 रहने  देंगे,  कैसे  उनका  गुज़ारा  चलेगा  और  कंसे
 उनका  ज़मीन  पर  गुज़ारा  होगा  ?  इस  मौजूदा
 सक्सेना  के  प्राचीन  के  बारे  में  हमें  बतलाया
 गया  कि  इसके  करने  से  कई  फायदे  होंगे,  मुम-
 किन  है  कि  किसी  एक  खास  हिस्से  में  इससे
 कोई  फायदा  हो,  लेकिन  पंजाब के  बारे  में  जहां  के
 हालात  से  में  खुब  वाकिफ  हुं,  वहां  के  बारे  में  में
 दावे  के  साथ  कह  सकता  हूं  कि  इससे  मुकदमेबाजी
 और  टंटे बाजी  बढ़ेगी  शौर  तरह  तरह  की  दिक्कतें
 पेश  आयेंगी  |  पंजाब  में  जो  शादियां  होती  हैं,
 वह  बड़ी  उम्र  में  होती  हैं  भोर  जाहिर  है  कि
 जब  एक  आदमी  लाइफ  में  इंटर  होता  है  तो  उसके
 सिर  पर  नई  मई  ज़िम्मेदारियां  भा  जाती  हैं  ।
 उस  मौत  पर  लड़की  को  जो  जायदाद  दी  जाती  है
 वह  छोटी  मोटी  नहीं  होती  हैं,  हजार;  दो  हज़ार
 की  नहीं  दी  जाती  बल्कि  हमारे  पंजाब  में  शादी  के
 मौक़े  पर  लड़की को  ५०  हज़ार  शौर  १,००,०००
 रुपये  की  डाउरी  देते  हैं  और  यह  राम  उसको
 शौर  उसके  खां विद  को  अपना  नया  घर  भर
 नई  ज़िन्दगी  को  शुरू  करने  के  लिये  मिलती  है
 कौर  लडकी  कौर  उसका  पति  जो  दोनों  एक
 नये  कान्त  की  बुनियाद  डालते  हैं,  उनको  भ्रच्छी
 सबसे  भ्राबाद  करने  के  लिये  यह  रक़्म
 दी  जाती  है  और  इसमें  बाप  भौर  भाइयों  के
 झलावा  मामा  कौर  नाना  का  भी  कंट्रीब्यूशन
 होता  है  शौर  भात  के  प्रकार  दूर  दूर  के  रिश्तेदार
 उसमें  ग्रपना  भ्र पना  सहयोग  देते  हैं  ।  शादी  हो  जाने
 के  बाद  लड़की  दूसरे  घर  की  एक  मुस्तक़िल
 मेम्बर  बन  जाती  है  शौर  वहां  पर  अपनी  मई
 जिन्दगी  शुरू  करता  है।  इस  सारे  बिल  को
 मेंने  देखा,  इसमें  फादर  की  प्रापर्टी  का  तो  जिक्र  है
 लेकिन  ससुर  का  कहीं  नाम  नहीं  है।  कब
 उदाहरण  के  तोर  पर  में  आपको  बतलाऊं  कि  एक
 बिजनेस  किसने  है  जहां  कि  फ़र्ज  कीजिये  कि
 एक  बूढ़ा  बाप  रिटायर  हो  चुका  है  शोर  उसके
 चार  बेटे  बिजनेस  करते  हैं,  बूढ़े  बाप  की  जो  २,
 या  ४  हज़ार  की  हैसियत  थी  उसको  उसके  बेटों  ने
 कलकत्ते  और  बम्बई  में  जाकर  लाखों  की  हैसियत
 पैदा  कर  ली,  बाप  के  मरने  पर  तो  कहते  हैं  कि
 लड़के  जुदा  नहीं  हुए,  उनके  हिस्से  में  स ेलडकी  को
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 हिस्सा  दे  दिया  जाय  और  जिन्होंने  की  सारी
 जायदाद  पैदा  की  उनकों  प्लग,  हटा  दिया  जाय,
 में  पछना  चाहता  हूं  कि  झ्राखिर  यह  भ्रामक  कहां
 का  इंसाफ  है  ?  कल  मेरे  पास  एक  हाउस  आया
 जो  कि  पंजाब  का  रहने  वाला  हैं  कौर  जिसने
 मुझे  बतलाया  कि  मेंने  तमाम  अपनी  जायदाद
 खुद  अपने  हाथों  से  पैदा  की  हैँ।  उसका  बूढ़ा
 बाप  मौजूद  हैं  1  मेरी  चार  बहनें  हैं,  अब  आप
 बतलाइये  कि  में  क्या  करूं  ?  जनाब  को  मालूम
 है  कि  पंजाब  के  इन्दर  कस्टम  की  रुप  से  बेटे
 को  बाप  की  जिन्दगी  में  बंटवारा  करने  का  हक़
 हासिल  नहीं  है,  चुनांचे  उसके  मुतालिक  मेंने
 फाइनेंस  एक्ट  में  एक  दफा  यह  बढ़वाई  जिसके  कि
 अन्दर  यह  लिखा  गया  कि--

 “In  every  Hindu  undivided  family
 governed  by  Mitakshara  a  son  shall  be
 deemed  entitled  to  claim  partition  in  the
 life  time  of  the  father  not  withstanding
 any  custom  to  the  contrary.”

 वह  भाई  मुझ  से  कहने  लगे  कि  मुझे  बतलाइये
 कि  मेरे  वास्ते  क्‍या  थाटा  है?  मैने  उनको  कहा
 कि  पाटनकर  साहब  की  खिदमत  में  जाइये
 वही  आपको  कोई  रास्ता  बतला  सकेंगे,  में  कुछ
 नहीं  कह  सकता

 आओ  पाटनकर  :  आप  उनको  मेरे  पास  भेज
 दीजिये,  में  उनको  सलाह  दें  दूंगा।

 पंडित  ठाकर  दास  भागने  :  बाप  मुझे  ही
 बतला  दीजिये  में  आपकी  सलाह  को  उनको
 बतला  दूंगा  लेकिन  वाक़या  यह  है  कि  अपके  पास
 कोई  इसके  लिये  सलाह  हीमौजूद  नहीं।  है।
 में  जनाब  की  ख़िदमत  में  यह  अर्ज  करूंगा  कि  बे
 सारे  माहौल  पर  स्ब  भझच्छी  तरह  से  गौर  करें।
 में  मानता  कि  यह  जरूरी  नहीं  है  कि  हर  एक
 कैस  में  बेटे  ही  जायदाद  पैदा  फतेह  हों
 लेकिन  कुछ  ऐसे  कैसे  ज़रूर  हैं  जहां  कि  बाप  या
 बेटे  की  मुशतरका  कोशिशों  के  फलस्वरूप  जायदाद
 बनी  है  या  जहां  बाघ  बूढ़ा  हो  गया  हो  कौर  बेटों  ने
 अपनी  मेहनत  के  जरिये  जायदाद  बनाई  हो,
 उस  जायदाद  के  इन्दर  एक  नये  और  दूसरे
 खानदान  के  दास  को  दाखिल  करना  वाजिब
 नहीं  हैं।  कभी  जैसा  कि  मेरे  एक  भाई  ने  बहस  के
 दौरान  बतलाया  था  कि  एक  दास  की  बहन  के
 खालिद  को  एक  दूसरे  गांव  में  लड़की  के  भाई  की
 जायदाद  में  या  ज़मीन  में  सीधे  दो  बीघे  का  हिस्सा
 दिलवाया  जाय  कौर  जो  उस  भाई  की  बीबी
 जाये  उसको  एक  दूसरे  गांव  में  उसके  भाई  की
 जमीन  में  सीधे  या  दो  बीघे  का  हिस्सा  दिलाया
 जाय,  में  नहीं  समझता  कि  इसमें  क्‍या  मंतक़  है  ?
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 [पंडित  ठाक्र  दास  भार्गव]
 झ्राखिर  किसी  की  बीवी  हो,  किसी  की  बहन

 हो,  झगर  यहां  से  जायदाद  ले  जायेगी  तो  दूसरी
 जगह  से

 दूसरी
 औरत  लें  भी  तो  आयेगी  में

 कहता  हूं  कि  क्‍यों  गड़े  में  परतें  हो,  हजारों
 बरस  से  तो  कायदा  चला  आया  है  जिस  में

 दु स्वाद  के  अन्दर  जो  खानदान  है,  जो  ज्वायेंट  -

 है,  उन  में  मियां  बीवी  के  ताल्लुकात  बहुत  अच्छे
 रहे  हैं  + वह  अमरीका  शौर  विलायत  के  डाइवोर्स

 सीखे  हें।  आप  इस  सारे  सिस्टम  को  क्‍यों
 डिस्टर्ब  करना  चाहते  हें।  आज  आप  इसलिये
 उनको  डिस्टर्ब  करने  जा  रहे  हैं  जिस  के  लिये
 कोई  वजह  नही  है।  आखिर  जब  पुछा  गया  कि
 वजह  तो  बतलाइये,  तो  कहा  गया  कि  युनिफार-
 मिटी  लाने  के  लिये  हम  यह  सब  कुछ  कर  रहे  हैं।
 यूनिवर्सिटी  (एकरुपता)  के  बारे  में  अदब  से
 मर्ज  करना  चाहता  हूं  कि  Uniformity  is
 a  virtue  of  a  very  doubtful  nature
 as  compared  to  the  vested  in-
 terests  of  the  people.  यह  कोई
 जवाब  नहीं  है  कि  हम  सब  कुछ  युनिफार  मिटी
 के  लिये  कर  रहें  हैं।  एक  के  बाद  दूसरे  ऐक्ट  यहां
 पर  लाये  जाते  हैं  और  यह  क्‍यों  किया  जाता  है?
 में  जनाब  की  तवज्जह  दफा  १७  की  तरफ  दिलाना
 चाहता  हूं,  उस  में  लिखा  है:

 “The  property  of  a  female  Hindu
 dying  intestate  shall  devolve  accord-
 ing  to  the  rules  set  out  in  section
 i8,—  —"

 गरीब  नवाज,  वह  आपका  इक्वॉलिटी  आफ
 सेक्स  कहां  है?  मर्द  की  प्रापर्टी  का  डिवाल्यूशन
 (प्रजापति)  आप  देते  हैं  दफा  ८  में  शौर  उसका

 विवातयुगन
 शन  देतें  हैं  दफा  १७  में।  आखिर

 सेक्स  के  बिना  पर  यह  तफरीक  क्‍यों  ?  क्‍या  यह
 आपका  डिस्क्रिमिनतन  नहीं  है?  जनाब
 मुलाहजा  फरमायें  किस  तरह  पर  दिया  गया  है:

 “Firstly,  upon  the  sons  and
 daughters  (including  the  children  of
 any  predeceased  son  or  daughter) and  the  husband;  secondly,  upon the  mother  and  father—”

 are  बिलकल  आखिर  में  है  :

 “upon  the  heirs  of  the  husband”
 में  पूछता  चाहता  हूँ  आखिर  कांसिस्टेंसी  भी

 दुनिया  में  कोई  चीज  है  ।  ato  अम्बेडकर  जब
 चिल  लाये  तो  फर्स्ट  शेड्यूल .  में  सिर्फ छः  या
 सात  आदमियों  @  नाम  थे,  आज  ११  नाम  हें
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 we  अगर  दो  तीन  बरस  और  हो  गये  तो  शायद
 १५  था  २०  आदमियों  के  नाम  आजायेंगे  |

 इसी  तरह  से  जब  पहले  ऐक्ट  आया  हिन्दू  ला
 का  तो  ७  नाम  थे,  दूसरी  बार  जब  बी  क्लॉज
 रक्खा  तो  उस  में  लिखा  गया  एअर्स  आफ  दि
 हस्वैन्ड  (पति  के  उत्तराधिकारी)  अब  हस्बैंड'
 (पत्ति)  भी  रख  दिया  ।  फिर  एसे  फ  घी
 मदर  (माता  के  उत्तराधिकारी)  आया।
 में  हाउस  में  दरबार  कहता  रहा

 हि
 आप

 अन मैरिड  डाक्टर्स  (अविवाहित  पुत्रियों)  को
 जरूर  भाईयों  के  बराबर  का  हिस्सा  दीजिये.
 बाप  की  जाजदाद  में  और  जब  उसकी  शादी
 हो  जाय  तो  हसबेंड  की  जायदाद  में  हिस्सा
 दीजिये  जब  तक  कि  वह  खानदान  में  रहे।  अगर
 कोई  औरत  डाइवोर्स  कर  जाय  तो  उस  कों  हक  है
 कि  वह  जायदाद  को  अपने  साथ  ले  जाय,  लेकिन
 अगर  बहू  रि मैरेज  करे  तो  उस  का  हक  जायदाद
 में  जाता  रहेगा।  लेकिन  अब  हम  क्‍या  देखते  हें
 कि  १७  (२)  में  मर्दों  के  वास्ते  नहीं  हैं  औरतों  के
 वास्ते  है  |

 “(2)  Notwithstanding  anything contained  in  sub-section  (),—(a)
 any  property  inherited  by  a  female
 Hindu  from  her  husband  or  from
 her  father-in-law  shall  devolve,  in
 the  absence  of  any  son  or  daughter of  the  deceased  (including  the
 children  of  any  predeceased  son  or
 daughter)  not  upon  the  other  heirs
 referred  to  in  sub-section  (i)  in  the
 order  specified  therein,  but  upon  the
 heirs  of  the  husband.”

 यह  बिलकुल  ऐसा  उसूल  है  जो  कि  मोस्ट  wae
 वकील  इन  प्रेक्टिस  (अव्यवहारिक)  है।
 जायदाद  मू वे बल  और  इम्म्वेबल  सभी  को  दी
 गई,  बीस  बरस  बाद  वह  कहां  होगी।  वह
 फादर  के  एअवे  को  कैसे  मिलेगी  ?  फिर  अगला
 नमूना  जनाब  मुलाहजा  फ़रमाते  :

 “(b)  any  property  inherited  by  a
 female  Hindu  from  her  husband  or
 from  her  father-in-law  shall  devolve
 in  the  absence  of  any  son  or  daugh- ter  of  the  deceased  (including  the
 children  of  any  pre-deceased  son
 or  daughter)  not  upon  the  other
 heirs  referred  to  in  sub-section  rey in  the  order  specified  therein  but
 upon  the  heirs  of  the  husband.”
 मेरी  गुजारिश  यह  है  कि  लगर  फादर  इन  ला

 से  कोई  जायदाद  मिली,  फादर  इन  ला  की  वसीयत
 के  जरिये--  लबीद  जिन्दा  है  औरत  के  मरने  पर
 जायदाद  बच्चों  को  जावेगी  ख़ाविन्द  को  हिस्सा
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 नहीं  मिलेगा  बी  कौ  रू  से  क्‍यों  साहब,  हस्बैंड
 ने  क्‍या  कुसूर  किया  ?  यह  तो  दो  केसेज  हुए।
 झगर  भाई  या  बहन  से  जायदाद  आई  तो  उस  कें
 लिये  कोई  प्राविजन  ही  नहीं  है  |  इस  लिये  में
 कहना  चाहता  हूं  कि  दफा  १७  मोस्ट  प्रनवकबुल  है
 शर  लोगों  के  खयालात  के  बिल्कुल  खिलाफ  है,
 उन  के  डिफ्येंस  में  जाता  है  और  उस  के  अन्दर
 जो  तरीका  दिया  हुआ  है  बह  बिल्कुल  गलत  है

 इस  के  अलावा  जनाब  मुलाहजा  फरमायें

 उपाध्यक्ष  महोदय  :  अब  गझ्रानरेबुल  मेम्बर
 साहब  इस  को  कैडेट्स  करने  की  कोशिश  करें  1

 पंडित  ठाकर  वास  भागने:  जी  हां  ।  में  जल्दी
 खत्म  करूंगा  |  दफा  ६  हैं।  उस  के  अन्दर  यह
 करार  पाया।

 Shri  C.  C.  Shah:  We  will  have  clause
 by  clause  consideration  later.

 Shrimati  Subhadra  Joshi:  Is  there  no
 "time-limit  ?

 पंडित  ठाक्र  दास  भागने  :  दफा  ६  के  अन्दर
 एक्स्प्लेनेशन  दिया  हुआ  है,  उस  की  तरफ  में
 तवज्जह  दिलाना  चाहता  हूं  ।  पहले  यह  लिखा  कि
 जहां  तक  कोपा सं नर  का  ताल्लुक  है,  इस  बिल  का
 कोई  असर  नहीं  होगा,  दूसरे  यह  लिखा  कि
 प्राविजन  यह  है  कि  फीमेल  रिले टिव  (स्त्री
 सम्बन्धी)  हो  ।  और  वह  कौन  हो  ?  उन  की
 तादाद  ११  है  सिवा  सन्स  को  छोड़  कर  सब  झौरतों
 के  लिये  ही  है,  मसलन  विंडो,  डालर,  डेट्स  डालर,
 सन्स  डालर,  सन्स  सन्स  बिड,  सन्स  सन्स  डालर
 नगर  इन  में  स ेकोई  हो  तो  क्या  होगा  ?

 “such  a  female  relative  or  male
 relative  shall  be  entitled  to  succeed
 to  the  interest  of  the  deceased  to
 the  same  extent  as  she  or  he  would
 have  done  had  the  interest  of  the
 deceased  in  the  coparcenary  proper-
 ty  been  allotted  to  him  on  a  parti- tion  made  immediately  before  his
 death.”
 नगर  एक  आदमी  के  चार  बेटे  हैं  और  उन

 में  से  दो  जुदा  हो  गये  तो  उन  को  जायदाद  में
 हक  होगा,  जो  दो  ऐसे  लड़के  हें  जो  बाप  की
 ख़िदमत  करते  हैं,  बाप  से  जुदा  नहीं  होना  चाहते,
 उन  को  जायदाद  नहीं  मिलेगी  |  वेस्टेज  राइट
 जो  हैं  वे  उसके  अन्दर  दिये  हुए  हें  जिन  में  अगर
 बहन  को  हक  दिया  जाता  है  बाप  की  जायदाद  में
 तो  भ्रनडिवाइडेड  सन  की  जो  जायदाद  है  उस  को.
 भी  उस  में  शामिल  कर  लिया  जायेगा  |  या  तो
 बाप  यंह  कह  दीजिये  कि  लड़कों  को  हक  नहीं  है,
 जो  इसने  दिन  से  हमारा  सिस्टम  चल  MT  रहा  है
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 उस  को  ड्राप  चाहें  तो.  खत्म  कर  दीजिये  ताकि
 रोजमर्रा  का  झगड़ा  खत्म  हो,  लेकिन  अगर
 आप  उसका  हक  रखना  चाहते  हें  तो कम  से  कम
 लाजिकली  चलो  रखिये  |  जिन  के  वेस्टेज  राइट्स
 हैं  उसके  अन्दर  उनको  बाप  कैसे  हटा  सकते  हैं  ?
 क्या  में  पूछ  सकता  हूं  कि  दफा  ३२  में,  जो  आप  ने

 ४००
 रक्खा हैँ  दफा  ६  में,  वह  भी  लागू

 Tf
 Mr.  Deputy-Speaker  :  For  the  past  30

 minutes  hon.  Mmebers  are  indulging  in
 talks  louder  and  louder.  I  will  request hon.  Members  to  exercise  some  kind  of
 restraint  and  be  slow  at  least,  if  talk  they
 must.

 पंडित  ठाकर  दास  भागने  :  में  अर्ज  करना
 चाहता  हूं  कि लाजिकली  यह  एक्स्प्लेनेशन  कायम
 नहीं  रह  सकता  ।  या  तो  जैसा  आप  ने  पहले
 किया  था  कि  जो  सेपरेट  लड़के  हों  उन  की  जायदाद
 बाप  की  जायदाद  करार  दी  जाये  बह
 फिर  कर  दीजिये,  लेकिन  इस  को  बाप  कबूल
 नहीं  करते  क्‍योंकि  यह  ऐसा  है,  इस  को  आप
 रख  नहीं  सकते  |

 शब  में  दफा  ४  की  तरफ  आप  की  तवज्जह
 दिलाना

 चाहता  हूँ
 -  दफा  ४  जो  ब  मौजूद  है

 उस  पर  पहले  बहस  होती  रही  ।  मेरे  पास
 बहू  किताब  मौजूद  है  जिस  के  अन्दर  में  ने  और
 जनाब  वाला  ने  बहुत  ज्यादा  हिस्सा  लिया  था।
 जहां  तक  कस्टम  का  क्वैश्चन  है,  जनाब  को  मालूम
 हैं  कि  पंजाब  में  custom  is  the  rule  of
 decision—Hindu,  Musalman  and
 Sikh.

 हाउस  में  १८७२  एक्ट  नं.  १  की  दफा
 ५  कोट  की  गई  |  आज  तक  वह  वहां  पर
 मौजूद  है  सिखों  और  हिन्दुओं  के  रिवाजास
 एक  तरह  के  हैं  और  वह  सेकुलर  बेसिस  पर
 मबनी  है  ।  ऐप्वाइंटमेंट  श्राफ  वि  एयर  (उत्तरा-
 शिकारी  की  नियुक्ति)  का  सवाल  है,  ऐडैप्टेशन
 का  मामला  है,  आपने  सब  को  खेर बाद  कह  कर,
 सारी  पुरानी  चौकों  को  खत्म  कर  के  एक  नई
 प्रथा  कायम  कर  दी  ।  अब  जहां  तक  लोगों  को
 समझाने  का  सवाल  है,  उनको  थोड़ी  सी  तसल्ली
 देने  के  वास्ते  हमारे  पटककर  साहब  ने  दफा  ४(२)
 में  एक  नया  कन्वेंशन  किया  है  भ्र ौर  वह  यह  है  :

 “(2)  For  the  removal  of  doubts,
 it  is  hereby  declared  that  nething
 contained  in  this  Act  shall  be  deem-
 ed  to  effect  the  provisions  of  any
 law  for  the  time  being  in  force  pro-
 viding  for  the  prevention  of  frag-
 mentation  of  agricultural  holdings
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 [पंडित  ठाकुरदास  आएगा]

 tis,  dovotetloa’ OF  tunby कह  १  * respect  of  such  holdings.”
 जनाब  वाला,  कोई  भ्रामक  समझाने  चले  कि

 लैंड  का  झगड़ा  खत्म  हो  गया  वे  उस  के  फंदे  से
 निकल  गये,  डा०  अम्बेडकर  साहब  का  जो  बिल
 पाया  था,  उस  में  से  लेंड  को  निकाल  दिया  गया

 था।  हम  जानते  हैं  कि  सारा  ला झप  का  इस  किस्म
 का  हैं  जिसे  मुल्क  नहीं  मानेगा  1  अगर  आप
 चाहते  हैं  कि  उस  का  असर  बहुत  ज्यादा  न  हों  तो
 लेंड्स  को  आप  हटा  दीजिये  लेकिन  जो
 प्रोविजन  शाप  ने  किया  है  बह  लैंड  को  टच  ही
 नहीं  करता  |  में  पंजाब  के  नुक्ते  निगाह  से
 देखता  हूं,  उस  में  यह  है  :

 “Nothing  ....shall  be  deemed  to
 affect  the  provisions  of  any  law
 for  the  time  being  in  force  providing
 for  the  prevention  of  fragmenta- tion  of  agricultural  holdings...  ”
 शायद  मेरे  खयाल  में  बम्बई  में  हो  तो  हो,

 उसका  मुझे  पता  नहीं,  मगर
 सीद  दौ

 पी०  और  पंजाब
 के  भ्रमर  फ्रैगमेंटेशन  साफ  होल्डिंग
 को  रोकने का  कोई  कानून  नहीं  है  1

 Where  is  the  law  in  the  Punjab  for the  prevention  of  fragmentation  of  agri- cultural  holdings?  What  is  the  use  of
 keeping  it  ?

 फिर  जनाब  वाला  ?  सरकार  सीलिंग  करना
 चाहती  है  1  यह  ला  सीलिंग  को  कैसे  एप्लाई
 करेगा  ?  तीसरी  चीज़  जिस  पर  मेँ  रोशनी
 डालना  चाहता  हूं  वह  यह  है  कि  इसमें  यह  दिया
 हुआ  है:

 “Or  for  the  devolution  of  tenancy rights  in  respect  of  such  holdings.”
 जहां  तक  पंजाब  का  सवाल  है  जनाब  वाला  को

 मालूम  है  कि  जितने  आकु्पेसी  राइट्स  थे  वे
 प्रोप्राइटरी  राइट्स  में  राइपिन  हो  गये  कब
 वहां  आकुर्पेसी  होल्डिंग  नहीं  है।  आं कु पेंसी
 होल्डिंग  में  विंडो.  को  अधिकार  मिलता  था
 लड़की  को  नहीं  मिलता  था  a  we  वहां  झ्राकपेंसी
 राइट्स  ही  नहीं  रहे  ब  तो  ४  (२)  से  लोगों  को
 मुगालता  होगा  |  यह  किस  चीज़  को  एप्लाई
 करेंगा  ।  कया  एक  एक  टुकड़े  जायदाद  के
 लिए  बटवारा  होगा  ?  क्‍या  एक  एक  थाली  और
 गिलास  के  लिए  भी  भाई  बहिन  में  झगड़ा  होगा,
 जैसा  कि  एक  भाई  नें  यहां  कहा  था।  इसलिये
 में  पाटनकर  साहब  की  खिदमत  में  गुजारिश
 करना

 चाहता  हू
 कि  जिन  प्राविसेज्ञ  में  इस  तरह

 का  कायदा  दराज  से  चला  आ  रहा  है  उनको
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 इसकी  शद  से  निकाल  दें  ।  पंजाब  को  निकाल  दें
 Fo  पी०  और  बिहार  को  निकाल  दें  या  उन  सब
 जायदादों  को  निकाल  दें  जो  कि  84  या
 २०  एकड़  तक  की  हैं  1  आप  उनको  तो  कमसे
 कम  जिन्दा  रहने  दीजिये  जिनके,  लिये  कि  ड्राप
 रोज  यहां  आंसू  बहाते  हें  7  यह  बाप  ऐसी  लिमिट
 कर  दीजिये  कि  जो  जायदाद  ५०  हजार  तक  की  हो
 उस  पर  बह  लागू  न  हो  1  भ्रमर  आप  ऐसा  नहीं
 करेंगे  तो  जिस  लड़की  को  ग्रुप  फायदा  पहुंचाना
 चाहते  हैं  उसको  फायदा  नहीं  पहुंचा  सकेंगे  ।
 जो  आप  कर  रहे  हैं  उसका  नतीजा  यह  होगा
 कि  जायदादों  के  विल्स  बन  जायेंगे  और  न  तो
 लड़कियों  को  जायदाद  में  हिस्सा  मिलेगा  और
 न  उनको  दहेज  में  जो  मिलता  है  वह  मिलेगा  ।
 नतीजा  यह  होगा  कि  जिनको  बाप  प्रोटेक्शन
 देना  चाहते  हैं  उनकों  आने  वाले  बीस  पच्चीस
 साल  में  बहुत  नुकसान  पहुंचेगा  ।

 Mr.  Deputy-Speaker:  I  am  told  that
 Shri  Damodara  Menon  is  not  well.  I.
 hope  other  Members  would  agree  that
 he  may  speak  first.

 An  Hon.  Member:  Sick  people  get
 priority.

 Pandit  K.  C,  Sharma:  One  thing  I
 want  to  say.  In  the  last  debate  also,
 some  of  the  Members  who  took  part  in
 the  earlier  stages  were  given  time  with-
 out  any  limitation.  Ultimately,  the  later
 Members  were  given  five  minutes  or  ten
 minutes,  some  of  us  who  are  not  very
 favourably  looked  upon  had  no  time
 whatever.  Some  system  should  be  devis-
 ed—a  lottery  system  or  uniform  time
 should  be  given.

 Mr.  Deputy-Speaker:  It  is  not  fair  to
 remark  or  observe  here  that  some  Mem-
 bers  are  not  favourably  looked  upon.

 When  the
 bd

 aker  was  here  he  was
 asking  Pandit  ur  Das  Bhargava  that
 he  should  have  some  limit  imposed  upon
 him.  I  am  sure  the  hon.  Member  who  is
 now  objecting  was  very  quiet  and  silent
 and  he  did  not  demur.  When  that  time
 is  over,  the  hon.  Member  is  very  vocal
 at  this  hour.  I  am  very  sorry  for  that.  Let
 us  now  make  it  a  rule  that  this  much  of
 time  has  to  be  given  to  every  hon.  Mem-
 ber.  It  is  for  the  House  to  lay  down  that
 limit.  When  the  Chair  wanted  to

 ae
 down

 the  limit,  there  was  the  objection  that  this
 is  a  Bill  and  no  limit  should  be
 It  should  be  for  the  House  and  pes the
 Members  themselves.  Let  them  place  a
 limit.  I  am  here  to  enforce  that  ‘I

 24  tai enforce  it  equally  without  any  iality.
 Some  Hon.  Meabers:  Twenty  minutes.
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 Mr.  Deputy-Speaker:  Would  twenty minutes  be  all  right  for  every  hon.
 Member  ?

 Some  Hon.  Members:  Yes.
 Shri  U.  M.  Trivedi:  Thirty  minutes.
 Shrimati  Sobhadra  Joshi:  I  request that  women  Members  should  be  given one  hour.
 Mr.  Deputy-Speaker:  Every  hon.

 Member  should  not  try  to  place  all  the
 points  himself  individually.  Let  the
 groups  divide  amongst  themselves  as  to
 what  points  each  hon.  Member  should
 pad  forth.

 I  think  twenty  minutes  would
 suffice.

 Shri  Damodara  Menon  (Kozhikode):
 Mr.  oe

 -Speaker,  I  shall  keep  within
 the  limit  of  twenty  minutes.

 The  Hindu  Succession  Bill  contains
 provisions  of  far-reaching  importance.
 They  are  more  or  less  radical  in  nature.
 That  was  perhaps  the  reason  why  there
 was  so  much  opposition  to  some  of  the
 provisions  in  this  Bill  in  this  House,  in
 the  speeches  delivered  by  the  hon.  Mem-
 bers  before  me.  I  was  not  able,  because
 of  my  lack  of  knowledge  of  Hindi,  to
 follow  the  learned  speech  of  my  hon.
 friend  Pandit  Thakur  Das  Bhargava  or
 Shri  V.  G.  Deshpande.  But,  from  the
 vehemence  of  their  speeches,  I  gathered
 that  they  were  opposing  the  Bill.

 Some  Hon.  Members:  Yes.
 Shrimati  Ammu  Swaminadhan:  You

 should  support  it  with  all  the  vehemence.
 Mr.  Deputy.  +  The  hon.  Mem- ber  is  quite  right  in  his  guess.
 Shri  Damodara  Menon:  My  hon.

 friend  Shrimati  Ammu  Swaminandhan
 advises  me  to  support  it  with  vehemence..
 I  come  from  a  part  of  India  where  the
 matriarchal  system  is  generally  followed
 by  the  Hindus.  Women  are  held  in  high
 respect  and  we  follow  in  many  matters
 their  advice.  I  shall  follow  the  advice  of
 my  hon.  friend  Shrimati  Ammu  Swami-
 nadhan  and  vehemently,  though  I  am

 Hf  capable  of  vehemence,  support  the
 Li.
 There  has  been  some  discussion  about

 the  idea  of  equality  between  men  and
 women  in  this  particular  matter  of  pro-
 perty  rights.  I  think  Shri  V.  G.  Desh-
 pande  tried  to  ridicule  the  idea  by  refer-
 ence  to  biological  principles.  Biological
 _—

 have  very  little  application
 ere.  We  are  concerned  here  with  the

 basic  right  of  women  to  claim  equal
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 status  with  in  civic  matters,  in  eco-
 nomic  matters,  in  social  matters.  That  is
 a  rightful  claim.  It  is  wrong  in  a  modern
 state  or  society  to  deny  that  claim.
 Therefore,  I  am  all  in  favour  of  the

 —
 of  this  Bill  which  grant  equa-

 ity  of  status  and  fights  to
 women  p  the

 fal  Py
 of  own-

 ership  of  property  to  suc-
 ceed  to  joint  family  property.  I  do  not
 want  to  go  into  further  details.  I  know
 there  are  many  women  Members  who
 very  staunchly  stand  for  the  rights  of
 women  and  also  sup  the  provisions
 of  this  Bill,  and  especially  clause  6,  which

 atta
 the  right  to  women  to  inherit  joint

 ily  property,  I  mean  coparcenary
 property.  I  shall  confine  my  remarks
 to  the  provisions  of  the  Bill  regarding
 Marumakkattayam.

 I  was  trying  to  follow  Pandit  Thakur
 Das  Bhargava  when  he  referred  to  uni-
 formity.  He  said  that  uniformity  was  not
 a  wholesome  principle.  He  said  that  he
 was  not  standing  for  uniformity  in  this
 matter.  He  was  also  saying  that  there  was
 little  pr

 prom  attempted  in  the  pro-
 visions  of  this  Bill.  This  is.  not  right.  In
 this  connection,  I  must  pay  a  tribute  to
 Shri  Pataskar,  the  Law  Minister,  for
 the  infinite  patience  with  which  he  tried
 to  bring  some  kind  of  uniformity  in  the
 Hindu  Law  of  Succession.  Because,  if
 you  go  from  one  end  of  India  to  the
 other  you  find  8  number  of  communities
 and  sections  of  Hindu  society  which  fol-
 low  different  patterns  of  succession  law.
 In  the  Kerala  area  itself  there  are  a  num-
 ber  of  them.  It  is  true  that  the  majority
 of  the  Hindus  of  Kerala  follow  the
 Marumakkattayam  or  matriarchal  sys-
 tem,  but  even  here  there  are  a  number
 of  communities  and  castes  and  sub-castes
 which  have  been  following  different  sys-
 tems  of  law,  and  there  have  been  differ-
 ent  Acts  there.  I  mention  only  a  few  that
 are  now  prevailing  in  the  Kerala  Area:
 the  Madras  Marumakkattayam  Act,  the
 Travancore  Nayar  Act,  the  Tra-
 vancore  Ezhava  Act,  the  Nanjanad
 Vellalah  Act,  the  Travancore  Kshat-
 tiya  Act,  the  Krishnam  Vaka  Marumak-
 kattayam  Act,  the  Cochin  Marumakkat-
 tayam  Act,  the  Cochin  Nayar  Act,  the
 Madras  Nambudri  Act,  the  Travancore
 Malayala  Brahmin  Act  and  so  on.  You
 will  remember  that  in  the  original  Bill
 which  was  referred  to  the  Joint  Com-
 mittee,  all  these  Acts  were  excluded  from
 its  purview.  Today  we  find  that  this
 exemption  has  been  taken  away,  natural-
 ly  because  the  Joint  Committee  accept-
 ed  the  basic  principle  that  women  shall
 have  equality  of  right  with  men  in  regard
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 to  er
 roperty.  When  that  concession  was

 with  regard  to  coparcenary  pro-
 perty,  there  was  hardly  any  necessity  for
 the  people  who  follow  the  Marumakkatt-
 yam  law  to  insist  upon  an  exemption  for
 their  separate  small  bits  of  law.  That
 was  why  some  amount  of  unifomity  was
 achieved  in  this  Bill.

 Clause  7  of  the  Bill  applies  particular-
 ly  to  Marumakkattayam  law.  This  is  an
 important  provision  which  seeks  to  bring
 about  some  change  in  the  laws  that
 govern  different  sections  of  Hindu
 society  in  Kerala.  The  majority  of  the
 Hindus  there,  of  course,  follow  the  Maru-
 makkattayam  law,  but  during  the  last  50
 years  owing  to  the  influence  of  modern
 social  ideas  and  also  the  impact  of  eco-
 nomic  forces,  the  ancient  joint  Hindu
 family  of  the  Marumakkattayam  system
 with  its  hoary  traditions  is  now  fast  dis-
 appearing.  In  Malabar  it  has  not  comple-
 tely  disappeared,  but  in  Travancore-Co-
 chin  it  has  almost  disappeared.  There-
 fore,  it  is  not  possible  ey  us  today  to
 hold  fast  to  the  old  idea
 of  the  Marumakkattayam  joint  family.
 In  the  number  of  Acts,  I  men-
 tioned  before,  attempts  have  been  made
 to  bring  about  some  kind  of  change  in
 the  joint  family  system  in  Travancore-
 Cochin  and  also  in  Malabar.  It  is  not
 as  if  the  old  Marumakkattayam  system  is
 kept  intact.  Therefore,  when  this  succes-
 sion  law  was  brought  forward  and  an
 attempt  was  made  by  the  Law  Minister
 and  also  the  leaders  of  public  opinion  in
 the  Kerala  area  to  bring  about  some
 amount  of  uniformity  in  the  system  of
 succession  law,  the  people  in  Kerala
 area  accepted  this  principle  very  easily
 and  very  readily  also.  Shri  Pataskar  re-
 cently  toured  the  Kerala  area  and_he
 consulted  representative  opinion  in  Tri-
 vandrum,  Ernakulam  and  Malabar  and
 I  understand  there  was  almost  unani-
 mity  in  the  support  that  was  offered  to
 the  provision  contained  in  this  Bill.

 What  does  this  clause  say?  It  says.
 “When  a  Hindu,  to  whom  the

 marumakkattayam,  aliy  fe  or
 nambudri  law  would  have  applied  if
 this  Act  had  not  been  passed,  dies
 after  the  commencement  of  this
 Act,....his  or  her  interest  in  the
 property  shall  devole  by  testamen-
 tary  or  intestate  succession,  as  the
 case  may  be,  under  Act  and  not
 according  to  the  Marumakkattayam,
 aliy  or  nambudri  law.”
 This  provision  is  in  many  respects

 similar  to  clause  6  which  deals  with
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 succession  to  Mutakskara  coparcenary
 property.  But  there  are  one  or  two  points
 of  difference.

 In  the  first  place,  clause  7  deals  with
 the  interests  of  both  the  male  and  female
 members  of  the  joint  family,  bécause  in
 the  Marumakkattayam  .  joint  .,family
 women  have  equal,  if  not  superior  rights
 to  men  in  the  matter  of  enjoyment  and
 ownership  and  also  inheritance  of  joint
 family  property.  Therefore,  it  was  felt
 necessary  that  provision  must  be  made
 for  the  intestate  succession  of  both  males
 and  females  belonging  to  the  Marumak-
 kattayam  joint  family.

 Sub-clause  (2)  of  clause  7  says  that
 the  interest  of  a  Hindu  in  a  joint  Hindu
 family  in  Kerala  shall  be  deemed  to  be
 the  share  in  the  property  that  would  have
 fallen  to  him  or  her  if  a  partition  of  the
 property  per  capita  had  taken  place  im-
 mediately  before  his  or  her  death  among
 all  the  members  of  the  joint  family  then
 living  whether  he  or  she  was  entitled  to
 claim  such  partition  or  not  according  to
 the  existing  Act.  Therefore,  there  is  a
 notional  partition  of  the

 Property
 on  the

 death  of  any  member,  whether  male  or
 female.  This,  as  you  will  see,  is  an  ad-
 vance  on  the  provision  of  clause  6.  I  am
 glad  to  say  that  in  respect  of  this  also
 there  is  unanimity  of  opinion  in  support
 in  the  Kerala  area.  The  only  difference  is
 in  the  matter  of  the  Schedule  of  succes-
 sors.  We  people,  who  foliow  the  Maru-
 makkattayam  law,  feel  that  mother
 should  take  her  rank  in  Class  I  of  the
 Schedule.  In  the  Joint  Committee  this
 principle  was  accepted.  This  ‘mother-
 right’,  if  I  may  use  the  term,  was  con-
 ceded,  but  when  the  Bill  went  to  the
 Rajya  Sabha,  the  Members  of  the  Rajya
 Sabha  felt  that  mother  should  not  take
 her  rank  in  the  first  Class  of  the  Sche-
 dule,  and  they  placed  her  with  father
 in  the  second  Class.  When  this  change
 was  effected,  of  course,  some  altera-
 tions  had  to  be  made.  Some  special  pro-
 vision  had  to  be  indicate  the  line  of
 successors  of  Marumakkattayam  mem-
 bers,  both  male  and  female,  in  the  joint
 family  property.  Such  a  provision  has
 been  incorporated  in  the  Bill.  This  is  to
 some  extent  at  variance  with  the  idea
 of  uniformity,  but  we  could  not  help  it
 because  we  feel  that  our  system  of  in-
 heritance  is  in  many  respects  better  than
 the  line  of  inheritance  that  has  been
 embodied  in  the  Bill  and  that  has
 also  been  accepted  by  the  Rajya  Sabha.
 Therefore,  we  had  to  demand  that  a
 seperate  schedule  in  this  particular  mat-
 ter  should  be  provided  for  the  followers
 of  the  Marumakkattayam  law.
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 Apart  from  this,  we  find  that  the  idea that  women  should  have  equal  rights with  men  in  the  matter  of  ownership and  also  inheritance  of  property  is  a
 contribution  of  the  Marumakkattayam
 system  to  the  rest  of  the  Hindu  commu-
 nity.  We  are  proud  of  the  fact  that  in
 our  own  area,  women  enjoy  such  rights. Ican  assure  hon.  Members  who  have
 been  so

 ony  opposing  this  provi- sion  that  in  the  Kerala  areas  there  has
 not  been  any  kind  of  disruption  or  un-
 happiness  in  social  life  because  women
 are  given  equal  if  not  superior  property
 rights.  I  am  ako  glad  to  state  that  some
 of  the  social  tensions  and  frustrations
 that  we  find  in  other  parts  of  India,  es-
 pecially  among  the  Hindus  who  follow
 other  systems  of  inheritance,  are  not  to
 be  found  in  the  Kerala  area.  Therefore, I  can  with  some  amount  of  experience and  authority,  assure  the  hon.  Members
 that  they  are  not  losing  anything  by
 granting  this  right  to  women  of  their
 own  community.  Daughters  and  sons
 must  surely  be  treated  equally  not  only in  the  matter  of  affection.  It  has  been
 stated  here:  “Of  course,  we  all  treat  the
 daughter  equally  as  the  son  in  the  matter
 of  family  affection  etc.”,  but  if  that  is  so,
 where  is  the  harm  in  giving  them  also  a
 share  of  the  father’s  property  equal  to
 that  of  the  son?  You  cannot  have  it
 bothways.  As  I  stated  before,  it  will  not
 work  for  the  uphappiness  of
 the  Hindu  community.  It  will
 only  bring  more  solidarity  and
 also  the  community  in  tune
 with  progress  in  social  thought,  and  it
 will  also  be  implementing  the  directive
 principle  of  our  Constitution  that  women
 must  be  treated  equally  with  men,  that
 women  must  be  treated  on  a  par  with
 men  in  all  respects.

 Shri  V.  G.  ande:  Is  matriarchal
 system  a  Directive  Principle  ?

 Shri  Damodara  Menon:  It  is  not  a
 Directive  Principle.  I  never  said  that  that
 was  a  Directive  Principle.  I  only  said
 that  the  Directive  Principle  of  our  Con-
 8titution  says  that  there  must  be  a  social
 justice,  and  there  must  be  equality  of
 status  and  treatment  as  between  men  and
 women.  That  was  what  I  said.  If  it  so
 happens  that  under  the  matriarchal  sys- tem,  this  equality  has  been  granted,  then
 that  only  shows  that  so  far  as  the  mat-
 Tlarchal  system  is  concerned,  they  have
 been  able  to  follow  the  Directive  Prin-
 ciple  and  put  it  into  practice  earlier  than the  embodiment  of  that  principle  in  the
 Constitution  itself.

 I  now  come  to  sub-clause  3  of  clause  7
 which  deals  with  the  sthanamdars  of
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 Kerala.  I  do  not  think  many  of  the  Mem-
 bers  here  would  know  what  a  sthanam
 means.  Sthanams  are  peculiar  institu-
 tions  existing  in  Kerala.  They  are  gov- emed  by  customary  law.  There  were
 many  chieftains  in  ancient  Kerala,  both
 big  and  small,  who.  held  sway  over
 pieces  of  territory.  Those  chieftains
 were  following  the  Marumakkattayam law  and  were  members  of  joint  matri-
 archal  families.  For  the  maintenance  of
 the  status  and  position  of  the  eldest
 member  of  the  joint  family,  who  by
 survivorship  became  a  chieftain,  exten-
 sive  lands  and  property  were  specially set  apart.  These  were  called  sthanam
 properties  and  the  holder  of  the  stha-
 nams  had  absolute  right  of  enjoyment of  those  properties.

 There  are  many  such  sthanams  in  Ke-
 rala.  The  Zamorin  of  Calicut  is  prob-
 ably  the  biggest  sthanamdar  on  the  West
 Coast.  Sub-clause  (3)  of  clause  7  seeks
 to  put  an  end  to  sthanams,  after  the
 death  of  the  sthanam-holder,  by  saying that  when  a  sthanamdar  dies  after  the
 commencement  of  this  Act,  the  sthanam
 property  held  by  him  shall  devolve  upon the  members  of  the  family  to  which  the
 sthanamdar  belonged  and  the  heirs  of
 the  sthanamdar  as  if  the  sthanam  pro-
 perty  had  been  divided  per  capita  imme-
 diately  before  the  death  of  sthanamdar
 among  himself  and  all  the  members  of the  joint  family  then  living,  and  the
 shares  falling  to  the  members  of  the  joint
 family  and  the  heirs  of  the  sthanamdar
 shall  be  held  by  them  as  their  separate
 property.  That  is  the  provision  of  sub-
 clause  (3)  of  clause  7.  I  am  glad  to  say that  this  provision  has  also  gl  e  support of  the  public  opinion  of  Kerala,  and  this
 is  a  very  necessary  item  of  reform,  be-
 cause  we  do  not  want  these  large  stha-
 nams  to  continue  to  exist  in  free  India
 today.  When  we  are  moving  towards  a
 socialistic  pattern  of  society,  it  is  high time  that  we  put  an  end  to  concentration
 of  property  in  the  hands  of  a  single holder.  I  hope,  therefore,  that  the  Bill
 will  be  passed  into  alw  without  any
 major  alterations  or  amendments.

 कोमो  सुभद्रा  जोशी:  उपाध्यक्ष  महोदय,
 यहां  पर  सुबह  से  इस  बिल  के  बारे  में  बात  चीत
 हो  रही  है  |  चाहती  तो  में  यह  थी  कि  औरतों  को
 प्राधिकार  देने  के  सम्बन्ध  में  जो  कुछ  कमी  इस
 बिल  में  रह  गई  है  उस  पर  रोशनी  डालूं,  परन्तु

 दक
 इस  बात  से  सचमुच  बड़ा  भ्रफसोस  है

 जो  कुछ  बिल  में  है  भी  उस  का  भी  यहां  पर
 बहुत  से  भाई  इस  कदर  विरोध  कर  रहे  हैं  1
 वैसे  तो  में  न ेइस  बिल  को  सौदा  किया,  उल्टा  किया,
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 इधर  पलटा,  उधर  पलटा,

 ग  मु
 हुमा

 कि  इस  में  औरतों  को  क्‍या  गया  |
 उसके  बावजूद  भी  जब  में  ने  उसका  विरोध
 देखा  तो  मेरे  दिल  पर  बहुत  सख्त  चोट  लगी,
 और  ज्यादा  चोट  इस  बात  से  लगी  कि  हमारे
 आनरेबल  मेम्बर  (माननीय  सदस्य)  पंडित

 ठाकुर  दास  जी  ने  राम  और  सीता  का  नाम
 ले  कर  स्त्रियाँ  को  अधिकार  देने  का  विरोध
 किया  ।  उन्होंने  पत्नियों  को  भ्र धि कार  देने  का  ही
 विरोध  नहीं  किया,  लड़कियों  के  अधिकार  का
 भी  विरोध  किया  ।  आज  के  वक्‍त

 श
 राम  और

 सीता  का  नाम  लें  कर  ऐसी  बातों  का  विरोध
 करना  में  समझती  हूं  कि  बहुत  नामुनासिब  हैं  ।

 थ्री  वी०  ली०  देशपांडे  :  नाम  लेना  ही
 नामुनासिब  हैं  t

 श्रीमती  सुभद्रा  जोशी:  राज  वक्‍त  बहुत
 बदल  गया  है  |  नाज  सीता  का  नाम  लेते  हुए
 लोग  उनकी  जिन्दगी  का  दूसरा  पहलू  बिल्कुल

 भूल  जाते  हैं  ।  पतिव्रता  सीता  हमारी  बहन  थीं,
 वह  जंगल  में  गई  ।

 Pandit  K.  C.,  Sharma:  On  a  point  of
 order.  Certain  historical  and  religious  per-
 sonalities  are  held  in  reverence,  and  they
 have  a  sacredness  about  them.  They
 should  not  be  subjected  to  the  rational
 criticism  of  the  modern  world,  for  it  in-
 jures  the  susceptibilities  of  certain  Mem-
 bers.  I  would,  therefore,  request  the
 Chair  not  to  allow  the  mention  of  these
 sacred  personalities  in  relation  to  the
 judgment  on  the  provisions  of  this  Bill.

 Shri  8.  8.  :  The  hon.  Member
 said,  rational  criticism.  Can  anything  be
 subjected  to  irrational  criticism  ?

 Mr.  एक  :  That  is  a  good
 appeal,  but I  Myron? should  be  for  the  Mem-
 bers  to  decide.  There  is  no  point  of
 order  in  this.

 गोमती  सुभाष  कोशी :.  उपाध्यक्ष  महोदय
 मुझे  इस  बात  का  बड़ा  भ्रफसोस  है  कि  मेरे  मित्र
 ने  महान  सीता  का  नाम  लेने  पर  ऐतराज  किया  t
 जिस  वक्‍त  उनका  नाम  ले  कर  दूसरी  बात  कही
 जा  रही  थी  उस  वक्‍त  एतराज  नहीं  किया  गया  |
 मै  ने  उस  वक्‍त  ऐतराज  किया था  ry

 एक  माननीय  सदस्य  :  तुम  बड़ी  मली  हो  ।
 श्रीमती  सुभद्रा  जोशी  :  ग्राम  उनका  नाम

 ले  कर  यह  सब  कहा  जाये  और  उन  की  जिन्दगी
 के  दूसरे  पहलू  पर  ध्यान  न  दिया  जाये  कि  वह
 जंगल  जंगल  में  मारी  मारी  फिरी  जो  कि  पतिव्रत

 झौरषर्म  की  भाखरी  सीमा  थी  उन  की  जिन्दगी  में,
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 a  जब  जंगल  से  वह  लौटीं  तो  एक  घोबी  के
 कहने  पर  ही  उनको  फिर  जंगल  मेज  दिया  गया
 जो  कुछ  उन्होंने  किया  उस  से  उन  के  सामने
 बरादर  के  साथ  मेरा  मस्तक  नत  हों  जाता  हैं  |
 परन्तु  में  कहूंगी  कि  राज  वक्‍त  बहुत  बदल  गया  है  ।
 राज  अगर  कोई  धोबी  किसी  स्त्री  को  ऐक् यूज
 (दोषारोपण)  करे  तो  वह  बन  जाने  के  लिये
 तैयार  नहीं  होगी  क्या  राज  किसी  एक  धोबी
 के  ऐक् यूज  करने  पर  ही  इतनी  बेइंसाफी  के  साथ
 महान  सीता  को  जंगल  भेज  दिया  जाता  ?
 आज  मुझ  को  किसी  के  इस  तरह  कहने  पर  ही
 ऐतराज  होगा  ‘  में  सत्य  कहती  हूं,  अगर  जंगल
 जंगल  मारी  मारी  फिरने  के  बाद  कौर  उस  सीमा  तक
 अपना  धर्म  निभाने  के  बाद  किसी  एक  धोबी  के
 कहने  पर  मेरा  पति  मुझ  को  जंगल  भेजना
 चाहे  तो  में  जंगल  नहीं  जाऊंगी,  सुप्रीम  कोर्ट
 जाऊंगी  |

 उपाध्यक्ष  महोदय  :  आप  इसी  बात  पर  क्‍यों
 सारा  वक्‍त  खर्च  कर  रही  हैं  ?

 निमतो  सिवा  जोशी  :  इस  लिये  में  कह  रही
 हूं  कि  हमारे  दिलों  पर  इस  तरह  की
 चीजों  को  कह  कर  चोट  मारीजा  रही  है
 कोई  मार्डन  (आधुनिक)  कह  कर,  कोई  आज
 का  वक्‍त  कह  कर,  को  हिन्दू  धर्म  का  नाम  लेकर
 जो  हमारी  बेसिक  (बुनियादी)  तकलीफें
 हैं  उन  पर  गौर  नहीं  करने  देता  राज  हाउस
 के  अन्दर  सीता  और  राम  का  नाम  लेकर  स्त्रियों
 के  सेन्टिमेंट्स  (भावना)  को  उभारने  की  कोशिश
 की  जा  रही  है,  इस  से  मुझे  काफी  चोट  पहुंची  है  F

 मुझे  कहना  तो  यह  था  कि  जो  प्रश्न  हमारे
 सामने  राज  है  वह  है  स्त्री  को  भ्रधिकार  देने  की
 बात,  लड़कियों  को  प्राधिकार  देने  की  बात  |
 जहां  तक  स्त्री  को  सम्पत्ति  देंने  की  बात  है,
 में  ने  यह  देखा  कि  किसी  सदस्य  को  कोई  खास
 विरोध  नहीं  है  |  विरोध  सिर्फ  इस  बात  पर  है  कि
 उन  को  ऐसोल्यूट  राइट  (परमाधिकार)  दिया
 गया  ।  इस  तरह  से  लड़कियों  को  अधिकार  दिये
 जानें  का  विरोध  होता  है  ।  में  चाहती  हूं  कि
 पहले  जो  स्त्रियों  को  भ्र धि कार  दिये  जाने  की  बात  है
 उस  पर  रोशनी  डालूं  7  कहते  हैं  कि  उसे  अपनी
 सम्पत्ति  पर  ऐब्सोल्यूट  अधिकार  नहीं  मिलना
 चाहिये,  और  इसके  समर्थन  में  किस्म  किस्म  की
 बातें  कही  जाती  हैं  1  यह  भी  कहा  जाता  है  कि  वह
 ठीक  से  सम्पत्ति  की  देख  भाल  नहीं  कर  सकती  हैं,
 उन  में  समझ  नहीं  है  ।  में  हाउस  से  अर्ज  करूंगी
 कि  आप  देखिये  कि  औरत  किस  प्रकार  कौड़ी
 कौड़ी  जमा  करके  काम  चलाती  हैं  भौर  कौड़ी
 कौड़ी  जमा  करके  अपने  पति  का  घर  बनाती  है।
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 अगर  पति  को  ५०  रु०  मिलते  हैं  तो  उतने  में
 काम  चलाती  हैं  और  अगर  too  ko  मिलते
 हैं  तो  उतने  में  काम  चलाती  है  ।  लेकिन  इस  पर
 भी  कहा  जाता  है  कि  उस  के  पति  के  मर  जाने  के
 बाद  जिस  धर  को  उसने  बनाया  है  उस  पर  उसका
 तनिक  भी  अधिकार  न  हो।  अभी  मेंटेनेंस
 (गुजारा)  की  बात  कही  गई  मुझे  इस  बात  पर

 सख्त  ऐतराज  है  यह  बड़े  अफसोस  की  बात  है
 कि  आज  यह  कहा  जाता  हैँ  कि  औरत  को  सिर्फ
 मेन्टेनन्स  दिया  जाये,  जायदाद  पर  कोई  अधिकार  न
 दिया  जाये  |  यह  भी  कहा  गया  कि  ज्वायेंट
 फैमिली  सिस्टम  (संयुक्त  परिवार  प्रणाली)
 का  क्‍या  महत्व  है  ।  तमाम  हिन्दू  भाइयों  को
 अपील  कर  के  हमारे  आनरेबल  मेम्बर  पंडित
 ठाकुर  दास  जी  ने  कहा  कि  आज  कौन  हिन्दू
 है  जो  अपने  दिल  पर  हाथ  रख  कर  यह  कह  सके
 कि  किसी  हिन्दू  ने  अपनी  बीबी  से  या  अपनी  मां  से
 बरच्छा  सलूक  नहीं  किया  ।  में  भी  कहती  हूं  कि
 अपने  दिल  पर  हाथ  रख  कर  देखिये  कि  आप  का
 सलूक  उसके  साथ  क्‍या  रहा  है  i  सारे  मुल्क  में
 जो  सलूक  एक  विधवा  के  साथ  होता  है,  उस  को
 भी  देखिये  |  ठीक  हँ,  कहीं  बैठा  कर  आप  एक
 टुकड़ा  दें  देते  है,  ठीक  है,  शायद  उसके  बच्चे  भी
 कभी  कभी  आप  की  छत  के  नीचे  पड़े  रहते  हैं  t
 लेकिन  किसी  समय  विधवा  के  साथ  इस
 से  भी  बुरा  सलूक  किया  जाता  थाह  में  पूछना
 चाहती  हूं  कि  क्या  इसीलिये  विधवाओं  के  लिये
 पुनविवाह  करने  की  बात  नहीं  कही  गई  ?
 यह  बहुत  पुराना  इतिहास  नहीं  है,  सब  इस  से
 वाकिफ  हैं।  राज  वक्‍त  बदल  गया  है  ।  राज  लोगों
 के  रहने  का  हैंडल  (स्तर)  बदल  गया  हैं  I  राज
 एक  बेवा  सिर्फ  बतन  मांजकर  कौर  घरमें  गुलामी
 की  जिन्दगी  बिताकर  नहीं  रहना  चाहती,  वह
 चाहता  है  कि  जिस  तरह  से  कि  आपके  बच्चे
 जाते  पीते  हैं  उसी  तरह  से  उसके  बच्चे  भी  खायें
 शौर  पियें,  जिस  तरह  से  आपके  बच्चे  शिक्षा  पाते
 हे  उसी  तरह  से  उसके  बच्चे  मी  शिक्षा  पायें  1
 एक  समय  था  जब  कि  एक  बेवा  यह  सोचती  थी  कि
 मेरी  किस्मत  में  यही  लिखा  है।  लेकिन
 राज  वक्‍त  बदल  गया  है।  राज  एक  गरीब
 आदमी  समझता  है  कि  अगर  बहू  भला  मरता  है
 तो  यह  उसकी  किस्मत  की  वजह  से  नहीं  है  बल्कि
 यह  इसलिये  है  कि  कानून  में  कहीं  कोई  खराबी  है  ।
 राज  अगर  आप  देखते  हैं  कि  किसी  ने  डाका  मारा
 तो  कहते  हैं  कि  बह  भूखों  मरता  था,  इसमें
 उसका  क्‍या  दोष  है  ।  तो  राज  हम  भ्रापसे
 कोई  चीज़  मांग  नहीं  रहे  हैं  T  हम  औरतों
 कौर  मरदों  की  बराबरी  का  सवाल  ही  उठा
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 रहे  हैं  -  हम  तो  आपसे  यह  दरख्वास्त  कर  रहे  हें
 कि  कानून  ने  जो  दिक्कत  पैदा  की  हैं  उस  दिक्कत-
 को  आप  हटा  दीजिये  |  कुछ  देने  का  सवाल  नहीं
 ह  अगर  राज  कोई  बाप  कहता  है  कि  में  अपनी
 लड़की  को  कुछ  नहीं  देना  चाहता,  तो  यह  बात
 समझ  में  आ  सकती  है  अगर  कोई  मां  यह  कहती  है
 कि  में  अपनी  लड़की  को  नहीं  देना  चाहती  तो  में
 इसे  समझ  सकती  हूं  -  पर  अगर  आज  हुकूमत
 कहे  कि  हम  तुमको  देने  नहीं  देंगे,  अगर  बाप
 मर  गया  हैं  और  उसने  कुछ  कहा  नहीं  है  तो  हम
 लड़के  और  लड़की  में  फर्क  करेंगे  तो  यह  मेरी
 समझ  में  नहीं  झा  सकता  ।  हमारा  स्त्री  और  पुरुष
 का  कोई  झगड़ा  नहीं  है  ।  में  हाउस  के  सदस्यों  से
 दरख्वास्त  करूंगी  कि  वें  इस  पर  गौर  करें  i

 इसके  बाद  मैं  लड़की  के  अधिकारों  के  बारे  में
 कहना  चाहती  हूं  ।  मुझे  इस  बात  से  चोट  पहुंची
 है  कि  कई  सदस्यों  ने  बड़े  जोश  व  खरोश  के
 साथ  लड़कियों  के  अधिकारों  की  मुख़ालिफ़त  की  ।
 उनको  यह  नहीं  भूलना  चाहिये  कि  जब  इस
 सदन  में  लड़कियों  के  अधिकारों  के  बारे

 ह
 में

 बात  होती  है  तो  वह  सिर्फ  दूसरों  की  लड़कियों  के
 बारे  में  नहीं  होती,  उसमें  इस  सदन  के  उन
 सदस्यों  की  लड़कियों  का  सवाल  भी  शामिल  होता
 है,  जो  कि  उन  चीजों  की  मुख़ालिफ़त  करते  हें  ।
 जब  हमारे  घर  की  किसी  लड़की  का  इस  तरह  का
 सवाल  होता  है  तो  हम  चाहते  हैं,  और  हर  कोई
 मां  बाप  चाहता  है  कि

 है  पक]
 भर  के  कानून

 उसकी  मदद  करें,  जब  हमारे
 घर  की  तकलीफ  नहीं  होती  तो  हमारी  उस
 तरफ  नज़र  भी  नहीं  जाती।  आज  हमारे
 जो  भाई  इस  सदन  में  बैठे  हें  वे  रात  दिन
 अपनी

 कमा  हि  व
 मांग)  पेश  करते  हैं।  कहते

 है ंकि  तनख्वाह  होना  चाहिये,  प्राविडेंट  फंड
 (भविष्य

 ए]
 होना  चाहिये  ओर  अगर  उन  पर

 और  भी  मुसीबत  झा  जाये  तो  उसके
 लिये  भी  इन्तिज़ाम  होना  चाहिये  |  जब  कोई
 आदमी  चोरी  करता  है  तो  कहा  जाता  है  कि
 बह  इसलिये  चोरी  करता  है  कि  वह  मुखी  है,
 उसका  पेट  नहीं  भरता  1  तो  में  आपका  ध्यान
 इतनी  बड़ी  बात  की  ओर  दिलाना  चाहती  हूं  कि
 स्‍त्री  को  कोई  अधिकार  नहीं  है।  क्‍या  भाप
 चाहते  हैं  कि  वह  पैसे  के  लिये  दरबदर  ठोकरें
 खाती  फिरे  ।  राज  इस  देर  में  स्त्रियों  का  भी
 बराबर  का  अधिकार  है  |  आज  हम  सोशलिस्ट
 समाज  को  लाने  की  बात  कर  रहे  हें  1  क्या  बह
 सिर्फ  मर्दों  के  लिये  ही  होगा।  राज  माननीय
 सदस्यों  की  बहिनें  पूछ  सकती  हैं  कि  क्या  यह
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 [श्रीमती  सुभद्रा  जोशी]
 समाजवादी  ढांचा  सिर्फ  मर्दों  के  लिये  ही  है,
 क्या  इस  में  लड़कियों  का  कोई  अधिकार
 नही  रहेगा  |

 तो  में  आपसे  अर्ज  करना  चाहती  हूं  कि  इस
 चीज़  के  लिये  दो  तीन  ऐतराज  किये  गये  हैं  ।
 एक  तो  यह  ऐतराज  किया  गया  है  कि  इससे  मुकदमे
 बाजी  बढ़  जावेगी.  ।  लेकिन  में  तो

 हद
 कि

 जितनी  मुकदमे  बाजी  ज्यादा  होगी  ही
 ठाकर  दास  भार्गव  को  मुबारक  हैँ  क्योंकि  उनको
 इससे  फीस  तो  मिलेंगी  ।  काहे  का  ऐतराज  है।
 कौन  नहीं  चाहता  कि  राज  जो  मुकदमेबाजी
 होती  है  वह  खत्म  हो  जाये  और  कोई  ऐसा  तरीका
 निकल  जावे  कि  अदालत  के  बाहर  ही  झगड़ों  को
 बगैर  वकील,  बैरिस्टर  की  मदद  के  फैसला  हो
 जाया  करे  ।  लेकिन  सिर्फ  लड़की  के  लिये  ही
 मुकदमा  वाली  की  जो  बात  कही  जाती  है  वह
 मेरी  समझ  में  नहीं  आ  सकती  ।

 यह  भी  कहा  गया  कि  इससे  भाई  बहन  में
 प्रेम  कम  हो  जायेगा  |  राज  वह  जमाना  नहीं  है
 जब  कि  भाई  अपनी  बहिन  से  यह  कह  सकता  है  कि
 जब  कि  तम  अपना  अधिकार  मांगो  और
 जो  में  खुशी से  दे  दू ंउसी  को  लेलो,  कौर  अगर  तुम
 ऐसा  करोगी  तभी  में  तुम्हारा  आदर  करूंगा  I

 ai
 pl

 जमाना  याद  आता  है  जब  कि  हम

 दिल्ली  क्लाथ  मिल  क॑  आगे  मजदूरों  को  बोनस
 दिलाने  के  लिये  हड़ताल  करते  थे  |  उस  वक्‍त
 मिल  मालिक  हमसे  कहते  थे  कि  बोनस  मजदूर  का
 अधिकार  नहीं  हैं  |  हमारी  मर्जी  है  कि  हम
 बाप  की  तरह  से  झपने  बेटे  को  चाहे  कुछ  दें  और
 उसको  उसे  खुशी  से  लेनां  चाहिये  लेकिन  आज
 हम  बाप  बेटे  के  रिश्तें  के  लिये  नहीं  लड़ते,
 आज  हम  मजदूरों  के  अधिकारों  के  लिये  लड़ते  हें  ।
 अगर  आज  कोई  भाई  अपनी  बहिन  को  खुबी  से
 देना  चाहते  हैं  तो  दें,  हम  उनके  बारे  में  कुछ  नहीं
 कहते  |  सवाल  तो  उन  लोगों  का  हैं  जो  बहिनों
 का  हक  नहीं  देना  चाहते  हैं  7  राज  इस  सदन
 के  माननीय  सदस्य  अपनी  छाती  पर  हाथ  रख  कर
 देखें,  क्या  उनको  नहीं  मालूम  कि  आज  ऐसे
 आई  हैं  जो  कि  राम  की  जिन्दगी  बिताते  हैं
 आर  जिनकी  विधवा  बहिनें  दर  दर  की  ठोकरें
 जाती  फिरती  हैं  1  कोई  यह  कह  सकता  है  कि
 बक्से  यह  नहीं  मालूम  कि  लड़के  महलों  में  रह  रहे
 है  और  उनकी  मां  घर  घर  बरतन  मांज  कर

 गूजर  कर  रही  है  में  शहर  या  गांवों  का  नाम
 नहीं  लेना  चाहती,  लेकिन  क्या  राज  हमको  यह
 नहीं  मालूम  कि  हमारी  हजारों  बहिनें  रोटी
 के  दो  टुकड़ों  क॑  लिये  अपनी  इज्जत  बेच  रही  हैं  4

 30  APRIL  3956  Hindu  Succession  Bill  6784

 भाप  दिल्‍ली,  कलकत्ता  और  बम्बई  जैसे  बडे  शहरों  में
 यह  देख  सकते  हैं  ।  हम  जब  उनको  इस  ददा  में
 देखते  हैं  तो ंहमलों  सीता  और  सावित्री  की  याद
 नहीं  आती  ।  में  आपसे  अदब  से  अर्ज़  करना
 चाहती  हूं  कि  जब  में  इन  बहिनों  को  इस  हालत
 में  देखती  हूं  तो  मेरे  दिल  में  उनको  उठाकर  सीता
 और  सावित्री  जैसा  बनाने  की  इच्छा  होती  हैं  t
 ara  मेरी  समझ  में  यह  नहीं  आ  सकता  कि
 पंडित  जवाहर  लाल  की  हुकूमत  में  ऐसा  कानून
 बनाया  जाये  जो  कि  औरतों  की  उन्नति  में  रुकावट
 पैदा  करें  ।

 यह  भी  कहा  गया  कि  लड़की  शादी  के  बाद
 दूसरे  घर  में  चली  जाती  हैँ  और  उसका  गोत्र  तक
 बदल  जाता  है  ।  उसका  नाम  बदल  जाता  है।
 लेकिन  में  कहती  हूं  कि  ये  सब  कानून  मर्दों  के
 ही  तो  बनाये

 द्
 हैं  ।  इस  समय  मेरी  मर्दों  और

 औरतों  में  जंग  छेड़ने  की  इच्छा  नहीं
 है  I

 एक  माननीय  सदस्य  :  वह  छिड़  जायेगी  ।

 थ्री  बीच  जो०  देशपांडे  (गुना):  मेरा  एक
 प्वाइंट.  आफ  आर्डर  (औचित्य  प्रश्न)  है।
 माननीय  बिक्री  महोदय  ने  कहा  कि  जब  वे
 बेहयाओं  और  पतिता  स्त्रियों  में  जाती  हें  तो
 उनको  सीता  और  सावित्री  का  स्मरण  हो  जाता
 है  और  वे  उनसे  इन  स्त्रियों  की समानता  करना
 चाहती  हैं  |  मेरा  अनुरोध  है  कि  यह  हिस्सा
 एक्स पंज  =  (निकालना)  कर  दिया  जाये।

 उपाध्यक्ष  महोदय:  माननीय  सदस्य  अच्छी
 तरह  से  सुन  नहीं  रहे  थे।  जो  वह  कह  रहे  हें
 वह  नहीं  कहा  गया,  कुछ  और  कहा  गया  है  |

 श्लीमती  सुभद्रा  जोशी  :  उपाध्यक्ष  महोदय,
 कुछ  माननीय  सदस्यों  की  यह  झादत  है  कि  वे
 दूसरों  क ेभाषण  को  ट्विस्ट  करके  (तोड़  मोड़  कर  )
 पेश  करते  हैं  ।

 उपाध्यक्ष  :  माननीय  सदस्य  को  ऐसा
 नहीं  कहना  स्  |  यह  बात  गलत  है।

 श्रीमती  सुभद्रा  जोशी  :  माननीय  सदस्य
 मेरी  बात  सुनते  नहीं  हैं  और  फिर  अपने  प्रेजुडिस
 (ईर्ष्या)  को  सामने  रख  कर  भ्रन्दाजा  लगाते  हैं  ।

 तो  में  यह  कह  रही  थी  कि  यह  कहा  गया  है  कि
 लड़की  दूसरे  घर  चली  जाती  है  और  उसका  गोत्र
 तक  बदल  जाता  है  |  लेकिन  मेरा  यह  कहना
 है  कि  यह  कानून  भी  तो  मर्दों  के  ही  बनाये

 हर
 14

 ताकि  लड़की  का  नामों  निशान  तक  मिटा  दिया
 जाय  ।  पर  हमको  इस  पर  कोई  ऐतराज  नहीं
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 है  ।  पर  हमको  उस  रुकावट  पर  ऐतराज  हैं  जो
 कि  लड़की  के  भ्र धि कार  में  डाली  जाती  है,
 और  में  आपसे  अर्जे  करूंगी  कि  सरकार  इस  बात
 का  ध्यान  रखें  कि  लड़का  को  अधिकार  देना
 जरूरी  है|  यहां  पर  यह  भी  सुनने  में  आया  कि
 लड़की  को  बाधा  या  फोन  चौथाई  हिस्सा
 दे  दिया  जाये  ।  एक  अतरबुल  मेम्बर  ने  कहा
 कि  मैंने  किलो  वक्त  यह  कहा  था  कि  हम  स्त्रियां
 जितने  अधिकार  अपने  लिये  चाहती  थी,  उससे
 ज्यादा  इस  बिल  क  द्वारा  हमको  मिल  रहे  हैं
 शर  हम  अपने  लिये  इतने  ज्यादा  अधिकार  नहीं
 चाहती  थी,  में  भला  ऐसे  कफ  की  बात  कैसे
 अपने  मुंह  से  कह  सकती  हूं  मेंने  तो  उस  समय
 यही  कहा  था  और  राज  फिर  उसे  दुहराना  चाहती
 हूँ  कि  हम  झपने  लिये  आपसे  ज्यादा  कुछ  नहीं
 मांगते  हैं,  ज्यादा  मांगने  का  सवाल  नहीं  हैं
 और  न  ही  यह  सवाल  है  कि  आप  हमको  -डेढ़
 गुना  दीजिये,  दुगना  दीजिये  या  चार  गुना  दीजिये,
 पर  स्त्रियों  के  लिये  हम  बराबरी  का  अधिकार
 ज़रूर  मांगती  हैं  t  wa  कोई  यह  कहे  कि  लड़कियों
 को  जायदाद  में  से  आधा  दिया  जाये,  चौथाई
 दिया  जाये  या  तीन  चौथाई  दिया  जाये  और
 इसके  पीछे  यह  चीज़  छिपी  मालूम  पड़ती
 हैं  कि  लड़कियों  को  जायदाद  में  हिस्सा  देना  मानों
 सांप  को  दूध  पिलाना  है  1  आज  हमारे  हिन्दू
 समाज  में  लड़कियों  को  क्‍या  दशा  है  ?  आज
 यह  देखने  में  जाता  हैं  कि  जिस  घर  में  लड़को
 पैदा  हो  जाती  है,  उस  घर  के  मां,  बाप  का  मुंह
 सूख  जाता  है  कौर  हमारे  यहां  का  कुछ  आधिक
 ढांचा  इस  किस्म  का  है  कि  लड़की  घर  वालों
 पर  बोझ  स्वरूप  दिखने  लगती  हैं  और  उस  मां
 बाप  की  नज़र  में  भी  जो  कि  लड़की  और  लड़के
 को  समान  रूप  से  प्यार  करते  हैं,  और  मुहब्बत
 जैसी  है,  वे  मां  और  बाप  भी  लड़की  को  अपने
 दल  में  एक  भार  ही  समझती  हैं  1  ग्राहक  के

 सामाजिक  जीवन  में  एक  लड़की  को  उसकी  ३  या
 ४  वर्ष  की  अवस्था  से  ही  घर  का  काम  काज  जैसे
 खाना  बनाता,  सीना,  पिरोता  और  दूसरे  घरेलू
 काम  घंटे  सिखलाये  जाने  लगते  हैं  कौर  उसको
 कहा  जाता  है  कि  यह  सब  काम  सीखना  उसका
 फर्ज़  हैं,  क्योंकि  बड़ी  होने  पर  उसे  पराये  घर
 में  जाना  हैं  और  झगर  यह  ग्राम  से  सब  काम
 काज  नहीं  सीखेगी  तो  ससुराल  में  जाकर  मां,
 बाप  का  नाम  करायेंगी  कि  मां,  बाप  ने  बेटी  को
 इतना  बड़ा  तो  कर  दिया  लेकिन  सहूर  और  कामकाज
 लाज  कुछ  नहीं.  सिखाया  |  जहां  तक  कामकाज
 सिखाये  जाने  का  ताल्लुक  है,  वह  सब  अच्छी  बातें
 हैं  कौर  मझे  उनके  सिखने  के  बारे  में  कोई  प्राप़्ति
 महीं  हैं  लेकिन  उसके  पीछे  जो  एक  भावना  काम
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 करती  हैं  कि  बड़ी  होने  पर  हमारा  मायके  से
 कोई  ताल्लुक  नहीं  रहने  वाला  हैं  कौर  बड़ी  होने
 पर  एक  जानवर  या  गाय,  बैल  के  समान  दूसरे  घर
 की  चीज़  समझ  कर  सौंप  दिया  जायेगा,  मुझे
 इस  भावना  पर  आपत्ति  हैं,  मानों  हम  कोई  जानवर
 या  जायदाद  हों  जो  कि  दुसरे  शख्स  को  हमेशा  के
 लिये  सौंप  दी  जाने  वाली  हैं।  में  ऐसे  घरों  को
 जानती  हूं  जहां  कि  लड़कियों  को  दूध  नहीं  दिया
 जाता  है,  और  में  ऐसे  घरों  की  बाबत  भी  जानती

 जहां  कि  लड़की  को  घी  भी  देना  जरूरी  नहीं
 है  और  यह  वाक़या  है  कि  लड़कियों  के  पालन  पोषण
 पर  उनकी  तवज्जह  नहीं  दी  जाती  है  जितनी  कि
 लड़कों  के  लिये  दी  जाती  हैं  ।  लड़की  को  गाय,
 बेल  समझा  जाता  हैं  जिसको  कि  बड़ी  उम्र  होने
 पर  योग्य  अथवा  अयोग्य  वर  के  साथ  में  सौंप
 दिया  जाये  और  दान  कर  दिया  जाये  यह
 कोई  नवीं  देखने  की  पर्वाह  करता  कि  उस
 गरीब  लड़की  को  जिसको  कि  गाय  समझ  कर
 दान  किया  जा  रहा  हैं,  उसके  दिल  पर  क्‍या
 असर  होता  हैं  शौर  ऐसी  अपेक्षा  का  भाव  देख
 कर  बह  लड़की  यह  समझती  हैं  कि  मेरे  जीवन
 का  एकमात्र  जो  ध्येय  अथवा  उद्देश्य  है  वह  शादी
 करना  हैं  और  शादी  किये  बगैर  मेरा  जीवन
 बर्बाद  हों  जायेगा  और  अगर  दुर्भाग्यवश  उसकी
 शादी  खराब  हो  गयी,  लड़का  नालायक  निकल
 गया  या  दुर्भाग्य  से मर  गया  तो  वह  उस  लता
 की  तरह  होती  है  जो  बगर  पेड  का  सहारा
 लिये  हुए  अपने  श्राप  खड़ी  ही  नहीं  रह  सकती
 और  वह  तबाह  हों  जाती  हैं  7  उस  लड़की  के
 दिल  में  वह  आत्मविश्वास  का  भाव  नहीं  आता
 शौर  उसके  दिल  में  ऐसा  भरोसा  नहीं  रहता
 और  वह  अपनी  जिन्दगी  को  उसके  बाद
 ठीक  तरह  नहीं  चला  पाती  है  !  आज  पाकिस्तान
 में  जो  हमारी  बहुत  सी  बहनें  पड़ी  हुई  हैं,  उनको
 जब  हम  लोग  वहां  से  निकालने  जाते  हैं,  तो  कभी
 कभी  हमारे  कानों  में  यह  अवाज  आती  है  कि
 हम  यहां  से  निकलना  नहीं  चाहते  क्योंकि  वह
 समझती  है  कि  मेरे  मां,  बाप,  भाई  और  पत्ति
 सब  छूट  चुके  हैं  और  में  कब  यहां  से  कहां  जाऊंगी,
 यह  सब  सोच  कर  वह  यह  मुनासिब  समझता  हैं
 कि  उस  आदमी  ने  जिसने  कि  उसको  अपने  घर  में
 रख  छोड़ा  है  उसी  का  दामन  वह  पकड़े  रहे
 कौर  अपनी  जिन्दगी  किसी  तरह  गुज़ार  दें।
 शब  झगर  उस  लड़की  का  अपने  मां  कौर  बाप  के  घर
 में  अधिकार  होता,  उस  की  साइकोलॉजी  (मनो
 विज्ञान)  में  कुछ  फर्क  होता  भौर  वह  यह  चीज़
 समझती  कि  शादी  जीवन  का  एक  हिस्सा  हो
 सकता  है,  शादी  जीवन  का  एक  काम  हो  सकता  है
 पर  दादी  ज़िन्दगी  के  लिये  एक  उद्देश्य  और  ध्येय
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 [श्रीमती  सुभद्रा  जोशी]
 नहीं  हो  सकता,  शादी  केवल  एक  मींस  (जरिया)
 हो  सकती  है  तो  उसकी  हालत  और  ही
 होती  ।  आज  लोग  अपनी  लड़कियों  के  लिये
 अच्छे  और  योग्य  वर  की  तलाश  में  मारे  मारे
 फिरते  हैं  और  जाहिर  है  कि  हर  बाप  की  ख्वाहिश
 होती  है  की  मेरी  लड़की  की  शादी  योग्य  वर  के
 साथ  सम्पन्न  हो  लेकिन  अगर  दुर्भाग्यवश  वह
 योग्य  वर  तलाश  करने  में  असमर्थ  रहता  हैं,  तो
 घर  लौट  कर  लड़की  की  मां  से और  लड़की  को
 भी  सुना  कर  कहता  हैँ  कि  मेरी  ज़िन्दगी  में
 अगर  इस  लड़की  के  हाथ  पीले  हो  जाये  तो  अच्छा  है,
 क्योंकि  कल  को  अगर  में  नहीं  रहा  तो  इसका
 क्या  होगा  और  इसको  दाल  रोटी  कौन  खिलायेगा?
 आज  लड़की  के  बाप  को  यह  चिन्ता
 नहीं  हैं  कि  लड़की  क्‍या  करेगी  बल्कि  उसको
 चिन्ता  इस  बात  की  है  कि  मेरी  आंख  मुंद  जाने
 के  वाद  लड़की  को  कोई  पूछने  वाला  नहीं  है
 कौर  उसको  कोई  सहारा  नहीं  रहेगा  और  अगर
 कोशिश  करने  के  वावजूद  भी  योग्य  वर  नहीं
 मिल  पाता  तो  जैसा  भी  वर  मिलता  है  उसके
 साथ  उसकी  शादी  कर  देता  है  और  गाय के  समान
 उस  पुरुष  के  हाथ  में  उसको  दे  देता  हैं।  आज
 लड़की  उस  गरीब  दुकानदार  का  सौदा  है  जो

 अपना  सौदा  नहीं  रख  सकता  है,  अमीर  दुकानदार
 तो  अगर  उसके  सौदे  की  उचित  कीमत  न  मिले
 तो  वह  उसको  नहीं  बेचेगा  और  उसको  आपके
 लिये  रख  छोड़ेगा  लेकिन  लड़की  का  सौदा  उस
 गरीब  दुकानदार  के  सौदे  के  समान  हैं  जिसको
 कि  अपने  सौदे  को  जैसा  भी  मंहगा  या  सस्ता
 ग्राहक  मिले,  दे  देना  ही  है  ।

 में  पंडित  ठाकुर  दास  भार्गव  से
 ना  चाहती  हू जो  कि  पंजाब के  रहने  वाले  हैं  कि  क्या  शादी

 कं  अवसर  पर  इस  तरह  का  गीत  नहीं  गाया
 जाता  है  कि  जिसका  कि  यह  मतलब  होता  है  कि
 बैठी  दादी  हो  जाने  के  बाद  मायके  रोज़  रोज़
 आना,  बाप  कहता  हैं  कि  बेटी  कभी  कभी  इस
 घर  में  आरती  रहना,  लडकी  का  भाई  कहता  है
 कि  कभी  कभी  मत  जाना,  ख़ाली  जब  तीज
 त्योहार  आयें  तब  आना  और  उसकी  भावी
 कहती  है  कि  जब  तो  तुम्हारी  शादी  हो  चुकी  है,
 इसलिये  यहां  फिर  ने  की  ज़रूरत  ही  क्‍या  है  ।
 पंजाब  में  यह  गाना  काफ़ी  प्रचलित  है  और
 शादियों  के  मौके  पर  अक्सर  गाया  जाता  है
 और  लड़की  के  मां  बाप  जब  यह  गाना  गाया  जाता
 है  तो  उनको  रोना  झा  जाता  हैं।  यह  भाई
 और  बहन  के  प्रेम  की  दुहाई  देने  वाले  अपने
 दिल  में  जानते  हें  कि  वास्तव  में  इसकी  क्‍या
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 हक़ीक़त  हैं  1  में  इसके  लिये  उनको  दोष  नहीं  देती
 आजकल  वी  हालत  ही  ऐसी  है  अपने  कुटुम्ब  के
 इंटरेस्ट  (हित)  और  बीबी  बच्चों  की  वजह  से
 वह  मजबूर  हो  जातें  है  और  ऊस  प्रेम  की  दुहाई
 से  काम  नहीं  चलता  है  1  अगर  लड़की  को  कोई
 बेसिक  अधिकार  प्राप्त  हो  तो  वह  चीज़  चल  सकती
 है  अन्यथा  नहीं  |  मुझे  यह  बात  सुनकर  बता
 अफसोस  हुआ  कि  लड़की  को  तो  पिता  की
 सम्पत्ति  में  ग्रन्थकार  दिलाने  का  केबल  बहाना  है,
 असल  में  लड़की  के  बाप  की  जायदाद  में  दामाद
 को  अधिकार  देना  चाहते  हैं,  असल  में  सही  बात
 तो  यह  हैं  कि  दामाद  को  अधिकार  देने  के  सम्बन्ध
 में  आपत्ति  उठाकर  वे  लड़की  को  सम्पत्ति  में
 अधिकार  नहीं  देना  चाहते  और  दामाद  की  आड़  में
 लड़की  को  उसके  अधिकार  से  यह  शख्स  वंचित
 रखना  चाहते  हैं  -  और  फिर  में  पूछना  चाहती  हूं
 कि  आप  दामाद  से  इस  क़दर  घबराते  क्‍यों  हैं?
 शादी  के  वक्‍त  लड़की  का  पिता  उसी  दामाद  के
 पैर  पूजता  हैं  और  लड़की  उसको  दान  करता  है
 और  में  पूछना  चाहती हूं  कि अगर  मुसीबत  पड़ने
 पर  वह  लड़की  के  साथ  में  अपने  ससुराल  में  रहना
 चाहें  तो  इसमें  हर्ज  ही  क्‍या  हैं  और  अगर  आप
 उसको  मुसीबत  के  वक्‍त  अपने  वहां  नहीं  रख
 सकते  हैं  तो  फिर  उसके  हाथ  में  अपनी  लड़की  का.
 जिन्दगी  भर  के  लिये  हाथ  क्‍यों  देते  हैं  ?  में
 यह  अर्ज़ करूंगी  कि  यह  जो  आपकी  दामाद
 की  बात  है,  यह  केवल  एक  बहानेबाज़ी  के  अतिरिक्त
 कुछ  नहीं  है  ।  लड़की  को  उसके  पिता  की  सम्पत्ति
 में  अधिकार  दिलाने  की  बात  तो  छोड़िये,  उसको
 उसमें  जाकर  रहने  का  अ्रधिकार  भी  नहीं  है
 शौर  पिता  के  घर  में  लड़की  को  रहने  का  भ्रधिकार
 भी  सिर्फ  तभी  हो  सकता  है  जब  कि  या  तो  उसके
 पति  ने  उसको  छोड़  दिया  हो  या  उसका  पति
 मर  गया  हो  झगर  मुझ  को  मेरा  भाई  कहाँ
 कि  मेरे  घर  में  भाकर  तुमको  रहने  का  भ्रधिकार
 उसी  हालत  में  है  जब

 ह

 पति  मर  जाये
 तो  मे ंउस  घर  पर  भी  नहीं कौर  उस
 घर  को  शक्ल  मी  में  चाहूंगी  ।

 आज  बाप  पतित  धर्म  के  पालन  करने  की
 बात  तो  करते  हैं  कि  'स्त्रियों  को  पतित  धर्म
 का  पालन  करना  चाहिये  लेकिन  राज  श्राप  पति.
 शौर  पत्नी  में  यह  एक  करते  ह्ँं।  ग्राम  में
 अपने  ला  मिनिस्टर  (विधि  मंत्री)  साहब  से
 पूछना  चाहती  हूं  कि  जज  कीजिये  कि  एक  किसी
 बहन  का  पति  बीमार  हों  गया  है  या  अपाहिज
 हो  गया  है  तो  उस  हालत  भ  क्या  वह  बहन  अपने:
 बीमार  पति  के  साथ  प्र पने  पिता.  के  घर  में
 जो  कि  काफी  बड़ा  है,  आकर  नहीं  रह  सकती
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 और  उसको  अपने  पिता  के  घर  में  रह  जानेके
 लिये  इस  बात  का  इन्तज़ार  करें  कि  उसका
 बीमार  पति  मर  जाये  या  तो  उसको  छोड़  जाये
 और  तभी  वह  जा  कर  अपने  पिता  के  घर  में
 आश्रय  पा  सकती  है  भ्रन्यथा  नहीं  -  उस  को
 क्‍या  उसी  तरह  या  हक़  या  अधिकार  नहीं  हैं
 जिस  तरह  से  पति  का  होता  है।  वह  उसका

 दला
 है  कि  उस  को  पिता  के  धर  में  जगह

 ||
 आखिर  में  मुझे  एक  बात  और  कहनी  हैं

 और  में  चाहती  हूं  कि  श्री  देशपांडे  जी  उस  को
 घ्यान  से  सुनें,  में  एक  खतरनाक  बात  कहने  जा

 रही  हूं.
 ४,  ताकि  उस  को  सुन कर  वह  उस  को  मिस-

 ह  (ग़लत  अथ  लगाना)  न  कर  लें।
 हमारे  बिल  में  एक  इलाज  था  कि  जो  बच्चे
 जायज  नहीं  हैं  उनको  भी  सम्पत्ति  में  कुछ  अधिकार
 मिलना  चाहिये  ।  हमारी  सेलेक्ट  करे
 (प्रवर  समिति)  में,  या  उस  सदन  में  यह

 मुनासिब  समझा  गया  कि  उन  को  जायदाद  मेँ
 अधिकार  न  दिया  जाये  1  हमारे  ला  मिनिस्टर
 साहब  ने  शायद  उस  को  मंजूर  भी  कर  लिया  |
 आज  मुझे  पुरानी  कहानी  दोहराना  नहीं  हैं
 क्‍यों  कि  राज  वक्‍त  बहुत  बदल  गया  है।  एक
 ग्रस्त  ऐसा  था  कि  कोई  पड़ा  भी  मिलता  था  तो
 उस  को  उठा  कर  अपने  घर  लाने  की  बात  नहीं
 सोच  सकते  थे,  पर  राज  परिस्थिति  बदल  गई  है  ।
 आज  दूसरे  मुल्क  में  भी  और  हमारे  मुल्क  में  भी
 बेशुमार  बच्चे  ऐसे  हें  जिन  का  कोई  कसूर

 नहीं  पैदा  होने  में  ।  राज  हमारा  देश  इतनी
 तरक्की  कर  गया  हैं  कि  आज  ऐसे  बच्चों  को  लोग
 अपनी  छाती  से  लगाते  हैं । श्राज  वह  बच्चे
 घर  घर  इस  तरह  से  धक्के  नहीं  खाते  जिस
 तरह  पहले  खाते  थे  ।  में  बाप  को  वह  होम्स  (घर  )
 "दिखाऊं  जहां  से  लोग  आ  कर  और  खुशामद
 'करके  उन  को  ले  जाते  हैं  -  हम  ने  इस  चीज़  को
 महसूस  किया  कि  इन  बच्चों  की  पूरी  हिफाजत  की
 जानी  चाहिये  और  इस  को  ध्यान  में  रख  कर
 बहुत  से  ऐसे  होम्स  चलाये  गये  |  आज  इतिहास
 जतलाता  हैँ  कि  इस  तरह  के  बच्चे  दुनिया  में
 हमेशा  से  रहे  हैं  ।  उन  बच्चों  में  बहुत  से
 अच्छे  बच्चे  भी  हुए,  बहुत  से  महापुरुष
 भी  हुए  are  भी  यह  कहना  मुश्किल  है  कि
 कौन  बच्चा  आगे  चल  कर  क्‍या  बनेगा।
 उस  बच्चे  को  सम्पत्ति  सिर्फ  इस  लिये  न  दी  जाये
 कि  उस  के  पैदा  होने  में  पैदा  करने  वालों  का
 कसूर  था,  उस  को  उस  से  महरूम  कर  दिया  जाये,
 यह  मेरी  समझ  में  नहीं  आता  है  -  हमारा  यह
 फर्ज  होना  चाहिये  कि  हम  उस  को  और  उसके
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 मां  बाप  को  इतनी  सहायता  करें  कि  बह
 उन  बच्चों  को  अपने  पैरों  पर  खड़ा  होने  लायक
 बना  सकें।  राज  वक्‍त  वह  श्मा  गया  है  कि  हम
 ऐसे  बच्चों  को  सड़कों  से  उठा  कर  ले  जायें,
 पालें,  और  इस  बात  की  कोशिश  करें  कि  बह
 अपने  पैरों  पर  खड़े  हों  राज  उनको  जितने  भी
 सहयोग  की  जरूरत  हो  बह  उन  को  दिया  जाये  |
 में  ऐसे  बहुत  से  लोगों  को  जानती  हूं  जो  कि  बेहतरीन
 लोग  हैं  और  इतने  बेहतर  लोग  हैं  कि  कई  दफा
 दिमाग  में  यह  बात  आती  है  कि  अगर  सब  ऐसे  हीं
 होते  तो  सारी  दुनिया  अच्छी  होती  |  लेकिन  यह
 बात  मेरी  समझ  में  नहीं  आती  कि  जो  आप  कर
 सकते  हैं  उन  के  लिये,  जो  समाज  कर  सकता  है
 उनके  लिये  चह  भी  हम  और  समाज  न  करें  बल्कि
 ऊलटे  उनके  अधिकारों  को  छीन  लें  ,  यह  कहां
 तक  उचित  हैं  ।  यह  बात  हफीज  नहीं  होनी
 चाहिये  ny  में  ला  मिनिस्टर  साहब  से  कहूंगी  कि
 अगर  आज  लड़की  को  जायदाद  देने  से  कोई
 गड़बड़ी  समाज  के  लिये  पैदा  होती  है,  ग्राम  अगर
 किसी  मुसीबतजादा  को  अधिकार  देने  से  समाज  के
 लिये  खतरा  पैदा  होता  है,  तो  हम  कानून  में  उस  का
 प्रोविजन  (उपबन्ध)  कर  सकते  हैं  ।  हमारे  देशपांडे
 जी  भी  वकील  हैं,  हमारे  आनरेबल  मेम्बर  पंडित
 ठाकुर  दास  जी  भी  वकील  हैं,  दोनों  ही लड़की  को
 अधिकार  देने  का  विरोध  करते  हैं,  दोनों  कहते  हें
 कि  लड़की  लड़के  दोनों  को  जायदाद  मिलने  से
 हिन्दू  धर्म.  चला  जायेगा,  खतरा  पैदा  हो  जायेगा
 तो  में  अर्ज॑  करती  हूं  कि  भ्रमर  दोनों  को  जायदाद
 न  मिल  सके  तो  सिर्फ  लड़की  को  दे  दी  जाये  ।
 पंजाब,  दिल्‍ली  और  यून  पी०  को  बिल  में  से
 निकालने  के  बजाय  लड़के  के  हाथ  से  अधिकार
 निकाल  लिया  जाये  तो  कोई  नामुनासिब
 बात  नहीं  होगी  1  इसलिये  मेरा  यह  विश्वास  है
 कि  यहां  पर  लड़के  और  लड़की  की  बराबरी  का
 सवाल  नहीं  है  1  लड़के  के  साथ  मेरी  कोई
 मुखालिफत  नहीं  हैं,  परन्तु  हमारी  समाजिक
 परिस्थितियां  ऐसी  नहीं  है  कि  लड़के  लड़की
 दोनों  के  साथ  बराबरी  का  व्यवहार  हो  सके  ।
 जाहिर  &  कि  शारीरिक  ताकत  में  कोई  बराबरी
 नहीं  है,  बहुत  सी  बातों  में  अन्तर  है  1  इसलिये
 में  चाहती  हूं  कि  दोनों  में  से  जो  ज्यादा  विवश  हो,
 जो  ज्यादा  मजबूर  हो,  जिस  पर  खुद  अपने  बीवी
 बच्चे  का  ज्यादा  भार  रहता  है  उस के  लिये  मां
 बाप  को  ज्यादा  प्रा वि जज  करना  चाहिये।
 आज  हमारे  समाज  की  अवस्था  बड़ी  खराब  हैं,
 इसलियें  अगर  एक  को  ही  मिलने  की  बात  हो  तो
 मां  बाप  का  फर्जे  हैं  कि  वह  अपनी  डा र्ट्स
 (लड़कियों  )  को  ही  दें।
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 Shri  U.  M.  Trivedi:  Before  I  proceed
 with  the  debate  on  the  Bill,  I  would  like
 to  raise  a  point  of  order  for  decision  by
 you,  Mr.  Deputy-Speaker.  This  Bill,  as
 we  all  know  and  as  we  had  a  discussion
 today,  is  said  to  have  been  introduced
 in  the  Rajya  Sabha.

 One  of  the  provisions  of  the  Bill,  con-
 tained  in  clause  31,  is  this:

 “If  an  intestate  has  left  no  heir
 qualified  to  succeed  to  his  or  her
 property  in  accordance  with  the  pro-
 visions  of  this  Act,  such  property
 shall  go  to  the  Government:  (so  far

 it  is  all  right)  and  the  Government
 shall  take  the  property  subject  to  all
 the  obligations  and  liabilities  to
 which  an  heir  would  have  been  sub-
 ject.”
 It  will  not  take  me  long  to  persuade

 you  to  come  to  the  conclusion  that  the
 use  of  the  words  “obligations  and  lia-
 bilities  to  which  an  heir  would  have  been
 subject”  is  meant  to  convey  the  idea  that
 the  Government  would  have  to  discharge
 those  liabilities,  if  the  liabilities  do  exist.
 If  the  liabilities  do  exist,  they  will  have
 to  be  paid  out  of  the  Consolidated  Fund
 of  India.

 An  Hon.  Member  :  Not  necessarily.
 Shri  U.  M.  Trivedi:  व  is  clear  from

 the  expression  itself.  They  will  have  to
 be  met  from  the  Consolidated  Fund  of
 India  if  they  do  exist.  If  the  liabilities
 are  much  more,  as  some  voice  behind
 me  speaks,  than  the

 er
 then  they

 will  be  met  by  the  State.  The  landed  pro-
 perty  may  come  but  the  liabilities  may
 be  much  more  than  the  value  of  the  pro-
 perty.  In  that  case,  the  liabilities  and
 obligations  will  have  to  be  met  from  the
 Consolidated  Fund  of  India.

 The  provisions  in  article  7  are  very
 clear:

 “A  Bill  or  amendment  making  pro-
 vision  for  any  of  the  matters  speci-
 fied  in  sub-clauses  (a)  to  (  B  of
 clause  ad)  of  article  0  shall  not
 be  introduced  or  moved  except  on
 the  recommendation  of  the  Presi-
 dent  and  a  Bill  making  such  provi-
 sion  shall  not  be  introduced  in  the
 Council  of  States.”
 If  a  payment  is  to  be  made  from  the

 Consolidated  Fund  of  India,  as  I  have
 submitted

 Shri  Nambiar  (Mayuram):  It  is  too
 late.

 Shri  U.  M.  Trivedi:  Everything  is  too
 Jate  for  every  progressive.
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 Article  ll0(I)(d)  provides  like  this:
 cs  if  it  contains  only  provisions

 dealing  with  all  or  any  of  the  fol-
 lowing  matters  namely,..........

 (d)  the  appropriation  of  mone’
 out  of  the  Consolidated  Fund  of
 India;”
 If  this  is  out  of  the  Consolidated  Fund

 of  India,  then  this,  read  with  article  AT,
 which  I  have  read  out  before,  will  re-
 quire  that  the  Bill  can  only  be  moved’
 in  this  House  with  the  recommendation
 of  the  President  and  could  not  have  been
 introduced  in  the  Council  of  States.

 Shri  A.  M.  Thomas  :  (Ernakulam)  :  Is.
 that  all?

 Shri  U.  M.  Trivedi:  My  friend,  Shri
 Thomas,  is  always  anxious  to  uphold  any
 point  of  the  Government,  but  he  may  try
 to  hear  me  also.  With  all  the  confidence:
 at  his  command,  Shri  Thomas  would
 realise  that  all  the  estates  which  are  es-
 cheat  do  not  bring  in  something  to  you;
 sometimes  they  take  out  something  from
 you.  There  are  occasions  when  the  pro-
 perties  for  which  people  clamour  have
 got  certain  obligations  attached  to  them;
 even  under  the  Transfer  of  Property  Act,
 the  obligations  are  there  and  they  have
 to  be  discharged.  When  this  law  very
 clearly  lays  down  that  the  obligations  and
 liabilities  will  have  to  be  paid  for  by
 the  Government.....

 An  Hon.  Member:  Only  to  the  extent
 of  the  value  of  the  property.

 Mr.  Deputy-Speaker:  The
 oat

 of
 order  has  been  formulated.  at  I
 understand  from  this  is  that  if  there  is
 an  estate  and  there  are  liabilities  more
 than  the  value  of  it,  then  the  liabilities
 should  be  met  and  nothing  would  es-
 cheat  to  the  Government.  There  is  no-
 property  left  at  all.

 There  is  no  question  of  escheat.  Es-
 cheat  comes  in  only  if  the  liability  is.
 met  and  there  is  something  to  go  to  the
 Government.  If  there  is  nothing  the  lia-.
 bilities  are  greater.  Where_is  estate
 and  what  would  go  to  the  Government  T
 There  is  no  point  of  order  so  far  as  this
 is  concerned.  I  have  given  my  ruling  and
 now,  the  hon.  Member  may  proceed  tm
 the  next  point.

 Shri  U.  M.  Trivedi:  I  am  sorry  I  have
 not  been  able  to  make  myself  clear.

 Mr.  Deputy-Speaker  :  I  am  also  sorry,
 I  have  been  hasty  in  giving  my  ruling.
 But,  both  facts  are  there  and  let  us
 proceed  further.
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 श्री  qo  एम०  त्रिवेदी:  उपाध्यक्ष  महोदय,
 राज  मुझ  से  फिर  एक  बार  मेरे  दोस्त  ने  कहा
 भर  मजबूर  किया  कि  में  हिन्दी  में  बोलूं  और
 में  हिन्दी  में  ही इस  विषय  पर  बोलना  भी  चाहता
 हूं  ।  बात  ऐसी  है  कि  यह  जो  बिल  सदन  में
 हमारे  सामने  आया  है  वह  हमारी
 गुलामी  मनोवृत्ति  का  ही  एक  नमूना  हैं  ।  बहुत
 दिनों  तक  हमार  यहां  बच्चों  की  पढ़ाई  में,  लड़कों  की
 पढ़ाई  में  जो  पढ़ाने  वाले  थे  वह  अंग्रेजी  के  जरिये,
 पाइचात्य  ढंग  की  शिक्षा  के  जरिये,  यह  कहते
 रहे  कि  हिन्दू  समाज  का  ढांचा  सामाजिक  ढंग  का
 होना  चाहिये  ।  पढ़ाने  वाले  ऐसे  थे  और  छोटे
 बच्चों  को  जो  पढ़ाया  गया  वह  उसी  प्रकार  से
 उनक  दिमाग  में  घुस  गया  ।  उसी  का  यह  नतीजा
 है,  जैसा  कि  मेरी  पूर्व वक्ता  श्रीमती  सुभद्रा  जोशी  ने
 कहा,  कि  ऐसे  भी  घर  हैं  जहां  पर  लड़के  मौज
 कर  रहे  हें  और  उनकी  मातायें  दर दर  बेन
 मांजने  के  वास्ते  फिरती  हैं।  मुझे  यह  सुनकर
 बड़ा  अफसोस  हुआ  ।  वह  ऐसे  ही  सड़क  होंगे
 जिनको  केवल  समाजवाद  की  ही  शिक्षा  मिली
 होगी  ।  हिन्दुस्तान  के  रहने  वाले  तो  बे  हो  नहीं
 सकते  ।  वे  समाजवादी  हो  सकते  हैं  |  जिनको
 प्रोग्रेसिव  कहा  जाता  हैं  वे  ही  ऐसे  हो  सकते  है,
 बाकी तो  ऐसे  नहीं  हों  सकते  ।

 उन्होंने  एक  बहुत  दुःख  दर्द  भरी  बात  कही  कि
 स्त्रियों  को  अधिकार  नहीं  हैं  A  उनका  फिकरा
 यह  था  कि  हिन्दुस्तान  की  स्त्री  को  अधिकार  नहीं
 हैं  ।  क्या

 श  ि
 स्तान  में  हिन्दू  ही  रहते  हैं  ?

 हिन्दुस्तान  में  औरतें  भी  रहती  है,
 ४४4४ औरतें  भी  रहती  हैं,  उनका  कलेजा  क्‍यों  उनकी

 हालत  को  बरदाशत  कर  रहा  है  ।  क्‍यों  नहीं  वह
 इस  तरह  का  कानन  बनवाती  ताकि  हमारे
 देश  की  जो  भी  औरतें  हें  उन  सब  को  कुछ  हक
 दिया  जाये  1  में  यह  बात  जानता  हूं  कि
 हमारे  मंत्री  महोदय  एक  अच्छे  वकील  हैं।
 में  उनको  एक  मिसाल  देता  हूं  कि  मुस्लिम  ला  में
 यह  है  कि  प्रीडिसीज्ड  (पहिले  मर  गये)  लड़के  की
 विधवा  को  कोई  अधिकार  नहीं  होता  ।  उसके
 वास्ते  शाप  के  दिल  में  दर्द  पैदा  क्‍यों  नहीं  होता  |
 हिन्दू  स्त्री  को  आज  भी  अ्रधिकार  है  कि  बहू
 आपसे  मेंटिनेन्स  (निर्वाह  भत्ता)  मांग  सकती
 हैं  और  वह  आपके  घर  में  रह  सकती  हैं  और
 उसको  इज्जत  के  अनुसार  मेंटिनेन्स
 देना  पड़ेगा।  में  पूछता  हूं  कि  क्या  एक  मुस्लिम
 स्त्री  हिन्दुस्तान  की  स्त्री  नहीं  है।  लेकिन  हम
 मुस्लिम  कानून  को  बदल  नहीं  सकते  और
 इस  बिल  कं  पोछे

 पड़े  हुए
 हैँ  t

 उपाध्यक्ष  महोदय,  दर्द  के  साथ  कहना
 पड़ता  है  कि  श्री  पाटनकर  जैसे  भ्रादमी  जो  खूब
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 अच्छे  हिंदू  संस्कारों  में  पले  हुए  हैं.  और  जो  कुछ
 दिनों  हिन्दू  महासभा के  प्रेसीडेंट  भी  रहे  है

 Shri  Pataskar:  That  is  wrong.  I  was
 never  the  President.

 Shri  B.  S.  Murthy:  He  wants  every-
 body  to  be  the  President,  including  B.  S.
 Murthy.

 शनी  यु  एम०  जिंदा  :  मेरे  कहने  का  मतलब
 यह  था  कि  जब  हम  आप  जैसे  संस्कारी  आदमी  को
 नहीं  समझा  सकते  तो  हम  दूसरे  को  कसे  समझा
 सकेंगे  ।  अगर  हम  आपको  नहीं  समझा  सकते
 तो  दूसरों  को  समझाना  तो  हमारे  लिये  बहुत
 कठिन  समस्या  हो  जायेगी  |  आपने  यह  बिल
 लड़की  को  अधिकार  देने  के  वास्ते  बनाया  है  ॥
 इधर  लड़की  को  बाप  के  पास  से  देते  हूँ,  उघर
 पति  के  पास  से  दिलवाते  हैं,  ससुर  के  पास  से
 उसे  मिलता  है  ।  उसके  लिये  आपने  सब  तरफ  से
 “टेक  टेक”  (लेना)  ही  रखा  है  “गिव  गिव”  (देना)
 कहीं  भी  नहीं  रखा  हैं  il  उसके  ऊपर  कोई  जिम्मे-
 बारी  नहीं  रखी  गयी  है  t  लेकिन  हमारे  यहां
 सारे  देश  में  और  खासकर  देहात  में  यही  विश्वास
 चल  रहा  है  कि  लड़का  परिवार  कें  प्रति  जिम्मे-
 वार  होगा  |  मेन  (Mayne)  ने  अपनी
 किताब  में  लिखा  है:

 “A  Hindu  mav  start  with  nothing
 and  make  a  self-acquired  fortune  by
 dint  of  his  own  ability  and  exer-
 tions.  But  in  a  couple  of  generations his  offspring  would  have  ramnified
 into  a  joint  family,  exactly  like  a
 banyan  tree  which  started  as  a  single
 shoot.  Absolute,  unrestricted  own-
 ership,  such  as  enables  the  owner
 to  do  anything  he  likes  with
 his  property,  is  the  exception. The  father  is  restricted  by  his  sons,
 the  brother  by  his  brothers,  the
 woman  by  her  successors.  If  pro-
 perty  is  free  inthe  hands  of  its
 acquirer,  it  will  become  fettered  in
 the  hands  of  his  heirs.  Individuat
 property  is  the  rule  in  the  West;
 corporate  property  is  the  mule  in
 the  East”.
 आज  आप  सोशल  सिक्योरिटी  (समाजिक

 डुला
 की  बात  कर  रहे  हें  लेकिन  आप  प्रापर्टी

 बारे  में  यह  कानून  बना  रहे  हैं  -  झप  एक
 तरफ  जहां  पबलिक  सेक्टर  (सरकारी  क्षेत्र)
 को  डेवलप  कर  रहे  हैं  वहां  प्राइवेट  सेक्टर  (गैर
 सरकारी  क्षेत्र)  को  बरबाद  कर  रहे  हैं  |  अरब  ग्रुप
 प्रोग्रेसिव  (प्रगतिशील)  हैं  और  चाहते  हें  कि
 कोई  का  मालिक  ही  न  हो  लेकिन
 हमें  यह  देखना  चाहिये  कि जिस  सोशल  सिक्योरिटी
 के  लिये  हमारे  कम्युनिस्ट  और  सोहा लिस्ट  बन्धु
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 [श्री  य०  एम०  त्रिवेदी]
 लोग  चिल्लाते  रहे  हैं  क्या  वह  हिन्दू  समाज  म  नहीं
 थी  a  में  चाहता  हूं  कि आप  इस  बात  पर  विचार
 करें  कि  जो  सोशल  सिक्योरिटी  हिन्दू  समाज  में
 मौजूद  है  क्या  आप  आज  उसे  बरबाद  नहीं  कर
 रहे  हैं

 at  नम्बियार  (मयूर)  :  कभी  नहीं  ny

 sit  qo  एस०  त्रिवेदी  :  ग्रुप  अभी  समझे  ही
 नहीं  है  कि  हिन्दू  समाज  में  कितनी  सोशल
 सिक्योरिटी  है  1  जो  मेंने  मेन  की  पुस्तक  में  स
 पढ़कर  सुनाया  है  उस  तरफ  माननीय  सदस्य  ध्यान
 दें  तो  उनको  वास्तविकता  का  पता  चलेंगी।
 यहां  यह  सिद्धान्त  था  कि  सब  मिल  कर  एक
 जायदाद  के  मालिक  होते  थे  ।  यहां  तक  सिद्धान्त
 था  कि  बाप  की  जायदाद  का  बेटे  भी  बटवारा
 नहीं  करवा  सकते  थे  1  जैसा  कि  पंडित  ठाकुर
 दास  जी  ने  कहा  यहां  तो  पहले  यह  उसूल  था  कि
 बाप  के  रहते  लड़के  एनसेस्ट्रल  प्रापर्टी  (पैतृक
 सम्पत्ति)  का  बटवारा  नहीं  मांग  सकते  थे।
 हां  सरवाईवरशिप  (उत्तर  जीविका)  का

 उसूल  माना  जाता  था  यानी  जो  जिन्दा  रहे
 उसकी  ही  प्रापर्टी  होगी,  मरे  हुए  का  कोई  हक
 नहीं  है  |  लेकिन  इसमें  आपने  पहले  ही  चंचु
 अवेश  कर  दिया  जब  कि  आपने  एस्टेट  ड्यूटी  बिल
 (सम्पदा  मुल्क  विधेयक)  बनाया  |  उस  वक्‍त
 आपने  जबरदस्ती  यह  उसूल  हमारे  ऊपर
 सलाद  दिया  कि  जब  बाप  मर  गया  तो  यह  मान
 लिया  जायेगा  कि  बटवारा  हो  गया  V
 किसी  नें  बटवारा  मांगा  नहीं  पर  बाप  उसको
 पैदा  करते  हैं  t

 ह  समाज
 में  यह  सिद्धान्त

 माना  गया  हैं  कि  मरे  हुए  का  कोई  हक  नहीं
 है  -  लेकिन  इस  उसूल  पर  आपने  कुठाराघात
 कर.  दिया  जब  कि  आपने  एस्टेट  ड्यूटी  बिल
 बनाया  ।  ऐसा  मालूम  होता  हैं  कि  आपके  दिल
 में  यह  बात  आ  गयी  है  कि  किसी  तरह  से  ज्वाइंट
 हिन्दू  फैमिली  (संयुक्त  हिन्दू  परिवार)  को
 तोड़ना  चाहिये  |  अगर  आप  ऐसा  करना  चाहते
 हैं  तों  आपके  सामने  एक  सीधा  रास्ता  हैं  कि
 आप  एक  कलम  लिख  दीजिये  कि  हम  ज्वाइंट
 हिन्दू  फैमिली  को  नहीं  चाहते  |  आपने  इस
 बिल  के  बनाने  में  उन्हीं  लोगों  की  सलाह  ली
 जिनकी  पाश्चात्य  बुद्धि  थी  और  जिन्होंने  कभी
 प्राच्य  दृष्टि  से  इस  बात  को  नहीं  देखा  था।
 आपने  यह  कभी  जानने  की  कोशिश  नहीं  की  कि
 ज्वाइंट  हिन्दू  फैमिली  में  _  कितनी  सोशल
 सिक्योरिटी  हैं।  आज  इसी  के  कारण  बूढ़े  बाप
 और  मां  का  पालन  पोषण  लड़का  करता  है
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 इसी  क  कारण  विधवा  स्त्री  मेंटिनेन्स  मांग
 सकती  है,  मकान  में  रह  सकती  है  1  श्राप  जरा
 इंगलैंड  में  जाइये  गौर  देखिये  कि  वहां  बढे
 माता  पिता  की  क्‍या  हालत  है।  उनको  कोई
 सहारा  नहीं  ।  उनको  पेंशन  मिलती  है  और  वे
 अलग  रहते  हैं  भ्र ौर  टिक  टिक  करते  फिरते  हें,
 कोई  उनको  देखन  वाला  नहीं  हैँ  |  और  बाहर
 जाकर  बेचारे  कबुतरखानें  में  बैठते  हैं  श्लोक
 उनको  वहां  पर  कोई  बच्चा  नज़र  नहीं  भाता
 और  वे  ऐसा  महसूस  करने  लगते  हैं  कि  दुनिया  की
 सारी  जो  कुछ  जिन्दगी  है  वह  उनके  वास्ते  बर्बाद
 हो  गई  है  कौर  मानो  वे  एक  जानवर  के  मूल्य
 और  पशुओं  के  तुल्य  किसी  चिड़ियाखाना  के  प्रकार
 रह  रहे  हों,  वैसा  नगर  आप  हमारे  समाज  को
 करना  चाहते  हें  तो  आप  बेशक  अंग्रेजों  और  उन
 याइचात्य  देशों  का  अनुकरण  करिये  +  में
 आपको  चेतावनी  देना  चाहता  हूं  कि  ज़रा  ज्ञान
 रुक  कर  सोचिये  तो  कि  आप  किस  बहाव  में
 अपने  को  बहाये  ले  जा  रहे  हें  और  उसका  प्रभाव
 आप  पर  और  समाज  पर  कितना  ग्रनिष्टकारी  सिद्ध
 होने  वाला  है  और  हिन्दू  समाज  और  संयुक्त
 परिवार  सिस्टम  को  आप  किस  प्रकार  तहसनहस
 कर  डालने  वाले  हैं  -  आप  यह  समझ  कर  कि  यह
 बड़ा  प्रोग्रेसिव  (प्रगतिशील  )  क़दम  है,
 इसके  बहाव  में  मत  बह  जाइये  i  भ्राग्रेसिव  क्‍या
 चीज़  &  ?  में  तो  कहता  हूं  कि  यह  प्रोग्रेसिव  नहीं
 बल्कि  रेट्रोगसिव  (प्रतिगामी  )  है  और  अंग्रेज़ी
 भाषा  में  इसके  लिए  एक  बड़ा  बुरा  बान्हें
 जिसको  कि  इस्तेमाल  करने  कं  लिये  मेरे  दोस्त
 मुझे  क्षमा  करें  और  साशा  करता  हूं  कि  वें
 नाराज़  नहीं  होंगे  और  वह  यह  है  कि
 It  isa  renegade  step.  Itis  not
 a  progressive  thing.

 Shri  Nambiar:  The  definition  of  both
 the  words  should  be  changed.

 Mr.  Deputy-Speaker  :  Retrograde  or
 renegade  ?

 Shri  U.  M.  Trivedi:  Renegade's  ac-
 tion,

 Mr.  Deputy-Speaker  :  A  step  can  only
 be  a  retrograde  one.

 Shri  B.  S.  Murthy:  Run-a-great  step.

 Shri  U.  M.  Trivedi:  That  you  do  when

 you
 address  Station  Masters  and  not

 ere,
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 उपाध्यक्ष  महोदय,  जब  यह  बिल  हमारे
 सामने  पेदा  किया  गया  था  उस  वक्‍त  हमसे  यहां  पर
 -साफ  साफ़  कह  दिया  गया  था  कि  भाई  यह  कानून
 “मि ताक्षर वाले  पर  लाल  नहीं  होगा।  यह  सिर्फ
 दाय माग वालों  पर  लागू  होगा  ।  दाय भाग

 में  पहले  ही  ऐसा  था  कि  वहां  पर  कोई  आदमी
 सरवाइवरछ्षिप  से  मालिक  नहीं  होता  था  और
 उनका  सामाजिक  जीवन  इस  प्रकार  का  बन  चुका

 तथा  कि  जिस  पर  कोई  कुठाराघात  नहीं  हो  सकता
 आ  लेकिन  हमने  देखा  कि  जब

 कानून
 न  बनाने  लगे

 तो  एकदम  यह  कह  दिया  गया  कि  यह  कानून
 “मिताई  सवालों  पर  भी  लागू  होगा  और  मुरुमकतैय-
 मम  पर  भी  लागू  होगा,  एक्सटेंशन  क्लास  निकाल
 लिया  गया  और  सबको  इसमें  शामिल  कर  लिया
 गया  ।  अगर  सबके  संग  इक्वेलिटी  (समानता)
 भर्ती  होती  श्र  एक  युनिफार्म  सिविल  ला

 ह
 रूप  व्यवहार  विधि)  बना  लिया  जाता

 कि  हिन्दू,  मुसलमान,  पारसी  और  ईसाई  सब  के
 ऊपर  लागू  होता  तो  में  आपकी  इस  यूनिवर्सिटी
 की  और  इक्वैलिटी  के  बात  को  समझ  सकता  था
 लेकिन  यहां  पर  में  देखता  हूं  कि आपकी  इक्वेलिटी
 बहां  तक  नहीं  जाती  हैं  और  इसमें  दफा  २  के
 अन्दर  हिन्दू  समाज  को  तोड़ने  के  वास्ते
 और  छिन्न  भिन्न  करने  क॑  वास्ते  आपने  दफा
 २के  सबक्लाज़  २  में  इस  तरह  से  लिख  दिया
 छः

 “Notwithstanding  anything  con-
 tained  in  sub-section  cD,  nothing contained  in  this  Act  shall

 apply to  the  members  of  any  Scheduled
 Tribe  within  the  meaning  of  clause
 (25)  of  article  366  of  the  Constitu-
 tion  unless  the  Central  Govern-
 ment,  by  notification  in  the  Offici-
 al  Gazette,  otherwise  directs.”
 में  पूछना  चाहता  हूं  कि इस  तरह  का  प्रोविजन

 (व्यवस्था)  क्‍यों  रखा  गया  है?  शेडयूल
 ट्राइब्स  वाले  हमारे  पड़ोसी  हैं  और  हज़ारों
 वर्षों  से  हमारे  साथ  रहतें  आये  हें  और  हमारे
 साथ  उठते  बैठते  और  खेलते  जाये  हें  उन  मील
 निवासियों  पर  आप  यह  कानून  क्यों  नहीं  लागू
 करेंगे  और  बाप  क्‍या  कोई  कारण  बता  सकते  हैं
 कि  उन  पर  क्‍यों  इसको  लागू  नहीं  करना  चाहिये

 और  सिर्फ  हिन्दू  समाज  के  ऊपर  ही  इसे  क्‍यों
 लागू  किया  जाये  और  बाप  इक् वैली  हर  एक
 क्यों  नहीं  भागे  बढ़ने  देते  ?  लेकन  मेने  तो
 जैसा  पहले  भी  कहा  आपको  सिर्फ  एक  ही  फिक्र
 दामनगीर  हैं  और  वह  है  डिस्ट्रक्शन  आफ
 प्राइवेट  प्रापरटी  (निजी  सम्पत्ति  का  विनाश)
 जिसका  कि  नम्बियार  साहब  ने  ज़िक्र  किया  था,
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 उसको  करने  के  वास्ते  आप  हिन्दू  समाज  को  इस
 प्रकार  से  तोड़ना  और  नुकसान  पहुंचा  रहे  हैं  1

 क्‍या  भ्रापने  कभी  भ्रपनी  दफा  ६  के  बारे  में  भी
 गौर  किया  है  कि  क्‍या  चीज़  शापने  बनाई  है  ?
 में  नहीं  समझता  कि  कलार  ६  लिख  कर  इस  तरह
 का  प्रावधानों  (परन्तुक)  “यों  लिखा  गया  कि
 एक  हिन्दू  बाप  के  मरने  के  बाद  उसके  फीमेल
 रिलेंटिव  को  उस  कोपासंनरी  प्रापरटी  (संमांक्षी
 सम्पत्ति)  में  शेयर  मिलेगा  t  जैसा  एक्सप्लेनेशन
 (व्याख्या)  दिया  गया  है  उससे  हेडशिप
 और  इन जस्टिस  (कठिनाई  और  अन्याय)
 बढ़ने  का  इमकान  है  and  it  will  make
 unsafe  the  title  of  a  coparcenary
 even  after  the  partition  (इससे
 विभाजन  के  बाद  भी  समोशी  का  स्वत्व
 असुरक्षित  रहे  गा)  में  पूछता  हूं  कि  ग्राम
 लड़की  भी  साथ  में  रह  सकती  तो  कौन  सा  हज  था  ?
 में  नहीं  जानता  कि  आपने  हिन्दू  कानून  में  ऐसा
 कौन  सी  खराबी  देखी  जिसकी  कि  वजह  से  आपको
 इस  तहर  का  कानून  बनाने  की  आवश्यकता
 महसूस  हुई  1  मेरी  बहन  श्रीमती  सुभद्रा  जोशी
 यहां  से  उठ  कर  चली  गई  नहीं  तो  में  पूछता
 कि  उन्हें  कहां  से एक  गटर  इंस्पैक्टर  की  तरह  से
 यह  मालूम  हो  गया  कि  सारा  का  सारा  हिन्दू
 समाज  खराब  हैं  और  क्‍या  उन्हें  एक  भी  ऐसा
 आदमी  देखने  को  नहीं  मिला  जिसने  कि  अपने  बहन
 या  अपनी  बेटी  को  अच्छी  तरह  से  रक्खा  हो  ?
 मुझे  झपने  गांव  और  मालवा  ,  राजस्थान,  मध्य
 भारत  और  गुजरात  के  गांवों  का  अनुभव  है
 और  वहां  के  वास्ते  में  कह  सकता  हूं  कि  वहां  पर
 लोगों  ने  कर्जा  लें  लें  कर  अपनी  लड़कियों  को
 अच्छे  घर  में  ब्याहा  है  और  उसके  कारण  बीस
 बीस  साल  तक  के  लिये  क़िलेदार  हो  गये  हैं  ।  में
 पूछना  चाहता  हूं  कि  इस  जायदाद  के  बटवारे
 और  टंटे  के  बाद  वह  भावना  कि  मेरी  बहन  ग्रच्छे
 से  अच्छे  घर  जाये  और  उसके  लिये  वह  कर्जा
 अपने  सिर  पर  झोड़  लेता  है,  कहां  रह  पायेगी  ny
 aa  हमारे  मध्यम  वर्ग  वालों  के  पास  और
 खेतीहर  लोगों  के  पास  कौन  सी  बड़ी  जायदाद
 पड़ी  है.  जिसका  कि  आप  बंटवारा  करवाने
 जा  रहे  हैँ  1  में  उन  लखपतियों  और  करोड़-
 पतियों  की  बात  नहीं  करता  हूं  और  न  ही  उनके
 वास्ते  ऐसा  कानून  बनाने  की  आवश्यकता  ही
 हैं  -  उनके  वास्ते  कप  यह  कानून  नहीं  बना
 रहे  हैं  ;  आप  क्‍यों  ऐसा  कानून  बना  कर  उन
 लाखों  भाई  बहनों  के  प्रेम  सम्बन्ध  को  तोड़ने
 जा  रहे  हैं  कौर  में  मापकों  बतलाऊं  कि  शादी  के
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 (श्री  यू०  एम०  त्रिवेदी  ]

 बात  तो  बाप  और  भाई  सब  कुछ  कर्जा  तक  ले
 कर  अपनी  लड़की  की  वादी  करते  ही  हैं  लेकिन,
 शादी  के  बाद  भी  और  बाप  के  मर  जाने  के  बाद  भी
 भाई  तो  जिन्दगी  अपनी  बहन  को  कछ  न  कुछ  देता
 ही  रहता  है  और  बाप  के  मर  जाने  के  बाद  भाई
 भात  ले  कर  एक  गांव  से  दूसरे  गांव  बहन  के  यहां
 जाता  है  और  मेंने  देखा  हैं  कि  भात  लेकर  भाई
 लोग  हज़ार  हजार  और  पांच  पांच  सो  मील
 तक  का  सफर  करते  हैं  ।इसी  सिलसिले  में
 में  आप  को  बतलाऊं  कि  एक  सज्जन  थे  जिनकी
 कि  आर्थिक  हालत  बहुत  ज्यादा  गिरी  हुई  थी
 लेकिन  जब  लड़की  का  मु कलावा  आया  तो
 उन्होंने  अपना  आधा  मकान  गिरवी  रख  करके
 मुकलावा  दिया  और  में  समझता  हुं  कि  आपको
 इस  हिन्दू  समाज  के  अन्दर  इस  तरह  के  सैकड़ों
 और  हज़ारों  लोग  मिलेंगे  जिन्होंने  अपने  मकान
 कौर  दूसरी  चीजें  गिरवी  रख  करके  और  करे
 लेकर  के  ऐसा  किया  होगा  और  मेरी  तो  समझ
 में  नहीं  आता  कि  ऐसी  हालत  में  आपको  इस
 तरह  का  कानून  बनाने  की  आवश्यकता  क्‍यों
 महसूस  हुई  ?  में  तो  समझता  हूं  कि  इस  कानून
 बनाने  के  पीछे  झापके  दिल  में  वही  भावना
 काम  कर  रही  हैं  और  उसको  आपको  स्पष्ट
 कह  देना  चाहिये  कि  जैसे  भी  संभव  हो  हमें
 हिन्दू  समाज  को  तहस  नहस  कर  डालना  हे
 और  उसके  टुकड़े  टुकड़े  कर  डालना  हैं  और  उसी
 लिये  आप  इस  तरह  का  कानून  बनाने  के  लिये
 उतारू  हो  रहे  हैं  -  में  समझता  हूं  कि  इसके
 अतिरिक्त  आपके  पास  कोई  दूसरा  कारण
 इस  कानून  बनाने  के  लिये  नहीं  हैं।  आपके
 दिल  में  यह  चीज़  लगातार  काम  कर  रही  है  कि
 जब  तक  हिन्दू  समाज  को  तोड़  न  दिया  जाये  और
 जब  तक  उसे  गुलामी  की  मनोवृत्ति  में  न  लिया
 जायें  तब  तक  टीक  काम  नहीं  बनेगा  ।  गुलामी
 की  मनोवृत्ति,  यह  शब्द  में  इसलिये  इस्तेमाल
 करता  हूं  कि  यहां  इस  मुल्क  पर  पहले  अंग्रेजों
 का  राज्य  और  उससे  पूर्व  यहां  मुसलमानों  का
 राज्य  रहा  ।  यहां  पर  जब  मुसलमानों  का  राज्य
 रहा  तो  हमने  देखा  कि  मुसलमान  बन  जानें  से
 लड़की  को  कुछ  अधिकार  प्राप्त  हो  जाता  है,
 मुसलमानों  के  कानून  के  अनुसार  लड़की  को  अपने
 बाप  के  मरने  पर  उसकी  जायदाद  में  कुछ  अधिकार
 प्राप्त  हो  जाता  है  |  अब  यह  सवाल  नहीं  है  कि
 यह  चीज  प्राग्रेसिव  हैं  कि  नहीं,  लेकिन  यह  ज़रूर  है
 कि  वहू  विचार  हिन्दुस्तान  का  नहीं  हैं  और  वह
 रीतिरिवाज  दूसरे  मुल्क  के  हैं  |  इसी  तरह  से
 क्रिश्चियन  ला  (ईसाई  विधि)  के  बारे  में  भी
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 मेरा  यही  कहना  हैं  कि  वह  इस  मुल्क  का  नहीं
 है  और  एक  पराये

 +
 का  है  और  वह  यहां  के

 रीतिरिवाज  नहीं  हैं  ।  जब  हमने  सब  प्रकार  से
 उनकी  ईस  मनोवृत्ति  को  अपने  अन्दर  घुसेड़ना

 शुरू
 किया  तो  फिर  हम  अपने  समाज  की  रचना

 उसी  प्रकार  की  करने  पर  उतारू  हो  गये  हैं
 और  यह  हमारी  एक  गुलामी  की  मनोवृत्ति  का
 नमूना  &  कि  हमारे  अपने  में  जो  अच्छापन  है  और
 जो  अच्छी  बातें  हमारे  हिन्दू  समाज  के  अन्दर  विद्या
 मान  हैं,  उनकी  तरफ  ध्यान  नहीं  देते,  उधर  हमारी
 निगाह  नहीं  जाती  और  हमारी  निगाह  हमेशा
 पाश्चात्य  देशों  के  रहने  वालों  की  तरफ  और
 उनके  रीतिरिवाजों  की  तरफ  रहती  है  और
 उनकी  हूबहू  नक़्ल  करते  जाने  में  हम  अपने  को
 धन्य  मानते  हैं  और  हमारा  ऐसा  विश्वास
 हो  चला  है  कि  अगर  हम  ऐसा  नहीं  करेंगे  तो
 हमें  दुनिया  के  अन्दर  कोई  प्रोग्रेसिव  नहीं  कहेगा  t

 उपाध्यक्ष  महोदय  :  आप  का  समय  खत्म
 हो  गया  |

 शी  यू०  एम०  त्रिवेदी  :  आप  कहते  हैं  कि
 मेरा  समय  खत्म  हो  गया,  लेकिन  में  चाहता  था  कि

 थोड़ा  समय  आप  का  लूं  1
 उपाध्यक्ष  महोदय  :  थोड़े  समय  से  आप  की

 मुराद  क्‍या  है?
 श्री  ू०  एम०  त्रि वेदों  :शायद  में  अभी

 कुल  दस  मिनट  बोला  हूंगा  ।

 उपाध्यक्ष  महोदय  :  आप  बीस  मिनट  बोल
 चुके  और  वह  भी  अपने  प्वाइंट  साफ  आर्डर  के
 बाद  ।

 शी  पु  एम०  त्रिवेदी  :  में  आपसे  पांच
 मिनट  और  चाहूंगा

 अब  में  बाप  का  ध्यान  इस  कानून  की  दफा
 १७  की  तरफ  दिलाता  हूं  1  क्या  हिन्दू  समाज  ने.
 आपको  कोई  दरख्वास्त  दी  थी  जिस  से  की  आप  को
 यह  कानून  बनाने  की  ज़रूरत  पड़ी  कि  हिन्दू
 समाज  में  मां  बाप  यह  कहने  को  तैयार  न  हो
 जायें  कि  अगर  लड़की  मर  जाये  तो  उस  को
 सारी  जायदाद  मुझे  मिल  जाये  ?  आज  कोई  भी
 कपूत  बाप  या  मां  हिन्दुस्तान  के  अन्दर  नहीं  होगी
 जिस  ने  आप को  दरख्वास्त  दी  हों  कि  अपनी  लड़की
 का  धन  वह  ले  ले  |  जैसा  पंडित  ठाकर  दास
 जी  ने  कहा,  हम  भी  ऐसा  ही  करते  प्राय  हैं  कि
 अगर  हम  किसी  गांव  में  पहुंच  जायें  और  हमें
 पता  लग  जाये  कि  उस  गांव  में  हमारे  गांव  की
 कोई  लड़की  ब्याही  हुई  है,  उस  से  हमारा
 कोई  सम्बन्ध  नहीं  है,  सिर्फ  यह  पता  लग  जाये
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 कि  वह  हमारे  गांव  की  है,  तब  भी  उसको  रुपया
 दो  रुपया  दे  ही  देंगे  ।  उस  की  जायदाद  उसे  के
 मां  बाप  खा  जायें  या  अपनी  तरफ  से  मजबूर
 करके  उस  को  निकाल  लें,  यह  अनुचित  बात
 मेरी  समझ  में  नहीं  जाती  t  अब  इस  प्रापर्टी  की
 बात  आप  के  ऊपर  ऐसी  हावी  हो  गई  हैं  कि
 ख़बंगुण  कांचनमाश्रयन्ते  ऐसी  चीज  आप  के
 सामने  आ  गई  है  कि  कुछ  भी  हो  प्रापर्टी  ऐसी
 ज  है.  जिस  को  सब  लेना  चाहते  हैं  ।  आज

 जो  भाषण  होते  हैं,  या  कोई  नई  पार्टी  बनती  है  तो
 उस  पार्टी  वालों  से  पूछते  हैं  कि  तुम्हारा  इकानामिक
 प्रोग्राम  (आशिक  कार्यक्रम)  क्‍या  है  ?  सब
 चीजें  तो  नष्ट  हो  गई,  सिर्फ  एकानमिक  प्रोग्राम
 की  बात  रह  गई  t  सारी  चीजों  में  यही  चीज  झा
 गई  हैं  -  समाज  रचना  में  भी  पूछा  जाता  है  कि
 एकानमिक  प्रोग्राम  क्‍या  है?  झगर  एकानमिक
 प्रोग्राम  ऐसी  बड़ी  चीज  थी  तो  हिन्दुस्तान  के
 अन्दर  सिंघी  भाई,  पंजाबी  भाई  और  बंगाली
 भाई  भाग  भाग  कर  नहीं  आते  i  वहां  पर  राम
 सेवक  से  मुहम्मद  अली  बन  गये  होते  ।  उन  की
 एकानमी  को  डिस्टर्ब  करने  वाला  कोई  नहीं  था  ।
 एकानमिक  प्रोग्राम  हो  सकता  है  यह  दूसरी
 चीज  है,  लेकिन  इस  जगत  के  अन्दर  प्रधानता
 की  चीज  यह  भी  हैं  कि  इस  लोक  के  ग्रन्थ
 आप  मनुष्य  को  किस  नीती  के  मार्ग  पर  चलाते,
 और  वह  ह॒  धर्म,  वह  है  उन  की  समाज  रचना
 और  वह  है  उसका  संस्कार  |  उन  संस्कारों  के
 ग्रा घार  पर  मनुष्य  अपना  जीवन  सुख  से  बिताता
 है,  राज  आप  इस  कोशिश  में  लगे  हुए  हैं  कि  जो
 हिन्दुओं  का  सुखी  जीवन  है,  आज  एक  मात्र
 सुखी  जीवन  सारी  दुनिया  में  अगर  कोई  है  तो  वह
 हिन्दुओं  का  है,  हिन्दुओं  का  गृह  संसार  जैसा
 खुली  हैं  वैसा  शापने  दुनिया  में  किसी  का  नहीं
 देखा  होगा  आप  उसकी  नींव  को  तोड़  देने  के  लिये
 उत्तरी  होते  है  ।  में  उपाध्यक्ष  महोदय  से  अनुरोध
 करूंगा  कि  हमारे  मिनिस्टर  साफ  लीगल
 ग्राफेयर्स  (विधि  कार्य  मंत्री)  को  सुझायें  कि
 उनके  हाथ  से  जो  घातक  हमला  आज  हिन्दू
 समाज  पर  हो  रहा  हैं  उस  को  बन्द  करने  की  वे
 कोशिश  करें  1

 Pandit  K.  C.  Sharma:  I  welcome  this
 measure.  |  am  pained  to  listen  to  the
 criticisms  advanced  by  many  of  my  hon.
 friends  not  because  I  do  not  find  much
 logic  or  arguments  in  them  but  because
 there  is  lack  of  appreciation  of  the
 vast  changes  that  the  Hindu  polity  has
 undergone  through  centuries  of  human
 evolution  and  development.  My  learned
 friends  must  disabused  their  minds  of  the
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 old  ideas.  I  may  say  that  the  cry  of
 the  ancient  system  of  Hindu  law  does.
 not  hold  good  now.  As  a  matter  of  fact,
 for  the  information  of  the  hon.  Member
 who  preceded  me,  I  may  tell  him  that
 the  present  system  of  Hindu  society,  the
 present  way  of  Hindu  living,  is  not  the
 same  as  the  Aryan  or  the  Vedic  system
 of  Hindu  thought  and  living.  The  present
 Hindu  polity  is  the  resultant  of  the  conflict
 between  the  Greek  system  of  thought
 and  way  of  living  and  the  Bud-
 dhist  system  of  thought  and  way  of
 living.  It  has  very  little  today—except the  deeply  laid  roots  which  themselves
 became  rotten  later  on—of  the  ancient
 Vedic  system.  The  prominent  part  or
 the  visible  colour  of  the  system  is  taken
 from  the  Greeks  and  the  Buddhist
 thoughts  and  ways  of  living.  Therefore,
 forget  that  the  present  Hindu  society,  this
 present  Hindu  polity,  has  much  to  do.
 with  the  Vedic  age  or  the  Vedic  way
 of  living.  Far  from  it.  To  cling  to  that—
 good  or  bad—is  to  blind  yourselves  and
 not  to  look  into  the  of  history  or
 of  evolution  of  the  human  thought,  parti-
 cularly  of  the  Hindu  thought.  I  may  re-
 mind  you  that  both  the  Greek  system  of
 inheritance  and  the  Buddhist  system  of
 inheritance  give  equal  right  to  the
 daughter  along  with  the  sons.

 I  take  another  aspect.  After  the  nu-
 clear  development,  after  so  much  of
 scientific  progress,  so  many  develop-
 ments,  all  countries—whether  Hindu,
 Muslim  or  any  other—cannot  remain
 isolated.  In  fact,  no  country  today  can
 remain  _  isolated.  You  have  to
 fall  in  line  with  what  is
 called  the  civilised  conceptions.  Call
 them  civilised  or  uncivilised.  but  so
 long  as  you  depend  fer  your  bread  on
 the  American  steel,  so  long  as  you  de-
 pend  for  your  bread  and  also  for  indus-
 trial  progress  on  the  technical  develop-
 ment  of  the  Russian  or  English  steel
 works,  you  have  to  fall  in  line  with  ways
 of  thinking  accepted  by  them.  I  say  that
 there  is  nothing  more  degrading  for  us.
 than  to  be  the  citizens  of  what  is  called
 an  under-developed  or  non-developed  or
 backward  country.  I  regard  it  as  a  slur
 on  the  human  race.  I  regard  it  as  a  slur
 on  my  very  existence  to  be  called,  in  this
 age,  as  a  citizen  of  a  backward  country.
 What  is  more  contemptible  than  to  be
 called,  when  you  go  about  the  world,
 “You  are  an  inferior  man;  you  belong  to
 a  backward  country  or  you  belong  to
 an  under-developed  country?”  When
 you  depend  for  your  development  and_
 progress  on  the  hold  of  other  countries,
 you  have  to  take  to  their  ways  of  think-
 ing,  and  you  have  to  take  their  ways  of



 6803  Hindu  Succession  Bill

 [Pandit  K.  C.  Sharma]
 ‘living  and  act  in  uniformity  with  their
 ‘lines  of  thinking  which  may  be  called
 ‘civilised  way  of  thinking.

 An  Hon.  Member:  I  do  not  feel  like
 t.

 Pandit  K.  C.  Sharma:  You  may
 pot  feel  it.  But  I  feel  it.  It
 ‘fs  all  subjective.  You  ma  go
 ‘round  the  world  and  enjoy  an  inferior
 ‘status.  I  refuse  to  enjoy  an  inferior  status
 -and  be  called  that  |  am  a  citizen  of  a
 ‘backward  country,  I  do  not  want  to  re-
 ‘main  in  a  backward  country.  I  do  not
 want  that  my  country  should
 remain  backward.  This  is  a
 ‘fundamental  question.  To  be  call-
 -ed  a  citizen  of  a  backward  country

 is  a  contemptible  thing  and  nobody
 “worth  the  name  will  like  to  be  called

 that  he  is  a  citizen  of  a  backward  coun-
 “try  and  pursue  a  contemptible  existence.
 ‘This  is  the  first  question,  and  all  the
 rest  comes  afterwards.  Whoever  does  not
 feel  this,  I  may  call  him  as  sub-human.
 This  is  my  way  of  thinking.  Others  may

 Shave  other  ways  of  thinking.  Therefore,
 I  beg  to  submit  that  we  have  come  to  a

 -stage  where  we  must  have  a  legislative
 suniformity.  We  must  have  a  uniformity
 “gn  the  rights  as  between  man  and  woman
 and  through  that  uniformity,  which  is  a

 -eondition  precedent,  we  must  move  for-
 <ward  for  a  political  uniformity  and  to-
 ‘wards  the  unification  or  equal  fity  of  all
 -countries  of  the  world  which  may  be

 possible.  That  is  one  aspect.
 QPanpit  THakur  Das  BHaRGava  in  the

 Chair]
 Another  point  is  that  with  the  rights

 -of  women,  the  question  of  population
 would  be  solved.  One  of  the  findamen-

 ‘tal  questions  and  the  most  difficult  ques-
 tion  facing  this  country  in  particular  and
 the  world  in  general,  is  the  growth  of

 ulation.  You  may  have  your  First
 Five  Year  Plan  and  also  the  Second  Five
 Year  Plan  and  work  them  successfully.
 You  may  have  a  successful  third  Five
 Year  Plan  also.  But  you  will  not  succeed
 in  raising  the  standard  of  your  people
 unless  you  control  the  population.  If  once
 you  give  the  right  to  the  girls  to  property,
 they  will  have  facilities  for  education,
 and  with  the  facilities  for  education  the

 ulation  will  be  controlled.  You  will
 Pave  less  children  and  better  children.
 Your  race  will  be  improved.  Your  coun-
 try  will  be  improved  and,  at  the  same
 time,  your  standard  will  be  raised.  It  is
 impossible  to  conceive  that  India,  despite
 all  her  efforts,  would  be  able  to  raise

 ‘her  people  to  an  acceptable,  economic .standard  of  life  if  the  population  is  not
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 controlled.  Otherwise,  India,  and  indeed
 the  whole  world  will  face  disaster.  After
 all,  after  the  war  the  greatest  problem  is
 the  problem  of  population,  and  the  prob-
 lem  of  population  cannot  be  solved  un-
 Jess  all  girls  get  facilities  for  education,
 and  not  only  education  but  the  facilities
 for  independent  profession.  By  educa-
 tion  and  independent  profession,  cer-
 tainly  the  growth  of  population  would
 be  checked  and  there  would  be  every
 possibility  of  raising  the  standard  of  life.
 That  is  the  way  to  remove  the  contem:
 tible  existence  of  belonging  to  3  bac! ke ward  or  an  undeveloped  country.  This  is
 an  essential  step  which  should  be  taken
 in  accordance  with  the  social  structure
 that  is  envisaged  in  the  Constitution.
 Article  l4  of  the  Constitution  says:

 “The  State  shall  not  deny  to
 any  person  equality  before  the  law
 or  the  equal  protection  of  the  laws
 within  the  territory  of  India.”
 Should  not  the  law  give  a  child  the

 mea
 of  development  ?  What  is  the  right

 of  development?  If  you  do  not  give  a
 girl  something  to  depend  upon,  if  you
 do  not  give  her  a  share  in  the  property,
 how  can  she  develop  ?  She  should  have
 the  right  to  receive  education  in  foreign
 countries.  Why  should  the  son  alone
 have  a  claim  in  the  father’s  property  to
 go  to  Cambridge  for  higher  education  ?
 Why  not  the  girl  also?  The  law  envi-
 sages  equality  of  rights.  Article  45  of
 the  Constitution  says:

 “The  State  shall  not  discriminate

 eT
 any  citizen  on  grounds  only

 of  religion,  race,  caste,  sex,  place  of
 birth  or  any  of  them.”
 There  is  no  sense  having  this  laid  if

 the  State  can  discriminate  against  a  citi-
 zen,  because  she  is  a  female;  the  State
 cannot  favour  any  citizen  because  he  is
 a  male.  Why  should  this  Parliament
 frame  or  tolerate  a  law  in  which  there
 is  any  disparity  with  regard  to  inherit-
 ance  ?

 What  is  the  growth  of  personality  ?  I
 possess  a  fountain  pen  worth  Rs.  60.
 So  long  as  I  possess  this  fountain  pen,  I
 feel  a  better  man.  Property  gives  per-
 sonality;  it  gives  a  feeling  of  superiority
 and  security.  Why  should  we  deprive  the
 daughter,  simply  because  she  is  a  fe-
 male,  of  this  right  to  possess  property,
 which  adds  to  one’s  personality?  Pro-
 perty  is  not  anything;  abstract  it  is  some-
 thing  tangible.

 Let  us  come  to  a  practical  proposi-
 tion.  You  say  that  untouchability  is  abo-
 lished.  It  is  not  any  charity;  it  is  not  any
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 gift  to  the  depressed  classes.  We  cannot
 build  our  country  the  India  of  our
 dreams,  unless  every  citizen  is  allowed
 to  work  in  an  honourable  situation.  We
 cannot  build  a  country  by  depriving  a
 half  of  the  population  of  the  dignity  and
 status  that  the  other  half  enjoys.  I  say
 that  in  the  name  of  the  glory  of  the
 country,  in  the  name  of  the  history  and
 culture  of  this  great  country,  it  is  im-
 moral  to  deny  the  right  of  property  to
 the  daughter,  simply  because  she  is  a  fe-
 male.  It  is  not  a  question  of  this  Hindu
 system  or  that  Hindu  system.  The  old
 system  has  decayed  and  died.  A  new  In-
 dia  is  rising;  the  old  India  is  dead  and
 gone.  Can  you  condemn  your  President
 becuuse  he  is  not  a:  Brahmin  or  belongs
 to  a  caste  Manu  does  not  permit  to
 hold  office,  In  that  case,  many  Minis-
 ers  aannot  have  their  position  in  the
 Cabinet.  Things  have  changed;  times
 have  changed  and  we  should  progress
 with  the  times.  The  old  things  might
 have  been  good  at  a  particular  time
 under  particular  circumstances.  Now  a
 new  India  is  rising  and  it  expects  new
 things.  lt  is  impossible,  therefore,  to  say
 that  Hindu  society  would  be  dead.  It  is
 something  which  the  historical  situation
 now  does  not  allow  you  to  depend  upon.

 There  is  one  other  thing  and  that  is
 about  the  father-in-law.  Let  me  take  the
 practical  position  which  is

 gee now.  I  am  concerned  more  about  the
 psychological  growth  of  a  child,  rather
 than  the  benefit  that  would  accrue  to
 the  child.  We  know  that  in  the  villages,
 at  the  most  the  village  people  can  have
 only  primary  education.  For  primary
 education,  much  pr

 ey
 is  not  neces-

 sary;  much  bene:  de  ‘om  inheritance  is
 not  necessary.  Let  us  consider  the  posi-
 tion  that  obtains  in  other  countries.  No
 female  child  claims  any  share  in  a  poor
 man's  property.  Take  lon  or  Burma.
 Are  there  not  poor  people  and  cultiva-
 tors  in  Ceylon  or  Burma?  There,  the  fe-

 og
 child  does  not

 —  hy  ee the  father's  property  use
 that  it  is  not  enough.  They  are  also
 human  beings.  Take  the  case  of  Moham-
 medans.  How  many  Mohammedan
 sants’  em  ay

 have  demanded  a  5
 in  the  ‘f  *s  property?  There  are  80
 many  Mohammedan  villages  near  my

 poe
 and  I  have  not  seen  any  quarrel

 ween  the  father-in-law  and  the  hus-
 band.  Human  sentiments  and  human
 ways  of  thinking  are  the  same  all  over.
 I  refuse  to  believe  that  a  Hindu  brother
 has  much  more  affection  for  his  sister
 than  a  Mohammendan  or  Christian
 brother.  No  other  society,  except  the

 30  APRIL  I956  Hindu  Succession  Bill  6806:

 Hindu  society,  kept  one-third  of
 its  people  downtrodden  as  slaves.  They
 would  not  even  take  water  from  the  other
 man’s  hands.  Among  the  Mohamme-
 dans,  the  king  and  the  slave  go  and.
 worship  in  the  same  mosque  and  even
 a  slave  can  become  the  son-in-law  of  a
 king  and  become  the  next  king.  I  would
 repeat  that  human  nature  in  every  society
 under  the  same  condilions  is  the  same.
 Human  life  is  a  flexible  and  pliable  thing.
 A  progressive  societv  should  learn  some-
 thing  from  outside,  and  should  change
 with  the  times.  Coming  to  the  property
 clauses,  I  beg  to  submit  that  the  daugh-
 ters  should  get  as  much  share  in  the
 father’s  property  as  the  sons.  Let  her
 take  her  share  in  order  that  she  may,  in
 this  great  building  process  of  this  land,
 serve  society.  She  may  practise  as  a
 doctor;  she  may  become  a  professor;  she
 may  work  as  a  legislator.  One  day  she
 may  become  the  President  of  India.  Why
 should  you  shut  the  door  against  her
 once  she  is  tied  down  to  a  fool  to  obey
 his  command.  I  beg  to  submit  that  every
 tich  man  is  a  fool  because  he  has  always.
 to  depend  upon  other  and  he  cannot
 stand  on  his  legs.  So  long  as  patrimony
 is  looked  upon  as  the  final  support  of
 life,  the  man  will  not  work  and  the  man
 will  not  excercise  to  the  fullest  extent
 his  brain  and  his  limbs.  Once  you  give
 share  to  the  daughter—the  rich  man’s
 daughter,—she  will  have  vast  opportuni-
 ties  to  progress  and  serve  our

 ce Why  should  we  stand  in  her  way
 It  is  said  that  the  son-in-law  will  create-

 trouble.  You  have  simply  to  go  to  the
 Connaught  Circus  and  see.  It  is  the  edu-
 cated  wife  who  orders,  ‘pay  the  bill,  I

 En  purchased
 these  thi

 i
 The  man:

 plays  the  secondary  part.
 changed.  Why?  It  has  changed  from.
 the  horseback  and  spear,  fighting  in  bat-.
 tles  as  in  the  days  of  Rana  Pratap  to-
 throwing  bombs  from  aeroplanes.  Throw-
 ing  the  bomb  requires  no  strong  limbs.  It
 Tequires  intelligence.  It  requires  quick.
 judgment.  A  woman  is  more  intelligent
 and  more  quick  in  judgment.  A  woman
 can  throw  a  bomb  in  a  much  better  way
 than  a  man  can  throw  it.  Therefore-
 values  are  changing  and  utility  is  chang~
 ing.  Now  a  woman  is  more  important.
 No  less  a  person  than  an  American  philo~
 sopher,  Durant,  says  that  the  most  diffi-
 cult  and  the  most  important  subject  of
 the  philosophy

 is  ‘woman’.  This  is  the
 problem.  I  put  to  you  this  physical  ques-
 tion.  Whoever  proudly  looks  his  face  in:
 the  glass  shaves  his  moustache.  Why  ?
 We  ask  the  mousiache  to  be  shaved  be-
 cause  we  want  to  look  better  after  a
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 [Pandit  K.  C.  Sharma]
 shave.  This  is  the  process  of  evolution.
 Therefore  to  say  that  the  son-in-law  will
 «reate  trouble  is  not  to  read  the  histori-
 cal  process  of  evolution.  A  woman  is
 ymore  important  than  man  and  there  need
 not  be  any  fear  on  that  account.

 Shri  Altekar:  |  would  not  like  to  create
 athe  ion  that  I  am  speaking  purely”
 fromthe  36 the  sentimental  point  of  view.  I  am
 not  only  a  pleader,  but  also  a  sociolo-

 ‘gist.  It  is  not  because  man  framed  the
 Jaws  in  olden  days  that  we  have  got  the
 present  laws.  The  legislators  of  those
 days  took  into  consideration  what  prac-
 tices  were  obtaining  in  society  at  that
 time.  My  hon.  friend  Shrimati  Subhadra
 Joshi  said—she  is  not  here—that  if  the
 laws  had  been,  formulated  by  women,
 possibly  men  would  have  been  required
 fo  stay  in  the  houses  of  their  wives.  I
 myself  have  no  quarrel  with  that.  |  would
 even  like  that  women  should  be  the
 centre  of  society  and  of  the  family  and
 that  men  should  go  and  stay  with  their
 wives,  in  their  houses.  In  that
 case,  the  family  would  be  con-
 stituted  in  a  different  way.  In
 that  case,  I  would  like  that  she  should
 inherit  the  property  of  her  mother  and
 that  her  husband  should  not  inherit  the
 property  of  his  father  or  mother  when
 the  (the  husband)  has  a  sister.  Because,
 the  family,  if  it  is  the  support  and  sustain
 the  members,  has  to  be  constituted  in
 such  a  way  that  it  will  support  its  mem-
 ‘bers  without  the  disintegration  of  pro-
 perty  and  look  after  all  the  necessary  re-
 quirements  of  it.  If  we  want  to  have  this
 family  in  its  compactness  and  homo-
 geneity,  functioning  properly,  the  rights
 of  individuals  in  the  context  of  the  things
 have  to  be  subordinated  to  the  family.  I
 stand  for  equality  of  rights  both  for  men
 and  women.  I  do  not  in  any  way  suggest
 that  women  should  have  any  less  i

 sad
 hts

 than  men.  But,  it  should  be  in  the  5
 in  which  she  is  functioning,  in  the  family
 ~where  she  is  spending  the  whole  of  her
 life.  If  she  goes,  after  the  marriage,  to
 the  family  of  her  husband,  she  should
 have  equal  rights  with  her  husband.  If
 she  is  ill-treated,  she  should  have  the
 Tight  to  claim  partition  of  an  equal  share
 with  her  husband  and  to  get  proprietary
 right  in  the  property  of  ber  husband.  I
 do  not  in  any  way  differ  from  that.  Her
 interest  should  in  no  way  be  subordinat-
 ed  to  that  of  her  husband.  She  has  to
 function  as  a  unit  where  she  is  and  she
 has  to  inherit  all  the  rights  in  the  family
 where  she  has  become  a  unit.

 T  would  also  like  to  point  out  to  my
 ister  that  it  is  not  men  who  framed  these
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 laws  for  the  benefit  of  men.  In  connec-
 tion  with  stridhanam  property,  Manu
 said.
 anger  योजक  यत्स्यात्कुमारी  भाग  एवं  a  a

 Seperate  and  self-acquired  property  of
 the  mother  will  be  inherited  by  an  un-
 married  daughter,  in  her  absence  by  the
 married  daughter  and  thereafter  by  the
 son.  A  son  is  not  given  any  share  in  it
 during  the  life  time  of  the  daughter.  How
 was  society  functioning?  Special  rights
 were  being  given  to  women.  Laws  have
 changed.  I  can  show  that  originally women  had  no  right  of  inheritance.  They have  developed  one  after  another.  I  have
 stated  the  history  when  the  Bill  was  first
 introduced  in  this  House.  I  would  not  go into  it  again.  When  society  changes,  the
 laws  will  have  to  change.  If  woman  be-
 comes  the  centre  of  the  family,  I  have
 no  quarrel  with  their  husbands
 going  to  the  houses  of  the  wives.
 But  the  question  is,  what  is  the
 type  of  the  family  that  we  have, what  is  the  type  of  the  family  that  is
 functioning  at  this  stage.  It  is  a  family wherein  a  man  is  the  principal  person, who  is  earning  and  maintaining  the  fami-
 ly.  The  family  depends  not  only  on
 the  affection  of  the  individuals  forming the  family,  but  also  on  the  material  re-
 sources  of  the  family.  They  are  also  an
 integral  part  of  the  whole  family  itself.
 If  it  is  to  be  maintained  and  supported, the  question  would  be,  in  what  way  it
 should  be  done.

 In  the  circumstances,  as  I  have  said, a  division  in  the  family  property  in  which
 the  married  daughter  will  be  forming
 part  of  her  husband's  family,  will  lead
 to  disintegration  of  the  family

 prope
 rty. That  would  not  in  any  way  be  c  cive

 ta  the  women.  I  would  like  to  point  out
 that  if  she  inherits  as  a  daughter,  and
 goes  to  the  house  of  her  husband.  her
 husband's  sister  will  take  her  share  from
 her  husband's  house.  Take  the  case  of
 small  agriculturists.  They  are  living  in
 the  villages  and  their  economy  is  back-
 ward,  They  bave  got  lands.  If  a  certain
 part  is  taken  away  by  the  daughter  and
 she  goes  away,  what  would  be  situation  7
 Usuallv,  they  are  married  in  places  which
 are  distant  and  it  will  not  be
 possible  to  manage  the
 Properly  from  93  distance.  Natu-
 tally,  the  property  will  have  to  be
 sold.  We  know,  in  the  circumstances
 which  obtain  in  this  country,  90  per cent.  of  the  persons  will  not  be  in  a  posi- tion  to  purchase  the  share  of  the  sister
 even  though  the  right  of  pre-emption  is
 given,  hecause  they  have  not  got  the
 liquid  assets  with  which  they  can  pur-
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 -chase.  The  position  would  be,  they  will
 have  to  borrow  moneys  from  some-
 where.  The  laws  that  are  being  framed
 in  connection  with  debts  and  borrowing
 of  money,  as  we  all  know,  make  it  diffi-

 “cult  for  any  agriculturist  to  borrow
 money  even  though  he  mort-
 gages  all  the

 Property,
 not  only

 fi  share  but  share  of
 his

 ee
 also  which  he  is  purchasing.

 It  could‘be  impossible  for  him  to  redeem
 the  property  thereafter.  Ultimately,  that
 would  be  lost  in  debt  as  we  see  in  many
 cases  where  debts  are  contracted.  There-
 fore,  |  would  like  to  point  out  that  this
 particular  situation  which  will  be  ob-
 taining  after  the  right,  which  is  contemp-
 lated  in  this  Bill,  is  given,  will  not  be  in
 any  way  beneficial  to  the  daughter  her-
 self.  For  the  time  being,  she  may  think
 thal  she  is  taking

 get  2
 But,  in  her

 husband's  family,  she  will  be  finding  that
 similar  circumstances  arise  where  in  pro-
 perty  at  distant  places  will  have  to  be
 disintegrated,  there  will  have  to  be  frag-
 mevtation  and  they  will  be  going  to  dif ferent  persons,  who  in  most  cases  will
 be  sirangers  purchasing  the  shares  put  to
 ‘sale  by  the  inheriting  daughters.  So  in-
 steadi  of  making  such  fragments  or  giving
 Tights  here  and  taking  them  away  there,
 we  should  keep  the  family  and  its  pro-
 perty  as  far  as  possible  intact  so  that  the
 sons  will  inherit  and  the  unmarried
 daughter  will  be  provided  for.  If  the
 daughter  remains  unmarried  for  life,  she
 an  take  an  equal  share  with  her  brother,
 I  have  no  objection.  But  if  the  married
 daughter  takes  away  a  share  from  the
 immovable  property  of  the  father,  it  will
 have  to  be  sold  ultimately  and  it  will
 bring  benefit  to  no  one.  If  the  property
 femains  immovable  property,  it  is  a
 means  of  sustenance  for  the  family.
 it  is  sold,  the  daughter  would  get  the
 money  but  it  would  be  spent  in  no  time
 and  ultimately  the  brother  would  be  los-
 ing.  The  property  would  disintegrate  and
 there  would  be  no  perennial  benefit  to
 anybody.  I]  do  not  say  that  because  the
 daughter  takes  a  share,  the  feelings  bet-
 ween  the  brother  and  sister  would  be  es-
 tranged,  because  if  in  one  case  she  takes,
 in  another  case  she  brings.  But  the  disin-
 tegration  ep

 roperty  wil  i  do  nobody  any
 ood.  In  order  to  give  her  complete  and

 ॥]  right,  let  us  give  it  to  her  in
 family  where  she  has  to  spend  her  life.
 Let  her  take  equal  right  with  her  hus-
 band.  Let  it  be  complete  and  not  limited.
 If  she  is  in  any  way  ill-treated,  let  her
 bave  the  right  of  partition.  That  will  be
 More  in  the  interests  of  the  family  and
 fociety  rather  than  the  one  that  we  are
 contemplating  now.
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 There  is  another  aspect  of  it.  As  1
 have  already  stated,  the  family  is  sus-
 tained  not  only  by  the  love  and  affection
 of  the  members  that  constitute  it,  but
 also  by  the  material  resources  and  pro-
 perty  of  the  family  for  which  the  mem-
 bers  make  a  common  endeavour.  Ail
 sons,  the  father,  the  brother  and
 other  coparceners,  whoever  they  may  be, all  work  in  a  common  endeavour  for
 the  purposes  of  the  whole  family.  In  the
 Dayabhaga  family,  though  the  brothers
 may  be  tenants  in  common  they  also
 work  together.  Thereby,  they  are  aug-
 menting  the  estate  of  the  family.  Why
 should  a  person  who  is  not  able  to  juin in  the  common  endeavour,  in  the  context
 of  things,  come  there  and  take  a  share  ?
 Why  should  the  daughter’s  son  or  daugh- ter’s  daughter  who  is  married,  who  does
 not  contribute  to  the  common  endeavour, ask  for  a  share  in  the  property  ?  Let  the
 daughter  be  supreme  in  her  busband’s
 house,  let  her  rights  be  supreme  there.
 All  the  rights  would  ultimately  be  the
 same  if  she  is  given  full  and  equal  share
 with  ber  husband  in  that  family.  That
 will  not  in  any  way  disrupt  the  family. That  will  not  in  any  way  lessen
 or  minimise  the  right  of  the  woman  as
 such,  but  ultimately  it  will  be  conducive
 to  the  stability  of  society  itself.  That  is
 my  outlook  as  a  sociologist.  Lf  you  want
 to  change  the  structure  of  society,  the
 structure  of  the  family,  I  have  no  quar-
 rel,  but  so  long  as  the  present  structure
 remains,  and  agriculturists  and  others  are
 carrying  on  their  avocations  as  they  do, in  the  matter  of  giving  right  to  women, we  should  approach  it  from  the  point of  view  I  have  mentioned.  So,  I  would
 like  that  in  Class  I  the  widow,  son's

 W,  son's  son’s  widow  should
 remain.  .They  should  take  full
 rights  in  the  property,  I  have  no  ob-
 jection.  the  context  of  pre- sent  social  conditions,  I  think  daugh- ter’s  son  or  daugbter’s  daughter  or
 daughter  who  is  married  should
 not  be  there.  In  the
 a  son,  grandson  or  great  grandson,  even
 a  married  daughter  should  succeed  and
 take  full  share;  the  daughter’s  son  or
 daughter’s  daughter  should  succeed  and
 take  full  share.  Thev  should  come  at
 the  top  in  Class  II.  This  is  the  perspec- tive  from  which  I  look  at  it.  I  also  pro-

 to  move  certain  amendments.
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 [Shri  Altekar]
 unwittingly  in  favour  of  women.  Ac-
 cording  to  the  provisions  of  the  Bill,  a
 widow  can  succeed  fully  to  her  husband
 if  there  is  no  issue,  but  if  the  wife
 dies  and  there  is  no  issue,  the  husband
 is  not  entitled  to  succeed  to  the  property
 of  his  wife.  That  is  what  we  find  in
 clause  7(2)(a).  The  property  in  the  case
 will  go  to  the  father’s  heirs.

 If  there  is  a  widow  and  she  succeeds
 to  her  husband  or  her  father-in-law  she
 can  succeed  to  it  completely  and  then  re-
 marty  and  take  the  property  to  the  new
 family,  but  if  she  inherits  property  from
 her  busband’s  brother  or  his  son  or  any
 other  coparcener,  according  to  the  pro-
 visions  laid  down  here  it  is  not  the  hus-
 band’s  heirs  who  would  succeed  to  that,
 but  her  father  and  her  father’s  heirs.

 Then,  according  to  clause  10(4),  if
 there  is  a  pre-deceased  daughter  and  the
 property  is  to  be  divided  in  the  branch
 of  that  daughter,  then  the  persons  whom
 the  property  will  go  are  her  sons  and
 daughters,  the  husband  does  not  find  any
 place  there,  but  in  the  case  where  there
 is  a  pre-deceased  son,  the  property  is  to
 be  divided  between  his  heirs,  that  is,
 sons  and  daughters  and  the  widow.
 There,  the  widow  comes  in,  but  in  the
 other  case  the  husband  does  not  come
 in.  I  have  no  quarrel  with  the  provision,
 but  I  am

 sat.
 pas

 Po  bal
 discre-

 pancies  or  rather  ineq  ies  have  crept
 into  the  Bill  which  has  been  brought  to
 bring  about  equality.

 We  should  frame  the  law  in  such  a
 way  that  we  should  give

 —
 ual  rights  to

 a  woman  in  the  property  of
 Mt  her

 husband.
 A  daughter  who  is  unma  can  take
 a  share  of  her  father’s  property,  but  after
 her  marriage,  the  property  should  revert
 to  her  brothers.  If  there  are  no  sons,  no
 grandson  etc.,  she  would  succeed  com-
 pletely,  even  if  she  is  married.  That
 should  be  the  position.

 Now  I  come
 a  i

 last  question  = respect  to  joint  family  property.  amar was  originally  intended  to  give  inherit-
 ance  in  cases  where  there  was  no  joint
 family.  Self-acquired  property  and

 separate  es
 was  intended  to  be  af-

 fected.  But  now,  that  provision  Ped been  changed  in  this  fashion.
 if  it  is  intended  that  the
 joint  family

 eee  of  the  Mitakshara
 system  should  not  continue,  then  let  us
 in  an  honest  and  straight  forward  way
 say  that  we  do  not  want  this  system
 and  that  the  Mitakshara  family  system
 should  be  done  away  with.  But  this  sort
 of  tinkering  with  the  Mitakshara  family
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 system  by  the  back-door  is  not  desirable.
 The  Minister  of  Legal  Affairs  has  said’
 that  he  has  not  touched  at  all  the  Mitak-
 shara  joint  family  system,  but  I  humbly’
 beg  to  submit  that  that  is  not  a  correct
 statement,  The  Mitakshara  family  system
 has  been  attacked.  The  daughter  cannot
 take  a  right  in  the  property  of  the  father,
 unless  the  right  by  birth  of  her  brother:
 is  set  at  nought,  and  the  whole  property.
 is  brought  in  the  pool,  in  order  that  the
 property  should  be  divided,  and  she
 should  have  a  share.  So,  that  position  has
 been  attacked.  If  it  is  to  be  done,  then
 ]  would  like  that  it  should  be  done  in  a
 very  honest  and  straightforward  way,  by
 bringing  it  to  the  notice  of  the  public,
 and  having  their  opinion  on  this  question.
 That  would  be  the  proper  and  correct.
 way  of  doing  the  thing.

 |  would  like  to  point  out  one  discre-
 pancy  that  has  crept  in,  and  that  is
 that  the  Explanation  to  clause  6  is
 against  the  law  of  Mitakshara.  By  that
 proviso,  we  are  laying  down  a  proposi-
 tion  which  is  against  the  Mitakshara’
 law.  While  by  clause  6  we  are  giving
 a  share  by  computing  the  share  of  the
 undivided  son,  what  are  providing  by
 clause  32  is  the  right  to  make  a  will  or
 gift.  But  the  interest  defined  in
 clause  32  will  be  only’  the
 interest  of  the  father,  but  so
 far  as  clause  6  is  concerned,  the  interest
 will  be  the  interest  of  the  father  as  also
 of  the  undivided  son.  So,  we  find  that
 these  two  things  are  inconsistent.  In
 order  to  make  them  consistent,  the  expla-
 nation  to  clause  6  will  have  to  be  re~
 moved.

 LIFE  INSURANCE  CORPORATION
 BILL

 PRESENTATION  OF  REPORT  OF  SELECT
 CoMMITTEE

 Shri  है.  G.  Mehta  (Gohilwad):  I  beg
 to  present  the  Report  of  the  Select  Com-
 mittee  on  the  Bill  to  provide  for  ths.
 nationalisation  of  life  insurance  business.
 in  India  by  transferring  all  such  business.
 toa

 ri
 tion  established  for  the  pur-

 pose  an
 ce  pies

 for  the  7
 and  control  of  the  business  of  the  Cor-
 poration  and  for  matters  connected  there-.
 with  or  incidental  thereto.

 EvIDENCE  TENDERED  BEFORE  SELECT
 CoMMITTEE

 Shri  B.  G.  Mehta:  I  beg  to  lay  on  the-
 Table  a  copy  of  the  evidence  tendered.
 before  the  Select  Committee  on  the  Life.
 Insurance  Corporation  Bill,  1956.
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 HINDU  SUCCESSION  BILL—Contd.
 Shri  Seshagiri  Rao  (Nandyal):  This  is

 a  very  important  Bill.  The  changes  that
 have  been  made  here  are  of  very  far-
 reaching  consequences.  I  agree  with  my
 friend  Shri  Altekar  who  has  said  that  the
 joint  family  system  has  been  very  badly
 attacked,  in  spite  of  the  fact  that  the
 Minister  of  Legal  Affairs  has  said  that  he
 has  not  tried  to  tamper  with  it.  If  equal
 status  has  to  be  given  to  the  daughters,
 then  it  is  up  to  him  to  take  away  the
 joint  family  system  altogether  by  intro-
 ducing  a  new  Bill  for  the  purpose.

 Clause  6  of  the  Bill  reads ;
 “When  a  male  Hindu  dies  after

 the  commencement  of  this  Act,  hav-
 ing  at  the  time  of  his  death  an  in-
 terest  in  a  Mitakshara  coparcenary
 property,  his  interest  in

 sd  RB
 roperty, shall  devolve  by  survi  ip  upon the  surviving  members  of  the  co-

 parcenary  and  not  in  accordance

 According  to  the  proviso  to  this  clause,
 the  interest  will  be  as  though  it  had
 been  divided  and  partitioned  just  before
 the  death  of  the  deceased.  I  shall  pre-
 sently  pose  two  problems  and  show  how
 if  clause  6  were  to  come  into  operation, a  grave

 ro
 will  be  done.  Suppos-

 ing  A,  the  father,  dies  leaving  a  son  that
 is  divided,  another  son,  and  two  daugh- ters  at  the  time  of  his  death,  then  the
 divided  son  will  take  his  share  in  the
 coparcenary  property,  and  his  wife,  the
 son,  and  the  two  daughters  take  equally.
 And  after  his  death,  even  the  divided  son
 also  gets  a  share.  Does  it  not  mean  that
 the  undivided  son  is  getting  a  property which  is  much  less  than  that  of  the  divi-
 ded  son?  How  are  you  going  to  meet
 this  anomaly?  This  is  not  what  the
 Minister  has  intended,  but  that  is  what
 we  find  here  from  this  clause.

 Again,  suppose  A,  a  father,  dies,  leav-
 ing  his  wife,  son  and  two  daughters.  If
 the  son  dies  first,  that  is,  before  the
 death  of  his  father,  then  he  gets  half
 the  share.  But  supposing  he  dies  later,  he
 is  going  to  get  only  one-fourths  of  the
 Property.  How  is  it  that  his  wife  gets  a
 Property,  when  the  son  dies,  first,  and
 not  when  he  survives  his  father  ?  This  is
 a  very  grave  injustice  that  will  be  done  if
 this  provision  were  to  come  into  effect.

 The  explanation  to  this  proviso  reads:
 “For  the  purpose  of  the  proviso to  this  section,  the  interest  of  the

 deceased  shall  be  deemed  to  in-
 clude  the  interest  of  every  one  of
 5—08  Lok  Sabha

 30  APRIL  ‘1956  Hindu  Succession  Bill  68i4

 his  undividied  male  descedants  in
 the  coparcenary  property,  and  the
 female  relative  shall  be  entitled  to
 have  her  share  in  the  coparcenary
 property

 Gash
 uted  and  allotted  to

 her  accordingly.”.
 In  the  proviso,  we  find  that  the  female

 relative  and  the  male  relative  claiming
 through  the  female  relative  have  been
 mentioned,  but  in  the  explanation,  we
 find  that  only  the  female  relative  has
 been  mentioned.  I  agree  with  my  hon.
 friend  Shri  V.  G.  Deshpande  who  has
 said  that  the  daughter's  son  will  be
 excluded  from  the  purview  of  the  expla-
 nation.  I  submit  that  clause  6  has  been
 very  badly  drafted.

 I  would  also  like  to  invite  the  atten-
 tion  of  the  Minister  to  clause  7(b)
 which  reads:

 “any  property  inherited  by  a  fe-
 male  Hindu  from  her  husband  or
 from  her  father-in-law  shall  devolve,
 in  the  absence  of

 any
 son  or  daugh-

 ter  of  the  deceased  (including  the
 children  of  any  pre-deceased  son
 or  daughter)  not  upon  the  other
 heirs  referred  to  in  sub-section  (1)
 in  the  order  specified  therein,  but
 upon  the  heirs  of  the  husband.”.
 The  words  are  ‘the  husband’.  But  it

 is  not  clear  which  husband  is  referred
 to.  Suppose  a  woman  marries
 and  after  his  death,  again  marries  B,  tak-
 ing  A’s  property,  and  after  the  death  of
 B  marries  C,  and  thereafter  she  dies;
 then,  which  husband's  heirs  are  going  to

 t  the  property  of  A  and  87  It  should
 have  been  very  clearly  mentioned  that
 the  property  shall  devolve  on.  the  heirs
 of  the  husband  from  whom  she  gets  the

 proce:
 Otherwise,  the  provision  as

 drafted  will  be  an  unjust  one.  You  want
 equality,  but  what  we  find  is  that  the
 worst  discrimination  has  been  done  in
 this  case.

 Clause  23  deals  with  presumption  in
 cases  of  simultaneous  death.  I  do  not
 know  why  the  Minister  has  wanted  this
 sort  of  presumption,  especially  in  view
 of  this  explanation.  Tite  wife  of  the

 = son  who  dies  last  gets  very  little.  Sup-
 pose  a  father  and  his  son  travelling  by
 an  aeroplane,  and  there  is  an  air-crash,
 and  both  of  them  die;  then  what  hap-
 pens  ?  The  presumption  is  that  the  son
 survives  the  father,  and  if  he  should
 survive,  then  his  wife  gets  less

 property than  she  would  otherwise  have  done. would  therefore  submit  that  this  pre-
 sumption  ought  not  to  exist,  and

 at
 the

 whole  thing  should  be  left  to  be  ded
 by  evidence.
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 {Shri  Seshagiri  Rao}
 So  far  as  the  question  of  giving  a

 daughter  a  share  equal  to  that  of  the
 son  is  concerned,  I  agree  that  we  should
 see  that  some  proper  amendment  is  made
 to  clause  6.  If  necessary,  clause  6  could
 be  substituted  by  a  new  clause  so  that
 the  daughters  also  can  get  a

 Poe the  coparcenary  property  equal  to  that
 of  the  brothers.  But  in  so  doing,  we
 should  also  see  that  the  divided  son  and
 the  undivided  son  do  not  get  different
 shares.

 l  agree  with  my  friend  who  said  that
 so  far  as  the

 property
 which  a  widow

 inherits  is  concerned,  the  right  should  not
 be  an  absolute  right.  I  think  it  was  Shri
 K.  P.  Gounder  who  said  that  it  should
 not  be  an  absolute  property,  but  जाप

 ह ल  limited  interest,  because  she  is  getting
 her  father’s  property  with  absolute  in-
 terest.  What  she  will  be  getting  from  the
 husband,  she  should  not  have  in  case  she
 remarries.  If  she  goes  on  getting  such
 property,  sometimes  it  so  happens  that  a
 woman  widowed  a  number  of  time  be-
 comes  very  rich,  getting  all  the  properties
 of  her  husbands.  Such  a  thing  is  some-
 thing  that  is  improper.

 As  Shri  Altekar  said,  the
 prog

 is
 not  inheriting  the  property  of  the  wife,
 but  the  wife  is  inheriting  the  property  of
 the  husband.  Equality  must  be  accom-
 plished  by  the  codification.  If  the  code  is
 so  modified  that  all  the  possible  defects

 oF
 oblems  are  tackled,  and  it  is  codi-

 there  will  be  a  lot  of  litigation.  As,
 otherwise,  it  only  exposes  the  defects,
 the  code  makes  the  defects  of  the  law
 more  obvious  and,  therefore,  emboldens
 knaves.  Therefore,  if  the  code  is  not  per-
 fect,  there  will  be  a  lot  of  litigation.  As
 you  yourself,  Sir,  have  said,  afl  these
 clauses  are  full  of  defects  which  will  lead
 to  perennial  litigation.

 Shri  V.  P.  Nayar  (Chirayinkil):  Con-
 cealed.

 Shri  Seshagiri  Rao:  Not  concealed.
 They  are  so  patent,  obvious  on  the  very face.  If  they  are  concealed  at  least,  it  is
 much  better.  .

 I  submit  that  in  the  case  of  such  legis-
 lation,  one  should  go  in  a  very  calm
 and  scientific  way.  Professor  Indra,  mem-
 ber,  Oriental  Faculty,  Punjab  University,
 has  written  a  book,  The  Status  of
 Women  in  Ancient  India.  I  would  like  to
 read  the  advice  he  has  given  in  connec-
 tion  with  such  legislation.  He  says:

 .  “To  my  educated  sisters,  I  would
 say,  ‘Our  a  ach  to  many  prob-
 lems  concerning  the  betterment  of
 the  status  of  women  must  be  a
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 scientific  one.  It  is  a  fact  that  the
 gentler  sex  has  a  long  tale  of  suffer-
 ings  to  tell.  It  has  undoubtedly  re-
 ceived  at  the  hands  of  the  other  sex
 anything  but  a  fair  and  just  treat-
 ment.  Yet,  tearing  altogether  of  the
 past  will  be  an  injudicious  step.  In
 the  glamour  of  modernity,  an  indis-
 criminate  breaking  with  all  the
 hoary  traditions  of  the  country  will
 be  a  very  serious  action  fraught  with
 dangerous  consequences.  So  we
 must  distinguish  betwen  good  and

 ‘evil  that  once  pertained  to  India’s
 past  and  retain  the  former,  eschew
 the  latter  and  further  adopt  many
 salutary  elements  of  modernity  as
 well.  Thus  alone,  we  can  serve  the
 cause  which  is  so  near  and  dear  to .  oo” our  hearts’.

 I  agree  with  the  general  principle  that
 the  daughter  should  be  given  a  share  in
 the  property  of  her  father  equal  to  that
 of  the  brother.  We  should  amend  clause
 6  in  such  a  way  that  she  gets  it  without
 interfering  with  the  rights  of  the  others,
 divided  or  undivided.  Let  them  get  an
 equal  and  same  share.  With  regard  to
 the  estate  of  the  wife,  let  it  be  a  limited
 interest  or  let  us  follow  the  advice  given
 by  Shri  Altekar  that  she  should  be  the
 centre  of  the  family,  that  the  husband
 should  go  and  live  in  her  house.  The  lat-
 ter  will  be  the  other  solution.  Otherwise,
 we  are  interfering  with  the  society,  not
 in  a  commendable  way  but  in  a  confused
 way.  Such  a  legislation  may  not  be  useful
 for  us;  it  may  not  even  be  progressive;
 it  may  be  rather  a  piece  of  retrograde
 legislation.

 Shri  N.  R.  Maniswamy  (Wandiwash):
 Sir,  [am  glad  that]  have  been  given  a
 chance  at  least  at  the  fag-end  of  the  day.
 But  before  I  deal  with  the  several  provi-
 sions  of  this  Bill,  let  me  say  something
 about  the  nature  of  this  Bill.

 This  Bill  was  first  circulated  for  elicit-

 ing
 ublic  opinion.  It  was  definitely  stat-

 then  that  this  Bill  would  not  deal  with
 the  Mitakshara  system  of  joint  family
 property.  It  was  on  that  assumption  that
 the  Bill  was  circulated  in  the  country  and
 opinions  came  from  various  presons.
 Now,  as  it  has  emerged  from  the  Joint
 Committee  as  well  as  from  the  Rajya
 Sabha,  the  Mitakshara  system  has  been
 definitely  retained  in  clause  6  but  with
 certain  limitations;  it  looks  as  though  the
 Mitakshara  system,  has,  for  all  practical
 purposes,  been  retained  without  being
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 tampered  with,  but  if  we  read  the  provi- sions  of  clause  6,  we  will  find  that  that
 system  has  been  retained  with  certain
 limitations.

 Properly  speaking,  this  Bill  must
 agat  be  referred  to  the  country  for  eli-
 citing  public  opinion.  We  have  now  in-
 terferred  with  one  provision  of  law,  and
 I  am  quite  certain  that  we  are  not  being
 fair  in  dealing  with  this  aspect  of  the
 law  without  giving  a  proper  chance  to
 the  people  to  give  expression  to  their  opi-
 nions.

 As  it  is,  we  find  in  clause  6  that  the
 daughter  is  given  equal  share  with  the
 brother.  This  is  a  commendable  provision
 indeed.  But  we  have  to  have  certain  as-
 sumption  to  give  this  equal  right  to  the
 daughter.  Just  as  in  the  case  of  the  Estate
 Duty  Bill,  we  have  to  assume  for  all  prac- tical  purposes  that  a  particular  man’s
 property  was  carved  out  as  though  a  par-
 tition  took  place  just  -before  his  death,
 for  the  purpose  of  giving  a  certain  share
 in  that  property  to  the  State,  so  also
 here  as  though  the  man  was
 divided  from  the  joint  family
 property,  we  have  to  take  his
 share  into  consideration.  I  can  under-
 stand  that  for  the  purpose  of  taxation,
 we  have  to  assume  several  things,  but
 so  far  as  a  question  of  law  is  concerned,
 to  assume  certain  things  in  this  way  is
 not  proper.  I  would  say  that  we  have  to
 adopt  some  other  feasible  method  by
 which  we  can  still  give  an  equal  share
 to  the  daughter  without  infringing  any  of
 these  provisions.

 In  the  Minutes  of  Dissent,  which  I  have
 gone  through,  I  find  some  illustrations
 have  been  given  by  some  hon.  Members
 of  the  Joint  Committee.  According  to
 these,  an  undivided  son  who  happens  to
 continue  to  stay  with  the  father  till  his
 death  gets  much  less  than  what
 he  is  entitled  to,  because  the  daugh-
 ter  sometimes  gets  more  share  and
 the  divided  son  gets  an  extra
 share  but  the  man  who  continues
 to  live  with  him—with  the  father—
 till  his  death,  gets  much  less  than  what
 he  is  entitled  to.  Somehow  or  other  this
 anomalous  position  will  have  to  be  recti-

 We  should  adopt  some  course  by
 redrafting  the  entire  provisions  in  clause
 6  of  this  Bill  with  this  end  in  view.

 So  far  as  the  hon.  Members  who  had
 appended  Minutes  of  Dissent  were  con-
 cerned,  they  were  not  in  a  position  to
 suggest  a  plausible,  if  not  a  workable,
 formula  by  which  this  object  could  be
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 achieved,  without  making  any  discrimi-
 nation  between  the  divided  son,  undivid-
 ed  son  or  the  daughter.  In  the  absence
 of  any  such  method,  the  present  method
 might,  in  all  probability,  be  adopted;
 until  and  unless  during  the  course  of  the
 clause  by  clause  consideration,  some
 amendment  is  made  by  which  we  could
 achieve  this  object,  the  present  method
 might  be  adopted  with  this

 mre
 tion  that

 the  undivided  sons  should  in  all  probabi-
 lity  get  share  equal  to  those  of  the  other
 brothers.

 Then  I  come  to  the  question  of  the
 limited  estate  of  the  widows  who  have
 been  given  certain  rights  in  a  retrospec-
 tive  way.  Today,  some  of  the  widows
 are  having  a  limited  interest,  but  after
 the  passing  of  this  Bill,  the  limted  estate
 will  turn  into  an  estate  where  they  will
 have  an  absolute  right.

 Mr.  Chairman:  It  is  5-30  P.M.  now.
 The  hon.  Member  might  continue  tomor-
 row.  We  will  take  up  the  next  item  of
 business.

 CEMENT
 Mr.  Chairman:  Before  we  proceed

 the  half-an-hour  discussion  on  points
 arising  out  of  answer  given  on  the  l0th
 April  956  to  Starred  Question  No.  303
 regarding  cement,  |  would  like  to  say
 that  some  hon.  Members  are  very  desir-
 ous  of  taking  part  in  this  discussion.  The
 signatories  to  the  notice  given  by  Shri
 Vv.  P.  Nayar,  are  Shri  Kamath  and  Dr.
 Rama  Rao;  then  the  further  names  are
 Shri  A.  M.  Thomas,  Shri  Nambiar  and
 Shri  Bansal.  |  would  propose  that  if  Shri
 Nayar  takes  0  minutes  and  at  least  0
 minutes  are  given  to  the  hon.  Minister,
 these  signatories  may  take  two  minutes
 each  and  thus  we  will  be  able  to  arrive
 workable  proposition.  I  do  not  know
 what  time  the  hon.  Minister  would  re-
 quire.

 The  Minister  of  Commerce  and  Indus-
 try  and  Iron  and  Steel  (Shri  T.  T.  Kri-
 shnamachari):  It  can  be  done  even  in  3

 inutes;  it  all  depends  upon  what  in-
 formation  the  hon.  Members  want.  As
 far  as  I  am  concerned,  I  can  finish  in  any
 time  you  give  me.

 Shri  A.  M.  Thomas  (Ernakulam):  I
 would  suggest  we  resort  to  the  old  proce-
 dure  that  questions  may  be  put  before the  Minister  replies  to  the  discussion.

 Mr.  Chairman:  I  am  going  to  adopt
 that  procedure.  First  of  all,  Shri  Nayar
 will  either  put  questions  or  make  a  short
 statement  as  he  likes  and  the  other  Mem-
 bers,  who  have  joined  in  the  notice,  will



 (Mr.  Chairman]
 put  questions  and  only  after  that  I  will
 request  the  hon.  Minister  to  reply.

 Sbri  V.  P.  Nayar  (Chirayinkil):  7  am
 raising  this  discussion  to  focus  the  atten-
 tion  of  this  House  on  certain  matters  re-
 lating

 Aeon  ts
 the  cement  industry  at  present.

 The  discussion  has  become  all  the  more
 important,  in  view  of  the  Prime  Minis-
 ter's  statement  on  industrial  policy  this
 morning,  in  which  I  find  that  the  cement
 industry  is  not  included  even  in  the  se-
 cond  schedule,  detailing  the  spheres  of
 activity  wherein  Government  is  suppos-
 ed  to  take  more  and  more  progressive
 control.

 Our  progress  in  the  second  Five  Year
 Jan  will  very  much  depend  upon  the

 availability  of  cement  at  the  proper  time
 and  at  proper  prices.  Today,  as  you  find,
 Sir,  there  is  a  far  shorter  supply  than
 what  is  demanded  by  the  projects  and
 therefore  a  prosperous  black  market.  It
 is  said  that  the  target  of  the  first  Five
 Year  Plan  is  almost  fulfilled,  and  that
 the  installed  capacity  of  the  industry  is
 being  worked  up  to  the  full.  That  is,  pro-
 bably,  the  reason  why  Government  think
 that  the  private  sector  has  behaved  very
 well,  and,  there  is,  therefore,  no  case  for
 nationalising  the  industry  or  even  for
 Government  stepping  into  the  industry
 by  opening  up  new  factories.

 The  cement  industry  is
 bed

 vital  to  con-
 struction  and  the  progress  of  the  Plan  and
 to  leave  it  to  the  private  sector  is  not
 merely  regrettable  or  lamentable  but  it
 is  unpardonable.  What  do  we  find  in
 the  cement  industry?  There  were  23  or
 24  factories...

 Shri  T.  T.  Krishnamachari:  Twenty-
 seven.

 Shri  V.  P.  Nayar:  I  am  referring  to  the
 time  when  the  Tariff  Commission  made
 an  enquiry.  At  that  time,  out  of  23  fac-
 tories,  you  find  that  ll  factories  were
 controlled  by  single  body,  the  Associated
 Cement  Company,  which  has  really  built
 up  a  Cement  Empire  in  India.  Besides
 these  l  companies  which  they  bought
 up  the  Patiala  Cement  Company  and  they
 have  also  contro!  of  distribution  of  75

 cent.  of  the  cement  produced  in
 india  through  their  subsidiary,  of  which

 hold  the  entire  shares,  the  Cement
 Marketing  Co.  of  India.

 Let  us  hear  it  from  the  horse’s  own
 mouth.  This  is  what  Dr.  Hattiangadi,  one
 of  the  chief  executives  of  the  ACC  says.
 I  am  reading

 appt.  ‘
 93—Nov.  Sup-

 plement  of  the  J  of  Industry  and
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 Trade  issued  by  the  Commerce  and
 J
 ogee

 Department  of  the  Government
 of  India.

 “The  total  production  potential
 of  all  the  companies  put  together  is
 45  lakh  tons  annually—of  which  the
 A.C.C.’s_  potential  is,  roughly  26
 lakh  tons.”

 Not  less  than  55  per  cent.  is  controlled
 by  this  company.

 Apart  from  that,  I  give  here  some
 figures  of  the  profits  which  the  A.C.C.
 has  made,  I  think,  it  is  time  that  Gov-
 ernment  steps  in.  |  find  that  while  the
 A.C.C.  has  a  paid-up-capital  of  Rs.  l2°67
 crores,  their  gross  pro! tts  in  1947,  was
 Rs,  86°96  lakhs,  in  1954,  it  jumped  up
 to  Rs.  2°57  crores.  If  we  take  the  net
 profits,  in  1947,  they  had  only  Rs.  33
 lakhs;  in  1952,  it  was  Rs.  °l6  crores,
 in  1953,  Rs,  119  crores  in  1954,
 it  was  Rs.  434  crores.  I  am
 taking  it  from  the  Investors’  India
 Year  Book  of  1955,  which,  I  sup-
 pose  the  hon.  Minister  will  not  con-
 tradict.  I  am  unable  to  give  further
 figures  because  the  Commerce  Ministry
 and  the  Finance  Ministry,  whom  I  con-
 tacted  several  times  yesterday  and  today,
 could  not  provide  me  with  955  figures.
 This  is  the  sort  of  control  which  has
 grown,  and  Government  say,  by  the
 end  of  the  next  five  years,  we  will  have
 I6  or  47  factories  more.  |  am  reliably
 informed  that  out  of  the  6  or  7_  per-
 mits  given  for  starting  new  factories,  4
 or  5  will  again  go  to  the  A.C.C,  Cement
 is  such  a  vital  necessity  for  dam  projects
 and  other.  works  of  construction  and
 many  of  our  State  Government  works
 and  Central  Government  works  are  often
 held  up  for  want  of  cement.

 As  is  usual,  the  Tariff  Commission
 makes  an  enquiry  with  the  so-called  ex-
 perts  and  after  the

 pala  4
 is  made,  they

 report  that  the  price  which  is  now  allow-
 ed  is  not  proper  but  they  must  be  given
 some  more  prices.  The  price  which  is
 now  allowed  to  these  companies  is  high,
 of  course,  and  5  or  6  high-cost  manu-
 facturing  units  have  been  given  special
 rates.  But  what  is  the  cement  price
 today  ?  It  was  Rs.  84  or  Rs.  85  in  4947
 and  949,  f.o.r.  destination,  packing  and
 everything  inclusive.  Today  the  price  is
 more  than  that.  Although  Government
 may  say  that  it  is  only  Rs.  7l  or  Rs.  75
 actually  the  consumer  has  to

 pay
 more;

 there  is  the  excise  duty  of  Rs.  5;  in
 this  quarter,  a  sum  of  Rs.  13-4-0  or
 Rs.  3-8-0  has  been  allowed  as  the  pack-
 ing  charges.  So,  what  we  find  today  is
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 that  as  the  cement  industry  makes  more
 and  more  profits,  as  the  industrial  capa-
 city  is  worked  more  and  more  and  as
 the  production  of  cement  has  recorded
 an  increase,  the  price  of  cement  also  goes
 up.  Correspondingly,  is  there  a  uniform
 policy  for  the  deal  which  they  give  to
 the  labour

 If  the  Commerce  and  Industry  Minis-
 try  does  not  have  any  figures,  |  am  giv-
 ing  the  figures  from  the  Labour  Ministry
 bulletins.  |  find  a  very  appalling  state  of
 affairs  prevailing  among  the  labour  en-
 gaged  in  the  cement  industry.  Their
 actual  wages  vary  from—I  am  sorry  L
 am  rushing  through—about  Rs.  35  at
 Bhadravati  to  Rs.  62  and  65.  On  the  one
 hand,  the  Tariff  Commission  says  that
 the  Associated  Cement  Company  and  the
 Digvijay  Cement  Company,  —  with
 which  my  hon.  friend,  Shri  G.  D.
 Somani,  who  unfortunately  is  not  here,
 is  connected,  must  necessarily  have  such
 and  such  a  price.

 l  was  surprised  to  read  in  the  Tariff
 Commission’s  Report  that  not  merely  did
 they  recommend  a  price  on  current  ex-
 penses  but  they  also  said  that  for  future
 rehabilitation  and  future  investments  on
 enlargement  of  the  capacity  for  produc-
 tion,  the  Government  have  to  allow  for
 the  price  being  charged  by  the  present
 manufacturers.  But  the  Government
 have  hit  the  future  deal,  and  I  am  glad
 that  they  did  not  allow  that  recommen-
 dation  to  be  taken  advantage  of  by  the
 manufacturer.  On  the  one  hand,  the
 Tariff  Commission  says  that  in  view  of
 the  difficulty  of  manufacturing  cement
 and  in  view  of  the  country’s  demand,  the
 private  capitalists  have  to  be  encourag-
 ed.  They  have  a  ceiling  on  the  price.
 What  is  the  distribution  arrangements?
 Why  is  it  not  possible  for  the  Govern-
 ment  to  take  over  the  distribution  of
 cement,  cement  being  such  a  vital  _re-
 quirement  for  almost  every  work  on  the
 construction  side.  This  is  an  industry  on
 which  35,000  people  depend  directly.  If
 you  take  into  account  the  number  of  per-
 sons  who  are  indirectly  employed  by  this
 industry,  the  overall  employment  po-
 tential  of  the  cement  industry  is
 something  which  we  do  not  know.
 Actually,  according  to  my  com-
 putation  and  calculation,  it  roughly
 works  out  that  |  per  cent  of  the  national
 income  must  be  attributed  to  the  cement
 industry.  It  is  not  a  small  industry,  which
 can  be  kep:  out  from  State  control.
 If  the  private  industry  had  behaved  well,
 T  would  have  certainly  not  argued  for
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 some  more  control  at  this  time.  What  I
 find  from  the  Tariff  Commission's  Report

 Government  was  very  keen,
 rather  the  Tariff  Commission  was  very
 keen  on  assuring  a  minimum

 price
 What

 have  they  done  after  that’?  Any  man
 with  any  sense  in  his  cranium  would
 have  understood  that  we  are  following
 the  First  Five  Year  Plan  with  a  Second
 Five  Year  Plan  and  that  during  the
 Second  Five  Year  Plan  we  will  step  up
 our  construction  and  production,  for
 which  cement  will  be  very  essential.

 Why  is  it  that  the  cement  magnates
 did  not  start  to  make  the  country  self-
 sufficient  ?  They  wanted  to  keep  supplies
 insufficient.  Government  had  to  force
 them  and  had  to  ask  them  to  do  this.
 Now  they  say  that  the  target  is  ll  mil-
 lion  tons.  In  this  morning's  paper  I
 found  that  my  hon.  friend.  Krishna-
 machari,  is  trying  to  impress  upon  the
 Planning  Commission  that  the  target  of
 l  million  tons  fixed  is  rather  too  low
 and  that  we  should  have  l3  or  44  mil-
 lion  tons.  I  wish  him  well.  But  along
 with  this,  the  Hindustan  Times  publishes
 the  news,  which  disturbs  me  very  much
 —they  almost  forestalled  the  Minister's
 answer  to  this  discussion—and  they  stat-
 ed  that  in  all  probability  the  cement
 price  will  be  increased  further  by  Rs.  0
 or  Rs.  20.  Something  like  that  I  found
 and  it  disturbs  me  to  find  that  in  regard
 to  such  an  industry  which,  I  need  not
 repeat,  everyone  of  us  knows  as  vital
 for  the  national  construction,  Govern-
 ment  is  still  fighting  shy.  The  manufac-
 turing  aspect  alone  has  been  con-
 sidered  The  labour  aspect  has
 been  completely  neglected,  ignored.
 There  is  no  uniform  wage  struc-
 tute.  Dearness  allowance,  bonus,  all
 these  vary  from  place  to  place.  I  cannot
 understand  why  it  should  be  so.  There
 is  a  uniform  price  for  cement  regardless
 of  the’  manufacturing  cost.  Only  five
 units  are  exempted.  One  factory  pays
 one-fourth,  another  one-sixth  and  yet  an-
 other  one-eighth  and  the  Digvijay  com:
 pany  of  Shri  G.  D.  Somani  paid  only
 one-twelfth  in  952  as  bonus.  Why
 not  have  a  uniform  policy.  Does
 this  uniformity  apply  only  to  c
 tal?  Does  it  not  Pra  to  the  an  le
 conditions  of  the  workers  in  the  cement
 industry?  There  have  been  _  struggles
 about  this.  In  the  factory  at  Kottayam,
 which  is  given  a  special  price  of  an  addi
 tional  Rs.  i2/-  bov  the  ceiling,  there
 have  been  glorious  struggles  after  strug-

 les.  But  none  of  these  will  be  conceded
 yy  the  cement  industry.
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 (Shri  V.  P.  Nayar] i  want  to  put  some  questions  and  I
 would  request  him  to  give  some  answers.
 When  we  have  achieved  the  target  of
 eleven  or  twelve  million  tons  fixed  in
 the  Second  Plan,  what  is  to  be  the  pre- cise  share  of  the  Associated  Cement
 Company  ?  What  is  to  be  the  share  of
 the  Dalmia  group  of  companies?  They are  having  pincer  hold  or  an  octopus
 grip  on  the  cement  industry—these  two
 companies.  Are  we  going  to  allow  this
 monopolistic  hold  to  continue?  Should
 we  do  so  especially  when.  we  are  in  the
 path  of  a  socialist  society  about  which
 the  opposite  side  talks  always  these  days.

 How  many  mills  will  spring
 up

 ,  if  at
 all,  in  the  public  sector  which  Govern-
 ment  may  contemplate?  I  think  the  Gov-
 ernment  will  have  to  revise  its  policy  in
 respect  of  the  cement  industry  very  soon.
 Why  should  the  Government  give  sanc-
 tion  for  these  companies  ?  We  know  that, for  several  years,  they  have  been  taking undue  advantage.  Why  is  it  not  possible for  the  Government  to  bring  down  the
 prices?  There  is  no  case  that  the  raw
 materials  cost  more  suddenly  or  that  the
 wage  bills  have  shot  up.  They  have
 reaped  huge  profits.  I  have  got  the  In-
 vestors’  Encyclopaedia  here  and  I  find
 from  that  that  there  is  no  cement  com-
 pany  ‘which  runs  at  a  loss.  Shri  Somani’s
 company  has  made  a  profit  of  about
 Rs.  L0  lakhs  last  year,

 T  would  also  ask  whether  it  is  not
 time  for  the  Government  to  make  ce-
 megt  available  at  cheaper  rates  to  the
 common  man  by  some  sort  of  control-
 Jed  distribution  instead  of  leaving  it  to
 the  freedom  and  caprice  of  a  particular
 company.  When  they  provide  br  a  uni-
 form  price,  should  they  not

 —
 it  a  uni-

 form  policy  about  the  wages  of  workers
 dearness  allowance,  housing  facilities, etc.?  In  Andhra  only  sixteen  per  cent
 of  the  workers  are  provided  with  housing facilities  by  the  company;  in  other  places the  percentage  ranges  from  fifty  to  sixty.

 We  are  not  satisfied  even  with  that.  This
 is  one  of  the  points  on  which  I  would like  the  hon.  Minister  to  give  a  categori- cal  answer.  I  am  sorry  that  I  had  to  rush
 through  and  yet  could  not  finish  all  im-
 portant  points.

 Sbri  A.  M.  Thomas:  I  am  glad  that
 the  Commerce  and  Industry  Ministry does  not  disclose  any  complacency  at  all
 in  this  matter.  The  replies  given  on  the
 floor  of  the  House  as  well  as  the  speech  , of  the  hon.  Minister  in  answer  to  the
 ‘past  discussions,  indicate  the  same  atti-
 tude.  The  problem  has  to  be  viewed  from
 two  aspects—the  long-term  and  the

 30  APRIL  i956  Hindu  Sucosision  Bill  6824

 short-term  aspects.  The  situation  has  to be  met  on  a  long  range  basis  so  that  the
 present  shortage  may  not  repeat  after  the
 period  of  the  Second  Plan.  I  would  like the  hon.  Minister  to  enlighten  us  as  to how  far  he  has  succeeded  in  inducing  the
 Pianning  Commission  to  accept  his  tar-
 get.  It  is  freely  stated  that  the  target  that
 the  Commerce  and  Industry  Ministry  has in  view  is  sixteen  million  tons.  I  would
 also  like  to  know  whether  the  Govern-
 ment  would  follow  a  policy  of  liberal
 licensing  without  putting  restrictions  such as  economic  marketing,  zone  etc.  in  the
 matter  of  granting  sanction  for  setting
 up  néw  faciories.

 4  would  also  like  to  know  why,  as  has been  stated  by  Shri  V.  P.  Nayar, ‘cement’,  which  has  been  included  in  the
 i948  resolution  as  one  of  the  items  for central  regulation  and  control,  has  been omitted  from  Schedule  B,  in  the  new
 Industrial  Policy  statement,  although some  other  items  included  in  that  list such  as  fertilisers  and  machine  tools,  are seen  in  Category  B.  I  would  like  to  know
 whether  the  Government  will  step  in,  in
 case  the  target  is  not  possible  to  be
 achieved  by  the  private  sector.

 Another  aspect  on  which  I  would  like
 to  be  enlightened  is  this.  According  to
 feports,  44  units  would  be  there  by  about
 1960-61,  but  in  some  of  the  States  the
 position  would  be  stationary.  The  posi- tion  in  ‘1950-51  is  still  continuing  as  re-
 gards  Travancore-Cochin.  There  is  only one  unit  there,  Even  in  96l,  according to  the  present  estimate,  there  would  be
 only  one  unit  in  Travancore-Cochin.
 I  would  like  to  know  whether  there  is
 any  scope  for  expansion  in  that  State.

 With  regard  to  the  short-term  reme-
 dies,  I  would  like  to  be  enlightened  on the  point_as  to  how  much  quantity  of
 cement  Government  intends  to  import
 immediately.  I  would  also  like  to  know, which  would  be  the  distribution  machi-
 nery  for  that  cement.

 Then  again,  I  would  like  to  know
 whether  there  will  be  any  pool-price,  be-
 cause  the  imported  prices  will  be  much
 pater

 than  the  producfion  price  in ndia..
 It  may  also  be  indicated  as  to  whe- ther  there  will  be  any  stricter  supervision with  regard  to  the  allotment  and  disposal. Although  we  are  in  short-supply  and  al-

 though  there  are  complaints  th  at  cement is  not  available,  plenty  ‘of  cement  is available  in  the  black-market.  One  reason for  that,  accnrdins  to  me,  is  that  proper
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 supervision  is  not  maintained  with  regard
 to  the  disposal  of  stocks  allotted  for  each
 category  of  work.  For  example,  for  all
 government  works  a  separate  quota  will
 be  given.  |  am  told  that  these  days
 contractors  take  up  sometimes  works
 after  bidding  very  low.  When  they  are
 asked  as  to  how  they  bid  so  low,  they
 say:  “We  can  make  it  up  in  cement”.
 ‘Cementil  kandukolam’  is  what  is  gene-
 rally  stated  by  contractors  in  our  place.
 Therefore,  I  would  like  to  know  whether
 proper  supervision  will  be  maintained
 in  the  matter  of  disposal  of  stocks  in
 the  various  categories  and  whether  ce-
 ment  at  economic  prices  would  be  avail-
 able  for  the  consumers.  I  would  like  the
 House  to  be  enlightened  on  these  as-
 pects.

 Shri  Bansal  (Jhajjar-Rewari):  Mr.
 Chairman,  I  think  it  is  a  very  healthy  si
 that  the  demand  for  many  things  in  the
 country,  including  that  for  cement,  is  in-
 creasing  very  fast.  Arising  out  of  that,
 I  would  like  to  know  from  the  hon.
 Minister  for  Commerce  and  Industry,  the
 views  of  Government  on  the  following
 points.

 Sir,  our  present  capacity  is  about  4°7
 million  tons.  It  has  been  reported  that
 the  Minister  is  impressing  upon  the  Plan-
 ing  Commission  to  raise  the  capacity  to
 6  million  tons  by  the  end  of  the  Second
 Five  Year  Plan.  I  want  to  know,  the
 manner  in  which  he  has  planned  to  deve-
 lop  this  increased

 bn  gf
 of  2  million

 tons  within  the  course  of  five  years  and
 whether  any  sizable  applications  have
 already  come  which  give  hope  to  the
 hon.  Minister  that  this  big  target  will  be
 reached  ?

 Then,  it  is  reported  that  our  transport
 will  not  be  adequate  to  the  task.  It  is
 said  that  even  if  we  produce  all  this
 cement,  our  transport  will  not  be  able
 to  carry  it  to  the  comsuming  centres.  May
 [  know  if  the  Ministry  has  been  giving
 any  thought  to  the  question  of  regional
 distribution  of  the  new  factories  that  will
 be  set  up  so  that  the  strain  on  the  trans-
 port  system  may  be  less  and.  for  that
 purpose,  have  any  investigations  been
 made  as  to  the  sites  where  lime-stone  is
 available  near  or  in  the  States  where
 co  ption  of  c  tt  is  the  highest  at
 present  ?  If  that  is  so,  may  I  know  whet-
 her  a  scheme  for  regional  distribution  of
 the  new  factories  has  been  prepared  ?

 My  friend  Shri  Thomas  asked  about
 pool-price.  I  also  have  the  same  question to  ask  of  the  Commerce  and  Industry
 Minister.  I  would  like  to.  know  if  he  is,
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 having  any  scheme  of  differential  prices in  view  under  which,  if  a
 pec  rece

 is
 adopted,  the  Government  will  be  charged
 a  lower  price  and  the  private  consumer
 will  be  charged  a  higher  price  ?

 Shri  Feroze  Gandhi  (Pratapgarh  Distt.
 —West  cum  Rae  Bareli  Distt.—East)  :
 We  must  know  the  black-market  prices also.

 Shri  Bansal:  I  have  only  one  more
 question.  In  view  of  this  increasing  con-
 sumption  of  cement  and  the  shortfall
 which  is  bound  to  be  there,  has  Govern-
 ment  given  thought  to  the  revival  of  our
 age-old  industry  that  is  pursued  in  the
 villages  ?  In  our  villages  people  use  lime
 kankars  and  turn  them  into  sliked  lime.
 That  used  to  meet  a  lot  of  local  demand
 and  I  remember  that  in  my  village  our
 own  house  was  built  out  of  the  indi-
 genous  lime  and  it  used  to  be  so  strong
 that  although  the  rafters  of  our  roof
 were  burnt  down  while  a  burglary  took
 place.  the  roof  itself  stands  there  as  it
 was  ten  years  ago.  So,  I  would  like  to
 know  from  the  Minister  whether  any
 thought  is  being  given,  for  the  interim
 period,  to  tide  over  this  difficulty  and
 to  develop  this  local  indigneous  indus-
 try.

 Shri  T.  T.  Krishnamachari:  I  might tell  you  that  when  cement  is  mixed  with
 sand  and  concrete  and  water,  certain
 chemical  action  takes  place—

 Shri  V.  P.  Nayar:  Then  only  it  be-
 comes  concrete.

 Shri  T.  T.  Krishnamachari:—and  per-
 haps  more  heat  is  generated.  You  have
 to  pour  water  in  order  to  see  that  the
 mixture  sets.  My  friend  on  the  opposite
 side  is  capable  of  generating  heat  with-
 out  any  such  external  aids.  I  was  expect-
 ing  that  my  hon.  friend  would  be  taking
 Government  to  task  for  what  might  be
 called  the  present  maldistribution  of  ce-
 ment  and  the  high  prices  that  are  charg-
 ed,  etc.  But  my  hon.  friend  always  goes
 to  fundamentals.  So,  he  went  to  the
 fundamentals  in  regard  to  the  manufac-
 ture,  labour  cost,  location,  ownership  and
 all  that  sort  of  thing  which  must  be  a
 different  subject  altogether.

 The  only  thing  is  that  he  is  very  dis-
 appointed  about  the  industrial  policy
 statement  and  feels  that  it  had  not  given
 any  indication  of  nationalisation  of  ce-
 ment.  There  is  nothing,  as  the  Prime.
 Minister  put  it,  to  prevent  us  from  start-
 ing  cement  factories  during  the  next  five
 years  or  even  thereafter,  But  it  is  net  one:



 6827  Hindu  Succassion  Bill

 [Shri  T.  T.  Krishnamachari] of  the  industries  where  we  are  giving
 high  priority  for  Governmental  interfer-
 ence.

 Several  questions  were  asked  and  I  will
 make  an  attempt  to  answer  them  within
 the  short  period  at  my  disposal.  One  fact
 that  was  mentioned  was  about  the  ques- tion  of  shortages.  I  support  some  hon.
 Members  asked  why  we  have  faced  sud-
 denly  this  shortage  and  why  nothing  was
 done  by  Government  to  prevent  it.  I
 have  got  here  a  table  showing  the  de-
 mands  from  industry,  Government  and
 from  all  people  who  consume  cement,
 over  a  period  of  years,  quarter  by  quar- ter.  I

 *
 not  think

 thomey  aod House  taking  it  ‘Ol  a  se
 years.  In  regard  to  the  demand  for  ce-
 ment  during  the  third  quarter  of  955—
 it  is  fairly  near—the  demand  was
 580,000  tons  per  month.  That  takes  you to  a  little  over  6  million  tons  a  year. That  was  a  time  when  we  had  more  or
 less  completed  our  target  of  somewhere
 about  0  million  tons  production,  and  12
 million  as  capacity.  In  the  first  quarter of  the  current  year,  the  demand  rose
 to  830,000  tons  per  month.  That  takes
 you  to  about  0  million  tons  a  year.  In
 the  second  quarter  it  is  901,000  tons.  So, the  demand  has  occurred  with  such
 rapidity  that  it  is  almost  impossible  for
 us  to  take  note  of  this  demand  and  pro- vide  against  it.  After  all,  it  takes  about
 i8  months  to  two  years  even  to  expand a  cement  factory.

 In  this  connection,  I  would  like  to  tell
 the  House  that  in  August,  954,  when  I
 mentioned  that  our  target  for  steel  pro- duction  should  be  6  mil fon  tons  and  our
 target  for  cement  production  should  be
 in  the  region  of  10  million  tons,  many
 people  in  this  country  thought  I  was  as
 usual  being  extremely  rash.  The  only trouble  today  is  that  we  are  thinking  in
 terms  of  a  target  of  6  million  tons  of
 cement.  I  feel  that  our  target  of  6  mil-
 lion  tons  will  not  be  adequate  at  the end  of  the  Plan  period.  In  an  expanding economy,  however  wise  you  might
 attempt  to  be  and  however  bold  you
 might  be,  the  demand  overtakes  any  pro- vision  that  you  make.

 In  regard  to  the  future,  as  the  hon.
 Member  seems  to  know,  we  have  already
 licensed  a

 pale  oe  Pat
 which  in  the a  ite  is  expe  to  have  a  capacity OP  iel  million  tons  by  the  end  of  the

 Plan  period.  But,  capacity  is  not  always what  is  produced;  there  might  be  a  little
 short-fall.  Today  the  production  has
 touched  the  5  million  mark  and  I  expect
 by  the  first  quarter  of  1957,  i.e.  about
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 this  time  next  year,  we  shall  be  able to  produce  about  74  million  tons  of cement  and  within  9  to  0  months,  we would  probably  reach  the  9  million mark.  So,  there  is  a  possibility  of  our
 augmenting  our  present  supplies  by  about 4  million  tons  in  about  two  years,  or
 rather,  in  ]  year  and  9  months  from now.  That  is  the  best  that  we  can  pos- sibly  do  in  the  circumstances.

 The  hon.  Member  asked  whether  the
 Planning  Commission  has  decided  to Taise  the  target  to  6  million  tons.  The
 discussions  are  going  on.  It  is  not  that the  Planning  Commission  is  averse  to
 Traising  the  target;  the  real  trouble  is
 whether  we  will  be  able  to  carry  the  ce- ment  that  is  made  and  also  the  raw materials  that  are  necessary  for  the  fac- tories.  Here  the  railways  come  in.  The
 point  raised  by  my  hon.  friend,  Mr.
 Bansal,  in  this  connection  is  relevant.
 Yes,  we  have  already  looked  into  this
 problem  from  a  regional  point  of  view sO  as  to  ensure  supplies  quickly  and  also to  minimise  the  railway  movement  and
 cross-movement.  We  are  examining  the
 matter  further  in  order  to  see  how  best
 we  can  make  it  more  efficient.  But,  re-
 gionalisation  is  not  possible  always,  be- cause  the  availabilty  of  limestone  and coal  does  not  always  coincide  with  the
 demand  in  that  region.  We  generally  take the  availability  of  limestone  as  the  main factor  and  allow  cement  factories  to  be
 established  where  limestone  is  available,
 providing  for  the  rma  of  coal  and
 also  for  the  “carrying  of  the  finished
 material.

 In  this  connection,  Mr.  Thomas  has
 raised  the  point  whether  Travancore-
 Cochin  would  have  more  than  one  fac-
 tory  by  the  end  of  961,  It  is  rather  diffi-
 cult  to  say  anything  about  it,  considering the  fact  that  the  Travancore-Cochin  fac-
 tory  now  is  the  highest  cost  unit  that  we have.  They  complain  even  now  that  the
 price  allowed  to  them  is  not  adequate,
 although  they  have  a  certain  amount  of
 advantage  in  regard  to  freight.  It  is  not
 a  question  of  our  not  wanting  to  provide Travancore-Cochin  with  a  factory,  but  it is  a  question  of  certain  difficulties.
 May  be  the  factory  may  expand,  but
 even  then  it  would  have  certain  eco-
 nomic  disadvantages  coming  against  its
 further  development.

 My  hon.  friend,  Mr.  V.  P.  Nayar, wanted  to  know  what  would  be  the
 share.  I  have  not  got  the  break-up,  but
 undoubtedly  the  A.C.C.  share  will  in-
 crease.  It  ia  a  public  company  with  a
 fair  amount  of  control  over  it  and  we
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 can  lower  the  price,  if  we  need  to.  If  we
 do  not  want  any  expansion,  the  price  can
 be  lowered.  We  are  allowing  a  certain
 amount  of  elbow-room  in  the  price
 structure  in  order  to  allow  them  to
 expand.  When  it  is  a  public  company
 like  the  A.C.C.,  |  do  not  think  there  is
 much  difficulty  in  Government  excercis-
 ing  any  control.  But,  the  point  mentioned
 by  Mr.  Thomas  is  not  correct.  The  very
 fact  that  we  have  taken  cement  from
 List  I]  does  not  mean  that  we  do  not
 want  to  control  it.  All  industries  of  any
 reusonable  size  will  be  controlled  and
 those  industries  have  gone  into  the  third
 category.  When  it  comes  into  the  third
 category,  it  does  not  mean  that  Govern-
 ment  will  not  enter  that  field.  They
 might,  but  it  is  not  one  that  they  will
 necessarily  enter  into.

 Shri  A.  M.  Thomas:  Many  things  have
 been  included  in  the  B  category.

 Shri  T.  T.  Krishnamachari:  No,  if  my
 hon.  friend  looks  at  it  more  carefully  or
 ask  questions  at  the  pro  i

 time,  he  will
 find  that  category  B  has  been  chosen  very
 carefully,  so  that  Government  might  ac-
 quire  a  certain  key  position  in  those  in-
 dustries  in  times  to  come;  maybe  5
 years;  maybe  40  years.
 6  P.M.

 My  hon.  friend  Shri  Bansal  raised  the
 question  of  limestone  availability.  I  have
 mentioned  that  one  of  the  factors  in
 deciding  the  location  of  a  plant  is  the
 availability  of  limestone.  |  have  asked  my
 colleague  the  Minister  of  Natural  Re-
 sources  and  Scientific  Research  to  get  a
 correct  assessment  of  the  total  limestone
 availabilty  in  this  country  and  also  ex-

 per
 the  possibilities  of  new  areas.  We

 ave  a  certain  amount  of  data  available
 from  the  information  collected  by  these
 companies.  I  have  also  offered  to  place  it
 at  his  disposal.  He  has  promised  to
 take  this  matter  in  hand.

 I  would  like  to  end  my  answers  by
 making  a  statement.  We  have  now  decid-
 ed  to  take  over  a  large  measure  of  con-
 trol  over  distribution  because  we  have
 to  tide  over  a  period  of  two  years  cer-
 tainly,  and  perhaps  even  more,  when
 stricter  control  over  movement  will  have
 to  be  maintained,  and  perhaps  some  im-
 ports  will  have  to  be  made.

 Shri  V.  P.  Nayar:  Is  it  because  the
 Government  are  convinced  that  there  is
 very  rampant  blackmarketing  ?

 Shri  T.  T.  Krishnamachari:  Our
 actions  do  not  proceed  from  conviction;
 we  leave  convictions  to  others.  Because,

 6—05  L.  S.
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 we  feel  it  a  call  of  duty.  It  is  not  a
 matter  of  individual  conviction,

 Shri  V.  P.  Nayar:  So,  there  is  no
 blackmarketing  ?

 Mr.  Chairman:  Order,  order.
 Shri  T.  T.  Krishnamachari:  Any  way,

 the  decision  has  been  made.  The  State-
 trading  organisation  that  we  are  setting
 up  will  take  over  control  over  distribu-
 tion  in  the  same  way  as  it  is  being  done
 in  the  Iron  and  Steel  organisation.  The
 imports  will  be  canalised  through  this
 organisation.  Distribution  will  be  arrang-
 ed  in  such  a  manner  that  distribution  will
 be  reasonably  efficient.  But,  at  the  same
 time,  we  will  have  a  fair  amount  of
 control  over  it  without  spending  much
 money  of  it.  That  is  necessary.

 So  far  as  pricing  is  concerned,  if  I
 produce  l6  million  tons  of  cement  and  I
 find  that  the  demand  does  not  tally  with
 my  production,  I  will  undoubtedly  re-
 duce  the  price.  So  long  as  I  am  not  able
 to  produce  the  cement  which  is  co-ter-
 minous  with  the  demand  or  in  excess  of
 the  demand,  I  am  afraid,  the  price
 mechanism  is  one  of  the  ways  by  which
 we  inhibit  the  demand.  We  are  not  pre-
 pared  to  drop  it  because  merely  of  senti-
 mental  considerations.

 Sbri  ve.  P.  Nayar:  That  is  the  socialist
 pattern.

 Sbri  T.  T.  Krishnamachari:  Socialism
 is  a  different  thing.  To  my  hon.  friend,
 socialism  means  totalitarianism.  To  me,
 socialism  means  doing  service  to  the  peo-
 ple  in  the  best  possible  way.  4  do  not  pro-
 pose  to  have  a  metaphysical  discussion
 with  my  hon.  friend.  Mine  is  a  living
 world  in  which  I  have  to  act  and  serve
 and  not  talk  on  metaphysics.  The  ques-
 tion  of  pricing  will  be  decided  according
 to  the  nature  of  supply.  My  hon.  friend
 is  wrong  when  he  says  that  merely  be-
 cause  we  have  fixed  the  price  at  Rs.  7l,
 that  is  the  price:  you  have  Rs.  mM  plus
 to  exercise  some  kind  of  control  in
 regard  to  freight.  Freight  will  be  coming
 into  our  hands  and  that  would  enable
 us  perhaps  to  serve  the  people  better.
 We  are  thinking  in  terms  of  one  equalis-
 ed  price.  To  the  extent  that  it  is  possible
 for  us  to  reduce  the  prices  from  time  to
 time  in  relation  or  in  proportion  to  the
 supply  available,  Government  will  cer-
 tainly  do  it.  So  long  as  we  do  not  have
 the  supplies,  one  of  the  ways  by  which
 we  can  inhibit  demand  is  to  raise  the
 price.  I  think  that  is  the  technique  that
 would  be  increasingly  followed  by  the
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 [Shri  T.  T.  Krishnamachari]
 Government  in  regard  to  those  articles
 which  are  in  short  supply,  because  we
 do  not  want  an  inflationary  spiral  to  go on.

 A  question  was  raised  by  my  hon.
 friend  about  lime.  A  short-term  arrange- ment  might  be  made  by  the  State,  but  I
 have  no  facility  to  do  it.  In  any  event  I
 expect  that  within  di  years  I  ald  be
 able  to  supply  a  fairly  large  quantity.  If
 necessary,  |  am  prepared  to  import  what-
 ever  quantity  is  necessary  for  urgent  pur-
 poses.  All  that  I  say  is  we  will  try  to
 serve  the  public  who  need  cement,  parti-
 cularly  the  small  man  who  need  it  for
 building  a  house,  the  poor  people  in  the
 villages.  And  we  shall  try  as  far  as  pos- sible  to  see  that  some  kind  of  control  is
 maintained  on  distribution.  I  do  not  say it  will  be  fool-proof,  but  still  the  loop- holes  will  be  mitigated  to  the  extent  that
 is  possible,  having  in  view  the  fact  that
 the  Central  Government  will  have  to  act
 very  largely  through  the  State  Govern-
 ments.  That  is  a  major  decision  that
 Government  has  taken  and  I  have  taken
 advantage  of  my  hon.  friend's  raising
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 this  querry  in  this  debate  to  inform  the
 public  that  very  soon  we  shall  be  able  to
 announce  the  arrangement  by  which  the
 State  Trading  organisation  will  take  con-
 trol  of  the  import  and  distribution  of
 cement.

 Shri  C.  K.  Nair  (Outer  Delhi):  One

 cuestion.
 Are  Government  aware  of  the

 act...

 Mr.  Chairman:  No,  no.  No  further
 question.  The  time  is  over.  Already  we
 have  taken  five  minutes  more.

 Shri  C.  K.  Nair:  Will  Government  see
 to  it  that  the  distribution  part  of  it  at
 least  is  entrusted  to  co-operatives  ?

 Mr.  Chairman:  This  is  more  a  sug-
 gestion  than  a  question,  which  the  hon.
 Minister  will  take  note  of.
 6.07  P.M.

 The  Lok  Sabha  then  adjourned  till
 Half  Past  Ten  of  the  Clock  on  Tuesday the  lst  May,  1956.
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 PAPERS  LAID  ON  THE

 PRESIDENT’S
 TO  BILL

 Secretary

 (ii)  Evidence

 TABLE

 (i)  Certain  Declarations
 of  Exemption  under
 Registration  of  For-
 eigners  Act;  and

 tendered
 before  the  Select
 Committee  on  the
 Life  Insurance  Cor-
 poration  Bill,  were
 laid  on  the  Table.

 ASSENT

 reported  to
 Lok  Sabha  that  the
 Finance  Bill,  79

 a which  was  passed
 the  House  of  Par-
 liament,  was  assen-
 ted  to  by  the  Presi-
 dent  on  the  :7th
 April,  956.  .

 MESSAGE  FROM  RAJ-
 YA  SABHA

 Secretary  reperted  a  mes-
 sage  from  Rajya  Sa-
 ‘bha  that  at  its  sit-
 ting  held  on  the  27th
 April,  1956,  Rajya
 Sabha  had  returned
 the  Travancore-Co
 chin  Appropriation
 (Vote  on  Account)
 Bill,  1956,  passed
 by  Lok  Sabha  on  the
 29th  March,  956
 with  the  recom-
 mendation  that  the
 following  amend-
 ment  be  made  in  the
 Bill:  —

 That  at  page  ,  after

 DAILY  DIGEST

 [Monday,  30th  April,  7956]
 Columns

 6685
 clause  +  the  follow-
 ing  new  clause  be
 inserted  namely:—.

 4,  The  Travancore

 6834

 Columns

 ‘REPEAL  OF  ORDINANCE  4  OF
 1956.

 Cochin
 Appropriation  (Vote  on  Account
 Ordinance
 repealed,

 1956  is

 BILL  RETURNED  BY
 RAJYA  SABHA  WITH
 RECOMMENDATION
 Secretary  laid  on  the

 Table  a  copy  of  the
 Travancore-Cochin
 Appropriation  (Vote
 on  Account)  Bill
 ¥956  which  had  been
 returned  by  Rajya
 Sabha  with  an  am-
 endment  as  recom-
 mended  by  that
 House.

 REPORT  OF  ESTIMA

 hereby

 6686

 TES
 PRESENTED

 COMMITTEE
 6686

 Twenty-sixth  Report  was

 6686  presented
 CALLING  ATTENTION

 TO  MATTER  OF
 URGENT
 IMPORTANCE

 PUBLIC
 6687-90

 Shri  Nambiar  called  at-
 tention  to  the  situa—
 tion  arising  out  of  the-
 large-scale  retrench-
 ment  of  civilian
 employees  in  Ord-
 nance  Factories  and
 the  impending  strike.
 The  Minister  of  De-

 OF
 The

 fence  (Dr.  Katju)
 made  a  statement  in
 regard

 INDUSTRIAL
 GOVERNMENT
 Prime

 thereto.
 POLICY

 6690-99
 Minister
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 made  a_  statement
 embodying  Resolu-
 tion  of  the  Govern-
 ment  of  India  in  re-
 gard  to  industrial
 policy.

 RECOMMENDATION  TO
 RAJYA  SABHA  FOR
 WITHDRAWAL  OF
 BILL
 The  motion  recommend-

 BILL
 Manipur

 BILL  UNDER  CONSI  -67!l-68i2

 g  to  Rajya
 Sabha  the  withdraw-
 al  of  the  Manipur
 State  Hill  Peo

 ples (Administration  टन
 gulation  end-
 ment)  Bill,  19545  as
 passed  by  Rajya
 Sabha,  was  adopted.

 INTRODUCED
 (Village  Au-

 Hill thorities  in
 Areas)  Bill  was
 introduced.

 DERATION
 Further  discussion  on  the

 motion
 the  Hindu  Succes-
 sion  Bill,  as  passed

 to  consider

 [Dany  Dicest]
 Columns

 by  Rajya  Sabha,
 was  continued.  The
 discussion  was  not
 concluded.

 REPORT  OF  SELECT
 COMMITTEE  PRE-
 SENTED
 Shri  B.  G.  Mehta  presen-

 6702-10

 HALF-AN-HOUR
 CUSSION
 Shri

 67i]

 683-I8

 ted  the  Report  of  the
 Select  Committee  on
 the  Life  Insurance
 Corporation  _  Bill.

 DIS-

 V.  P.  Nayar  raised
 a  half  an  hour  dis-
 cussion  on  points
 arising  out  on  ans-
 wers  given  to  Star-
 red  question  No.  1303
 asked  on  10-4-56

 regarding
 cement

 The  inister
 Commerce  and  In-
 dustry  and  Iron  and
 Steel  made  a  state-
 ment  in  this  regard.

 AGENDA  FOR  TUES-
 DAY,  ast  May,  956—
 Discussion  on  Hindu  Suc-

 cession  Bill.
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